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LOK SABHA

Friday, April 3,1992/ Chaltra 14,1914
(Saka)

The Lok Sabha met at
Eieven of the Clock

[MR. SPEAKER in the Chail
[ Translation)

SHRI GEORGE FERNANDES
(Muzzafarpur): Mr. Speaker, Sir, | am not
asking you to suspend the Question Hour,
,but the developments in Nagaland have not
been reported by any of our newspapers.
The Nagaland Government has been dis-
missed and the State has come under
President's rule. | have given you notice for
Adjournment Motion. | request you to allow
me to raise it immediately after the Question
Hour.

[English}
SHRIBASU DEB ACHARIA (Bankura):
Sir, | am also of the same view. When the
H{ouse is in session, this announcement
should have been made on the floor of the
{ouse first. We will raise it during the Zero
{our.
1.01 hrs.
ORAL ANSWERS TO QUESTIONS
Translation)
Government Expenditure
532. SHRI MRUTYUNJAYA NAYAK:

ill the Minister of FINANCE be pleased to
ite: .

(a) whether ali the Ministries have been
asked to review their expenditure control
systen;

{b) i so, whether all the Ministries have
done so and submitied ther reports; -

{(c) if so, the broad details thereof; and

(d) the steps being taken by the Govem-
ment on the basis of these reports to further
curtail the Govemment expenditure?

(Englsh)

MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI SHANTARAM
POTDUKHE): (a) to (d). There is a well
estabilished system for expendiure control
in Govemment of India. Under this the ex-

on a regular basis. The overall budgetary
position is reviewed by the Ministry of Fi-
nance on the basis of data received from
Reserve Bank and the monthly accounts
rendered by the Controller General of Ac-
counts. Apart from close monitofing of ex-
penditure by the Financial advisers, Govem-
ment have issued a number of economy
instructions fo curtail . Ministries
have also been advised to review all their
scharmes and priorities themsothat schemes
of low priority can be eliminated. This will be
a continuous process.

SHRI MRTUTYUNJAYA NAYAK: Sir, |
congratulate the Govermnme tor having ini-
tiated such expenditure out of on different
items under the budget provisions of 1991-
92. It is also prominently seen from certain
State ilems lke statutory grants to State
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| went to know from the hon, Minister
whather prior to the proportion of budget by
various state Govemments, the Union Gov-
emment has taken the initiative to ensure
restriction and control over the expenditure
budget of the State Governments.

¥ so, what steps has the Government
taken in this regard?

SHRI SHANTARAM POTDUKHE: Sir,
the hon. Member has asked about the ex-
penditure budget of the State Governments.
Ours is a federal Government. The State
Governments are having the autonomy. The
Central Government comes into the picture
as for as centrally-assisted schemes or cen-
trally-sponsored schemes are concemed.
Necessarydirectives to cuttheirexpenditure
have already been given to the State Gov-
emments.

SHRIMRUTYUNJAYA NAYAK: In view
of the initiative, has the Union Government
taken such measures to constitute some
supervisory committees or some tribunals
which will go into the details of the expendi-
ture made by the various ministries and
departments? Wil the this tribunal or com-
mittee comply with certain provisions of law
and procedure; and if so, it will be binding on
the part of those who will beinvolved in the
process?

Besides that, my next supplementary is
whether, for the strict observation of this
objective of the Government, the Govern-
ment will propose any incentive on reward
and impose certain punitive and administra-
tive measures for breach or deviation or
departure of this objective also

SHRI SHANTARAM POTDUKHE: As |
have already said, monituring expenditure is
an on-going process. Tnereis one Financial
Advisor who advises ail the Ministries re-
garding expenditure. Then, there is a com-
mittee under the Secretary of Finance. The
Cabinet secretary also monitors various ex-
cess expenditure. So, it is an on-going pro-
cess.

SHRI NIRMAL KANTI CHATTERJEE:

Every Govemnment expenditure is expressed
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as an income of somebody. Now, the in-
structions are for the economy of expendi-
ture. | want to know the income generation
on an average which every rupee of expen-
diture results thereby. What are the deseg-
regated rations?

SHRI SHANTARAM POTDUKHE: in-
come generation is a different exercise ali
together, Sir.

SHRI NIRMAL KANTI CHATTERJEE:
Every rupee you spend is itself an income
some where. When one rupee is cut in
expenditure, what is the average income
generation which will get affected? What is
that ratio on an average? Is there adisaggre-
gated estimate ? The Finance Minister who
is here can answer this question.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Sir, Ithink there is no
meaningful way of computing such a ratio. it
all depends upon which item of Government
expenditure you are going to cut. Iwould also
say that when we are talking of a cut in
Government expenditure, what we are talk- -
ing is essentially interms of cutting nonpro-
ductive expenditure so that more of Govern-
ment resources can be deviated for produc-
tive purposes. so, there is no dangerthat the
types of cuts which are being asked or
imposed in the Government would have
adverse effect cn employment generation.
In fact, they will have a beneficiary effect in
controlling inflation and will improve produc-
tivity of Government expenditure. “

SHRIPETERG.MARBANIANG: Iwould
like to know from the Minister the economic
instructions to curtail expenditure briefly.

SHRISHANTARAM POTUDUKHE : Sir,
the non. Member has asked about tic in-
structions regarding curtailment of expendi-
ture. Instructions have been issued to con-
tain expenditure in respect of travel, office
expenses like fixtures and fumishings, tele*
phones, staff cars, casual labour, official
lunches and dinners, publicity, publications,
festivals, fairs and exhibitions, training, semi-
nars and conferences, intemational confer-
ences, maintenance, creation of posts and
revision of pay scales, releases to State
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Governments, public enterprices, autono-
mous bodies, etc., Grant-in-aid institutions,
re-appropriations, prioritisation of
programmes and activities, scientific de-
partments, public enterprises and autcno-
mous bodies.

SHRI ANNAJOSHI: Mr. Speaker Sir, in
the answer, the hon. Minister has rarrated
there regular system of the Department of
Finance with regard to controlling and cur-
tailing expenditure. But what we want to
know is this. In the changed financial sce-
nario, what are the spaecial instructions is-
sued? We want to know as to what special
care is being taken by the Government to
curtail even the regular expenditure. For
example, let me ask a very specific question.
Havethey instructedthe State Governments
not to expand their Ministries where it is not
required?

MR. SPEAKER: Can it be done under
the Constitution? Anyway, you may reply if
you want to.

SHRI SHANTARAM POTDUKHE: Sir,
all the State Governments have been in-
formed to cut their wasteful expenditurs.

SHRI ANNA JOSHI: Can we not re-
questthe State Governments not to expand
their ministries?

MR. SPEAKER: It is not allowed under
the Constitution. | am not allowing your
question. Mr. Nitish Kumar please.

[Translation)

SHRI NITISH KUMAR: The Govem-
ment has issued instructions to various Min-
istries and State Governments regarding
curbing wastefui expenditure and effecting
economy in their expenditures. The hon.
Minister has just now enumerated the mea-
sures suggested for economy and the fields
in which economy can be brought. In this
context, | would like to know from the hon.
Minister as to whether there has been in-
crease in the Ministers’ traveling allowance,
furnishing and other expenditure despite the
said instructions. According to a press re-
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port, the expendture has increased from
Rs.5 crorss to Rs. 8 crores. Therefore, |
would like to know fromthe hon. Minister, as
to whether there has been any impact of
these instructions on the Ministers’ Secre-
tariats. if not, the action proposedto be taken
in this regard.

SHRI SHANTARAM POTDUKHE: Mr.
Speakar, Sir, action has beentakenin alithe
Ministries and expenditure has been re-
duced on many items. There has "»ean cuts
in telephone, petrol and other exienses.

[English)

SHRI INDRAJIT GUPTA: | think the
Governmentwould like to convince the peopie
of this country also that reduction of unpro-
ductive expenditure is essential in the inter-
est of the economy. All over Delhi, there are
big hoardings which say that fusl is precious,
oil is precious, energy must be conserved
andso on. lasked this question last year and
| am repeating it now. When our oil and
oetroleum resources are so scarce, why
does the Government permit the so called
vintage carrallies to be held every year, even
now? A large number of cars, perhaps be-
longing to private individuals, are allowed to
make long drives from various places to
various places, thereby spending a lot of
petrol. I think the Government shouid try to
show some little measure of introducing
some discipline. Why should people listen to
what the Government is saying when they
see all these things happening? They are
laughing atthe whole thing. | hope some step
is being taken about the unnecessary going
andcoming of our Ministers to airports to see
people off andto receive them. Ido notknow
whether it is a fact and | would like it to be
confirmed.

| think at least for the duration of this
crisis period, such things as these vintage
car rallies should be stopped. Yo. may be a
bit unpopular with some sections of the
people who are interested in vintage cars.
But some discipline must be shown that
some discipline is being introduced. Last
year, | was informed by the Minister that he
would look into it. But this yea®, | again see
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a big vintage car rally, with which Govemn-
ment personages are associated with re-
gard to participation in the function, prize
giving and so on. They go on encouraging it.

SHRI SHANTARAM POTDUKHE: |
agree with the suggestion given by a very
senior Member of this House. Sir, | may
mention here that this rally is being con-
ducted as a sports event and private
organisations are involved init. The sugges-
tion of the hon. Member is very well taken.

Assistance by N.H. D.C.

+

SHRI  CETTAN
CHAUHAN:

SHRIMAT! RITA VERMA:

*533 P.S.

Willthe Minister of TEXTILE be pieased
to state:

(a) the amount of assistance given by
the National Hancloomdevelopment Corpo-
ration for the upliftment of handioom weav-
ersduring 1890-91 and 1991-92, state-wise;

(b) the number of weavers benefited
therefrom, year-wise and State-wise; and

(c) the amount of assistance proposed
to be given by NHDC during 1992-93; state-
wise?

[Translation)

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (c). A statement is laid on
the Table of the House.

STATEMENT

(a) national Handloom Development
Corporation (NHDC) does not provide finan-
cial assistance to Weavers/States directly.
However, the Corporation undertakes sup-
ply of yarn, supply of dyes and chemicals,
promotion of marketing of handloom goods
and organisation of workshops, appropriate
technology exhibition and training

APRIL 3, 1392
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programmes for weavers. NHDC has also
set up marketing complexes to facilitate the
sale of handlooms by various State Agen-
cies. NHDC achieved a tumover of Rs.
7337.44 lakhs in all these operations during
1990-91. During the current year upto Feb-
ruary, 92 NHDC has reached a turnover of
Rs. 3489. 84 lakhs.

(b) The activities of NHDC have ben-
efited alarge number of weavers throughout
the country while the exact number of weav-
ers benefited by these operations cannot be
quantified.

(c) Operations of National Handloom
Development Corporation for 1992-93 will
depend on specificidenta/proposals received
from the state Government.

SHRI CHETEN. P.C. CHAUHAN: Mr.
Speaker, Sir, the condition of the handioom
weavers is miserable. This is the oldestin
dusty of our country. Today the ccndition of
these weavers is extremely pitiable. Some-
time back, the Government had launched a
scheme forsupply of one lakh bales of years
of the handloom weavers. the scheme was
launched through National Handloom De-
velopment corporation. it was extended for
one more year. Will this scheme continue or
be closed?

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, this scheme was closed in 1991. But
keeping in view the miserable condition of
the weavers, we are reviewing the situation
andwe are making effortsto startthis scheme
once again in a modified form.

SHRI CHETAN P.S. GHAUHAN: Mr.
Speaker, Sir, the turnover of National
handloom Corporation was Rs.73 crore 37
lakhs during 1991, but this has come down
to Rs. 34 crore 90 lakh this year. Willthe hon.
Minister state the reason there for ?

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, the reason is the closure of subsidised
yam scheme which has brought down the
turnover. the resumption of the said scheme
will once again increase the turnover.

8
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SHRIMATI RITA VERMA: Mr. Speakr,
Sir, 1 would like to ask the hon. Minister as to
why the pries of cotton are continuously
increasing in the market. last year only, the
price of cotton increased by 30-35 per cent.
Now this year also, it has increased. Has the
hon. Minister considered the reasons there
for and has he formulated a new scheme for
bringing down the prices of cotton ? For
instance, has he taken into consideration
stoppage or curtailment of export of cotton?
Has any new scheme been formulated to
enable weavers to getyam atcheaperrates?

The situation in states like Bihar is very

SErious.

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir,the hon. Member has pointed out certain
things. | would like to submit that as the
prices hadincreased, on one handwe did not
allow export of cotton and on the other hand,
efforts were made through the agriculture
Ministrytoboost production of cotton through
various schemes launchedfromtimetotime.

[English)

SHRI BHOY KRISHNA HANDIQUE:
Mr. Speaker, Sir, may | know from the hon.
Minister whether the Government has re-
ceived any proposalfromthe Government of
Assam for financial assistance to the weav-
ers of golden Assam silk called Muga and
whetherthe NHDC will give special attention
to the promotion of these rare brand of silk,
the production of which is in real bad shape
at present.

{ Translation)

SHRI ASHOK GEHLOT: Mr. Speaker,
Sir, the role of N.H.D.C is to supplement the
wark and the efforts of the State Handloom
Agency. Therefore, if such a scheme comes
to us we will look into it. We scrut inise the
schemes that come to us from time to time
and try to find out the areas of shortage of
yarn or dyes and chemicals. N.H.D.C then
works out different schemes.

SHRI PRIVUS TIRKEY: Mr. Speaker,
Sir, the biggest difficulty faced by the weav-
ers is non-available of yarn at cheaper rates.

CHAITRA 14, 1914 (SAKA)
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They get yam through middiemen who pro-
vide it after eaming substantial profits. Will
the Govemment open centres at various
places to supply yam to the weavers as is
done by F.C.I. by supplying fifes through
their goodwans? ;

MR. SPEAKER: It is an excellent ques-
tion, but if you ask another question every-
thing will be hotch poach let him onswer this
question.

SHRIPIUS TIRKEY: The secondpart of
my question is that to improve its market, will
the Government think of providing handloom
uniforms in hotels, schools and other
estdignments?

MR.SPEAKER:Hon. Member,youhave
. Spoiled the question.

SHR! ASHOK GEHLOT: Mr. Speaker,
Sir, our endeavour is to opeh depots at
various places for supply of yarn under
modified yam subsidy scheme which | re-
ferred to earlier. Apart from this,, N.I.C. has
been asked to open their mills’ depots and it
Necessary, yarn should be supplied through
mobile vans because the users are also
facing difficulties. With reference to the sec-
ond question raised by the hon. Member, |
hadstatedearlierthat unless the demandfor
handloom items is created, this problem
cannot be solved.

SHRI DAU DAYAL JOSHI: The hon.
Minister belongs to Rajesthan and my ques-
tion also pertains to this State. The hon.
Minister does not miss a single opportunity to
purchase Kota saree whenever he visits
Kota. He is very fond of Kota sarees, Kota
‘Doria’ and Kota Masuria.

MR. SPEAKER: He means your wife is
fond of and not you.

SHRI DAU DAYAL JOSHI: Kota saree
industry is on the verge of closure. | would
like to ask whether the Kota sarees will also
be included inthe National handloom Corpo-
ration Scheme/ My second quaestion is
whether silk yam will be made available for
sarees and whether the National Handloom
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Corporation will send sarees in the market
with its trade mark and also open its own
showrooms in order to ensure that buyers
get genuine Kota saree?

SHRI ASHOK GEHLOT: We will take
the views of the hon. Member into consider-
ation. If the State Government sends a
proposal in this regard, we will think over it.

SHRI DAU DAVAL JOSHI; A proposal
from the State Government has already
been sent.

[English]
Supply of containers to Ports
*534. SHRIM.V.V.S. MURTHT: Wilithe

Minister of SJRFACE TRANSPORT be
pleased to state:

APRIL 3, 1992
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(a) the total number of containers avail-
able at various major ports at present, port-
wisg; b

(b) whether the Government have re-
ceived any request from major ports for
supply of more containers;

(c) if so, the details thereof, port-wise;
and

(d) the steps taken by the Government
to meet their demands?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTILER): (a) to (d). A
statement is laid on the Table of the Lok
Sabha.

STATEMENT

(a) containers are generally owned or taken on lease by shipping companies. The total
number of containers at different major ports as on 25.3. 1992 is as under:-

S.No.  Name of Port Total number of
Containers
(in Teus)

1. Bombay 11458

2. Calcutta including

Haldia Dock Complex 1808

3. Vizag 275

4. Jawaharial Nehru Port 5910

5 Cochin 1960

6. Kandla 1189

7. New Mangalore 131

8. ‘liutioorin 526

9. Paradip nil

10. Mormugao nil

11. Madras 2003
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(b) Norequesthas beenrecsivedbythe
Government from major pons tor suppiy of
more containers.

(c) and (d). Do not arise.

SHRIM.V.V.S. MURTHY: The present
trend in all the ports which handle various
types of cargo is to use the containers
facilitating easy movement of more carge.
The exporters are also referring containers
becausethe cargo exported willbe accepted
better elsewhere. But, however, containers
are not putto use in our country exceptinthe
Bombay Port. That is why Bombay port is
much preferred and it is also a congested
port today. In ports like Vizag the sea food
exporters are facing troubles for want of
containers. Containers are not available as
and whenthey want to export precious cargo
which is eaming foreign exchange to us.

Iwanttoknow whetherthe hon. Minister
is aware of such occasions and if any mea-
sures are contemplated to case the trans-
port of sea food by the exporters in
Visakhapatanam.

SHRI JAGDISH TYTLER: First of all, |
would like to make a small correction to the
hon. Membrs's question. Itis not hat Bombay

alone is handling the containers. At all the _

ports in the country we have the container
service.

ANHON. MEMBER: Exceptin two ports.

SHRI JAGDISH TYTLER; Yes, we are
just building up there. There is no shortage
at this particular time. There was a shortage
in the months of May and June when the
imports were very less. But, we have seen
to it and there is no shortage now.

SHRI M.V.V.S. MURTHY. The present
trend is containerisation in all ports of the
world. Itis a must also. If we want to use the
port facilities to an optimum level
containerisation is to be done progressively
in all major ports of the country.

Iwouldlike the hon. Ministertotell us his
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views on this, and see that the major ports
handle much more cargo, to avert losses
which are presently incurred in some of the
major ports for want of these easy facilities
to handle carge and also enable more cargo
to be exported to other countries.

SHRI JAGDISH TYTLER: Sir, we are
doing everything possible to encourage con-
tainer service handling. It is not true that we
are going in losses. Ratherlam happyto say
that in the last eight months, most of ports
are making profits and the ports handled
more cargo than in the previous year.

SHRI A. CHARLES: Sir, Cochin is a
major port. a study about the performance
and the working of the Cochin port shows
that there is much scope for container trade
in Cochin because most of the items ex-
ported are cash crops around Kerala and
other hinterland. May | know from the hon.
Minister about the steps taken by the Gov-
emment for promoting container trade in
Cochin port so that lot of foreign exchange
can be earmed, which will ultimately enable
the Cochin port to eam profit?

SHRIJAGDISH TUTLER: Sir, we have
got a new scheme in Cochin, container
Terminal, whichis practically ready with ADB
loan at acost of Rs. 53 crores. Secondly, we
are also exploring new schemes, where we
are allowingthe private sectorto come inand
build upthisfacility. 1amhappyto tellthe hon.
Member that about this, we have already
senta reference for Vellarpadam, Kochiand
two container berths in JNPT.

[Translation]

SHRI GEORGE FERNANDES: Mr.
Speaker, sir, we have just now discussedthe
Bombay port. Does the hon. Minister know
that consequent upon the introduction of
container service in Nravasheva port by the .
Government, about 8 thousand employees
of Bombay port have been rendered jobless
hecause this convinces service is being
provided through contractors who have ap-
pointed five thousand workers on a pay less
than half of the pay being given to dockyard
and Bombay port trust employees. they are
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being exculpated due to the new economic
policy of the Government direct all the ports
to provide jobs on that very scale or a higher
one to all those labourers who have been
rendered surplus by the dockyard or Bombay
Port Trust, after containerisation?

SHRI JAGDISH TYTLER: Sir, | do not
think that this is possible. But this is com-
pletely awrong allegationthat we are exploit-
ing the labour. Rather, | have been very
particular that he labourer should be done
away with. We have got a Goiden hand-
shake scheme. Over 3, 000 workers in
Bombay port have accepted it. And | amjust
waiting forthe Finance Ministry toclear it. We
are going to allow private handling ot it but
with the consent of the port workers. lamnot
going to for a moment also to see that the
port workers in any way are put to inconve-
nience.

[Translation}

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, even now 5000 employees
have been working under contractors at
Ntavasheva. So it is not the proper reply of
my significant question. You have simply
made a mgntion of your objectives whereas
my question is quite specific. On the one
hand, 5,000 workers have beenworking cne
lower salary under contractors, on the cther
hand, the employees of the Bombay Port
Trust who have opted for the so called
Golden Handshake Scheme have not been
getting their salaries forthe lastthree months
i.e. September, October and Nevember.
Does the Government propose 1o do some-
thing for these workers?

English]

SHRIJAGDISH TYTLER: Sir, Bombay
>ont Trust and Nava Sheva Port Trust are
wo different organisations. | want to teil you
1at if the people are satisfied and the work
; being done all right in JNPT, why should |
iterfere inthat?.. (Interruption) | do not want
) inter fere. And people are getting job
atisfaction. But as far as 5,000 port workers
‘e concemed, about whom you are refer-
1gto-we are already working out a scheme
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and something can be done about it now.

Rubber Board

*535. SHRI RAMESH CHENNITHALA:
Wili the Minister of COMMERCE be pleased
to state:

{a) whetherthe Govemment proposato
increase the research activities of the Rub-
ber Board;

(b) if so, the details thereof; and

{c) the action plan prepared in this re-
gard? ’

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI
SALMANKHURSHEED): (a) to (c). A State-
ment is laid on the Table of the House.

STATMENT

Government propose to intensify re-
search activities of the Rubber Board, Pro-
posals include strengthening of existing fa-
cilities and establishment of new stations,
strengthening of the evaluation of germplasm
materials, strengthening of research on bio-
technology and form culture, strengthening
of supporting services and economic re-
search, elc.  alsoincludes commercialisation
of the generation of tissue culture plants, on
tarmexperiments of 15potentially high yield-
ing clones, strengthening of selection, con-
servation, cataloguing andevaluation of Bra-
zilian germs plasm, etc. "

SHRI RAMESH CHANNITHALA: Sir,
more than 700 scientists are working in
Malaysian. Rubber Research Board, which
is an autonomous body and they are coming
with new varieties of prawns, which will give
more yield per hectare. | would like to know
from the hon. Minister, how many scientists
are working in the Indian Rubber Rasearch
Institute, Kottayam. Aiso what are the new
invasions of this Institute?

SHRI SLAMAN KHURSHEED: Sir, a
special clone which is number as IRIl No.
105, has been introduced in the late seven-
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ties. Aimost 90 per cent of It is now being
used for new plantation. It has given ex-
tremely good results, giving an average of
1.5 to 2 tonnes per hectare, which at least
250 to 400 kilograms more than the highest
yielding clones which have been imported
form else-where. The total number of scien-
tists that are at present working in various
departments of the research Institute, in-
clude. in the Administrative Department -
273; in the Finance and Rubber production
Department - 1, 137; in the Research De-
partment which is scientific, technical and
non-scientific - 382; in the Department of
Training (Scientific and Non -scientific)-
seven and in the Department of processing
and Product Development - 68. Altogether it
comes to 1, 963.

SHRI RAMESH CHHENNITHALA: Sir,
the Indian Rubber Research Institute has got
inadequate facilities, and encouragement to
the scientists is also lacking. | would like to
know wliat are the steps taken to modemise
the Institute. Is there any linkage with the
Crop research Institute, London and the
Rubber Research Institute, Kottayam? *

SHRI SLAMAN KHURSHEED: Sir, we
are aware that of late, the service conditions
of scientists and support staff«n the Indian
Rubber Research Institute are not adequate
and certainly not for the kind of work that w
expect from them. For this purpose, the
Commerce Ministry has already taken steps.
A committee has been set up which has
proposed now pay scales. We have already
sentthis entire proposal of new pay scales to
the Ministry of Finance and to the Depart-
ment of Personnel and | will plead with the
Ministry of Finance - the finance Minister is
present- that we be given permission, as
quickly as possible, to implement these new
pay scales. Apart from the new pay scales,
which will make radical difference to the
output, we are also introducing various other
schemes which will provide a better interac-
tion , better exposure for people who are
working inthe Institutes. The Institute has no
foormal link with any other institute but as all
research institutes do, it does have interac-
tion with other Institutes working in the same
area.
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SHRIP.C. THOMES: Sir, thanks to our
good research and the good labour put forth
by the farmers and the labourers, the pro-
duction of rubber has bocsted in a very high
way and we are now even in the export stage
of rubbar. My questions is whether we could
find or direct the research in such away as
to produce more products of rubber and also
to put rubber into more domestic use, like
rubberisation of roads and other such uses
for which high research and implementation
may be necessary.

SHRI SALMAN KHURSHEED: Sir,
these proposals relate to the use of rubber.
Major work that is being done by the Rubber
Research Institute is towards production
and towards the agricultural aspects of rub-
ber. Butthere are other aspects of rubber as
well. The use of rubber is basically a re-
search which is done by the specific industry
concermned. At present we are using almost
47 per cent of our rubber produced in auto
tyres andtubes, 12 percentincycletyres, 11
percent in input wares and the rest goes into
waelis and hoses, latex foam and other rubber
goods.

As far as the suggestion of using rubber

" more extensively in the broad perspective

for the future is concerned this is a welcome
suggestion but, of course, industry and Gov-
emment will have to work together.

[ Franslation)

SHRIUPENDRA NATH VERMA: Is it a
fact that now small rubber growers are notin
a position to continue with their present

occupation?
MR. SPEAKER: The question pertains
to research.

SHRI UPENDRA NATH VERMA: It is
not helping development and in this context,
on their part the Government.

MR. SPEAKER: The question relates
not to the cultivation of rubber but the re-
search in respect of rubber.

(Interruptions)
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SHRIKODIKKUNIL SURESH: Sir, Iwant
to know from the Minister whether the Gov-
emment willtake necessary stepsto see that
the Rubber Board supplies good quality
rubber seedlings to the rubber growers. | will
also like to know whether the Government
intend to provide better training to the
farmers(Interruption).

MR. SPEAKER: No, this question is
about rubber research, not about farming.
The question is disallowed.

Visit of German Delegation

*536. SHRIPRATAPRAOB. BHONSLE:
Will the Minister of COMMERCE be pleased
to state:

(a) whether a high powered German
delegation visited India recently;

(b) if so, the details thereof;

(c) whether any discussions on invest-
ment and trade prospects between the two
countries were held; and

(d) if so, the details and the outcome
thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE ((SHRI P.
CHINDAMBARAM): (a) Yes, sir,

() to (d). Two delegations from Ger-
many visited India in the month of February,
1992. In their interaction with various Indian
Industry Associations and others concemed,
the possibiiities for joint collaborations and
setting up of production base for exports to
third countries were explored, In addition,
the scope for future cooperation in sectors
such.as Power, Transport, Telecommunica-
tions, Computer Software, Road Construc-
tion, Port Development, Mechanical Engi-
neering and Chemicals, came up for discus-
sion.
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SHRI PRATAPRAO B. BHONSLE: Mr.
Speaker Sir, the hon. Minister has not given
an appropriate answerto my question. lwant
to know the conclusion arrived at during the
discussion because the hon. Minister has
said nothing about that lwant to know clearly
the names of those third world countries
which have been discussed for exploring
possibilities to make them the base of pro-
duction for the purpose of export and what
were those industries about which decision
had been taken during the discussion. In
case, no such decision was taken, is there
any possibility to discuss it again ? The hon.
Minister has stated in his reply that discus-
sion was held with various indian Industry
Associations. | would like to know whether
some high level officers were also present
during the discussion.

[English]

SHRi P. CHIDAMBARAM: Sir, | am
afraid, there is slight misunderstanding The
delegations visited India at the request of our
business and trade associations. They are
notdelegationsinvitedby the Government of
India. These are the delegations which had
visited India under the suspices of Indo-
German chamber of Commerce and an-
other business associations. sothe talks are
between our businessmen of India and the
businessmen of Germany. What we have
gathered is the general nature of the talks.
Specific proposals which one businessman
from -Germany or one business house of
Germany may have discussed with another
business house of India are certainly not
within the knowledge of the Government
unless they apply to the Govemment for
approval of their linence after the permis-
sion. | have given the gist of the discussion
which we have gathered fromthe Chambers
of Commerce and the business houses of
India when they discussed with the German
delegations

[ Translation}

SHRIPRATAPRAOB. BHONSLE: Hon.
Mr. Speaker, Sir, it is on the basis of this very
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reply that | would like to know the names of
those third world countries having a produc-
tion base for the purpose of export with
whom joint collaboration was explored dur-
ing the discussion. Secondly, if both the
organisations could not arrive at a conclu-
sion, is there any possibility for further dis-
cussiononit? ialsowantedtoknow what sort
of collaboration or participation the Govemn-
ment will have in it, but that too has nct been
replied.

[English)

MR. SPEAKER: He is asking about third
countries expont.

SHRI P. CHIDAMBARAM: Sir, what
was discussed is that India and Germany
can set up production been in indiatorexport
to third countries not necessarily to each
other. Now, that depends upon which indus-
try comes in, which industry is set up, what
products are made and then exported. We
are not atthe stage of exporting now. We are
exploring oppartunities where German busi-
ness and Indian business can set up joint-
ventures not only to serving the Indian mar-
ket or the German market but to third
countries. These are the decisions which
have to be taken by the two collaborating
hoursesor collaborating businesses. Gov-
emment is not aware unless the proposal
comes to the Government for approval of
license.

[Translation)

SHRI PRATAPRAO B. BHONSLE: Mr.
Speaker, Sir, that is why | have asked
whother the:e is any possibility of further
discussion between the two countries.

[English]

MR. SPEAKER: There are two parts of
question. Was there any Government officer
present at the time of discussions? sec-
ondly, Is there any possibility of one more
discussion between them?

SHRIP. CHIDAMBPARAM: Wewantto
encourage as many visits as possible. Now,
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hon. Prime Minister went to the Germany; A
business delegation went to Germany. Two
delegations have come from there. We want
as many delegations to come and as many
number of times taks take place.

[ Translation]

SHR'BHOGENDRA JHA: Mr. Speaker,
Sir, there is nothing objectionable in it. How-
everitis worth welcoming that the industrial-
ists ¢f our country are holding discussion
with the German industrialists and the hon.
Minister has mentioned several such fields
of industry on whiciy negotiations have taken
place. But it is a matter of surprise that our
Government is not seized of these negotia-
tions. No official of our country attended that
negotiation. That too is no problem. But it is
strange that the Government has no infor-
mation in respéct of these negotiations. |,
therefore, request the hon. Ministerto inform
this House about the points of discussion
particularly, the modem technology. | would
like to know whether negotiations were held
to set up production base orindustries with
the latest techniques- whether in the field of
production of power plants or communica-
tion machinery or is there any negotiation
being made to bring in industries which are
more powerful than those we have either in
the public sector or the private sector and
thereby posing a threat 1o them? Is the
Government making any effort to monitor
and controlit. Oris it a fact that an ass went
to ask for horns but lost his ears? | want to
know whether our existing industrial set up
will survive or is going to collapse. The hon.
Minister should, therefore, tell us categori-
cally the fields in which negotiations have
been made because it is in the interest of
both the industrialists and the country to
mentionthefields in which negotiations have
are being made.

MR. SPEAKER; He has stated that
principally, they have concluded on agree-
mant. however details tharsof are yet to be
worked out,

SHRIBHOGENDRAJHA: Mr. Speaker,
Sir, lamtalking of policy matters only. Please
tell me whether the Government will adopt
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indigenous technology or it willimport it from
abroad?

[English)

SHRIP.CHIDAMBARAM: Sir, Idohope
hon. Member will recognise that the new
industrial policy has been announced on
24th July last year and that these discus-
sions take place between the businessmen
of Germany or businessmen of any other
country and businessmen of India underthe
auspices of the Indian and that country's
Chamber of Commerce like FICCI,
ASSOCHAM, CIl and such other
organisations. Government officers are not
present at those discussions. In these dis-
cussions it is possible that agreements are
arrived at, M.O.Us. are arrived at and busi-
nesses are set up. It is possible that the
Chamber of Commerce, at one session,
invites a Government officer 1o make a
presentation on the new policy. in fact | am
invited some times to speak to them on the
policy of the Government. But individual
agreements are not within the purview of the
Government. We do not wantto getintothat.
That is entirely for business houses to enter
- into with each other. If it is in the licensed
sector, they will apply to us for a licence and
then we willknow whether permission should
be granted or not. If it is in the de-lincecsed
sector, they will simply start the industry.
Now much of licensing has been taken
away. Barring 18 industries, there is no
licensing today.

If they want to set up a joint venture, if
they come under the policy, in 34 industries
upto 51 per cent foreign equity is permissible
and the R.B.| gives automatic approval. of
you wish to knoW the results of what has
happened in 1991 and 1992 | will give the
. details.

As regards Indo-German collaborations,
Imay saythatin 1991, 122technical collabo-
rations and 35 financial collaborations total-
ling 157 and involving an investments if
Rs..41 80crorestook place. Iin 1992 January
and February, 24 technical and 12 financial
collaborations, totaling 36 and involving an
investment of Rs.3.58 crores took place.
This is between India and Germany.
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DR. K.D. JESWANI: Mr. Speaker, sir, |
would like to know from the hon. Minister
whether this high power German delegation
showed their desire to help the cyclone -
affected people in Andhra Pradesh through
the Indian Red Cross Society. If yes, what
was their proposal?

SHRI P. CHIDAMBARAM: Sir, it clearly
does not come out of this question.

MR. SPEAKER: Yes It is dis-allowed.
Foreign Exchange for Imports

537 SHRI INDRAJIT GUPTA: Will the
Minister of FINANCE be pleased to state:

(a) whether the cost of imports is likely
to increase tremendously for want of foreign
exchange at official rate resulting in adverse
impact on the economy of country in future;

(b) if so, the facts and details thereof;
and

(c) the action taken/proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b). The
likely increase in the cost of imports effected
through the market rate will not have ad-
verse impact on the economy of the country.
The new system of partial convertibility, ac-
companied with trade policy changes, will
provide a stimulus to exports and other .
foreign exchange flows and will also enable
easier access to imports without the need for
licensing restrictions. This will have a benefi-
cial impact. Further, the foreign exchange
requirements of essential imports such as
petroleum and oil product, fertilizers, de-
fense and life saving drugs will be met
through official exchange rate.

(c) Does not arise.

SHRI INDRAJIT GUPTA: Sir, about the
last part of the answer given [ just want to
point out that he has listed petroleum oil as
one of those items whose imports is to be
financed by foreign exchange at the official
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rate. lamnot asking a question. lampointing
out something which, | think, is an inaccu-
racy in reply. | want to know whether it is not
afactthatitis widely reportedthat the import
of capital equipment by oil development
projects is to be financed by foreign ex-
change at market rate, but not at the official
rate. Anyway, he can think over that if he
wants to correct that reply. This is a fact
which is stated in so many business journals
and every-where. What | want to know is,
whether it is a fact or not that this partial
convertibility arrangement which has been
made, in fact, amounts to a 15 per cent
devaluation in the rupee exchange and the
burden of this is falling on those imports
which are linked with exports. | want to know
whether it is a fact or not that the cost of the
imports has gone up by much more than the
value of the exports which they are sup-
posed to generate and if that is so, what will
be the net overall impact of this on our
balance of payments position which is one of
the majorfieldsinwhich we are facing crests.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Mr. Speaker, Sir, |
don'’t think that there is anything wrong with
the answerthat hasbeengiven. ltis true that
petroleum products would be made avail-
able at the official exchange rate, but we
have not stated that the equipment which
goes into produstion of petroleum products
should also be at the official exchange rate.
So, there is nothing, wrong with the answer
that has been given.

As regards the second question, with
regard to the effect of the new systemonthe
cost of imports, I think there is no basis forthe
conclusion that there would be all round
increase inthe cost of imports. Firstof all, the
total effect of the system has to be under-
stood in the background of the factthatit has
replaced the earlier system of EXIM se-
cures; in the past one year a large quantity
of ourimports have been financed by having
tobuy EXIM scrips. these EXIM scrips which
were available at 30 per cent to 40 per cent
of the f.0.b. value of exports commanded a
premium and as far as those imports are
concemed, comparing the premiumthat pre-
vailed on the EXIM scrips as against the
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divergence between the official rate and the
market exchange rate, infect many of these
imports wouldbe cheapertodaythan before.
It will be true that for some imports which
were coming at the official exchange rate,
they were not having to buy the EXIM scrips.
They will have to pay higher prices because
ofchangesinexchange rates. Buttaking into
account the education inimport duty whichis
very substantial, the overallimpact of changes
that have been made is not going tobe an all
round increase in the cost.

The second thing that | do want to say
is that the new system deals a severe blow
to the smuggling of gold. It also deals a
severe blow to the havealatrade. It enlarges
the amount of foreign exchange that will be
available forfinancing imports with the larger
availability of foreign exchange for effecting
imports; Ithink the overall situation will notbe
a situation of as much shortage of imported
supply as before. Therefore, all these factors
together would keep prices of imports under
control.

The third question that the hon. Mem-
ber Shri Indrajit Gupta asked is: Does it not
amount to a concealed devaluation? | would
respectfully submit, Sir, that in a world of
floating exchange rate, these words of
‘devaluation’ and ‘revaluation’ have losttheir
meaning. All over the world, currencies are
floating; one day they go up, next daythey go
down and therefore, | think, of course, he is .
free to draw his own conclusions. But, these
changes, | submit, are going to strengthen
our export capabilities and in the process,
they wili have a favorable effect on the
overall growth rate of our economy.

SHRI INDRAJIT GUPTA: Sir, | want to
knowwhetheritis afactthatthe International
Monetary Fund is eager that this partial -
convertibility arrangement that India has gone
infor, should be, in the near future, extended

~ totull convertibility. The hen. Finance Minis-

ter also is reported to be in favour of such an
exchange possibly even before the end of
may this year, which wauld mean that all
imports would then be financed by foreign
exchange at the market rates. Already thhe
exporters who are, after all, creating some
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value in the country, they get this foreign
exchange benefit only to the extent of 60 per
cent, whereas the NRIs who are depositing
their non-repatriable fundin this country, are
already being allowed the benefit of full
market rates of convertibility.

’

SHRI MANMOHAN SINGH: First of all,
| wish to say that the arrangement of partial
convertibility was not put into practice at the
instance of the Intemational Monetary Fund.
In fact, the IMF does not like these arrange-
ments which are in the nature of multiple
exchange rates. Therefore, | would like to
state that there is no basis for the conclusion
that this arrangement was effected at the
behest of the IMF.

Asfarasthe secondpart of the question
is concerned, we have no intention of going
into a regime of full convertibility in may, as
has been reported in the newspapers. The
present system should be allowed to work. |
have said that the future of India's exchange
rates will depend very much on our ability to
control our financial and fiscal system. If we
gain control over the fiscal situation, then we
will be able to take the next step and the
ultimate destination to which we would like to
move is a system of convertibility. But, as of
now, lcannot say that we are nearthat stage.

SHRI PRITHVIRAJ D. CHANVAN: Sir,
my question is about the 60-40 ratio of
foreign exchange which is allowed to be
retained. In the regime of EXIM Scrips, we
head allowed 30 per cent to be retained by
the exporter and 70 per cent was with the
Govemnment. Now we are allowing 60 per
cent to be retained by exporter So, what is
the justification for such a high percentage of
retention even when we know that the For-
eign Exchange Dealers Association of india
had recommended a much lower figure of
foreign exchange to be retained by the ex-
porter?

SHRI MANMOHAN SINGH: Sir, this
matter has been ‘gone into carefully. We
have said that most of the essential imports
would continue to come at the official ex-
change rates. if we are going to finance the
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defeance imports, petroleum product and
fertiliser products, then adequate amount of
foreign exchange must be made available to
the Government to finance these activities
and we concluded, after taking into account
the likely trend of imports and exports, that

60-40 ratio was the rightratio. -

SHRI RUPCHAND PAL.: Sir, in view of
what the hon. Finance Minister has said, is it
not a fact that our export in dollar terms, has
been declining since the devaluation of the
rupee? On 28th February, that is, a day
before the presentation of the Budget, the
difference between the official rate of dollar °
and the market rate was only 44 paise.

On 27th March, 1992 the official rate
was Rs. 25.88 and the market rate was Rs.
31,25 and there was a ditference of Rs. 5.37.

The hon. Minister may say that in the
present day world, in the floating currency,
the devaluation , revaluation all these words
are days of yester years. May | know in view
of the steady decline of our export in the
dollar term, is it not going to neutralise
whatever additions you envisage through
reduction of import duty? Is it not a fact that
our export is going to be hampered in a big
way?

- SHRI MANMOHAN SINGH: | do not
share this apprehension that our exports
would decline. In think, it is factually not
coirect to say that our exports to the general
currency area have declined after devalua-
tion. | think, my colleague, the hon. Com- °
merce Minister has answered questionas on
export trends in this House on several occa-
sions.

It is true that India’s exports have not
done well. But this is for reasons which have
nothing to do with the devaluation of the
rupee. The disappearance of the erstwhile _
Soviet Union has meant that the trade,with
the Soviet Union has come to a halt. Now,
new arrangements are being made.

Outside the rupse trading areas, the
exports to general currency area, in fact,
haveincensed in dollar terms by six percent.
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So, the statement that exports have
been declining | respectiully submit, is not
factually comrect.

Export of Food Products

*538. SHRI K.V.R. CHOWDARY: Wiil
the Minister of COMMERCE be pleased to
state:

(a) the details of the food products
exportedduring 1989-90, 1990-91 and 1991-
92 and the amount of foreign exchange
eamed therefrom;

(b) the target fixed for the export of the
above products during 1992-93; and

(c) the steps taken of proposed to be
taken by the Government to encourage the
exports of food product?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHLIRSHEED): (a)to (c). A Statementis laid
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STATEMENT

(a) and (b). information for major items
is indicated in the statement given balow.

(c) Government have already taken a
series of measures 1o improve policy envi-
ronment for exports. These measures have
been further reinforced by the new Import &
export Policy, which has come into force with
effectfrom 1st April, 1992, for a period of five
yea's'

Specific steps taken or proposed to be
taken to encourage export of food products
are as under:-

(A) Short-term steps: Shemss for mar-

straints and simplification of procedures.

32.51

on the Table of the House.
Statement of export of major items ot food products and the tentative targets for
export during 1992-83
(Value in Crores)
S.No. Commodity 1989-90 1990-91  1991-92 1991-93
(Value) (Vaue)  (Value) (Valve)
1 Rice 426,52 46157 458.72 800
2. Wheat 2.14 31.13 99.95 N
3.  Other Cerals 1.96 277 412 50
4 Spices 276.98 23394 24754 350
B Cashewanuts 365.07 44140 51180 650
6.  Groundnut 34.14 56.86 581 L]
7.  Sugar & Molasses 37.57 93.02 200
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S.No. Commodity 1989-90 1990-91  1991-92 1991-93
(Value) (Value) (Value) (Value)
8. Fruits & Vegetables 201.90 213.25 237.18 350
9. Processed Fruits &
Vegstables 68.39 60.40 63.33 125
10.  Misc. Processed ltems 142..09 152.30  167.01 200
11.  Meat & Preparations 113.70 139.84 155.62 225
12.  Mrine Products 687.18 960.01 989.09 1575
Total 2352.58 2790.24 3033.19 4575

(source: Exports acheived-DGCI&S, Calcutta

SHRIK.V.R. CHOWDARY: Willthe hon.
Minister reply as to when we are importing
food products in large quantities on what
basis we are exporting food groundnut?
There is severe shortage. There is high
praise in the market due to short supply.

SHRI SALMAN KHURSHEED: The de-
cision to export senstive agricultural prod-
ucts is subject to the assessment made by
the Ministry of Food about availability of food
forthe domestican market. The percentage
of food products that are exported is so small
still that it will have no impact on internal
prices

Wherever, there is sensitive reactionto
export of fodd products , the Government
acts to ensure that it is reversed Immedi-
ately.

We do not import any food products
which we in tum export as well. the hon.
Member may be referring to the specific
question of wheat.

MR. SPEAKER: It is groundnut.

SHRI SALMAN KHURSHEED: As far
as groundnut is concemed, there was a
failure of the crop last year. We ware good
exporter of groundnut up to last year. Due to
faiture or rainfall failure of crop we did not do

good export. The price problem, of ground-
nut is due to the failure of crop rather than
export . Our export figure on groundnut are
very bad this year.

SHRIK.V.R. CHOWDARY: When meat
products are bannedinthe new export policy,
how can you fulfil the target and what com-
pensation you are going to give to those who
invested in exporting beef which is not
conrsumed in this country?

SHRISALMANKHURSHEED: Sir, meat
products as such are not banned under the
new policy or the old policy. Beef certainly is
banned for export. Thatis due to our special
social and religious sentiments.

SHRI ANKUSHRAO RAOSAHEB
TOPE: In respect of sugar exports now the
Export Government is thinking of giving it to
the private persons also. If it is so, whether
the Government export promotion policy will
be applicable to these private persons and
they will be given permission for export of
sugar?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM):

Sugar has been exported through the
I.S. G.l. E..l.C., an organisation formed by
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thesugarindustry. Lastyear, itis|.S.G.LE.I.C.
which exported sugar. The same policy con-
tinues. Whz. sver sugaris to be exported this
year, the decision is to export it through
1.S.G.I. .EI.C.

It is true that individual sugar mils have
asked for permission to export sugar. But no
decision has been taken to permit individual
sugar mils to export.

SHRI SOBHANADREEWARA RAO
VADDE: Mr. Speaker, Sir, through you |
would like to know form the hon. Minister in
view of the fact that there is lot of price
differential in respect of coarge grains and
eggs especially in the Gulf countries, what
steps the Government is taking for export of
more coarse grains to have more foreign
exchange. Some of the Asian countries are
taking advantage of the requirements of he
developed countries inspect of these coarse
grains which are produced by the dryland
farmers. | seek information from the hon.
Minister what concrete measures he is tak-
ing for export of coarse grains and eggs.

SHRI P. CHIDAMBARAM: As my col-
league has said, as far as cereals are con-
cerned, as far as food products are con-
cerned, we will not export, unless there is a

CHAITRA 14, 1914 (SAKA)

Written Answers 34

clear exportable surplus. | do not think that
we have an exportable surplus in coarse
grains. If the Ministry of Agriculture tells me
that there is an exportable surplus in coarse
grains, then we will export coarse grains. But
Ido notthink we have reachedthat stage yet.

WRITTEN ANSWERS TO QUESTIONS
[English]
Export of Fruits to Gulf Countries

*539 SHRI HARISH NARAYAN
PRABHU ZANTYE: Willthe Minister of COM-
MERCE be pleased to state:

(a) the quantity of fruits, particularly
banana, exported to Gulf countries during
the last three years;

(b) the amount of foreign exchange
eamed therefor; and

(c) the steps taken by the Government
to increase the export of fruits?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b): The desired
information is as under:-

Qty. in MT
Val: Rs. Lakhs
1988-89 1989-90 1990-91
Qty.  Val, Qty. Val, Qty. Val,
Banana 121 8 348 18 23 3
Other Fruits 30114 3133 22843 2681 32209 4130
Total: 30235 3141 23191 2699 32232 4133

(c) Government accords high priority to
exports of fruits. k has taken several stepsto
promote these. Promotional Bodies such as
Agricultural & Processed Food Products
Export Development Authority (APFDA),

National Horticulture Board and National
Agricultural Cooperative Marketing Federa-
tion of India Ltd. (NAFED) have all been’
mobilisedto promote exports of fruits. APEDA
whichis specificallycharged with the respon-
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siility of promoting exports of fruits has
various schemes for market development,
product promotion, quality upgradation, im-
provemment in packaging, arranging Buyer-
Seliler mests, participation in intemational
Trade Fairs eic. A major constraints in the
expansion of expoit of fruits has been lack of
sufficient infrastructural facilities. it has al-
ready been decided to pay special attention
to this aspect during the 8th Plan period.

[ Transtation}
Landless Agricultural Labourers

* 540 SHRIKESRILAL: Wilithe Minister
- of FINANCE be pleased to state:

(a) the steps taken by the Govemment
tc bring landiess agricultural faborer and
labourers of the unorganised sector under
the group insurance scheme;

(b) the details of the funds allocated
therefor;

(c) whetherthe UnionGovernment have
provided financial assistance 1o the State
Govermnments for this purpose;

(d) iso.thedetailsoithe'assistance
provided during the last one year, State-

wise; and

(e) the steps taken by the Government
so far to make this scheme popular and
effective?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH)): (a) to (d) A Group Insurance
Scheme for landless agricultural labourers
was introduced by the Government of india
on the 15th August, 1987 to cover all the
heads of the landless agricultural labourers

APRIL 3, 1992

Written Answers 36

familics between the ages of 18 and 60 fora
sum assured of Rs. 1,000/- (since revised to
Rs. 2,000/-). This scheme which was initially
financed by the Central Govemment is now
being financed by the LIC from the Social
Security Fund with effect from the 1st April,
1990. Under this scheme, the entire annual
premium cost is bome by the LIC.

The Life Insurance Corporation of india
has also set up a Social Security Fund with
an initial corpus of Rs. 100 Crores and
formulated various Group Insurance
Schemes to cover the labourers of the
unorganised sector. 50% of the premium is
payable by the beneficiary and the balance
50% is met out of the Social Security Fund.
The Scheme envisages payment of Rs.
3,000/-tothe legal heirs of the insured onthe
normal death of the member of the Scheme
and Rs. 6,000/- in case of an accidental
death. The workers under various occupa-
tions covered under these schemes include
BeediWorkers, Carpenters, handloomweav-
ers, rikshaw pullers, fishermen, Safai
Karmancharis, forest workers etc. Since
these schemes are financed from out of the
Social Security Fund with the beneficiary
bearing 50% of the premium cost , the
question of giving assistance to the State
Government dces not arise.

(e) The LIC has put up wall paintings,
holdings, posters etc. in many rural areas tc
give adequate publicity tc these Schemes.
State Government agencies also take inter-
est in publicising details of these Schemes
through their machinery. Committees have
also been constituted at various levels con-
sisting of the representatives from the LIC
and the State Government to coordinate
activities for better results. The month of
October every year is observed as Social
Security Month and intensive publicity ef-
forts are made to spread details of these
Schemes, in rural areas.
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Nationalised Banks

“541. SHRI R. SURENDEF. REDDY:
Wili the Minister of FINANCE be pleased to
state:

(a)whetherthe Gevernmeni hiave made
a major reshuffle of Chief Executives of the
nationalised banks in a move ig streamline
the functioning of the financial system;

(b) if su, the details thereoi;

(c) whether these banks have not been
showing any improvement in profit and their
working; and

(d) if se, the details of further changes
that are iikely to be made?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGHY): (a) to (d) Vacancies in the posts of
Chairman and Managing direciors {CMDS)
of nationalised banks arise fromtime to time
and they are tilled up in accordancs with the
provisions containedinthe relevant statutes.
InFebruary 1992, Government havefilled up
some of the vacancies of CMDS as per the
details given below:-

(i) Shrid.V. Shetty, CMD, United Bank of
India as CMD, Canara banks.

(i) ShriCG.S. Dahotre, CMD, Dena Bank
as CMD, Bank of India

(iiiy Dr. A.K. Bhattacharya, Managing
Director, State Bank of Hyderabad as
CMD, United Bank of India.

(vi) Shri S. Subramanyam, Executive
Director, Central Bank of India as CMD,
Central Bank of india.

(v) Shri S. Doreswamy, Executive Di-
rector, Denabank as CMD, Dena Bank.
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{vi) Shri K.R. Ramamoorihy, Executive
Director, Corporation Bank as CMD,
Corporation Bank.

At present, there are two vacancies of
CMDs in naiionalised bank. Government
have initiated necessary steps for filling up of
these vacancies.

The performance of all natinnalised
banks is monitared by the Gove “w:mant and
the Reserve Bank of India on a continuing
basis. The banks riave taken several mea-
sures to improve thejr efficiency including
strengthening of their internal system of
supervision and controi. Action plans have
alsc bson drawn up by the banks to improve
their profitabiiity.

Electorai Reforms
*542  SHR!P.C. THOMAS:

SHRI M.V. CHANDRA-
SEKHARA MURTHY: -

Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to stata:

(a) whether the Electicn Commission
has recently submitted to the Governrent a
number of recommendations for electoral
reforms;

(b) the salient features of these rec-
ommendations;

(c) whether the Commission has sug-
gested that the candidates found violating
the model code of conduct or guilty of corrupt
practices should be disqualifiedfor six years;
and

(d) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIMANTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
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TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARMANGLAM): (a) and (b): Yes, Sir. A
Statement is enclosed.

(c) Yes, Sir.

(d) Government is undertaking an in
depth study of the entire gamut of electoral
reforms anc the proposals received fromthe
Election Commission are being considered
part of the study and the Government would
be holding a meeting with the Leaders of
paries in Parliament before finalising the
electoral reforms.

STATEMENT

The main recornmendations made by the
Election Commission regarding Electoral
sforms.

1. The Election Commission should
be a single member body.

2. The Election Commission should
have an independent secretarial and
the expenditure cn the Commission
should be "charged” and not "voted”.

3. The eiectural roiis shouic be re-
visedintensively svery aiternate vears
and the summary revisior in other
years should continue.

4. Multi-purposeidentity cards should
be issued tc all Indian citizens by the
concerned ad¢ministralive authorities
and production of such identity cards
may be made obligatory wherever
the card hoider is required o estab-
lish his identity including election.

5. The District Electoral Olficer con-
cemed should be staturtoril required
to be consulted and empowsred to
have a say in the police arrangement
for elections.
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6. The political bigwigs who harbor
prociaimed abscondors and are seen
openly in their company, should be
proceeded againstthe powerto grant
parole or remission of sentence of
cenvicted criminals, should be spar-
ingly exercised when the elections
are imminent or in progress.

7. The unauthorised possession of
ballot boxes or electronic voting ma-
chine, and unathorised printing cf
bailct papers should be made
cognisable offence.

8. Increase in the amount of security
deposit should be for all candidates.

9. There should be a minimum of 10
proposers for every candidate drawn
trom different polling areas.

10. No candidate should be allowed
to contest from more than one con-
stituency.

11. The campaign period should be
reduced from 20 days te 14 day to
bring down the election expenses
and the administrative cost on the
maintenance to law and order.

12. The Election Commission may be
empowaered to countermand election
due to bcoth capturing even other-
wise than onthe report of the Return-
ing Oflicer.

13. Every registered political party
should publish its account annually
andthese shouid be audited by agen-
cias specified by the Commission.

14. Non-maintenance of the true ac-
count of election expenses or not
failing of its true copy within the pre-
scribed time and manner should be
punishable with imprisonment and
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fine and on conviction the candidate
should be disqualified for a period of
6 years.

15. The candidate who fails to lodge
his election expenses return within
the prescribedtime, should automati-
cally stand disqualified for a period of
five years.

16. Violation of the Model Code of
Gonduct should result in the election
of the candidate(S) in whese favour
or with whose consent or convey-
ance, the violation was caused, being
declared void and that the
candidate(s) should be disqualitied
tor a period of six years.

17. The existing provisicn in section
29A of the Representation of the
People Act, 1951, relating to registra-
tior of political parties, should not be
deleted andthere should be a specific
provision to de-register a party if it
violates the undertaking given under
the section. The power to de-register
should vest in the High Court.

18. The provisions of section 28 ofthe
Representation of the People Act,
1950 and section 169 of the Repre-
sentation ofthe People Act, 1951, are
violative of and repugnant to the pro-
visions of articie 324 of the Constitu-
tion. The authority to make rules
should therefore, be conferred totally
on the Election Commission. The
Election Commission shall, however,
censult the Central Government.

Import of Second Hand Capital Goods
*543 SHRI BAPU HARI CHAURE: Will
the Minister of COMMERCE be pleased to

state:

(a) whether second hand capital goods
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are being imported at present;

(b) if so, the countries from which such
imports are made;

(c) whether the Government have no-
ticed any deficiency in such imports;

(d) if so, whether any Committee was
constituted in this regard;

(e) whether the Committee has submit-
ted its report;

(f) if so, the details thereof; and

(9) the action taken or propcsed to be
taken by the Government thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir.

(b) Such imports are made from coun-
tries like USA, UK, France, Germany, Kaly,
Japan, Australia, Switzerland, Sweden,
Spain, Czechoslovakia, Hungary, etc. and
other countries from which imports are ner-
missible.

{c) No, Sir.

(d) to (g): Don not arise.

Export Processing Zone
*544. SHRIOSCAR FERNANDES:

SHR! C.P. MUDALA
GIRIYAPPA:

Wil the Minister of COMMERCE be
pleased to state:

(a) whether the Government of
Kamataka have approachedthe Union Gov-
ernment for the establishment of an Export
Processing Zone at Banglare or any other
city in South india;
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(b) if so, the details thereof; and

(c) the action taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c): Government of
Kamnataka have proposed the setting up of
export Processing Zones at Banglore and
Mangalore. They have been informedthat at
the moment there is no proposal 1o set up
additional Export Processing Zones.

India Growth Fund -

*545. SHRIMATI BASAVA
RAJESWARI: Will the Minister of FINANCE
be pleased to state:

(a) whether the india Growth Fund reg-
istered an investment loss during the period
of six months ending December 31, 1991;

(b) if so, the Getails thereof; and
(c) the main reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No Sir.

(b) and (c): Does not arise.
[Translation)
Indo-Nepalese Trade

*546  SHRI RAJENDRA KUMAR
SHARMA:

DR. PARASHURAM
GANGWAR:

Will the Minister of COMMERCE be
pleased to state:

(a) whetherthe Government proposeto
give assistance to Nepal to promote Indo-
Nepalese economic cooperation;
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{b) if SO. the details thereof;

(c) the potential areas for joint industrial
ventures identified by the Government; and

(d) the other steps taken to further
improve the trade relations between the two
countries?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b): Besides the
preferential arrangements governing Indo-
Nepalese bilateral trade, Government pro-
vides assistance to Nepai in sectors such as
hydel and power, public heaith, communica-
tion, civil aviation, tourism, etc. to promote
economic cooperation.

(c)The potential areas identified for joint
industrial ventures include industries for pro-
ducing cement, paper, sugar, other agro-
industries and projects relatedto rural devel-
opment and employment generation in rural
areas.

(d) The efforts to streagthen the prefer-
ential trade regime and export promotion
activities such as pdrticipation ir: fairs/exhibi-
tions, exchange of delegations, seminars,
efc. are measures 1o further promote bilat-
era trade.

Demand of Commerciail vehicles
Abroad
*547 SHRI DEVI BUX SINGH:
DR. RAMESH CHAND
TOMAR:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the price of commercial
vehicles in India are less as compared to

other countries;

{(b) if so, the reasons therefor;
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(c) the names of the countries which
have shown interest in importing such ve-
hicles from India during 1991-92; and

(d) the commercial vehicles proposed
to be exported during 1992-93?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b): Prices at
which India exports commercial vehicles are
different in different markets and also vary
fromvehicle to vehicle. India has succeeded
in exporting some varieties of heavy, me-
dium and light commercial vehicles since
such supplies were competitive in terms of
price, quality and other conditions governing
such export vis-a-vis other exporting coun-
tries. Factors which have made such exports
competitive include conducive Government
export policy, availability of cheap labourand
skilled manpower, large production volumes
of such vehicles in the country and expornt
effort on the part of the industry.

(c) The countries where indian Com-
mercial Vehicles were exported during 1991-
92 are: Abu Dhabi, Afghanistan, Albania,
Burundi, Burkina Faso, Bahrain, Bangladesh,
Bhutan, Dubai, France, Ghana, Guyana,
Hungary, Indonesia, Iran, ltaly, Jamaica,
Jordan, Kenya, Kuwait, Madagascar, malawi,
Malta, Morocco, Mozambique, Malaysia,
Mauritious, Nepal, Nigeria, Oman, Philip-
pines, Saudi Arabia, SrilL anka, Sudan, Syria,
Tanzania, Thailand, Togo, Trinidad, Uganda,
U.A.E., Venezuela, Yemen, Zaire, Zambia,
Zimbabwe.

(d) Several types of commercial ve-
hicles including heavy, medium and light
vehicles as also custom-built vehicles as
also custom-built vehicles are proposed to
be exported during 1992-93.

Road Bonds

*548 SHRIVILASRAO NAGNATHRAO

CHAITRA 14, 1914 (SAKA)

Written Answers 46

GUNDEWAR: Wil the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whetherthe Union Government have
received any proposals from State Govern-
ment to issue Road Bonds for improving and
developing bridges and Stafe Highways;

(b) if so, the details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY SURFACE TRANSPORT (SHRI
JAGDISH TYTLER): (a) to (c): Yes, Sir.
However, at present only Public Sector Un-
dertakings wholly owned by the Union Gov-
emment are eligible to float bonds.

Assistance to Gujarat from Central
Read Fund
*549  SHRIMATI
CHIKHALIA:
SHRI RATILAL VERMA:

BHAVNA

Willthe Minister of SURFACE TRANS-
PORT be pleased to state:

(a) the amount provided to Gujarat for
the development of roads from the Central
Road Fund during each of the last three
years;

(b) the details of the schemes for which
the funds were provided, year-wise; and

(c) the progress made in the completion
of these schemes?

THE MINISTER OF STATE OF THE
MINISTRY SURFACE TRANSPORT (SHRI
JAGDISH TYTLER): (a) and (b): During the
year 1989-90 and 1991-91, no scheme was
approved under Central Road Fund. How-
ever, during 1991-92, thefollowing two works
have been approved:-
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S.No. Name of Scheme Estimated cost Amount debitable to
C.RF. State Plan
—ARs. in lakhs—
1. Construction of a parallel 163.00 120.00 43.00
service road on Ahmedabad
bypass from Kms 0/0 to 2/5,
3/7 to 6/6 & Kms 6/0 to 13/230.
2. Widening to intermediate lane 37.225 34.71 2.515
of Mehsana-Bodla-Modhera road
from Kms. 12/0 to 25/200
Total: 154.71

(c) Since these works have been ap-
proved on 28.2.1992, these are yet to be
started.

[English}
Smuggling of Gold

*550 SHRIGURUDAS KAMAT: Wilithe
Minister of FINANCE be pleased to state:

(a) whether the Government are aware
that alarge quantity of gold is smuggled from
Dubai to India;

(b) if so, the quantity of such gold seized
during 1991-92; and

(c) the steps taken or proposed to be
taken by the Government tc check the smug-
gling of goid from Dubai?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b): Goid
is generally smuggled from gulf region in-
cluding Dubai. Thetotalquantity of smuggled
gold, including that from Dubai, seized dur-
ing 1991-92 is 4.2 tonnes” valued at Rs.
173.1 crores®

(c) The machinery to check smuggling
of gold and other contraband goods from
Dubai and elsewhere has been strength-
ened fromtime to time and preventive activi-
ties intensified. A strict vigil is kept on vulner-
able point. Close co-ordination is maintained
with the Coast Guard, BSF, Police etc. Be-
sides, a major step taken recently is to aliow
Indians and NRIs coming to India after stay
of six months or more to bring goid as
baggage on payment of customs duty of Rs.
450/- per 10 gms in convertible foreign ex-
change. As a result of this policy change
domestic price of gold has come down
sharply, thus making smuggling of gold less
attractive.

Trade Fair Complexes
*551. SHRIMATI CHANDRA PRABHA

URS: Will the Minister of COMMERCE be
pleased to state:

(a) the places where Trade Fair Com-
plexes have been set up by the Trade Fair
Authority of India;

(b) whether the Government propose to

* Figures.are provisional.
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set up a Trade Fair Complex at Mysore in
Kamataka;

(c) if so, when; and
_(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (d): The Trade Fair
Authority of India has set up a Trade Fair
Complex only at Pragati Maidan, New Delhi
so far. In order to take a final view to set up
apermanentexhibition complex at Banglore,
a proposal has been under discussion be-
tween the Gowvt. of Kamataka and the India
Trade Promotion Organisation.

Consumption and Export of Fruits and
Vegetables

5861. SHRI H.D.DEVEGOWDA: Will
the Minister of COMMERCE be pleased to
state: '

(a) whether the Government have as-
sessed the quantity of fruits and vegetables
required for domestic consumption;

(b) if so, the details thereof;

(c) the countries where fruits and veg-
etables are exported; and

(d) the places in the country where
cargofacilities have been providedforexport
of these goods?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) No, Sir. No such study
has been conducted by Government.

(b) Does not arise.
(c) Fruits and vegetables are exported

mainly to US, UAE, Saudi Arabia, Kuwalit,
Bangladesh, Nepal, Sri Lanka, Singapore,
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Malaysia, UK etc.

(d) Cargo facilities have been provided
at major airports such as Delhi, Bombay,
Trivandrum, Calcutta, Bangalore,
Hyderabad, Madras etc.

Tea Cultivation in Tamil Nadu

5862. SHRI S.B. SIDNAL: Willthe Min-
ister of COMMERCE be pleased to state:

(a) whether the Tea Board has ap-
proved the proposal of the Tamil-Nadu Tea
Development Corporation Ltd. forraisingtea

. cultivation in Tamil Nadu; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir.

(b) The Tea Board has approved the
proposal of the Tamil Nadu Tea Develop-
ment Corporation Ltd., Government of Tamil
Nadu for bringing an additional area cf 3000
hectares under tea cultivation to be planted
over a period upto 1996-97. Out of this,
2370.5 hectares would be planted in
Annamalai’s in Coimbatore district and the
balance 629.5 hectares in Nilgiris District.
The Board has agreed to extend financial
assistance covering 1500 hectares in
Annamalai's by treating this area as non
traditional areas as a special case. The
Board would be disbursing atotal assistance"
of Rs. 9.75 crores, comprising Rs. 6 crores
as Loan and Rs. 3.75 crores as subsidy.

Export of Sugar

5863. SHRI PRAKASH V. PATIL:
SHRI PARASRAM

BHARDWAJ:

Will the Minister of COMMERCE be
pleased to state:
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(a) whetherthe Government proposeto
entrust the export of sugar to more than one
agencies;

(b) if so, the reasons therefor;

(c) whether the Government propose to
increase the price of levy sugarin the current
year; and

(d) it so, the share of the producers out
of this increase?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) No, Sir.

(b) Does not arise.

(c) There is no such proposal.

(d) Does not arise.

[ Translation]
Straightening of National Highway No.3

5864. SHRI RAMESHWAR PATIDAR:
Wilithe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the national Highway No. 3
is being straightened in order to reduce its
distance between Agra-Bombay;

(b) if so, the destance in kilometres likely
to be recduced.

(c) the details of the expenditure likely to

be incurred thereon?

THE MINISTER OF STATE OF THE
MINISTRY SURFACE TRANSPORT (SHRI
JAGDISH TYTLER): (a) No, Sir.

(b) and (c) Do not anse
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Deposits by Non-Resident Indians

5365. DR. LAXMINARAYAN PANDEY:
Will the Minister of FINANCE be pleased to
state:

{a) the amount of foreign exchange
deposited by the Non-resident Indians in
nationalised banks in the country during the
last six months,

(b) whether consultation facilities re-
garding account management, capital in-
vestment, tax assessment have been made
available for the Non-resident Indians in
these banks; and

(c) # so, the response of the Non-
resident Indians thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The total out-
standing balances in NRE and FCNR ac-
counts from August, 1991 to January, 1992
are given below:-

Period Amount in Rs. crores.
August, 91 22,419
September, 91 22,164
October, 91 21,859
November, 91 21,790
Mnber, 91 21,984
January, 1992 21,896

(b) and (c): As a measure of customer
service banks have been advised to guide
the NRIs in the management of accounits,
capital investment, tax assessment elc. and
the response ofthe non-resident Indians has
generally been encouraging.
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Utilisation of Amount Collected under
National Housing Bank (Voluntary
Deposit) Scheme

5866. SHRI MOHAN RAWALE: Willthe
Minister of FINANCE be pleased io state:

(a) the details of the amount collected
under the National Housing Bank (Voluntary
Deposit) Scheme, 1991 proposed to be pro-
vided for construction of houses for weaker
sections of the Society; State/Union Temi-
tory-wise;

(b) the criteria for allocation of funds;
and
(c) the time by which the construction of
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houses is likely to be started?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The total amount deposited
under NHB Voluntary Deposit Scheme,
1991 as reported till 30th March, 1992 is Rs.
144.29 crores (data provisional). The State/
Union Territory-wise break up, however, is
available as on 31st January, 1992 only and
is set out in the statement attached.

(b) and (c): Under tha scheme, 40% of
the amount collected is 1o be credited to a
spacial fund to be utilised for financing slum
clearance and low cost housing. The guide-
lines for allocation of funds and financing of
projects for the said purposes will be pre-
pared by National Housing Bank.

- STATEMENT

NHB Volunfai’y Deposits Scheme-1991

Collection upto 31.1.1992 under the NHB-VDS-1991-Statewise (Scherme closed on 31st

January, 1992)

S. No. State Total amount mobilised

(Rs. in lakhs)
1. Andhra Pradesh 115.96
2. Arunachal Pradesh 0.00
3 Assam 56.34
4 Bihar 215.93
5 Goa 29.90
6. Gujarat 591.12
7. Haryana 25.50
8. .Himachal Pradesh 61.65
9. Jammu & Kashmir 0.00
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S. No. State Total amount mobilised
10. Karnataka 667.76
11. Kerala 461.80
12. Madhya Pradesh 142.57
13. Maharashtra . 1954.37
14. Manipur 0.00
15. Meghalaya 19.73
16. Mizoram 0.00
17. Nagaland 11.50
18. Orissa 276.74
19. Punjab 255.10
20. Rajasthan 82.21
21. Sikkim 0.00
22. Tamil Nadu 809.34
23. Tripura 0.00
24. Utaar Pradesh 1551.03
25. West Bengal 1832.11
26. Andaman & Nicobar 0.73
Island
27. Chandigarh 34.50
28. Dadra & Nagar Haveli 0.00
29. Daman & Diu 0.00
30. Delhi 1463.33
31. Lakshdweep 0.00
32. Pondicherry " 0.00
33 All India Total 10659.93

*Data is provisional
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[Translation)

Seizure of Gold and Silver

5867. SHRI DAU DAYAL JOSHI: Wil
the Minister of FINANCE be pleased to
state:

(a) the quantity of gold and silver seized
during last three years; and

(b) the places fromwhera the smuggled
gold and silver were seized?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Quantities of
contraband gold and silver seized by Cus-
toms authorities during the last three years
are al follows:

Quantity (in M.Ts.)

1989 1990 1991
Gold 8.2 5.7 4.3
Silver 99.3 216.4 197.9

(b) Seizure of contraband gold and sil-
ver are effected on the sea, in coastal areas,
. landborders, at Internationai airports as well
as in cities.

[English)
Export of Molasses

5868. SHRIPARASRAM BHARDWAJ:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the export of molasses has
been declining;

(b} if so, the reasons therefor:

{c) whether huge quantity of mclasses

CHAITRA 14, 1914 (SAKA)
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has been declared surplus by various State
Government;

(d) if so, the latest position of the surplus
stock and the manner in which it is utilised or
proposed to be utilised; and

(e) the policy of the Government with
regard to export of molasses?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) and (b): No, Sir. On the
contrary, export of molasses has shown
increasing trend as may be seen from the
staternent below:

Year Export (Rs. crores)
1989-90 17.41
1990-91 21.84
1991-82 37.21

(Aprit-February)

(c) and (d): For the current alcohol year
1981-92 (December 1991 to November
1992), State Governments have reported
total estimated production of molasses of
58.195 lakh tones and anticipated require-
ments (for distillation, cattle feed, etc.), ag-
gregating 65.950 iakh tenes.

(e) Export of molasses is allowed after
meeting domestic requirements and is al-
lowed subject to the provisions of Molasses
Control Order.

Export of Engineering Goods

5869. SHRI B. DEVARAJAN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the Government have for-
mulated any scheme to provide inputs to the
engineering industry toincrease the exports;
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(b) if so, the details thereof;

(¢) the exporis 1argets ¢f engineesing
gcods forthe yesr 1892-93; and

(d) the steps preposed 1o be taken by
the Government to increase the exporns tc
Asian and West Asian Countrizs?

THE MINISTER ©f STATE OF THE
MINISTRY OF COWMPMERCE (SHRI P,
CHIDAMBARAM;}: (a) and (b The Govern-
ment has alreacy besn providing various
inputs to the enginesring indusity for expon
production atimreraticral prices undar the

v gxemption scherme and International
zrive Reimoursernen: Scheme. Prionty alic.-
ment of stee! and pig von is aiso made to

exporiers from demesuc sourcss for expont
production.

(c}the expoti Lt ieR2-93has not

yel been tixed.

(¢; Governmit hiave sought o pro-
mete expons through providing inpuls at
internaticnal prices, fodowing a supponive
exchanges rate paicy, aliowing parial con-
version of expori exriings al Mmarke! dater
mined exchange rates, recucing corlrels
and sifecting procecural simplifications. in
acditicn, steps baing taken to incrsase ex-

(1 Government &r approved sectrities

(2) Flani Loans (o Staie Govis. for Housing,
VWaler Sewerage stheme, State Eiecliicity
Dsards, Stale Ficad Transpodt Corporations
& HDFG;

25 Non-Plan loans 1o coally onentsd sector;

(4) BondsA.cans 1o Puziic Sector Corperations,

SEBs, SRTC, Water Suppiy eic.

(5) Soeciai Deposit with Government Of india;

(6) Loans to Private Secior

(7! Short Term Loans
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poits to Acian and West Asian countries
include biateial discussions at the Jaint
Comimissiern/Cermittee level, exchanges of
busine:ss delegations, participaticn in trade
lairs anc exhiditicnis abroad etc.

Invesiment and Loans by LIC

5870. SHRISAYE.LD SHAHABUDDIN:
Wili tha Minister of FINANCE be pleasedto
stale:

s the teialmvesiment and ioans by the
Life tnsurance Comporalion of India as on
Marct: 1802 viihin the countey;

(b) thawlatinvestmeni and loans out of
above o Gentral inantal institutions/Gov-
8N ABENCI83 ] and

ic} the break up of the remeining invest-
inent and «0ane by Slale/Union Territories?

Trt MiNISTER OF STATE I THE
MINISTRY CF FINANGCE (SHR! DALBIR
SINGH}! (a; The investment made bty ihe
Life insurunce Corpurationof Inda are of the
crdet ot e, 5242 crovas {@son 25.3. 1882).

(L} ana (¢} Thie break up of investment
and loans i as under:-

(Rs. in crores)

2,647

435
147

528
180
1,185
126

)10 (7) = 2, 601

Total: 5, 242
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[ Translation)
Export of Leather Goods

5871 SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of COMMERCE
be pleased to state:

(a) whether any scheme is under con-
sideration of the Government te promoter
axport of leather goods:

(b) if so, the details thereof;

(c) the value of semi-finished and fin-
ishedieather products exported during 1989-
90, 1990-91 and 1991-92;

{d) i so, the details thereof; and

CHAITRA 14, 1914 (SAKA)
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(e) if so, the details thererof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to {f): The Govem-
ment policy is to progressively displace the
exports of raw materials by value-added
leather products and towards this end, ex-
ported of raw hides and skins and semi-
finished leather have already been barned.
Export of finished leather, though allowed at
present, is subject to an export duty of 10%.

Exports of leather and leather products
since 1989-90 have been as follows:

(Value in Rs. Crores)

S. No. ftem 1989-90 1990-91 1991-92
(Apr's1-Feb's2)
{Prov.)
1. Semi-Finished Leather 21.06 3.97 -
2. Finished Leather 693.53 765.62 642.44
3. Footwear 171.43 210.44 274.60
4. Footwear Components 518.25 609.96 870.25
5. Leather Garments 332.88 579.20 565.33
6. Other Leather Goods 292.88 408.62 360.25
Total: 2030.03 2577.81 2712.87

(Source: Council for Leather Exports)

To encourage export of Leather prod-
ucts, Government has taken @ number of
promotional measures which Ister-alia in-
clude:

(i) duty free import of leather in raw,

semi-finished from to supplement do-
mestic  availability of leather;

(i) import of other raw materials,
consumables, accessories, chemicals
and capital goods with
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concessional duties;

(iii) strengthening design and devel-
opment programmes;

(iv) augmenting man-power training
both within the country or outside;

(v) establishing industrial estates and
promoting common facility centers; and

(vi)improving quality of Indian leather
products and making them more
competitive in the world market.

[English]
Alleppy Port
5872. SHRITHAYILJOHNANJALOSE:
Willthe Minister of SURFACE TRANSPORT

be pleased to state:

(a) whether the Government proposed
to declare Alleppy Port in Kerala as a major

port;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE

MINISTRY SURFACE TRANSPORT (SHRI

JAGDISH TYTLER): (a) No Sir.
(b) Does not arise.

(c) In view of the existing and proposed

APRIL 3, 1992
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facilities at Cochin Port, at present it is not
considered necessary to declare Alleppy
Port as a major port.

Raids Conducted by Income Tax
Department in Orissa

5873. SHRI BHAGEY GOBARDHAN:
Will the Minister of FINANCE be pleased to
state:

(a) the details of cases of raids con-
ducted in Orissa by the Income Tax Depart-
ment which are pending for disposal as on
date;

(b) the details of seizure of immovable
and movable properties in each case and
value thereof; and

(c) the reasons for delay in disposal of
these cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b): 174
assessments are pending as on date in the
cases of 58 persons assessed in Orissawho
were searched by the Income-tax Depart-
ment. Details of assets seized are given in
the statement attached.

(c) By and large, there has been no
delay. In fact, in some cases, the searches
were completed only some time ago. The
assessments have beentaken upforcomple-
tion within the statutory time-limit as pro-
vided for under the Income Tax Act, 1961.
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[ Translation)
Sale of Shares by Financial Institutions

5874. SHRI RAM LAKHAN SINGH
YADAV: Will the Minister of FINANCE be
pleased to state:

(a) whether financiai institutions have
soldshares to some companies to overcome
shortage of scripts; and ’

(b) if so, the total value of shares scid
during the last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The All India Financial institu-
tions namely industrial Development Bank
of India, Industrial Finance Corporation of
India, Industrial Credit & investment Corpo-
ration of India, Industrial Reconstruction Bank
of India, Unit Trust of india, Life Insurance
Corporation of India, General Insurance
Corporation and Export-Import Bank of India
have reportedthat they have not sole shares
tocompaniesto overcome shortage of scrips.

(b) Does not arise.
[English)

Term loan Assistance to Small Scale
Industries in A.P.

5875. SHRI DHARAMBHIKSHAM: Will
the Minister of FINANCE be pleased to
state:

(a) whether the Small Industries
Deviopment Bank of India(SIDBI) has made
certain relaxation for refinance facilities in
respect of term loans assistance to small
scale industries by scheduled and commer-
cial banks in Andhara Pradesh; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir. The Small Industries
Development Bank of India(SIDBI) have re-
ported that they have not made any specific
relaxations under their refinance scheme in
respect of term joan assistance to small
scale industries by Scheduled Commercial
Banks in Andhra Pradesh.

(b) Does not arise.

Conising of Rs. 1,2 and 5 Currency
Notes

5876. SHRIRAM NAIK: Wilithe Minister
of FINANCE be pleased to state:

(a) whether the Reserve bank of India
constituted a special Committee to consider
and advise on the proposal for coinising the
notes of Rs. 1, 2 and 5;

(b) if so, when and the names of the
members of the Committee;

(c) whether the Comimittee has submit-
ted its report;

(d) if so, the salient features of the
recommendations; and

(e) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) As per information furnished by
Reserve Bank of India, no special committee
was constituted to consider and advise on
coinising the notes of Rs. 1/-, Rs. 2/- and Rs.
5/- denominations. However, a Committed
on Currency Management was constituted
by Reserve Bank of India to report on the
currenrcy management in the country.

(b) The Committee on Currency Man-
agementwas set upin December, 1988. The
Constitution of the Committee is as under:-
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1. Shri P.R. Nayak

2. Shri R. Srinivasan

3. Shri V. Atal

4. Shri S. N. Bagai

5. Shri R. Jankiraman
6. Shri R.K. Chaudhary
7. Shri A.P. Aiyer

8. Shri B.J. Mandhyan

9. Shri B.K. Basu

{c) Yes sir.

(d) The major recommendations of the
Committee on Currency Management are:

(1) To contain the number of notes in
circulation coinsing Rs. 1/-, Rs. 2/-
and Rs.5/- denomination notes.

(2) To rationalize the distribution and
collection of currency by avoiding
cross movement and ensuring distri-
bution of load by establishment of a
network of currency transit centers.

(3) To streamline the existing han-
diing and processing of notes by elimi-
nating handling and processing of
notes by eliminating unproductive and
repetitive procedures.

(4) To provide a good working envi-
ronment so as to motivate the em-
ployees working in Cash Departments
of Banks.

{e)Reserve Bank ¢! jindiatorwardedine
report of the Committee on Currency Man-
agement to the Government in November,
1989. Government (Ministry of Finance) has
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Chairman

Member
Member
Member
Member
Member
Member
Member
Member Secretary

constituted a Standing Group on Currency
Managemaent to consider the recommenda-
tion of the Report. The Standing Group on
Cumrency Management has held meetings to
study the recommendation of the Commit-
tee, but has not finalised its report.

[Translation)
D.T.C. Concessional Passes

5877. SHRI VISHWANATH SHASTRI:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whetherthe Government are recon-
sidering the policy of concessional D.T.C.
passes to the student studying in Delhi;

(b) it so, the details thereof,

(c) the total number of concessional
passesissued monthlyby D.T.C.1ostudents
and others, separately;

(d) whetherthe number of persons seek-

mmarcinnalbhiie naceag hae dqp cnd
Mlg CONCCSaicnan w..,...-..-f.. ~reas

after the recent hike in bus fares; and

(e) if so, the details thereof?
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THE MINISTER OF STATE OF THt only by OUTC under various categories during
MINISTRY SURFACE TRANSPORT (SHR! the =51 three months are in Statement at-

JAGDISH TYTLER): (a) Yes, Sir. tacned.
(b) The details of the proposal are yet to (d) No, Sir.
be finalised.

(c) The total number of passes issued (e) Does not arise.
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Repalr of National Highway No. 27.

5878. SHRI BHEEM SINGH PATEL:
Wilithe Mirister of SURFACE TRANSPORT
be pleased to state:

{z} whetherthe Chakdhat to Mangavan
section of National Highway Nao. £7 is not in
a tratfic worthy conaition; anc

(&) ¥ sc. the steps taken by the Union
Governmenit to repair thus section of the
read?

THE MINISTER OF STATE OF THE
MINISTRY SURFACE TRANSPORT (SHRI
JAGDISHTYTLER) (a)and(bj: Ne, Sir. The
stretich of Nationa! Highway Nc. 27 from
Chakghat to Mangavan is in traftic worthy
conditicn. Maintenance/repair of National
Highways is a continuous process and main-
tenance/repair works are being undentaken
orn this road alsc from time 1o time within the
resoudrces available.

{English)

Purchase of Auto Components by
Japanese Automobile Compariies.

7879. SHRI GOPi NATH GAJAPATHL:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the Japanese automobiie
companies are willing to buy auto compo-
nents from India;

(b) if so, the details of the proposals
submitted by the Japanese companies tothe
Government in this regard; and

(c) the steps taken by the Government
to supply auto components to those compa-
nies?

CHAITRA 14, 1314 (SANA)
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THE MINISTER OF STATE OF THE
MiNISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to {c): Some Japa-
nese Companies are understood to have
shown interesi in importing auvto compo-
nents from India during discusions with a
deiegation of Automotive Component Manu-
tacturers Association of India which visited
Japan in February, 1992. However, the
Government has notreceived any proposals
fremJapanese companies for import of auto
components from India. During discussions
of India - Japan Business Cooperalion Com-
mittees, the Japancse side was, howgver,
urged to consider India as a pan of their
giobalstrategy and source their requirement
from India.

{ Translation)
Functioning of Banks In U.P.

5880. DR.LALBAHADUR RAWAL: Wiii
the Minister of FINANCE be pleased 1o
state:

(a) whether the functioning of regionai
rural banks and naticnalised banks in Uttar
Pradesh, specially in Aligarh and Bijnaur
districts is not satistactory;

{b) if so, the reasons therefor; and

(c) the steps taken or proposed to be
taken by the Government in regardthereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to {c). Reserve Bank of India
has reported that the aggregate deposits
and outstanding bank credit and credit de-
posit ration of all scheduled commercial
banks in Atigarh and Bijnaur districts, forthe
States of Uttar Pradesh as a whole and all-
India figures as on 31st March, 1991 are as
under:-
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(Rs. in crores) (Figures rounded to Crore)

Deposits Advances C:D Ratio
Aligarh ' 438 181 41
Bijnaur 268 119 44
Uttar Pradesh 20396 9347 46
All-india 200036 132510 66

The deposit mobilised by Aligarh
Kshetriya Gramin Bank covering Aligarh dis-
trict as atthe’end of March, 1991 stood at Rs.
30 crores and the loan outstanding amount
was Rs. 25 crores. The Vidur Gramin Bank
which covers the districts of Bijnaur and
Hardwar mobilised deposits of Rs. 11 crores
and the loan outstanding amount stood at
Rs. 9 crores as at the end of march, 1991.
The Regional Rural banks have helped in
inculcating banking habits in the rural popu-
lation and have also provided access to
institutional credit delivery system to the
unbanked scheduled commercial banks in
U.P. is less than all-India figures but region.
The credit absorption capacity of an area
also depends on factors such as, develop-
ment of infrastructural facilities etc. Never-
theless, banks in general have been advised
that wide regional disparities among various
states in credit deployment are avoided and
effective steps be taken to increase the flow
of credit to all productive andidentified viable
proposals in deficient areas.

[English]

Reflnance Assistance by NABARD for
Cottage Industries in Rajasthan

5881. SHRIMATIVASUNDHARA RAJE:
Willthe Minister of FINANCE be pleased to
state:

(a) whether the National bank for Agri-

culture and Rural Development (NABARD)
has been extending refinance assistance for
setting upcottage, tiny andvillage industries;
and

(b) if so, the financial assistance ex-
tended by NSBARS to Rajasthan for that
purpose during each of the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b): National Bank for Agri-
culture and Rural Development (NABARD)
has reported that it has been extending
refinance assistance for setting up cottage,
tiny and village industries under its non-farm
sector activities. The refinance assistance
extended by NABARD to Cooperatives,
Regional Rural Banks and Commercial Banks
during the last three years is as under:

(Rs. in lakhs)

Year Refinance Assistance*
1989-90 642
1990-91 380
1991-92 340

(upto Feb., 1992)

*Figures are in respect of all non-farm
activities (outside IRDP) including tiny,
cottage and village industries.
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Export of Rayon Fabrics

5882. SHRI SRIBALLAV PANIGRAHI:
Willthe Minister of TEXTILES be pleasedto
state:

(a) the quantum of Rayon fabrics ex-
ported during each of the last three ysars;
and

(b) The steps proposed to be taken by
the Governmentto boostthe export of Rayon

fabrics and to ensure a parity between do-

mestic demand and supply?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The quantity of rayon fabrics
exported during the last three years is given
below:-

Year Qty. (lakh So. Mtrs)
1988-89 326.8
1989-90 489.7
1990-91 630.9

(April 1991-Feb. 1992)

{b) Government have been taking a
number of steps to boost exports of textile
products, including rayon fabrics, like
modernisation of textile industry by allowing
import of textile machinery at concessional
duty, organising buyer-seller meets and par-
ticipating in fairs, providing adequate en-
couragementto manufacturer-exporters and
non-quotaexportsthrough appropriate quota
policy measures. In order to increase avail-
ability of rayon fabrics, the Industrial Policy
for setting up weaving units has already
been liberalized.

Memorandum lrom'D.T.C. Union

5883. SHRI MADAN LAL KHURANA:
Willthe Minister of SURFACE TRANSPORT
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be pleaswd to state:

(a) whether the Government have re-
ceived any memorandumfromD.T.C. Union
in respect of privatisation of D.T.C.;

(b) if so, the poinis raised by D.T.C.
Union therein; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY SURFACE TRANSFORT (SHRI
JAGDISH TYTLER): (a) Yes, Sir.

(b) The DTC Workers’ Union had rep-
resented to Government, vide their ietter
dated 23-12-31 pointing out that as per the
provisions of the Road Transport Corpora-
tions Act, 1850 read with Deihi Road Trans-
port Laws (Amendment) Act, 1971, it is the
responsibility of the DTC to provide efficient
, and adequate passenger road transpor
service in the Union Territory of Delhi. They
have alsc drawn attention to the fact that a
Resolution had been passed by the Metro-
politan Council, Delhi in 1988 stating that
STA permits to private operators to ply inde-
pendent of DTC can not be issued, since it
would not be in the interests of the public.

The Delhi Parivahan Mazdoor Sangh in
their representation dated 12.3. 1992 had
pointed out that there would be great dis-
satisfaction among the commuting public by
induction of private buses, as they would
indulge in over charging of fares, unhealthy
competitionandcause undue harassmentto
the public.

(c) Thereis no proposal under consider-
ation of the Government for privatisation of
DTC.

Narcotics Smuggling in North-East
Region

5884. SHRI PROBIN DEKA: Will the
Minister of FINANCE be pleased to state:
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(a) whether Guwahati and Shilong are
big centers of narcotics smuggiing in the
north-east region of the country; and

(b) if so, the steps taken by the Govern-
ment to curb smuggling of narcotics in the
region?

THE MINISTER OF STATE IN THE
MiNISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b). Ai-
though there are few reports of transit of
heroin of Myanmar origin through Guwabhati
arid Shillong, these places cannot be consid-
ered to be ceniers of narcotics smuggling.
No esquire of heroin has been reported from
these places during the years 1990 and 1992
(till date). During the year 1991, 6 kgs. ot
heroin in 15 cases was seized in Shilong.
During the year 1991 no seiqure of hercin
was reported from Guwahati. Agencies of
Central and State Governments keep strict
vigil in this matter.

Prices ot N.T.C. Products

5885. SHRIMATI DlL KUMARI
BHANDARI: Will the Minister of TEXTILES
be pieased to staie:

(a) whether National Textiie Corpora-
tion has reduced the price of its cerain
prouucts and rcling these pricss back 1o
level availakie in Juiy, 1990: and

(0} if 8¢, the detsils thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): {a) and (b). National Textile Cor-
poration rclled back the prices of Dhotis and
Sarees being preduced under tiie Controlled
'Cioth Scheme, to the levsls obtaining in July,
1930.

Toll Tax on Entry of Vehicles in States

5886. KUMARIPUSHPA DEVISINGH:
Willthe Ministerof SURFACE TRANSPORT
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be pleased to state:

(a) the names of the States which levy
tolitax on entry of vehicles registered outside
their States; B

(b) whatherthe Unicn Government have
given any directions to State Governments
to withdraw such toll tax; and

{c) it so, the detaiis thereot and the
policy of the Union Government in this re-
gard?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TVTLERY): (a) As per infor-
mation available, the State Governmeni of
Uttar Pradesh, Madhya Pradesh, Haryana,
Rajasthan and Orissa are levying an entry
tollonvehicies registered outside the States.

(b) and (c). The Government of India
has written to the State Governments of
Haryana, Rajasthan, Uttar Pradesh and
Madhya Pradesh that the levy of such tolls
resutts in detention of vehicles, is not condu-
cive to smooth inter-State flow of goods and
passengers and results in avoidable wast-
age of fuei, under utilisation of vehicles
leading to increased cost of transportation.

It was also pointed out to the State
Governments at the meeting of the Trans-
port Deveiopment Council held on 14-1-92
thatimposition of such atollis 2n undesirable
development and the State Governments
should desist from imposing such levies.

[ Translation}]
Darbhanga Airport
5887. SHRI BHOGENDRA JHA: Will
the Minister of DEFENCE be pleased to

state:

(a) the present state of Barbhanga Air-
port in Bihar;
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(b) whetherthe Govemment propose to
close this airport;

(c) if so, the reasons therefor; and

(d) if not, the steps being taken by the
Government to develop this airport?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) Darbhanga airstrip
belongs to the IAF. It is usable by Avro/
Boeing 737 class of aircraft, provided ad-
equate notice is given.

(b) & (c): As the airstrip is no longer
required by the IAF for its use, a proposal to
hand it over to the State Government is
under consideration

(d) Does not arise.
[English]

Development of Inland Water Transport
Facilities in River Brahamputra

5888. SHRI UDDHAB BARMAN: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whetherthe Union Government have
received any proposal fromthe Government
of Assam to develop more inland water

transport facilities in theq'ver Brahanputra;

(b) if so, the present status of the pro-
posal; and

(c) the action taken by the Government
thereon? “

THE MINISTER OF STATE OF THE
MINISTRY SURFACE TRANSPORT (SHRI
JAGDISH TYTLER): (a) to (c) A letter has
been received afew days back from Minister.
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(1ransport), Govemnment of Assamrequest-
ing consideration of their proposalto procure
two hovercrafts for cargo transportation on
Brahmaputra beyond Guwahati. The State
Govt. had projected the proposal for acqui-
sition of a hovercraft in the State plan (An-
nual Plan/8th Five year plan) and they were
advised that this may be considered during
gth Five year plan after watching the perfor-
mance of the hovercraft proposed to be
acquired at other places in the country.

[ Translation]

Development of National Highway No.
12

5889. SHRI RAM NARAIN BERWA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

{a) the number of bridges and bye-
passes which are being constructed on the
National Highway No. 12 passing through
the border of district Tonk;

(b) the total expenditure incurred
thereon;

(c) whether the National Highway pass-
ing through Tonk district is in a dilapidated
condition; and

(d) i so, by when it is likely toc be
repaired?

THE MINISTER OF STATE OF THE
MINISTRY SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a) Tenbridges & three
bypasses are being constructed on the Na-
tional Highway No. 12 passing through the
border of district Tank.

(b) An expenditure of Rs. 1053.50 lakhs
has been incurred thereon upto Sepiember
1991.

(c) No, Sir.
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(d) Does not arise.
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per borrower to cover all overdues on short-
term and term loans advanced by the public

[English) sectorbanks, regional ruralbanks and coop-
eratives. 50% of the liability of the State
Tax Relief under ARDRS Governments for write off of cooperative

5890. SHRIMATISUMITRAMAHAJAN:
Will the Minister of FINANCE be pleased to
state:

(a) the totals amount of tax relief given
under the Agricultural and Rural Debt Relief
Scheme, 1990; and

(b) the total funds allocated so far to
Madhya Pradesh by the Union Government
under this Scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The Hon'ble Member is
, presumably referring to debt relief given
under the Agricultural & Rural Debt Relief
(ARDR) Scheme, 1990. The Scheme pro-
vided debt relief to the extent of Rs. 10,000

loans is borne by the Central Government
and the rest by the State Governments.
Where State Government are not in a posi-
tion to meet their share of 50% of the cost of
the debt relief of the cooperatives, the State
Cooperative Banks/Land Development
Banks are extended loans by the Reserve
Bank of India (RBI) through National Bank
for Agriculture and Rural Development
(NABARD). In terms of provisions of the
ARDR Scheme, 1990, no tax relief was
envisaged.

Ason 14.3.1992, the following amounts
have been sanctioned and released to the
Madhya Pradesh State Cooperative Bank
(MPSCB) and Madhya Pradesh State Land
Development Bank (MPSLDB) and Re-
gional Rural Banks (RRBs) in Madhya
Pradesh:

(Rs. in crores)

Bank Amount released by NABARD
Ltoan Grant Tota!
MPSCB 77.53 77.53 155.06
MPSLDB 16.65 16.65 33.30
RRBs 25.71 25.71

Income Tax Evasion by Officials

5891. SHRI SUSHIL CHANDRA
VERMA: Will the Minister of FINANCE be
pleased to state:

(a) whether the Government keep any
watch on conspicuous consumption and
acquisition of benami properties by income
tax, customs and excise officials beyond

their known sources of income; and

{(b) if so, the number of cases of alleged
corruption and income tax eviction retistred
and prosecutions launched against such
officials during 1990 and 1991?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) Yes, Sir.
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(b) Information is being collected.

Army Build-up on Indo-Myanmar
Border
5892. SHRI MUKUL BALKRISHNA
WASNIK:
SHRI BIJOY KRISHNA
HANDIQUE:

Will the Minister of
pleased to state:

DEFENCE be

(a) whether there is a recent step up in
army build-up on Indo-Myanmar border;

(b) if so, the reaction of the Government
thereto;

(c) whether the Government find a link-
age between the army build-up and the
ongoing China-aided construction of a major
naval base on Haingyri Island near the Bay
of Bengal; and

(d) the steps the Government contem-
plate to protect the North Eastern border of
the country from military-backed narcotic
peddling and infiltration?

THE MINISTER OF DEFENCE (SHRI
SHARD PAWAR): (a) Government have
received no reports regarding stepping up of
Army deployment along Indo-Myanmar bor-
der. However, Myanmar Army has been
conducting anti-insurgency operations dur-
ing the dry season every year.

(b) and (c). Government are aware of
the construction of the Naval Base on Haingtyi
Island by Myanmar, with Chinese assis-
tance. Since there is there is no Army build-
up on the Indo-Myanmar Border, the ques-
4ion i nnkage between thg Aiimy build-up
and the ongoing construction of the Naval
base, does not arise.

(d) The Government keep a constant
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watch on all development impinging on our
security and take appropriate measures,
from time to time, to ensure full defence
preparedness.

Spurt in Stock Exchanges

5893. SHRI SHARAVAN KUMAR
PATEL: Will the Minister of FINANCE be
pleased to state:

(a) whetherthere hasbeenaspurtinthe
Stock Exchange in the country during the
recent past;

(b) if so, the details thereof;

(c) whetherthe Government have iden-
tified the causes for this spurt;

(d) if so, the details thereof; and

(e) the extent to which the flow of black
money into the capital market is responsible
for it?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKR): (a) to (e).There
has been a steep rise in the Stock Exchange
Indexes in the recent past. The Bombay
Stock Exchange Sensitive Index rose to a
level of 4285 as on 31st March, 1992. The
increase in the prices of shares was mainly
on account of expectations of investors gen-
erated by theliberal policy announcedbythe
Government and the improvement of the
over all economic environment. The low
floating stock in the market and the excess
of funds flowing into the stock market includ-
ing the investment of unaccounted money
also contributed to this increase.

Registration of BRITCO

5894. SHRIRABIRAY: Willthe Minister

of LAW, JUSTICE AND COMPANY AF

FAIRS be pleased to state:
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(a) whether a company under the no-
menclature ‘BRITCO'’ has been registered in
India; and

~ (b) it so, when it was registered and the
details thereof?

THE MINISTER OF STATE IN THE
. MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARMANGLAM): (a) and (b). No com-
pany under the name of ‘BRITCO’ only is
registered in India underthe Companies Act,
1956. However, a company under the no-
menclatures Britco Foods Company Private
Ltd., was registered on 20th February, 1992
with the Registrar of Companies
Maharashtra, Bombay. The authorised Of-
tice of the company is at 42, Turf View, Dr.
A.B. Road, Worli, Bombay-18.

Powerloom Service Centre at Banglore

5895. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of TEXTILES be
pleased to state:

(a) whetherthe Govemment propose to
set up a Powerloom Service Centre at Ban-
galore;

(o) if so, the proposed centre would
provide training on loom mechanism and
maintenancs;

(c) the number of persons likely to be
given training =very year in the said center;

(d) whetherland and buildings and other
infrastructures have been procured; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
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GEHLOT): (a) Yes, Sir.

(d) Yes, Sir.
(c) About 150 persons every year.

(d) and (e). Not yet as this Centre has
been sanctioned only recently.

Duty on imported Raw Materials

5896. DR. D. VENKATESWARA RAO:
Wil the Minister of FINANCE be pleased to
state:

(a) whether there is any proposal to
allow the imported raw materials to be ware-
housed in India without payment of duty by
foreign suppliers at heir own cost which
would later be sold to the Indian buyers for
their use in manufacture of goods;

(b) if so, the details thereof; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) to (c). A few
proposals have been received on behalf of
foreign suppliers for import of raw wool and
certain spare parts which would be initially
stored inbond for subsequent clearance and
sale to local consumers according to their
requirements. Ready availability of these
goods to local consumers and economy in
costs are claimed to be the major advan-
tages.

(Transiation

Pension to widows of Second world
War Personnel

5897. SHRI KASHIRAM RANA: Will the
Minister of DEFENCE be pleased to state:
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(a) whetherthe widows of second world
war personnel living in Surat are getting war
pension as per the revised rates;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the action taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) to (d) No data in
respect of World War |l windows living in
Surat is separately maintained. Statistics of
their drawing pensions from Treasuries or
Public Sector Banks are, therefore, not avait-
able.

Production and Export of Coffee
SHRI BALRAJ PASS!:

SHRI RAMKRISHNA
KUSMARIA:

5898.

Wilithe Minister of COMMERCE be pleased
to state:

(a) the quantity of coffee produced during the
last two years;

(b) the quantity of coffee exporied dur-
ing 1990-91 alongwith the names of coun-
tries to whom exported;

(c) the target fixed for production of
coffee during 1992-93; and

(d) the steps taken by the Government
to boost the production of coffee?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The estimated pro-
duction of coffee during 1990-91 was 1,73,000
tonnes. The estimated production for 1991-
92 is 2,10,000 tonnes.
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(b) Atotal quantity of 1,00,110tonnes of
coffee was exported during 1990-91 to Nor-
way, Belgium, Spain, Germany, United King-
dom, Japan, ltaly, Canada, Greece, France,
Yugoslavia, Austrialia, Portugal, U.S.A.,
Netherlands, Finaland, Switzeriand,
Singapore, Austria, Denmark, Kuwait,
Newzealand, Abu Dhabi, Dubai, Saudi
Arabia, Nepal, Egypt, Bahrain, Maldives,
Jordan, Qatar, Afghanistan, Taiwan, USSR,
Czechoslovakia, Poland and Romania.

(c) Production target of cc!fse during
1992-93 has beententatively fixed at 1,50,000
tonnes.

(d) Inordertoincrease the production of
coffee, it is programmed to cover 25,000 ha.
during the 8th Plan period under Intensive
Cultivation in the low yielding pockets of
small growers sector. Through replanting of
old and uneconomical low yielding coffee
areawith high-yielding varieties like ‘Cauvery’,
it is programmed to cover 20,000 ha. during
the 8th Plan period. Apart from this, it is
programmedto cover 61,000 ha. under Water
Augmentation programme, which will im-
prove the productivity.

[English}

Amendment in National Housing Bank,
Act

5899. SHRI SREENIVASA PRASAD:
Will the Minister of FINANCE be pleased to
state:

(a) whether Govemment propose 10
make certain amendments in the National
Housing Bank Act; and

(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) and (b). Some proposals have
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been received from National Housing Bank
regarding amendments to the National Hous-
ing Bank Act, 1987. The proposals relate to
the operational details of National Housing
Bank so as to enable it to discharge more
efficiently its functions as a principal agency
to promote housing finance institutions and
to provide financial and other supportto such
institutions. No final decision has been taken
by the Government in this regard.

[ Transiation)
Banking Service Commissions

5901. SHRI BRAHMANAND MANDAL:
Wiil the Minister of FINANCE be pleasedto
state:

(a) whetharthe Government proposeto
wind up the Banking Service Commission
set up for selection of bank officers;

(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRi DALBIR
SINGH): (a) to (¢). A decision was taken by
the Governmentin 198410 set up a Banking
Service Commission for recruitment to the
officers’ cadre of the public sector banks.
However, in the interests of econcmy and in
the light of satisfactory functioning of the
decentralised system of recruitment, the
implementation of the decision has been
kept in abeyance.

Achievement of Export Targets by
Companies

5502. SHRIKESRI LAL: Will the Minis-
ter of COMMERCE be pieased to state:

(a) the details of the companies which
have not achievedtheirexporttragets during
1990-91 and 1991-92, State-wise;
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(b) whether the Government had given
some assistance/grant/incentives to these
companies for increasing their exports dur-
ing the above period;

(c) if so, the details thereof;

(d) the action taken by the Government
against the companies which could not
achieve the export targets; and

(e) the steps taken by the Government
to ensure achievement of these targets?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) No official export tar-
gets arefixedforindividualcompanies by the
Ministry of Commerce.

(b) to (e). In view of (a) above, question
does not arise.

NTC Mills in Madhya Pradesh

5903. SHRI SATYNARAYAN JATIYA:
Wiilthe Minister of TEXTILES be pleasedto
state:

(a) the production of cloth and the num-
ber of workers employed in each mill in
Madhya Pradesh operating under National
Textile Corporation during each of the last
three years;

(b) whether there has been decline in
the production of cloth in these mills; and

(c) if s0, the steps taken to improve the
production and the results thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! ASHOK
GEHLOT): (a) A statement showing the
details of production of cloth and number of
workers employed, mill-wise, in respect of
Textile millunder NTC (MP) Ltd., is attached.
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(b) and (c). Yes Sir. The production of
cloth during 1990-91 was 822 lakh mtrs. As
compared to 845 lakh mtrs. during 1989-90.
This is due to the conscious decision of the
Management to certain uneconomic weav-

g activities in order to arrest the trend of
increasing losses. There is no proposal to
increase the cloth production by NTC(MP)
during 1992-93.
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Rebate under section 80G of iIncome
Tax Act, 1961
5904. SHRI B.L. SHARMA PREM:
DR. LAXMINARAYAN
PANDEYA:
SHRI PHOOL CHAND
VERMA:

Wilithe Minister of FINANCE be pleased
to state:

(a) whetherthe Government have fixed
any time limit for conveying the decision to
the institutions who apply for rebate under
section 80g of Income Tax Act, 1961;

(b) if so, the number of such applications
received in Delhi during the last six months
in respect of which no decision has been
taken so far;

(c) the reasons theretor; and

(d) the action taken against the guilty
persons it any, for such delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No statutory
time limit has been prescribed under the
Income-tax Act, 1961. However, instruc-
tions have been issued by the Central Board
of Direct Taxes advising the Commissioners
of Income-tax/ Directors of Income-
tax(Exemptions) to dispose of such applica-
tions within 90 days and intimate the institu-
tions.

(b) Fifty two.

(c) Non-compliance of legal require-
ments by the applicants and sorting out of
legal issues are the main reasons for delay
in taking decisichi on such applications.
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(d) In view of answer to (c) above, the
question of taking any action against officers
does not arise.

Loans to Cooperative Spinning Mills

5905. SHRI YASHWANTRAO PATIL:
Will the Minister of FINANCE be pleased to
state:

(a) whetherioans are not sanctioned by
Industrial Development Bank of India, Indus-
trial Finance Corporation of India and Indus-
trial Credit and Investment Corporation of
India to cooperative spinning mills and appli-
cations submitted by the mills are kept pend-

ing;
(b) if so, the reasons therefor;

(c) the names of the cooperative spin-
ning mills in respect of which the applications
have been pending with the Industrial Devel-
opment Bank of India etc. in each Staie and
since when; and

(d) the action taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) ltis notcorrectto say that loans
are not being sanctioned by the Industrial
Development Bank of India (IDB!), Industrial
Finance Corporation of India (IFCI) and In-
dustrial Credit and Investment Corporation
of India (ICICI) to cooperative spinning milis.
In fact till January 31, 1992, IDBI along with
other financial institutions has assisted 101
Cooperative Spinning Mills for setting up
new units as also for modernisation of exist-
ing units. No application submitted by the
mills has been kept pending.

(b) o {2} T0 not arise in view of (a)
above.
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New private Banks

5906. SHRIM.G. REDDY: Will the Min-
ister of FINANCE be pleased to state:

{(a) whether licences for opening new
private banks are being grantedin the light of
liberalisation policy of the Government;

(b)if so, the details thereof alongwith the
norms for granting the licences;

(c) whether any applications for the
grant of licence for opening new private
bank’s are pending with the Government;

(d) if so, the details thereof; and

(e) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR

1. August, 1991
(Since 22-8-91)

2. September, 1991

3. October, 1991

4. November, 1991

5. December, 1991 -

6. January, 1992

7. February, 1992

8. March, 1992

(Upto 22-3-92)
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SINGH): (a) and (b). Reserve Bank of India
(RBI) have reported that they are consider-
ing the various requirements and norms for
permitting new banks in the private sector.

(c) and (d). RBI have received enquires
from individuals and some firms on norms/
procedures for setting up banks. No applica-
tion as such has beenreceivedby RBIsofar.

(e) Does not arise.
Green Line Service

5907.DR.C. SILVERA: Willthe Minister
of SURFACE TRANSPORT be pleased to
state the month-wise income earned by
D.T.C. through Green Line Services, since
its introduction?

THE MINISTER OF STATE OF THE
MINISTRY SURFACE TRANSPORT (SHRI
JAGDISH TYTLER): The month-wise in-

come earned by DTC through Green Line
Services since its introduction is as under:-

Rs.
43,876/-

1,76,200/-
2,14,192/-
3,95,777/-
10,48,805/-
52,72,546/-
94,84,338/-

65,85,516/-
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[ Translation)

Investment made in Bihar out of Mutual
Funds

5908. SHRIMOHAMMAD ALL ASHRAF
FATMI: Will the Minister of FINANCE be
pleased to state:

(a) the amount received by the
nationalised banks under 'Mutual Fund’
scheime during the last three years and the
share invested thereof in Bihar;

(b) whether less investment has been
made in Bihar in ccmparisonto the coliection
made under the scheme;

(c) it so, the reasons therefor; and

{d) the efforts made by the Government
to do away with this situation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (d). The
amount collected by Mutual Funds spon-
sored by nationalised banks during the last
three calendar years was about Rs 4655.5
crores. The resourcas raisec by mutual funds
are invested in capital market securities such
as sharaes and debentures and money mar-
ket instrument. Most ¢i these irsiruments
are not state specilic, hence details of invest-
ment in Bihar cannot be given.

Waiving of Loans In Haryana

5909. SHRI DHARAMPAL SINGH
MALIK: Will the Minister of FINANCE be
pleased {o state:

(a) the amount of loans waived of and
outstanding against the persons of lower
income group in Haryana by various Re-
gional Rural Banks from January 1991 to
December 1991; and

(b) the steps taken by the Government
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1o recover the outstanding amount?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Presumbly the Hon’ble member
daesires to know the amount waived off by
Regional Rural Banks (RRBs) in the State of
Haryana under Agricuitural and Rural Debt
Relief Scheme, 1990. National Bank for
Agriculture and Rural Development
(NABARD) has reported that as on 14.3.92,
relief has been prodvided by Regionai Rural
Banks in the State of Haryana in the case of
67,313 accounts which had been identified
for relief under the scheme to the extent ot
Rs. 20.47 crores.

(b) As on March 1991, the total
outstandings cf four Regional Rural Banks
functioning in Haryana stood at Rs. 129
crores and the percenttage of recovery to
demand (June 1991 - latest available) was
29.82%. Apart from the existing procedure
of recovery through persuasion, penal provi-
sicns and ultimately legal charnels are also
rasorted to by banks for enforcing recovery
of their dues.

[English)
Credit Card System for Farmers

5910. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of FINANCE
be pleaced 1o state:

(a) whether the present procedure of
documents to be filled by farmers applying
for_credit is very cumbersome and time
consuming;

(b) it so, whether the Govemment pro-
poseto introduce pass Book Card systemin
orderto ensure speedy processing and elimi-
nation of unnecessary documentation in re-
gard to the farm credit;

(c) if so, the details thereof;

(d) the likely date from which such
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scheme is proposed to be implemented in
the commercial banks; and
(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a)to (e). Banks have been advised
to ensure timely and adequate flow of credit
1o farmers for agricultural production. There
has been a progressive increase in the flow
of institutional credit to this sector. Reserve
Bank of India (RBI) has issued detailed
guidelines to commercial banks for simplify-
ing and liberalising lending procedures. The
important guidelines on the subject are as
under,

1. Prescription of scales of finance for
crop loans as worked out by the Technical
Committee constituted in the districts for
various crops and their uniform adoption by
banks. These scales of finance are reviewed
annually to take care of cost.

2. Disposal of loan applications upto
Rs. 25,000/- within afortnight and thcse over
Rs. 25,000/- within 8 to 9 weeks.

3. Delegation of appropriate sanction-
ing powers to the rural Branch Managers so
that majority of loan applications are sanc-
tioned at branch level itself.

4. No collateral security should be
taken by way of mortgage/charge of land or
third party guarantee on crop loans upto Rs.
10,000/- where moveable assess are cre-
ated.

S. No margin is required for agricul-
tural loan upto Rs. 10,000/~ for both short-
term, mediunviong-term loans. The rates of
interest charged on such loans are
concessional.

6. Loan pass books in regional lan-
guage should be issued to all IRDP benefi-
ciaries containing details such as the date of
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sanction of loan, the amount of loan sanc-
tioned, subsidy received, rate of interest,
amount due undereachinstalment, due date
of instalment, etc.

In this context it may also be added that
Public Sector Banks take measures on their
own like introducing credit cards to farmers
with a view to provide easy and timely credit
to the farms and also to augment credit flow
to agriculture sector. Some of the public
sector banks have introduced their Credit
Cards on an experimental basis in selecteu
districts. These Cards are given to farmers
who have good track record to enable them
to get agricuttural credit without difficulty to
meet their cost of production inputs. The
Credit Card would provide following facilities:

(i) it will enable a card holder to
secure production credit instantly.

i) it will dispense with procedural
tormalities such as making application, fur-
nishing land record certificates and docu-
mentation for evary agriculiural season.

(i) tt will also cispense with the
necessity of the farmer carrying cash for
purchase of praduction inputs.

As per information available, Agricul-
tural credit card scheme has been intro-
ducad by Dena Bank, Union Bark of India,
Bank of Maharashtra, New Bank of India,
Andhra Bank, Vijaya Bark, Indian Overseas
Bank, Syndicate Bank, Punjab and Sind
Bank, State Bank of India, Canara bank,
United Bank of India, Aliahabad Bank, Punjab
National Bank, Corporation Bank, Central
Bank of India, UCO Bank, State Bank of
Mysore and Bank of Baroda on an experi-
mental basis in selected areas of States.

Revival of sick Units

5911. SHRI A CHARLES: Will the Min-
ister of FINANCE be pleased to state:
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(a) whether most of the small and tiny
sick industrial units are not able to make use
of the nursing programmes for the revival of
sick units in view of the cumbesome proce-
dure laid down for the purpose;

(b) whether the Board for Industrial and
Financial Reconstruction has suggested a
change in the definition of sick industries and
the conditions laid down for extending the
nursing programme to such units; and

(c) if so, the reaction of the Government
in this matter and the stage at which the
matter stands at present?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The Reserve Bank of India
(RBI) has reportedthat only units considered
potentially viabie after a viability study con-
ducted by the banks are put under nursing
programmes and that the procedures laid
down forthe purpose of nursing programmes
are not such as to come in the way of the
revival of potentially viable sick units.

(b) and (c). The Board for Industrial and
Financial Reconstruction (BIFR) has made
various suggestions for amendments to the
Sick Industrial Companies (Special Provi-
sions) Act, 1985(SICA). These include a
change inthe definition of sick industrial units
and the conditions laid down for extending
the nursing programmes to such units. Vari-
ous proposals of amendments to SICA are
currently under the consideraton of the Gov-
ernment.

Small scale industrial units (including
units in the tiny sector) are, however, not
covered by SICA.
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[ Translation)

Export of Agricultural and Indus-
trial Products

5912. SHRI SURESHANAND Swami:
Willthe Minister of COMMERCE be pleased
to state: .

(a) the main agricultural and industrial
products proposed to be introduced in inter-
national market during the current year and
the next two years;

(b) the extent of revenue likely to be
eamed by the Government therefrom annu-
ally; and

(c) the steps taken by the Government
to avoid any adverse impact on domestic
demand of the preducts proposed to be
introduced in international market?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The main agricultural
and industrial products, which are being
exported during the current year and ex-
pected to be exported during the next two
years include cereals, tobacco, spices,
cashaw kernals, oilmeals, processed foods,
marine products, ores and minerals, leather
and leather manufactures, gems and
jewellery, sports goods, chemicals and re-
lated products, engineering goods, electron-
ics and computer software, textiles, handi-
crafts, carpets, petroleum products efc.

(b) India’s exports earnings during April-
January, 1991-92 amounted to Rs.34699
crores. I is difficult to precisely estimate at
this stage the foreign exchange likely to be
eamed from exports in the next two years.

(c) The policy of the Government is 1o
expornt the products where surpluses are
available, after meeting the domestic de-
mand. Besides, production for export pur-
poses is encouraged under certain specially
designed schemes such as Export Oriented
Unit Scheme and Export Processing Zones.
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Acquisition of Ships on Lease

5913. PROF. ASHOK ANANDRAO
DESHMUKH: Willthe Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the Government are con-
sidering a proposal for engaging ships on
lease instead of outright acqusition thereof
under the new shipping policy; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). Yes
Sir, Inthe context of foreign exchange crunch,
Government has been cosidering a proposai
for permitting the shipping companies to
acquire ships through cross border leasing.
The details in this regard are yet to be
finalized.

Divisional Office of LIC in Nanded,
Maharashtra

5915. SHRIMATISURYAKANTAPATIL:

CHAITRA 14, 1914 (SAAA)

Written Answers 122

wiil the Minister of FINANCE be pleased too
stale:

(a) the number of branch offices of Life -
Insurance Corporation of India functioning in
the Marathwada region cf Maharashtra;

(b) the quantun of business received, in
terms of number of policies and the sum
assured from Auramgabad Division of LIC,
during the last three years, year-wise and
district-wise;

(c) whether there is a proposal to set up
aDicvisional Office of Life Insurance Corpo-
ration of India at Nanded; and

(d) if so, the likely date by which it wili
start functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Twenty.

(b) The quantum of business in terms of
number of polices and the sum assuredfrom
AurangabadDivision of LIC year-wise during
the last three years is as under:-

Sum Assured No.of
(Rs.in Lakh) Policies
1988-89 17570 67956
1989-90 25029 86349
1990-91 30052 102313
District-wise position is as under:-
District Year Sum assured No. of
(Rs. in Lakh) Polices
M (2) (3) (4)
Aurangabad 1988-89 4132 15818
1989-90 5765 19551
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District Year Sum assured No. of
(Rs. in Lakh) Polices
(1) (2) (3) ()
1990-91 7197 23457
Beed 1988-89 2987 10811
1983-90 3319 12703
1990-91 4510 14253
Jalna 1988-89 1918 © 7484
1989-90 2731 9269
1990-91 3316 11290
Latur 1988-89 3400 13290
1989-90 4735 16744
1990-91 35680 20114
Nanded 1988-89 2053 7716
1989-90 2109 6946
199C-91 38820 13664
Osmanabad 1488-89 1200 4800
198G-9C 2103 6946
1990-91 2431 8330
Parbhani 1988-89 1880 ~ 8037
1989-80 2700 10298
1990-91 3028 11205
(c) No, Sir. (c)whetherthe UnionGovernment have

{d) Does not arise.
Appointments of Notary Public

5916. SHRIV. DHANANJAYAKUMAR:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 1o state:

(a) the total number of Notaries ap-
peinted in the country; particulary in the
Karnataka State as on December, 31, 1991,

{b) the guidelines issued for such ap-
pointments;

given concurrence for appointment cf Nota-
ries in any State;

(d) if so, whethertha Union Government
have given permission to the Karnataka
Govarnment to appaint 200 more Notaries
this year; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI  RANGARAJAN
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KUMARAMANGALAM): (a) to (c). As on
31.12.91, the Central Government have
appointed 296 notaries for the whole coun-
try, out of which 19 Notaries Act, 1952 and
the Notaries Rules, 1956. The Central
Government's concurrence is not required
for appointment of notaries in any State.

(d) and (e). According to Karnataka
Government's order dated 19th Decembsr,
1991, the strength of notaries in the State
has been increased from 70 to 200.

i Translation]
License for Export of Fruits

5917. DR. MAHADEEPAK SINGH
SHAKYA: Will the Minister of COMMERCE
be pleased to state:

(a) whether licences to export fruits are
issued by the Government;

(b) f so, the essential requirements
therefor; and

(c) the number of such licences issued
during 1989-90 and 1990-917

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM) : (a) No, Sir.
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(b) and (c). Do not arise.

Compilaints Received by M.R.T.P.

5918. SHRIJAGAT VIRSINGHDRONA:

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) the number of complaints received
by the M.R.T.P. Commission during the last
one year, <

(b)the number of estabiishments against
which action has been taken during the
above period by M.R.T.P. Commission; and

(c) the details there of, Statewise?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) to {c). During
the year 1991, the MRTP Commission has
received 5238 complaints against various
undertakings or persons. On the basis of
complaints relating to monopolistic, restric-
tive or unfair trade practices, the MRTP
Commission instituted enquires during 1991,
the Statewise details of which are given as
under:

1. Union territory of Delhi
2. Kamnataka

3. Rajasthan

4. Maharashjra

5. Tamil Nadu

6. Punjab

7. Wast Bengal

105

12

3

43

11

10

11
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8 Bihar 2
9. Uttar Pradesh 13
10. Haryana 2
11. Andhra Pradesh 2
12. Madhy Pradesh 1
13. Chandigarh 1
14. Kerala 5
15. Gujarat 3
16. Orissa 1

Total: 225

The MRTP Commission being a quasi-
judicial body is empowered to take
neccessary

action on the complaints relating to various
trade practices under the provisions of the
MRTP Act, 1969.

[English]

Evasion of Customs Duty

5919. SHRI AJOY MUKHOPADHYAY:
Will the Minister of FINANCE be pleased to
state:

(a) whether some cases of alleged cus-
toms duty evasion have been detected as
reported in the ‘Indian Express’ of February
2, 1992,

(b.) if so, the details.thereof;

-

(c) the action taken so far against the
persons involved therein;

(d) the number of customs officials, if
any, found involved in these cases and the

action taken against them; and

(e) the corrective steps taken or pro-
posed to be taken by the Government to
check recurrence of such cases in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI
RAMESHWAR THAKUR): (a) to (e). Gov-
emment are aware of the report inthe Indian
Express of February 2, 1992, under the
heading "Huge import-invoicing racket un-
earthed".

Details of the cases, numbering isx,
mentioned in the above report, are given
below:

Aimporter based at Madras attempted

"to clear 90 mts. of Polyvinyl Alcohol by

declaring the goods as 105 mis. of Ployvinyl
chloride resin. The attempted duty evasion
us Rs. 1.21 crores. The goods were seized
and 3 persons were arrested. The case been
adjudicated. The goods on payment of afine
of Rs.10 lakhs. Penalities amounting to Rs.
3.75 lakhs were also imposed.
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(ii) An importer imported disperse dyes
which were found, on investigations and
chemical examination, to/grossly under-in-
voiced. The attempted duty evasion is ap-
proximately Rs.32 lakh. The goods have
been seized. The case has been adjudi-
cated. The goods were confiscated with an
option given to the importer to redeem the
goods in payment of a fine of Rs. 1.5 crores
were seized from a residential premises in
Madras and were handed to the Forest
Departmentforfurther action. Show-Cause-
Notice is being issued. Investigations also
revealed involvement of a clearing agent in
the allegea evasion of customs duty and
therefore his Customs House Agent Licence
has been suspended.

{(v) A party imported mechanical com-
ponents of Dot Matrix Printers. Examination
of the goods revealed that they had also
impaorted an electronic part fitted on the
mechanicai part to claim the benefit of a
customs notification for which they were not
entitled.  The case was adjusticated and
exira duty of Rs. 95.86 lakhs has been
demanded.

(vi) An importer imported and cleared a
consignment delcared as a new Muilti-Layer
Coater Machine. Investigation revealedthat
they had alsc imperted a Calendering Ma-
chine by concealing it. Alleged duty evasion
us Ks. 9.64 lakhs. Investigation also re-
vealed violation of the provisions of the
Import Trade Control Regulations. Show
Cause Notice has been issued. However,
further proceedings have been stayedbythe
Madras High Court.

Investigations carriedoutinthese cases
have so far not revealed any involvement of
any custorrs officials.

Strict vigil is being maintained by Intel-
ligence agencies in the Custom house and

CHAITRA 14, 1814 (SAKA)

Written Answers 130

the Directorate of Revenue Intelligence to
prevent such attempts of duty evasion.

[ Translation)

Merger of Diesel Engine Plant, Ranchi
with BHEI

5921. SHRI LALIT ORAON: Will the
Minister of DEFENCE be pleased to state:

{a) whether a high leve! Committee of
Bharat Heavy Electricals Limited has con-
ducted any investigations into the Diesel
Engine Plant Ranchi in Bihar in order to
attach it with BHEL;

(b) whether the Committee has recom-
mended to handover the said factory to
BHEL as its unit;

(c) if so, the time by which the Govern-
ment propose tohandover the Diesel Engine
Plant of Ranchi to BHEL; and

(d) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) No, Sir. However,
some BHEL executives did visit, DEP, Ranchi
to obtain some relevent details.

(b) and (c). Atthough BHEL had,, at
stage, indicated that it would have no objec-
tion to taking over the unit, the Ministiy of
Defence decided that there was no justifica-
tion for the transfer of the unit from GRSE to
BHEL.

(d) The unit is doing well under GRSE
and a substantial proportion of its production
realties to defence and shipboard applica-
tions. BHEL have accordingly ciosed the
case.
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Loan Assistance to National Coopera-
tive Development Corporation
5922. SHRI ANNA JOSHI:
SHRIMAT! RITA VERMA:
SHRI N.K. BALIYAN:
SHRIMATI  MAHENDRA
KUMARI:

Will the Minister if TEXTILES be pleased to
state:

(a) the amount of laon/assistance given
to the National Cooperative Development
Corporation setting up of new weavers coop-
erative spinning mills and expansion of exist-
ing mills during 199C-91 and 1991-92,

(b) the details of spinning mills set up
and the number of those which were ex-
panded with this loan/ assistance, State-
wise; and

{c)the location each of the new spinning
mills set up?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Under the Scheme for loan
assistance to the National Cooperative De-
velopment Corporation for setting up of new
weavers cooperative spinning mills and ex-
pansion of existing mills, Government of
India released Rs.175.00 lakh during 1990-
91 and 1991-92 respectively.

(b) and (c). This loan assistance was
given to the National Cooperative Develop-
ment Corporation for setting up of new/
expansion ot existing modernisation of the
following weavers cooperative spinning mills.

New Mills

1. The Trichur Cooperative Spinning
Mills Ltd., P.O. Vazhani, (Via)
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Wadakkanchery, Trichur-District, Kerala.

2. Poorvanchal Sahakari Katai Milis
Lid., Bahadurganj, District-Ghazipur, Uttar
Pradesh.

3. U.P. Cooperative Spinning Mills Ltd.,
Baheri, District-Bareilly, Uttar Pradesh.

4. U.P.Cooperative Spinning Mills Ltd; -
Kampil, District-Farrukhaabad, Utiar
Pradesh.

5. Sitapur Sahakari Katai Milis Ltd.,
Mahmoodabad, District-Sitapur, Uttar
Pradesh.

6. Shri Gopinath weavers Coopera-
tive Spinning Milis Ltd., Baliapal, District-
Balasore, Orissa.

Expansion case

1. The Nagpurvinkar Sahakari Soot
Girni Maraydit, Umred Road, Nagpur,
Maharashtra.

Modermisation

1. Ramjahmundry Cooperative
Spinning Mills Ltd., Rajahmundry, District-
east Godavari, Andhra Pradesh.

Import of Qil from Malaysia

5923. SHRI SUDHIR GIRI: Willthe Min-
ister of COMMERCE be pleased to state:

(a) whether the Government have en-
tered into a agreement with Malaysia for
import of oil from that country;

{b)if so, the details thereof alongwith the
period for which the agreement is valid;

(c)whetherthe rate of oil proposedtobe
imported is higher than that prevailing in the
international market at present; and
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(d) if so, the detaiis thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRi P.
CHIDAMBARAM): (a) Except purchase of
palmolein made by STC from time 1o time,
the Government has not entered into any
agresment with Malaysia for impert of
palmaolein oil.

(b) to (d). Do not arise.
{ Translation]

Exports and Imports by ST.C. and
M.M.T.C.

59z4. SHR!I JAGMEET SINGH BRAR:
Will the Minister of COMMERCE be pleasec
to slate.

(a) whether the work load of Minerals
and Melals Trading Corporation and State
Trading Cerporation which is chietly respon-
sible for export-import activities is preposed
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16 ve reduced in the event of decanalisation
of export and import; anc

. {(b) if so, the names of the items pro-
posed tc be exported and imported through
these two institutions?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
P.CHIDAMBARAM): (a) and (b). In the con-
taxt of liberalised trade policy measures
taken by Government, wherein alarge num-

"ber of export and import items have been
decanalised thereby reducing the turnover
duetodecanaiisation, STC and MMTC have
had te re-formuiate their corporate objec-
tives with: a view to becoming international.
trading houses functioning in a competitive
environmen! principally basecd on nc¢n-
canalised trade.

‘ihe canalised items to be exported/
imported by STC and MM TC as containec in
IMPEX Poiicy (Apriil 1922-March 1997) ef-
fective from 1.4.92. are as follows:-

ST7C

Import
MMT.C

Drugs (Vitamin A and premixes
ot Vitamin A

*Oils (Coconut oil, groundnut
oil,Safflower oil, Palm Oil.

*Hindustan Vegetable Oiis
Corpn. Ltd. is also the
calalising agency in addition to ETC.

Ali types of nitrogenous, phosphatic,
potassic and complex chemicai
fertilisers.

STC

MMTC

(ali types, including palmoiien

and ethar fractions), Rapessed Oil,
Sunflower Qil, Siya Bean Oil,
Cotton Seed Qi)
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STC ' MMTC

*Seeds (Corps, Groundnut,
Palm, Rapeseed, Saf flower, Soyabean
Sunflower, Cotton)

*All other oils or seeds or any other
material from which oil can be extracted
(whether edible or noon-edible)

including vegrtable fats not specifically
mentioned above or elsewhere in

IMPEX Policy (but excluding tung oil/China
wood oil and natural essential oils)

Fatty acids and acid oils{Palm Kemal Oil,
Palm Stearine, Tallow amines, Hydrogenated
tallow amines, oleyl amines and steary!
amines, including their primary secondary,
teritary End quarternary derivatives).

STC Export
MMTC.
“*MITCO, a subsidiary ** Mica waste (including factory
of MMTC is the actual cuttings) and scrap which is
canalising agency. obtained by processing mica and which

because of size and colour is
considered below the specification
of processed mica.

Iron ore except of Goa origin when
exported to China or Europe in addition
to Japan, South Korea and Taiwan

and Iron ore of Redi origin to all markets.

Chrome ore lumps with Cr2 O3 not  ex
ceeding 38 per cent.

All silica friable/fine ore with bauxite and
loworade bauxite with alumina content Al2
O3 less than 54% of Waest Ccast origin

Manganese ores excluding the following:-

Lumpy blended Manganese ore with more
than 46% Managanese.
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In addition, boththe Corporations would
be seeking to increasing exports of non-
canalised goods on a competitives basis.
{English)

Committee on Security Personal in
Banks

5925. SHRIANANTARAO DESHMUKH:

Will the Minister of FINANCE be pleased to.

state:

(a) whether any Committee/Working
Group has been set up 10 lock into the
service conditions of security personnel in
banks;

(b) it so, the sailent features of the
recommendations made by the Committee/
Working Group; and

(c) the action taken by the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) The salient features of the recom-
mendations of the Committee are:

1.Better promotional avenues for
security peisonnel.

2 Preescribing eligibility criteria for
promotion of Security Officers frem one
scale to the next higher scale.

3. Providing opportunity to the security
Persoonnel to come to the General Banking
Cadre after completion of the prescribed
years of service in the specialist cadre.

4. Job enrichment for security officers
by giving additionalfunctions like cash move-
ments, security of information and lolss pre-
vention apart from core security functions.
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5 Provision of necessary infrastructural
andvehicularsupportby banks to enable the
security officers to perform their official task
efficiently.

(c) The Repart is under consideration of the
Government.

[ Transiation)

Representation from Diamond and
Gold Omaments Export Merchants of
Rajasthan

5926. SHRI GIRDHAR! LAL
BHARGAVA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Government have re-
ceived any representation fromthe diamond
and gold ornaments export merchants of
Rajasthan in regard to setting up of export
zones in the State:

(b) if so, the action taken so far by the
Government in this regard; and

(c) f no action hasbeentakensofar, the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir.

(b} and (c). The Government notified a
scheme in September, 1984 for establishing
100% Export Oreinted Gold Jewellery Com-
plexes to be set up initially at Delhi, Jaipur
Calcutta, Madras and Bombay. MMTC was
the nodal agency designated by Ministry of
Ccmmerce for establishment of such com-
plexes. In 1991, MMTC invitedinterest of the
trade for setting up units in a complex in
Jaipur through advertisement in the media.
Positive response was, however, received
by MMRC from only one exporter. The
proposal could not, therefore, be pursued.
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Karwar Port

5927. SHRI KODAKAN! GOWDANA
SHIVAPPA:
SHRI V.LRISHNA RAO:
SHRI C.P.
MUDALAGIRIYAPPA:

Shiki KH. MUNIYAPPA:

.wm the Minister of SURFACE TRANSPORT
be pieased to state:

(a) whetherthere has been & persisiant
demandfromthe Government of Karnataka
1o declare the Karwar Port as a major port;
and

(b) if so, the reaction of the Union Gov-
emment thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a} and (b). in
view of the existing and proposed facilities at
New Mangalaore Port, at present it is not
necessary to consider the demand of the
Karnataka Government to declare Karwar
Port as major port.

Raids on Vegetable Commission
Agents in Madras

5928.DR.R. SRIDHARAN: Willthe Min-
ister of FINANCE be pleased to state:

(a) whether the Director Generai of
inccme Tax Investigations, Madras has taken
up investigations against vegetable com-
mission agents in Madras city;

(b) whetherthe premises of these agents
were raided during January, 1992;

(c) the details thereof;

{d) whether the income tax officials
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were assulated by the vegetable vendors;
and

(e) the steps taken or proposed to be
taken to provide adequate security to in-
come tax officials in such circumstances?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE(SHRI
RAmME SHWAR THAKUR]) (a) to (d) A sur-
vey under section 133A(1) of the Income-tax
Act was conducteo at the premises of a
vegetable trader and commission agent on
28.1.1992 in Madras in the course of which
severe resistance was put up by the trader,
his employees and other vendors of the
area. Some members of the survey party
and one of the police constables were also
assaulated. The survey party thereupon
withdrew and criminal cases were regis-
tered. The accused were arrested bui were
later released by the court on bail on medical
grounds.

{e) Suitable administrative steps have
beentakeninthis regard in consuitation with
the Home Ministry and other Departments
as also the state Governments.

Deposits in Small Savings Schemes

5929. SHR! N. DENNIS: Will the Minis-
ter of FINANCE be pieased to state:

(a) the total number of persons in small
income group, middle income group, upper
middle income group and high income group,
separately who made deposits in the small
savings schemes as on March, 31,1992; and

(b) the total amount invested in small
savings schemes by each of these groups
during 1990-92?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). While making deposits
in small savings schemes the investors are
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not required o indicate their income, hence,
the information sought is not available with
the collesting offices.

Sambalpur-Rourkela Stretch of Na-
tional Highway

5931. KUMARIFRIDATOPNO: Willthe
Minister of SURFACE TRANSPORT be
pleased to state.

(a) whether the pace of improvement
work on the Sambalpur Rourkeia streich of
National Highway is very slow;

(b) it so, the steps the Government
propose to take to expedite the work; and

(c)the time schedule fixed forits comple-
tion?

:
THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE

TRANSPORT(SHR! JAGDISH TYTLER):
{a) to (c). Sambalpur-Rourkela route is nota
National Highway, but a part of the state
Road system. As such Government of this
road is included in the Second Road Im-
provement Project under Asian Develop-
ment Bank assistance for which ioan has
been signed. Tenders for execution of the
work have already been received by the
state Government and are underevaluation.
After award, the project is expected to be
completed within four years.

Outfiow of Foreign Exchange

5932. SHRIDEBPROSAD PAL: Willthe
Minister of FINANCE be pleased to state:

(a) whetherthe Governmenthas issued
some diractions to check the outflow of
foreign exchange from the country;

(b) if so, the details thereof;

(c) the details of the outfiow of foreign
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exchange during 1991-92 as compared to
1990-91; and

(d) the steps proposed to be taken to
further reduce the outflow oi tcreign ex-
change particularly a check on foreign visits
of government officials?

MINISTER OF STATE IN THE MINIS-
TRY Ot FINANCE (SHRI RAMESHWAR
THAKUR): (a) and (b). The Raserve Baiik of
India has issued a number of circular mainlv
affecting imports to check outflow of foreign
exchange. The import compression mea-
sures inciuded cash margin requirements,
restrictions on sale of foreign exchange for
import of capital goods, centralised approval
by the Reserve Bank of india, etc.

{c) The outflow of foreign exchange on
account of imports during the financial year
between April, 1991 to January,1992 was
Rs.38,531 crores ($ 15929 million), com-
pared to Rs.35,890 creres ($ 20249 miilion)
during the corresponding period last year.

(d) The foreign visits by Government
officials are permitted only when these are
considered absolutely necessury with par-
ticular reference to trade, aid and foreign
policy. Instructions have been issued to all
the Ministries/Departments to apply a cut of
20% in their foreign travel Budget for the
current financial year. ’

Per Capita Availability of Cloth

5933.
CGAVIT:

SHRI MANIKRAO HODLAYA
SHR!I BAPU HARI CHAURE:

Willthe Minister of TEXTILES bepleased
to state:

(a) the per capita availability of cloth in
the country particularly in Maharashtra be-
fore the commencement of Fifth Five Year
Plan period;
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(b) whether the per capita availability of
cloth has increased during the last Five Year
Plan period;

(c) it so, to what extent; and

(d) the steps taken to produce more
cloth of the standard varieties available to
the economically weaker secticns of the
society?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (2) Per capita availability of cloth
in the country immediately befcre the begin-
ning of 5th Five Year Plan (i.e. 1973) was
13.74 mts. Details of per capita availability
for any particular State are not maintained.

(b) Ne, Sir.

(c) Does not arise.

(d) Government have designed follow-
ing schemesto produce cloth of the standard
Varieties for economically weaker sections:-

i) Janata Cioth Scheme

ii) Sulbah Scheme

iii) Sowbhagya Saree Scheme

iv) Sushman Cloth Scheme
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[Translation)
Investment by IDBI

5934. SHRI ARJUN SINGH YADAV:
Will the Minister of FINANCE be pleased te
state:

(a) whether the Industriai Development
Bank of India is making less investment in
Uttar Predesh as compared to other States;

(b) if so, the reasons therefor; and

(c) the details of the investment made
by Industrial Development Bank of India in
Uttar Pradesh and other States during the
last three years; State-wise?

MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI DALBIR SINGH):
(a) and (b). The Industrial Development
Bank of india {IDBI) have repornied that it is
notcorrect to say that they are investing less
in Uttar Pradesh. On the contrary, Uttar
Pradesh is the third largest recipient of {DBI
assistance.

(c) The details of sanctions made by
IDBI in Uttar Pradesh and other States dur-
ing the last three years are given in the
Statement attached.

STATEMENT

Assistance Sanctioned by IDBI during the Years 1988-89,1989-90-1990-91 to each state

Sl.No. State 1988-89 1989-90 1990-91
1. Andhra Pradesh 505.6 569.5 654.3
2. Arunachal Pradesh 0.8 1.0 1.1
3. Assam 46.1 110.7 37.6
4. Bihar 154.8 157.5 56.2
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SI.No. State 1988-89 1989-90 1990-91
5. Goa 61.2 73.9 35.5
6. Guijarat 806.5 863.6 799.1
7. Haryana 1457 342.3 121.6
8. Himacnal Pradesh 50.8 110.0 146.5
9. Jammu & Kashmir 69.1 54.1 18.3

10. Kamnataka 347.6 417.0 368.2
11. Kerala 164.5 192.6 119.0
12. Madhya Pradesh 385.2 4255 553.3
13. Maharashtra 701.8 1413.6 1368.8
14. Manipur 7.4 1.1 0.8
15. Meghalaya 11.7 9.3 2.7
16. Mizoram 7.1 4.0 1.1
17. Nagaland 5.5 3.0 0.8
18. Orissa 232.0 230.1 110.2 ‘
19. Punjab 255.5 202.6 126.0
20. Rajasthan 495.8 268.3 314.8
21. Sikkim 3.4 8.0 0.2
22. Tamil Nadu 688.7 704.8 519.5
23. Tripura 54 7.9 -
24. Uttar Pradesh 753.7 607.8 592.5
25. West Bengal 254.6 328.9 198.5
26. Union Territories ' 158.6 140.6 81.2
Total:- 6357.1 7257.8 6228.8
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Loans Given by State Bank of Indore

5935. SHRIDATTATRAYA BANDARU:
Willthe Minister of FINANCE be pleased to
state:

(a) whether there has been a decline in
the loans given by the State Bani of India for
the programmes like self empioyment
programme for urban poor eic;

(b) if-s0, the reasons therefor; and

{c) the total amount of loans advanced
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by the State Bank of India branches in
Madhya Pradesh and Uttar Pradesh under
the said programmes during 1991-927

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). As per the information
furnisticd by State Bank of india, there was
no apwreciabie decline inthe performance of
the Bank during the year 1890-91 as com-
pared to that of 1980-81. The comparative
position under the SEUEY scheme for the
bank during the years 1989-90 and 19€0-91
is indicated in the following table:

(Amount Rs. in lakhs)

Year Sarxctions Disbursements

No.of Accounts Amount No.of Accounts Amount
1989-90 792 181.33 648 152.41
1990-91 850 206.35 614 144.13

Similarly, the position regarding sanctions and disbursements by the Bank, underthe seif
Employment Programme for Urban Poor (SEPUP) are indicated in the following table:

(Amournt Rs. in lakhs)

Year Sanctions Disbursement

No.of accounts Amount No.of Accounts Amount
1989-90 2182 134.61 2894 117.70
1390-91 1477 ° 79.08 1488 63.52

{c) The total amount of ioans sanctioned by the Bank for the schemes like SEEUY and
SEPUP in Madhya Pradesh and Uttar Pradesh and Uttar Pradesh during the year 1991-92

are as under:-

{Amount Rs. in lakh.)

State - SEEUY SEPUP
Madhya Pradesh 87.09 17.68
Uttar Pradesh 1.16 0.92
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Use of Religious Places by Smugglers

5936. SHRISUDHIR SAWANT: Wil the
Minister of FINANCE be pleased to gtate:

{a) whether the Government are aware
that religious places in the country particu-
jarly in Maharashir« are being used by smug-
glers for smuggling operations;

(b) whether any such cases have been
detected by the Government during the last
three years;

(c) if so, the details thereof and the
action taken thereon; and

(d) the steps taken or propcsed to be
{aken by the Government to stop such mis-
use of religious places?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR}: (a) to (c). Infor-
mation s being collected from varicus en-
forcement agencies including Customs and
Central Excise field formations, and will be
faid on the Table of the House.

Sale of Foreign Cars

5937. SHR! ARJUN CHARAN SETHI:
Wiilthe Minister of COMMERCE be pleased
to state:

(a) whether foreign cars disposed of by
Diplomats in India are purchased by State
Trading Corperation for sale to Government
Departments or to public by auction;

(b) if so, the number of such cars pur-
chased by the STC during the last three
years; and

(c) the details regarding tﬁe rules tol-
lowed in this regard?
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* THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The foreign cars are
purchased by STC for saie to both Govern-
ment Departments and public by auction
through sealed tenders periodically after
giviing due publicity.

(b) The number of cars purchased by
STC auring the last tiree years is given
bejowi.-

Year No.of cars

1988-89 439
1989-90 545
1992-91 459

{c) The rules as notified by the Ministry
of External Affairs regarding disposal of im-
ported cars by diplomats include the foliow-
ing -

- A motor vehicie imported by a
privilegedperson or a privileged organisation
wili normally be permitiad by the Govern-
menit of India, on application in the existing
prescribed form, {o be re-exported or soid by
the owner ic another privileged person or
privilaged organisation in india.

- Aaiternatively, atthe time oftrans-
fer or relinquishing of his post in India, a
privileged person willbe permitted o offer his
car sale to the State Trading Corporation
through the Ministry of External Affairs. For
this purpose, the privieged person must
submit anapplicationtothe Ministry of Exter-
nal Affairs as per prescribed form.

- Diplomatic Missions will be per-
mitted to sell their 'Official/personal’ cars
normally after 3 years of import into India to
STC. Incase any diplomatic officer us trans-
ferred before the expiry of 3 years he would
be permitted to sell his carto STC orto any
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other privileged organisatioon with the per-
mission of the Ministry of External Affairs.

- The depreciation rate of cars sold
to STC by privileged persons and
organisations is as follows:-

i) Cars imported on or before 31st
March, 1990.

3% peer quarter on the diminishing
value of car.

i) For cars imported on or before 31st
March, 1990

a. Old depreciation on rates
would apply forthe period of use of upto 31st
March, 1990 i.e. 1% per quarter on the
CIF value.

b. 3% per quarter on the diminishing
value of the carfor the period of use from 1st
April, 1990 onwards.

- The CIF valuue of cars wil be
based on manufacturer's invcice.
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- Inthe case of new cars deprecia-
tion will be applied fromthe date of import as
shown in the bill of entry. For the cars used
abroad prior to import into India, the depre-
ciatici will apply from the date of invoice

Deposits in NHB

5938. SHRI RAM KAPSE: Will the Min-
ister ut FINANCE ' 2 pleased to state the
total number of dey ositors and amount de-
posited in the Natic 1al Housing Bank since
its i~~aption, year-wise and state-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): National Housing Bank (NHB) does
not accept deposits directly fromindividuals.

- However, NHB is operating a Scheme called

Home Loan Account (HLA) scheme which is
being implemented with effect from 1.7.1989
under which deposits are made by the indi-
viduals. T"e scheme is operated through
scheduied commercial banks and select
housing finance companies. The estimated
data of deposits under the HLA scheme for
the last three years is as under:

Year as on No.of Accounts Amount deposited
) (Rs. in crores)
31.3.199 2.57 lakhs 26.19
31.3.1991 4.39 lakhs 84.61
31.1.1992 5.56 lakh 107.26

State-wised 1on Héme Loan Account Scheme as on 31.1.92is set out in the Statement

attached.
“ STATEMENT
SlI.No. Category » No. of Accounts® A ';Ent'
(‘000s) (Rs.in lakhs)
1. Andhra Pradesh 153.96 3313.08
2. Arunachal Pradesh 0.000 0.000
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SI.No. Category No. of Accounts* Amount*
('000s) (Rs.in lakhs)
3. Assam 3.24 88.73
4. Bihar 6.77 213.41
5. Gujarat 66.83 473.41
6. Goa, Daman & Diu 237 47.20
7. Haryana 760 105.45
8. Himachal Pradesh 0.61 26.24
9. Jammu & Kashmir 0.18 19.06
10. Karnataka 96.78 2511.42
11. Kerala 9.58 261.73
12. Madhya Pradesh 19.95 .417.63
13. Maharcshtra 39.54 852.08
14. Manipur 0.09 0.08
15. ‘Meghalaya 0.09 0.83
16. Mizoram 0.00 0.00
17. Nagaland 0.00 0.00
18. Orissa 7.02 143.85
18. Punjab 0.90 32.70
20. Jajasthan 23.95 221.96
21, Sikim 0.00 0.00
22. Tamil Nadu 36.81 767.84
23, Tripura 0.09 0.03 °
24. Uttar Pradesh 25.07 496.04
25. Waest Bengal 11.57 208.60
26. A & N Islands 0.00 0.00
27. Chandigarh 15.00 183.64
28. Dadra & Nagar Haveli 0.00 0.00
29. Daman & Diu 0.00 0.00
30. Delhi 28.14 341.37
31. Lakshdweep 0.00 0.00
32. Pondicherry 0.15 0.30
Total - All India 556.27 10726.68

* Estimated
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Pricing Formuia of HSL and CSL.

5939. SHRI RAMA KRISHNA
KONATHALA: Wil the Minister of SUR-
FACE TRANSPORT be pleased 1o staie:

{a) whether the Government had ap-
pointed any High level Committee for
revisising and re-.ructuring the pricing for-
mula of Hindusian Shipyard Limited and
Cochin Shipyard Limited;

b) if sg, the main recommendations
Made by the Committae; anc

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLIER): (a) The follow-
ing three major siudies have been com-
pleted whicn, inter aiia, related 1o revising
and restructing the Pricing Formula of ships
built by Hindustan Shipyard Limited and
Cochin Shipyard Limiied:

1. Report of the Buieau of Ingusirial
Costs and Prices.

2. High Powared Commitiee’'s Report
on functioring of H&L.

3. High Level Commitise’'s Beport on

functicning of ZEL

{o) Therelicilowing arg the majarrecom-
mendations made i the 2bove Reporis:

1. Enhancemant of the Shipbuild-
ing subsidy  giver to the Shipyards from
the present 30%1040% ofthe International
Party Price (IPP) in respect of Merchant
_ Dcean-going vesseis:

2. The domestic shipyards be al-
lowed to participate in global tendering by
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Indian Shipping Lines, with Government
treating the domestic Shipbuilding Industry
as a 100% export activity and the Shipbuild-
ing Industry be granted the status of 100%
expoit oriented unit;

3. Fixation of IPP interms of foreign
currencies and the shipowners to pay each
stage instalment to the Shipyards ai the
parity rate of foreign exchange prevailing on
the aate of actual payment;

4. Ships for which the import con-
tent is likely to excead the IPP of the same
vessei shouid not be built indigenously; and

5. Sales Tax on ships may be ex-
empted.

(c) A proposal for revising and restruc-
turing the pricing formula based on the
recommendations contained in the above
Reports and keeping in view the recent
change in the Economic and industrial
Policies, is under consideration.

Cochin Shipyard

5940. PROF.K.V. THOMAS: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the ways and mearns loan given to
Cochin Shipyard during the last there years;

(b) the order paosition for the repair of
ships; and the construction of the new ships
in Cochin Shipyard Limited at present; and

(c) the progress made by Cochin Ship-
yard Limited in repair work of ships?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR! JAGDISH TYTLER): (a) Ways &
Means Loan sanctioned to Cochin Shipyard
during the last three years is as follows:
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1989-90 Nil

1990-91 Nil

1991-92 Rs. 16.35 crores.

(b) Shipping Companies do not place
orders for ship repair in advance and the
requirement of shiu repair arises fromtinw: 10
time. However, accurding to present inawca-
tion the Shipyard has estimated thal they
would be able to perform ship repair work
around Rs.36 crores in 1992-93. For ship-
building presently there are orders for con-
siruction of two 86000 DWT crude oil tank-
ers. Of these, one tanker was launched on
29.2.92 and outfitting inthis shipisin progress.
For the other tanker, part of steel material
has been ordered and the construction is
expected to be taken up during 1992.

(¢) Ship repair target for 1991-92 was
originally fixed at Rs.22 crores and was
revised to Rs. 30 crores based on actual
performance. The actual performance is
expected to exceed even the revised target.
The shiprepair turnover has shown steady
increase from 21.70 crores in 1989-90 and
Rs. 22.44 crores in 1990-91 to over Rs. 30
croresin 1391-32. Thetarget fixed for 1992-
93 is Rs. 36 crores.

Export Promotion Councils

5941. SHRI ANBARASU ERA: Willthe
Minister of COMMERCE be pleased
to state:

(a) the number and details of Export Promo-
tion Councils set up by the Government for
promoting exports;

(b) the role of these councils in promot-
ing exports;

(c) whether there is any proposal to
wind up these organisatiqns or stop Govern-
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ment grants-in-aid to these organisations;

(d) if so, the reasons therefore;

(e) whetherthe Govemment propose to
redeplay employees of Export Promotion
Councils under one umbrella in order to
safeguard the interest of a large number of
employees of these Export Promotion Coun-
cils' and

(f) if so, the details thereof;

(g) whether the Government also pro-
poseto bring all the Export Promotion Coun-
cils under one umbrellain orderto safeguard
the interest of a large number of employees
of these Export Promotion Councils; and

(h) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI! P.
CHIDAMBARAM): (a) and (b). A statement
is attached

(c) No, Sir.

(d) Does not arise.

(e) No, Sir.

(f) Does not arise.

{g) No, Sir.

(h) Does not arise.

STATEMENT

Number and details of Export Promotion
Councils set up by the Government for

Promoting Exports

1. Engineering Export Promotion
Council, Caicutta.

2. Overseas Construction Counci!
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of India, Bombay.

3. Basic Chemicals,
Pharmacecuticals and Costmetics Export
Promotion Council, Bomaby.

4. Chemicals and Allied Products
Export Promotion Council, Bombay.

5. Plasic and Linoleums Export
* Promotion Council, Bombay.

6. Council for Leather Exports Ma-
dras.

7. Gem & Jewellery Export Promo-
tion Council, New Delhi.

8. Sports Goods Export Promotion
Council, Caicutta.

9. Shellac Export Promotion Coun-
cil, Culcutta.

10. Cashew Export Promotion Coun-
cil, Cochin.

11. Electronics and Computer Soft-

ware Export Promotion Council, New Dekhi.

ii). Under the administrative control of
the Ministry of Textiles.

1. Cotton Textiles Export Promo-
tion Council, Bombay.

2. Synthetic & Rayon Textiles Ex-
port Promotion Council, Bombay.

3. Indian Sik Export Promotion
Council, Bombay.

4. Apparel Export Promotion Coun-
cil, New Delhi.

5. Wool & Woolens Export Promo-
tion Council, New Dethi.
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6. Carpet Export Promotion Coun-
cil, New Dethi.

7.. Handioom Export Promotion
Council, Madras.

8. Export Promotion Council for
Handicrafts, New Delhi.

Role of the Export Promotion
Councils(PCs).

The main role of the PCS is to project
India’s image abroad as a reliable supplier of
high quality goods and services. In particu-
lar, the Councils are required to promote and
monitor the observance of intemational stan-
dards and specifications by exporters. The
EPGs shall keep abreast of the trends and
opportunities in international markets for
goods and services and assist their mem-
bers in taking advantage of those opportuni-
ties in order to expand and diversity exports.

[ Translation]
Reinstatement of DTC Employees

5942. SHRI GOVIND CHANDRA
MUNDA: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a)whetherall D.T.C. employees, whose
services were terminated some years back,
have been reinstated;

(b) i not, the number of employees
which are yet to be reinstated; and

(c) the tima by which they are likely top
be reinstated?

MINISTER OF STATE OF THE MINIS-
TRY OF SURFACE TRANSPORT (SHRI
JAGDISH TYTLER): (a) to (c). Of the 3125
employees who were dismissed from the
services of DTC fortaking partinillegal strike
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in March, 1998, 3004 have already been
reinstated. Of the remaining 121 dismissed
employees, 12 have expired and 109 have
not come forward for reinstatement.

NHB's Assistance for Construction of
Houses

5943. SHRIAVTAR SINGH BHADANA:
Will the Minister ot FINANCE be pleased to
state:

(a) whether the National Housing Bank,
Bombay has extended refinance facilities to
the state Agricultural Rural Development
Banks of Gujarat, Madhya Pradesh, Haryana
and Delhi for the construction and repair of
houses in rural areas; and

(b) if so, the details thereof?

MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI DALBIR SINGH):
(a) and (b). National Housing Bank (NHB)
which has its headquarters at New Delhi, has
formulated a Scheme for subscription to
Special Rural Housing Debentures (SRHDs)
in terms of which NHB subscribers fuily to
floated by agricultural Rural Development
Banks, covering there in the entire lending
for rural housing under the scheme against
guarantee of the concemed State Govemn-
ment. NHB has reportedthat the Agricultural
Rural Development Banks of Delhi, Gujarat,
Haryana and Madhya Pradesh have not
applied for financial assistance from NHB
underthe scheme for subscriptionto SEHDs
so far.

[English]
Jute Mills
5944. SHRISURYANARAYAN YADAV:
Will the Minister of TEXTILES be pleasedto

state:

(a) whether the Govemment have re-
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ceived any proposal to set up some jute mills
in the country particularly in district Saharsa
in Bihar; and

(b) ¥ so, the details thereof and the -
action taken thereon?

THE MINISTER OF STATE OF THE
Mihis TRY OF TEXTRLES (SHRI ASHOK
Gtrit OT): (@) and (b): in accordance with
the new Industrial Policy no license is re-
quired for setting up jute milis in any part of
the country including Saharsa in Bihar.

[Translation)

Export of Manganese Ore

5945. SHRIVISHWESHWAR BHAGAT:
Will the Minister of COMMERCE be pleased
1o state:

(a) the amount of foreign exchange

eamed from the export of managanese ore
during the last three years; and

(b) the facilities proposed to be given by
the Govemment to the exporters for promot-
ing the exports of managanese ore?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The amount of foreign
exchange earned from the export of
managanese ore during the last three years
was as under:

Year Value( in Rs., Crores)
1988-89 13.51
1989-90 38.03
1890-91 41.54

{b) The export of managanese ore is
being effected by MMTC, the canalising
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agency, within the guantitative/qualitative
annual ceilings released by the Government
after taking into account the domestic re-
quirements andthe conservationangle. The
benelit under LERMS is also available to
export of manganease ore.

[English]
Utilisation if Defence Land
5946. SHRI R. DHANUSKODI

ATHITHAN: Will the Minister of DEFENCE
be pleased to state:

(a) Whether the Government have re-
cently made any assessment of defence
land lying unused for a long time in various
parts of the country:

(b) if so, the details thereof, State-wise;
and

(c) the manner in which the Govern-
ment propose utilise such lands?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (c). Defence land
holdings are reviewed from time by the
concerned user Service for ensuring
optimisation of land use. No separate as-
sessment of land, apparently lying unused,
is being carried out, as such lands are not
necessarliy surplus to Defence requirements
but may have been kept vacant for meting
various training and other security needs or
for future use.

As per present policy, surplus defence
lands are to be disposed of through public
auctions.

Disposal by direct sale can also be
considered in the following order of priority to
the agencies indicated below:

1. Other Ministries of the Central
Government.
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2. State Governments.
3. Local bodies.

4. Educational and Charitable Institu-
tions.

5. Ex-Servicemen.

'Ex Saervicemen can be offered only one
buiiging plot where the land is being sold
after preparation of a layout plan.

Mining Industries in Goa

5947. SHRI VIJAY NAVAL PATIL: Will
the Minister of COMMERCE be pleased to
state:

(a} whether the mining industry in Gca
is facing a setback in imports Japan;

(b) whether the fall in the Japanese
demand for Goan minerals is due to compe-
tition from other countries; and

(c) it so, the steps the Govemment
proposa to take to make Gcan minerals
more competitive and retaining Japan as its
main importer?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). Lower off-
take of iron ore by Japanese steel Mills
during 1992-83 in view of the high inventory
of iron ore withthemandthe forecast of lower
production of steel, may marginally affect
mining industry in Goa.

(c) In order to render mineral export
from India competitive in the international
market, benefit under Section 80 HHC of the
Income Tax Act has been extended to ex-
ports of processed minerals apart from the
advantage of Dollar-Rupee convertibility
under the exports including minerals and
ores.



165 Written Answers
New Cotton Yarn Units

5948. SHR! RAMACHANDRA
MAROTRAO GHANGARE: Wilithe Minister
of TEXTILES be pleased to state:

(a) the details of new cotton yarn units
which: have started production during 1990-
91 and 1991-92 « the country, year-wise
and state-wise’ nd

(b) measures being taken by the Gov-
ernment 1o assist the rest of the Units which
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have not been yet able to start production of
yarn after getting licences?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT):(a} A Staternent is attached hera-
with.

6} In pursuance of he New industrial
Poicy notified on 25th Juiy, 19¢1. the re-
sponsibility lies on the units te se2 (o it that
the production is started.
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Rubber Production

5949. PROF. SAVITHRI
LAKSHMANAN: Will the Minister of COM-
MERCE be pleased to state:

(a) the total production of rubber in the
country during 1991-92, State-wise; and

(b) the total area used for rubber plan-
tation?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The State-wise esti-
mated production of natural rubber during
1991-92, is as follows:

State/Union  Production (Tonnes)

Territory 1991-92
(Estimated)
Kerala 341.500
Tamil Nadu 14,500
Kamataka 7,100
Tripura 1,100
Andaman and
Nicobar Islands 500
Others 300
365,000

(b) The total estim_ated area used for
rubber plantation during 1991-92 is 460,000
hectares. :
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Imports and Exports by S.T.C. AND
MM.T.C.

5950. SHRI NITISH KUMAR: Will the
Minister of COMMERCE be pleasedto state:

(a) whether the State Trading Corpora-
tion and Minerals and Metal Trading Corpo-
ration have been provided with adequate
facilities and manpower to deal with the
import and export activities efficiently;

(b) whether various departments of the
Government also deal with impornt and ex-
port activities;

(c) it so, the reasons therefor;

(d) whetherthe Govemment proposeto
entrust the work of imports and exports
exclusively to S.T.C. and M.M.T.C. with a
view to minimise the expenditure in this
regard;

(e) if so, the details thereof; and

(f) if not, the reasons thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM):(a) Yes, Sir.

(b) and (c). The office of Directorate
Generalof Supplies & Disposal (DGS & D) as
the Central Purchase Organisation is in-
volvedin Other Govt. Departments may also
be directly involved in import/export depend-
ing upon the circumstances.

(d) to (f). In the context of liberalisation
of trade policy, no such proposal is under
consideration.

[English)
Exports from Southern States
5951. SHRI GANGADHARA

SANIPALLI: Willthe Minister of COMMERCE
be pleased to state:
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(a) whether any survey was done orany
seminar was held recently to identify the
areas in Southern states for increasing ex-
ports; and

(b) if so, the details and the outcome
thereof?

THE MINISTER OF STATE OF THE
MINIS'KY OF COMMERCE (SHR! P,
CHIDAMBARAM): (aj and (b). Yes, Sir. The
Trade Development Authority of India (now
Indian Trade Promotion Organisation) con-
ducted two studies entitled “Action Plan for
Promotion of Exports” in respect of Tamil
Nadu in 1990-91 and Andhra Pradesh in
1991-82. The acticn Plans identified thrust
products for export promotion.

As a part of the study for Tamil Nadu, a
seminar was held in Madras on 31.1.1991.
The recommendations of the seminar were
circulated to the concerned agencies for
follow-up action.

[ Translation)

Memorandum from Private Bus Owners
of Delhi

5952. SHRIBARE LAL JATAV: Willthe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Government have re-
ceived any memorandum from the private
bus owners of Delhi to revise their fare
structure;

(b) if so, the details thereof, and

(c) the reaction of the Guvernment
thereon?

MINISTER OF STATE OF THE MINIS-
TRY OF SURFACE TRANSPORT (SHRi
JAGDISH TYTLER): (a) to (c). Pursuantto
the revision of STC's fares, the Associations
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of Private Bus Operators represented to the
Delhi Administration revised the fares if Pri-
vatebuses inJanuary, 1992. The details are
as under:-

Distance Fare
0-6 Kms Rs. 1/-
6 1e Kms Rs. 2/-
Above 16 Kms. Rs. 3/-

Raids on Industrialists

5953. SHRI NARAIN SINGH
CHAUUOHARY: Wilithe Minister of FINANCE
be pleased to state:

{a)the numberofindustrialists raided by
the income tax officials during March, 1988
to March, 1991,

(b) the amount of income tax recovered
from these industrialists;

{c) the number of cases where they
obtained stay orders; and

(d)the stepstaken/proposedtobetaken
for early finalisation of all these cases?

MINISTER OF STATE IN THE MINIS-
TRY CF FINANCE (SHRI RAMESHWAR
THAKURY): (a) to (c). 17,600 searches were
conducted by the income-tax Department
on various assesses during the period from
March, 1388 to March, 1991. Taxes are
recovered at several stages before and after
the completion of assessment as also on
finalisation of appeals etc. Similarly, stay
orders may be obtained against search and
seizure, assessment, recovery proceedings
etc. On these subjects, no consolidated
case-wise record has been maintained by
the Department for varicus categories of
assesses like indusiralists, trades, profes-
sionals, salary-earners etc.
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(d) Time limits have been specified for
completion of various proceedings underthe
Income-tax Act. Suitable administrative
measures are also taken from time to time
for early finalisation of such proceedings.

|English)
import of Computer System
594,

HANDIQUE:
SHRIGEORGE FERNANDES:

SHR! BiJOY KRISHNA

Will the Minister of COMMERCE be
pleased to state:

(a) whether a public nciification allow-
ing import of all electronic equipment sys-
terns other than electronic goods against
exim scrip has been issued recently;

{b) whetheras perthe present policy the
Customs authorities can allow import of
computer system against eximscrips:

(c) whether the Government are also
aware that due to conirary directives givento
the customs authorities, huge consignments
of computer systems are being held up at
various ports;

(d) whether the Indian computer indus-
try has sought temporary protection against
the import ot computer system; and

(e) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI! P.
CHIDAMBARAM): (a) Yes, Sir.

{b) No, Sir.

(c) It was reported that a number of
consignments of computer systems had ar-
rived at various ports for clearence against
Eximscrip and it was ciarified that imports of
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computers and computer-based systems
were not permitted against Eximscrips.

(d) Yes, Sir.

() Computer systems including per-
sonal computers of CIF value below Rs.6
lakh have been put in the Negative List of
Impuns in the Export & Import Policy. 1992-
97 announced on 31st March, 1992.

Wholesale and Consumer Price Indices

5855. SHR! NIRMAL KANTI
CHATTERJEE: Wilithe Minister of FINANCE
be pleased o sfale:

(a)the latest number of Wholesale Price
Index and Consumer Price index of different
groups cf articies.

{b} how do these compare with figures
of the iast three years; and

{c) the steps taken to contain rise in
these indices?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b). The
jalest wholesale price index (WPI) and con-
sumer price index (CP1) tor industrial work:
ers of different groups of articles and corre-
sponding numbers fcr the last three years
are given in the statement attached.

(c) in order to contain rise in these
indices, Government has initiated a number
of measures. These include: strict fiscal
discipline through reduction in fiscal deficit,
growth of money supply and bank credit
against price-sensitive essential commodi-
ties, more effective management of supply
and demand of essential/sensitive commodi-
ties, and strict action against hoarders and
profiters. Incentives are being provided for
raising production to ensure medium-term

-stability in prices.
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[ Translation)
Interest rate for Bank loans

5956. SHRIRAM TAHAL CHOUDHARY:
Will the Minister of FINANCE be pleased to
state:

(a) whether some public sector banks
are providing loans to industrial houses at
the rate of ten percent; and

(b) if so, the names of such banks and
the totalamount of loan giventothe industrial
houses during each of the last three years at
the above rate?

MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRIDALBAR SINGH):
(a) and (b). The interest rate structure for
loans has been linked with the size of the loan
with effect from22nd September, 1990. The
rate of interest stipulated was 10 percent for
loans upto Rs.7500/- and 16 percent (mini-
mum) over Rs.2.00 Lakhs. Howaever, the
rates have undergone revision from time to
time andthe present rates for the above loan
limits are 11.5 percent and 19 percent (mini-
mum). In the case of loan limits of over Rs.
2.00 Lakhs, banks are free to determine the
actuallending rates. Presumbaly, the Indus-
trial Houses enjoy credit faacilities of over
Rs.2.00 Lakh and as per Reserve Bank of
India’s guidlines, the banks cannot stipulate
10 percent rate of interest in respect of such
advances. RBI has also reported that they
have not come across any instances where
banks have charged 10 percent interest in
respect of advances to Industrial Houses.

[English)
War Memorials for Award Winners

5957. SHRI BHUWAN CHANDRA
KHANDURI: Will the Minister of DEFENCE
be pleased to state:

(a) whether the Government contem-
plate to set up war Memorials in the name of
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Sarvice personnel, Param Vir Chakra and
Ashok Chakra award winners at their birth
places or at other suitable places; and

(b) if so, the details in this regard?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR) (a) and (b). There is no
proposal to set of Param Vir Chakra and
Ashok Chakra by tne Central Government
either at their birth places or at other suitable
places. However Government of India con-
template to set up a National War Memorial
in Delhi to commernorate the memory of all
Armed Forces personnel who laid down their
lives for the country, during the post Inde-
pencance period.

[ Translation)

Revision of Pay Scale of Textle indus-
try Employees

5958. SHRI RAMESHWAR PATIDAR:
Willthe Minister of TEXTILES be pleasedto
state:

(a) whether in the textile industry differ-
ent pay scales have been prescribed for the
posts having similar nature of duties; and

(b)if so, the details thereof and the steps
taken to remove these anomalies and revise
the scales suitably?

MINISTER OF STATE OF THE MINIS-
TRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). Textile inustry is
mainly in the private sector. Powerlooms
and handlooms are in the decentralised
sector and are scatterwa throughout the
country. Pay scales are decided according
to the type of management and operatiuns.

[English)
Open Trade Centre

5959. KUMARIUMA BHARATI: Willthe
Minister of COMMERCE be pleasedtostate:
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(a) whetherthe Govemment proposeto
setup a opentrade certre somewhere inthe
country on the lines of Hong Kong; and

(b)if so, the location and details thereot?

THE MINISTER CF STATE OF THE
MINISTRY OF COMMERCE (SHRi P.
CHIDAMBARAM; :«)and(b). The Advisory
Cornmittee constiuiedto examine the desir-
ability of setting up a Free Port in India has
recornmendedits establishmeantinGoa. The
Committee has &lso suggestad Tuticorin in
Tamil Nadu as an appropriate choice for a
subsequent Free Port on the east Coast.

[Translation} -
Training Exercises by Armed Forces
5960.

SHRI MUMTAZ ANSARL
SHR! RAJESH KUMAR:

Wiil the Minister of DEFENCE be
pleased to state:

(a) whether cduring the training exer-
cises in bombarding the villages adjoining to
the training areas are got vacated resulting
in heavy losses ¢f lives and property to the
viilagers:

{b) i so, whather any compensation is
provided fo them during this period;

(¢ if so, the cztaiis therect during the
last three years,;

(c¢ywhetherihe Gevernment proposeto
provide financial assistance every yaar in
this regard; and

{e} if 30, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHRI S.
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KRISHNA KUMAR): (a) The villages falling
within the boundaries of Field Firing Ranges
are vacated during practice firing. The vil-
lages adjoining a Field Firing Range or out-
side it are not required to be vacated. Be-
cause of safety precuations taken prior to
and during the practice firing, noc heavy loss
of life or property of the villagers have been
reported except stray cases of accidental
death or damage

{b)and (z). The residents of the affected
villages are paid compensation forthe period
of vacation of the Viliages by them at the
rates prescribed by the State Governments.

The amounts of compensation paid
during the last 3 years are as under:-

1988-89 .. Rs. 52,783,972
1983-90 .. Rs. 99,56,845
1990-91 Rs. 22,88,546

(d) and (e). Compensation is already
being paid whenever villages are vacated on
account of practice firing. This arrangement
will continue.

[English)

Removal of Restrictions on Export of
onion
5961. SHRI PRAKASH V. PATIL:
SHRI YASHWANTRAO
PATIL:

Will the Minister of COMMERCE be
pleased to state:
(a) whetherthe Government proposesto

lift the restrictions on the expart of onion;

(b) if so, the time by which it is likely to be
lited; and
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(c) the steps proposed to be taken by the
Government to promote the exports of onion
in the interests of the onion growers?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) and (b). Under the new
export puncy export of onion will continue to
be canaiised through National Agricultural
Cooperative Marketing Federation of India
Limited (NAFED)< so that there are no prob-
lems for the exports>

(c) The National Agricultural Cooperative
Marketing Federation of India Limited has
taken various promotional steps such as
scientific storage of onion, R & D facilities,
educating onion growers for adopting new
technique, transportation of onions by rail at
competitive rates, adequate’ provision of
shipping facilities, improvement in packag-
ing condition etc.

Import and Export of Agricultural
Products

5962. SHRIPRAKASH V. PATIL: Willthe
Minister of COMMERCE be pleasedtostate:

(a) the quantity and value of exports and
imports of agricultural products during each
of the last three years; and

(b) the percentage share of the agricul-
tural products in the total exports and im-
ports during the above period?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI S\ALMAN
KHURSHEED): (a) and (b). The information
sought by the Hon’ble Member is available in
the Economic Survey 1991-92 presented to
Parliament by the Union Minister of Finance
during the current Session of Parliament.
Copies of the Economic Survey 1991-92 are
available in Parliament Library.
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Loans to Unemployed Youth in
Maharashtra

5963. SHRI BAPU HARI CHAURE: Will
the Minister of FINANCE be pleasedto state:

(a) The amount of loans given to unem-
ployed youth and minority communities by
various nationalised and other banks during
each of the last thiee years upto March, 31
1992 in various districts of Maharashtra;

(b) the number of applications of above
category rejected during the above period;

(c) the reasons therefor; and

(d) the plans and programmers of the
Govemmenttogive loans and otherfinancial
assistance to unemployed youth and minor-
ity communities by the banks during 1992-93
and 1993-94 in the above State?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (d). The amount of loans
given to the unemployed youth under the
scheme for providing self-Employment to
the Educated Unemployed Youth (SEEUY)
during the last three years i.e. 1989-90,
1990-91 and 1991-92 (upto January 1992) in
the State of Maharashtra are Rs. 1493.12
lakhs.Rs1687.59lakhs and Rs. 781.62lakhs
(date provisional) respectively. The data
reporting system from banks does not gen-
erate information relating to the number of
applications rejected. State-wise target for
the number of beneficiaries underthe SEEUY
Scheme are fixed on year to year basis by
the Development Commissioner, Small Scale

.Industries in the Ministry of Industry who

administers the SEEUY Scheme. For the
year 1992-93, they have not so far finalised
the said targets. The question of fixing any
target tor the year 1993-94 does not, there-
fece, arise.

In Maharashtra, there are two districts
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viz. Bombay and Aurangabad which are the
districts identified as having concentration of
minorities. According to information fur-
nished by Bank of Maharashtra, Convenor,
State Level Banker's Committee to Reserve
Bank of India, Public Sector Banks' ad-
vances to the minority communities: in the
above two districts atthe end of March, 1991
(the latest available) are as under:

Balance outstanding
(Rs. in crores)
Aurangabad 16.08
Bombay 103.82

In Keeping with the Government’s 15
Point Programme for the welfare of minori-
ties banks were advised fromtime to time by
Reserve Bank of India to take steps for
ensuring adequate share of credit to minori-
ties. As there are no separate schemes or
programmes like SEEUY specifically for mi-
norities, the question of fixing of targets in
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Maintenance of National Highways

5964. SHRIMOHAN RAWALE : Willthe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the total amount spent on the repair
and maintenance of Bombay -Bangalore,
Panval-Mangalore and Poona-Hyderabad
National Highways during the lastthree years,
year-wise;

(b) whether it has come to the notice of
the Government that the condition of these
roads becomes very bad during rainy sea-
son every year causing traffic jams; and

(c) if so, the measures the Government
propose to take for proper maintenance of
these highways?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) The funds for
repair and maintenance of National High-
ways are allotted State-wise and not Na-
tional Highway-wise. The total expenditure
incurred during the last three years in the
four States through which these National

this regard does not arise. Highways pass are fumished below:-
Rs. in lakhs
State 1988-89 1989-90 1990-91
1. Andhra Pradesh 1,006.71 1,308.33 1,350.56
2. ° Kamataka 793.64 847.94 883.32
3. Maharashtra 1,300.31 1,388.07 1,848.56
4. Goa 166.36 237 20 218.87

(b) and (c). National Highways may get
damaged due to rains. However, they are
being dept in traffic-worthy condition su¥)]ed
to the availability of funds.

Waiver of Outstanding income Tax
5965. SHRIMOHAN RAWALE : Willthe

Minister of FINANCE be pleased to state:

(a) the total amount of outstanding in-
come tax waived or written off during last
three years, year-wise and alsoduring 1991-
92; ‘
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(b)the particulars of such assesses who
have been given relief of Rs. five lakhs and
above due to this waiver;

(c) the rules regarding waiver of out-
standing dues of income tax; and

(d) the steps taken or proposed to be
taken by the Government to ensure that
these rules or guwelines are followed in the
right eamest?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b). The
amount of outstanding income tax written off
during 1988-89, 1989-90, 1990-91 and 1991-
92 is given below:

Year Amount written off
(Rupees in Crores)

1988-89 16.23

1983-90 13.50

1990-91 497

1991-92 5.11

(upto 30.9.91)
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Under the existing instructions, write off
of the outstanding demand in any case
where the amount of the demand exceeds
Rs. 15 lakhs requires the prior approval of
the Central Board of Direct Taxes. The
particulars of cases in which such approval
was granted by the Board since 1988-89 are
given in the statement annexed. The par-
ticulars of cases in which the outstanding
deneno of Rs. 15 lakhs or less is writico off,
are not complied by the Board. It will require
considerable time and effort to collect the
same from the assessing officers spread all
over the country.

(c) The outstanding demand which has
become clearly irrecoverable is considered
for being laid down which include, carrying
out necessary enquires regarding the assets
of the assessee, furnishing of certificate of
irecoverability of demand by the Tax Recov-
ery Officer, satisfaction of a Committee com-
prising of Commissioners/Deputy Commis-
sioners of Income tax regarding
irrecoverability of demand etc. These guide-
lines are being followed properly.

(d) In view of the reply to part (c),
question does not arise.

STATEMENT

Particulars of cases in which approval was given by the Cantral Board of Direct faxes
for write off of income tax demands exceeding Rs. 15 lakhs in the years 1988-89 to 1991-92.

Sl. No. Name of the Assessee Amount written off
(Rupees in lakhs)
1. Nursingh & Co. (HUF), Calcutta 15.21
2. Late Mohanlal D. Tolia, Madras 17.80
3. M/s Radhakishan Banwari Lal, Allahbad  51.95
4, Shri Banwari Lal, Partner of above firm
atAl No. 3 20.68
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SI. No. Name of the Assessee Amount written off
(Rupees in lakhs)
5. KMK Naidu, Nellore 70.15
6. Dahyabhai Lakhabhai, Tandel 61.69
7. Durlabhbhai Radiabhai, Tande! 61.69
8. Chogmal G. Jain, Bomay 27.55
9. Ganga Sahai Kishire Lal, Bhatinda 75.55
10. Eliias Mohmed Sithar, Surat 51.81
11. G.V.enugopalan & Others, Bhavani 35.50
12. Baba Bihari Das, Chapka 40.72

Development of Shipping Industry

5966. SHRI R. SURENDER REDDY:
Willthe Minister of SURFACE TRANSPORT
be pleased to state: -

(a) whetherthe National Shipping Board
has constituted working groups to prepare
long terms comprehensive plans for port
development and the shipping industry;

(b) if so the details thereof;
(c) whether there working groups have

submitted their interim reports to the Union
Government; and

(d)if so, the detailsthereof and the plans
prepared for the development of ports?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) Yes, Sir.

(b) The following Sub-Groups have been
constituted by the Board:-

1) Ship Acquisition and related Mat-

ters on Shipping.

2) Port Development including
Privatisation Efforts.

3) Inland Coastal Shipping and De-
velopment of National Waterways.

4) Human Resources Development
and Environment.

(c) Not Yet.
(d) Does not arise.
Export of Tea

5967. SHRI R. SURENDER REDDY:
Willthe Minister of COMMERCE be pleaased
to state:

(a) whether India had sustained its level
oftea exports between 200 te 220 million kgs
annually in the last ten years;

(b) if so, whether its share in the global

tea trade has dropped drastically from 28%
in 1981-82 to a little over 18% now;
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(c) if so, the reasons therefor;

(d) whether the decline in tea export is
dua te restriction in export policy; and

(e)ifso, the steps beingtakentoremove
such trade restrictions?

THE MINISTER OF STATE OF THE
MINISTRY OF CCMMERCFE (SHRI P.
CHIDAMBARAM): (a) Volume oftea exporis
trom India during 198210 1981 was in range
of 190 to 217 m.kgs per year.

(o) The percentage share of exportfrem
Iindia in relation to total world expcnt declinec
from 28..3% in 1981 to 17.8% in 1931.
However, the actual quantities went up from
190.69 mkgs. in 1982 to 202.52 k.kgs. in
1961,

(c) The decline in India’s share in the
giobal tea trade has been mainly due {c
increasing domestic consumption and stiff
competition from other tea produgsing coun-
tries namely Sr. Lanka, Kenya, indonesia &
China.

(dyand(e). No, Sir,thereis norestriction
on export of tea.

Export of Medicines

5968. SHRI B. DEVARAJAN: Wiil the
Minister of COMMERCE be pleasedto state:

(a} whether Indian Medicines are being
exported;

(b) if so, the names of the medicines
exported during each of the last three years,
country-wise; and

(c) the amount of foreign exchange
eamed there from?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM):(a) Yes, Sir.

(b) The majorgroups of items of Drugs,
Drug-intermediates Pharmaceuticals andfin-
ished formulations exported from the coun-
try during the last 3 years are Anaesthetics,
Anisug, Anticulcer Agerits Antifungal. Aati-
Dysentary drugs/Amoabicides, Anthal tiiic,
Expectorarits, Anti-infectives, Arlseptics,
Antibiotics, Anaigesics Antipyretics, Antibac-
terial, Antidiabetic. Gout sippressant,
Antimaiarials, Antencr Pituitary suppressant,
Immunosuppressant, AntiNepotisticagents,
Cardiovascuiar, Antihistamines,
Antiasthanatics, L-Cystine,
Suiphamethexazole, Laxatiyes, Digesiive/
Stomachics, Ethambutol Hydrochloride, Vi-
tamins and Ayurvedic and Unani medicines.

Exports have been mainly io USSAR,
USA, UK., Germany, France, Japan, ltaly,
Depmark, Netheriands, Switzeriand and
Australia.

{c) The vaiue of exports of medicines
(Orugs, Pharmaceuticais and formulaticns
etc.) for the last 3 years is given below:

Year Export

. (Rs. crores)
1983-90 664.7
1990-91 784.8
1991-92 824.6

(April 1591 to February, 1992)

(Source: Basin Chemicals, Phnarmaceu-
ticals and Cosmetics Export Promotion Coun-
cil, Bombay).
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[Translation)
Deposits in Savings Schemes

5969. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of FINANCE be
pleased to state:

(a) the totalamount deposited underthe
savings schemes mentioned in section
80CCA and 80L of the Income Tax Act, 1961
during 1989-90, 1990-91 and 1991-92;

(b) the amount given to each State out
of the money deposited under the above
savings schemes for developmental works;

(c) the total amount likely to be depos-
ited underthese schemes after withdrawal of
Income Tax exemption facility in Budget for
1992-93; and

(d) the extent of likely reduction in the
amount to be given to the State Govern-
ments under this head?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Information is being
collected and will be laid on the table of the
House.

(c) and (d). The Finance Bill, 1992 is yet
to be enacted.

[English)
Investment by LIC in Karnataka

5970 SHRI H.D. DEVEGOWDA: Will
the Minister of FINANCE be pleased to
state:

(a) the total amount of premium col-
lected from the policy holders by Life Insur-
ance Corporation of India in Karnataka dur-
ing 1989-90, 1990-91 and 1991-92; and
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(b) the amount invested in development
works by LIC in Karnataka during the above
period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The total amount of premium
received by Life Insurance Corporation of
Indis in Karnataka during the last 3 yeurs is
as luluws:

(Rs. in Crores)

1989-80 1990-91 1991-92

279.63 349.27 47114

(b) The amount invested/amount ad-
vanced by the Life Insurance Corporation of
India during the above period in Karnataka
are given bellow:-

93.16 118.10 93.49*

* provisional figures.
[Translation)
Appointments in N.T.C.

5971. SHRI RAM LAKHAN SINGH
YADAV: Will the Minister of TEXTILES be
pleased to state:

(a)the number of appointments made in
the management of National Textile Corpo-
ration during the last two years; and

(b) whether these appointments are
justified in view of the losses in National
Textile Corporation?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) During the Last two years, 22
Board level appointments were made in
NTC. (Holding Company) and its nine Sub-
sidiary Corporations.
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(b) All these appointments were made

to fill up the existing vacancies. If top
management posts are reduced on grounds
of losses, there will be dearth of manage-
ment which could plan for converting losses
into profits.

[English)
Price Control

5972. SHRIMAT! DIL KUMARI
BHANDARI: Willthe Minister of FINANCE be
pleased to state:

(a) whetherthe Govemment propose to
issue guidelines to public as well as private
sector organisations to roll back the prices of
their products to the level available in July,
1990; and

(b) if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI!
RAMESHWAR THAKUR) (a) and (b). The
Government is determined to bring inflation
under control through the process of eco-
nomic reforms, regulated growth of money
supply and credit and supply management
by ensuring near normal availability of es-
sential goods in the country. Rolling back of
the prices of certain items to July, 1990 levels
immediately is difficult in view of the current
economic situation . Howaevaer, in order to
provide relife to the common man, excise
duties on items of common use have been
fully warved or substantially lowered. Tnese
commodities have also been spared from
the railway freight increases. Cooperation of
public as well as private sector organisations
in bringing down prices has always been
sought by the Government with a view to
rolling back prices to the intended levels.
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Mothballing of Equipments

5973 SHRI GURUDAS KAMAT:
SHRI KAMLA MISHRA
MADHUKAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whether equipment’s with the Army
are likely to be moth balled;

(b) if so, the reasons therefor;

(c) the category of equipment pro-
posed to be moth balled; and

(d) the countries providing assistance
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURNAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF DEFENCE
(SHRI S. KRISHNA KUMAR): (a) to (d).
Mothballing is a method adopted to store
high value equipment. This protects such
equipmentfromcormrosion/damage/wear and
tear and from all deterioration due to the
action of the elements. Thus, Mothballing
enhances the life of equipment and reduces
the cost of maintenance and storage without
any detriment to operational readiness.

This methodis used for preservation of
equipment, such as tanks, infantry combat
vehicles, artillery guns, radars and expen-
sive electronic equipment.

Mothballing of equipment is proposed
to be carried indigenously.

Lal Bahaaur Shastri Nautical and
Engineering College, Bombay

5974. SHRI M.V.V.S. MURTHY: Will
the Minister of SURFACE TRANSPORT be
pleased to state:
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(a) whether thers is any proposal to
privatise the Lal Bahadur Shastri Nautical

and Engineering College, Bombay;
(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No, Sir.

(b) and (c). Do not arise.

Cargo Faclilities for Exports from
Bangalore

5975. SHRI H.D. DEVEGOWDA: Wili
the Minister of COMMERCE be pleased to
state:

(a) whethera number of requests have
been made by the Government of Kamataka
to the Union Government to provide ad-
equate cargo facilities for exporting fruits,
vegetables and fiowers from Bangalore to
Arab countries and East European coun-
tries;

(b) if so, the details thereof; and

(c) the action taken or proposed to be
taken by the Union Govemment thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI! P.
CHIDAMBARAM): (a) to {c). The Ministry of
Commerce has not received any progosal
from the Govermment of Karnataka for pro-
viding cargo facilities for export of truits,
vegetables and flowers at Bangalore.

However, suitable facilities could be
provided at the Bangalore Air Cargo Com-
plex, which is run by the Government of
Karnataka, for export of perishables.
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Cardamom Crop Disease

5976. SHRIMATI DIL KUMAR!
BHANDARI: Willthe Minister of COMMERCE
be pleased to state:

(a) whether cardamom crop in Sikkim
which plays an important role in foreign
exchange eamings and economic well being
of the people, has been suffering due to
various diseases which is bringing down its

production; and

{b)ifso, the steps proposedto be taken
by the Government in this regard?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) Yes, Sir.

(b) The Spices Board has taken nec-
essary measures for disease management.
These include:-

1. Extension Advisory Scheme, to
educate growers cn scientific pest
and disease management;

2. Cardamom replanting scheme to
educate farmers of replantation of
diseased and old plants;

3.  Maintaining demonstration plots to
popularise scientific pest and dis-
ease management and cultural
operation;

4. Supply of plant protection equip-
ments,, like sprayers and dusters,
to farmers at 75% subsidy; and

S. Helping the farmers to construct
*during houses” 1o improve the

quality of the produce.
Opening of Bank Branches
5977. SHRI CHETAN P.S.

CHAUHAN:
SHRIMATI  DIPIKA H.
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TOPIWALA:
SHRIMATI KRISHNENDRA
KAUR (DEEPA):
SHRI MAHESH KANODIA:
SHRIMATI VASUNDHARA
RAJE:

Willthe Minister of FINANCE be pleased
to state:

(a) the names of the lead bank for each
State, district-wise;

(b) the names of centres identified for
opening of bank branches in respect of
which applications have been fumished to
the Reserve Bank of India, State-wise; and

(c) the names of the centers in respect
of which licences have so far been issued in
each State alongwith the names of the banks
to whom licences have been issued>

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) State-wise and District-wise
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names of Lead Banks in the country as on
March 1992 are given in the Statement
attached.

{b) and (c). Compilation of State-wise
name of centres for which applications for
opening branches are recsived by Reserve
Bani of India (RBI), and also the names of
cenires along with the names of banks for
whicn licences have been issued by Hui . is
a voluminious work, The time and laoour
involved in such a compilation may not be
commensurate with the result tobe achieved.

The opening of branches of public sec-
tor banks under the extant licensing policy is
a continuous process, which is governed by
licences issued by RBI in this regard. For
opening of branches in rural areas, the list of
identified centres with necessary particulars
in each district has to be given to the lead
bank of that district. The lead bank after
consolidating the list received from all banks
submits it to the District Collector for recom-
mendations and onward transmissionto RBI
through the concerned State Govemment.



APRIL 3, 1992 Written Answers 208

207 Written Answers

pue Sueme ‘deuyy ‘lsuegng Jaddn ‘uisu
“BQNg Jemo ‘Bueg Issp ‘Bueig 1se3 ‘iyoy

‘Buswey 1S8M ‘Buswuey 1se3 ‘Asjjep bueqg BipU] jo siueg EHENS usepe.d jeyoeuniy
‘uoebiebuog
PUe sjiH Jeyoeq YHON ‘GuojBuy Iqiey BIPUl Jo queg ojeig

‘veqren ®Indjuog .Sacw.:oammi ‘eylesyoy;
‘Onuwey ‘eledieon ‘ugnyqg ‘Bueineq ‘Blodieg ueg oon

tfewsyg ennsuiy ‘Uoebropy ‘IPueyey
‘teybejon ‘rebesqig _mco@soz undwiye

.EmmmE.cmx ‘leyiop ‘Yrebniqiq ‘Ieyoen BIPUI J0 sjueg pajun wessy

“‘Appay ebuey p ‘PeqRWEZIN

‘epuofijey ‘Wewweyy ‘rebeuwyey ‘Peqejipy PeqeiapAH jo sueg aleig
Tebuesep wesebeuezip

.EmSQOcxmmS ‘epapy ‘reBeugnqyeyy BIPUL 4O sjueg oleig
‘weseye)y

LRSI ‘loouiny ‘Yedeppng ‘Indejueuy Hueg ejeoipuhg

"BUYSLIY pue Jopiyy Hueg ueipuy
‘wenyexyug

PUB Inung ‘Lenepog 1S9M “lieABPOY 5B jueg eiypuy UYsepeid eiypuy

—_—
Palioye jowsiq jo swey

yueg pesy Aoy uoluryerelg

‘€661 ‘Yorepy vo se Syueg peat jo sy OSIM-1LISIG/9sIM-08)g

INIWILVYLS



Written Answers 210

CHAITRA 14, 1914 (SAKA)

209 Written Answers

“JeBeu eipuaing pue joxley
‘ypebeunp ‘Jebeuwep ‘Jebeueneyg ey

"BYJUEY) JBQRS 3 BUBSUBIN ‘UoIN)
‘reBeu lypuen ‘eyluexseueg ‘peqepewiyy

‘leing g sjeyewyoued
‘ese) ‘'sbue(] ‘Jese|ng ‘yoeo.g ‘epoleg

‘BMEUIRD) pue BURlY ‘fue
-6aeyes ‘neweed "eppon ‘eqwng ‘yreboaq

INWep pue exueg
‘1AyBuop ‘euebeyy indiebeyg resesnbag

"lexng pue enqeyg
‘peqeueys ‘sejyoy ‘euied ‘yepemeN
‘epueleN ‘eden ‘indloyg ‘peqebueiny

‘Inedng pue

[uebueysiy ‘lleysieA ‘UBMIS ‘|yieWelS
‘ueleg ‘Indiisewes ‘esieyes ‘eauing
“ndieyezniy ‘luegnype ‘eindsype
‘Jeyney ‘luebiedoy ‘ebueyqieq
‘uveredwey) isep ‘Ueledwey) iseq

"eideyq pue oseyog ‘wnyqybuisiqung
wnyqbuis ‘iyouey ‘ebbepleyo
‘ybequezey ‘elwno ‘Yipuo ‘pequeyq

‘Buejbunyn

BIYSRINES J0 Yued olelS

yueg eusQ

epo.eg Jo yueg

eIpuj J0 Yjueg olelg

jued 00N

sueg [euonieN gefung

eIpu] J0 jueg |e1jus)

eIpu| Jo Hueg

jeselny

leyig

PaNOJ[E JoLISI( JO BWEN

yued pea

Aiojuia | uojun/e1els




Written Answers 212

APRIL 3, 1992

211 Written Answers

‘(ueqin) alojebuey pue ebouwiyg
‘Iejoy| ‘uessen ‘ebinpeilily) (jeiny) aioebueg jueg eleur)

‘unofey pue youood ‘riemdny| ‘ejinweleg ‘P Nueg Jwysey| ¥ nwwep
2oVl emMIp

Jueg JWysey pue nWWer o} jesk
3uo jo pouad e 1o} Aueiodwse}

andweypn pue iebeuug pelajsuel} pueis SIoUISiP b,
‘elleming, "yxepe? ‘enyiey
‘fi6sey ‘nwwrer ‘epo( webpegq | ‘Beujueuy , elpu| jo sueg aIBlS
wds g neyeT pue equiey) 2|puj JO Yueg RIS
'uejog ® inutiS ‘eluilg indsejig sueg 00
eun
PUE IPUBW ‘Niny “ineuury ‘e1buey indiep yueg jeuoneN qelung
"uoeSing pue peqeple 4 suey areoipudsg
‘ueray pue yieblopuyopy BIpU| JO jueg MaN

‘Jediued pue feyuey ‘ebeu
-euntue A ‘BsIIS 1edauos ‘Nelyok ‘eliaysniny

Byejeuley

nuwysey| » nwwep

yseprid jeyorwiy

‘leuley ‘pulp Jessi ‘luemiyg ‘ejequuy yueg teuoijeN gelund euehieH
(4inog) B09H B (YUON) BODH elpu| jo yueq ajeis €00
PBLOIE OLISI] 0 BWEN S T yueg pee T Al0IB ] UOILNYOIEIS




Written Answers 214

CHAITRA 14, 1914 (SAKA)

213 Written Answers

pue eleuey yuop Undelig ‘A

"eRlulWeUR Y PUB WeAR}o) eyzndejy
NP PUB WienYew

‘pofiesey pur isnuuen
‘weindeyiueueany i

“Ligtoy

pruApm pue
Inssi | pesye|e ‘Weindelep ‘apoyiyzoy

aneBeusiyo pue nBepoy
eAypeW pLie lemieyd
INYoeY

INMWN| pUE BI0SAW
ebieqiny pue iepig

‘eleuey Yincs
I8¢ ‘wnebleq

N0 J9L4SI) O BLUEN

nueg peqeyelly

S§100UEARI] JO YuBH 9IRS
210U} JO yueg uotLn
sueg 9LopuUiS

HUBG SEESIBAQ) URIPY)|

sueg ueipy|

wueg eleued

sueg uoneliodion

sueg eAeliA

pegelspAH 10 jueg eieis
810SAW 16 ueg RIS
Bipu} JO sueg BiElS
NUBE BIBOIPUAS

g pee

ysapeid eAypepy

ejeley

Aioya | uojun)/8lels




Written Answers 216

APRIL 3, 1992

215 Written Answers

lueyqied
pue peqeuewsQ ‘papuep ‘inje ‘pesg

“eypiep pue binpnypuig

‘indejoys ‘i1bueg ‘uBeurey ‘pebiey indben
‘indeyjoy ‘joayopen ‘indeipiey) ‘eiepueyg
YpiS pue emay

"eUSIPIA pue UndayS ‘euns

‘yiebwey) pue yiebiey
‘euued ‘yoweq ‘indiereyy) ‘indse|ig ‘iejseg

‘elieqg

‘uoebBpueufey pue ‘indiey efing

‘e[nBing puee jopyeys ‘Juoeg

‘refeg ‘weypjey ‘vesiey ‘indybuisieN ‘eusion
‘Inespuel ‘ejpuely ‘Indieqer ‘peqebueysoy

‘Jollems) "esempuly) ‘puiyg ‘jenjeg umcmm_mm

‘urelln pue indefeys ‘aioyes ‘yiebley ‘siopy;
‘JRWIN JSOM ‘fewiN Jse] ey ‘sema( ‘jedoyg

‘engeyr

EIPU)| JO Yueg alels

BIPUY JO yuBg
BIPUJ J0 jueg UoIUN

810puj jo Yuegq oleis

BIpU| JO Yueg alels
wuegq jeuolieN qelund

Bueg eueQq

elpu| jo yueg [eiuad

BIpU] 0 yueg

epoleg Jo yueg

eljyseseyep

PBIOJ[E 10LISIQ JO BWEN

yueg peaT

Ai0) 1181 Uoiuryaiels




Written Answers 218

CHAITRA 14, 1914 (SAKA)

‘eleyundey
pueindielysoH ‘Indsep.ing ‘resjuwy yueg reuoneN qelund qelund
fueyqinAepy pue Jeyluosy elpu) Jo yueg
‘yrebiepung pue indiequies ‘indesoy
‘Ipueyee) ‘sjewpuoyy-ypnog ‘ibuejog elpu| jo yueg ejeis
‘lind pue |eueyuayq ‘yoenny ‘siosejeg sueg OON
’ wefuen yjueg eiypuy , essuQ
0jogayunz pue BYNOM
‘Buesuan] ‘Yaud ‘UOW ‘BUNyYONOHOW ‘BLILOY elpuj Jo jueq aleis pueiebeN

‘leqnoyy pue [ednoubua}

‘yinog indiuey ‘yuop Jndivep ‘iIsepm
indivep ‘ise3 indiuep ‘feydw) ‘indusysig e|pu| jo jueg pajun indiuepy
yajbun puendinuwiyy) ‘jemeziy eIpU| |0 Yueg aleis weiozIN

SlIH ISBUM 1S8M ‘SliIH 1Sey) I1seq

217 Written Answers

‘SIlIH enuler 'sjiiH 01D 1S9 ‘S|iiH 048D Iseg BIpU| J0 jueg alels ehe|eybop
‘Jewos A pue uoebler ‘eynyg
‘eueyp|ng ‘leAsIWY ‘ejayy ‘Jebeupaiyy eIpU| JO Yueg |eijua)
‘auzy )
pue eJeles "sund ‘yiseN ‘eujep ‘peqebueiny eljyselseyep Jo yueg
DaliojjE 12L11SI JO BweN sueg pea Aloju8 ) UoiUn/B1EIS




APRIL 3, 1992 Written Answers 220

219 Written Answers

‘eANPEY ‘810kqIOD 'Yieliy-3 pienb [eBipui)

‘Jouisig yinos

pue JoLISI YHON ‘1o11siJ ISaM ‘oIS 1se3

My

‘1efeN ebuebug

‘esne(g pue inebep indypop indiep
lexyis pue indioyq “indiseyg
‘puewesley pue (p17 ueyiseley

j0 yueg yum Ajuiol) indiepn ‘1yous ‘led
‘alofer ‘tewiesier sueyig ‘1ewieq
‘ueleq puE ejoY lemejeyp

Uo | pueindoypepy lemes

‘nunyfunyp undiefung ‘niny) ‘webiopud
‘Ipung ‘eremjiug “elemseueq ewly
"1ndaz0.04

‘Jedoy pue seypunjing

‘BURIYPNT] puR joYple

uniBues pue ejeied ‘epuiieyg

yueg ejeue)

elpuj jo yjueg 8jels

BIPUJ jO Yueg MON
90:0WII0Y JO uRg [BIUBLQO
%ueg oon

Jueg |euolieN gelund

indiep g Jsueyig jo yueg alels

elpu] Jo yuegq (ejus)

eposeg (0 yuegq

saialWWoY jo Yyueg [eluslio
fued Q0N

sueg puis 3 qelung

BlEliEd JO Yukd 81RlS

NpeN juife L

WIS

ueyjseley

DPaHOYE 1S 10 SN

yueg peat

Ai0l1119 | uoI/BIRIS

7



CHAITRA 14, 1914 (SAKA) Written Answers 222

221 Written Answers

‘indwey ‘||eseq|ey ‘yreBdeieid ‘Yuqiid
‘leyuieN ‘(1eBeN) induey ‘(1eyeq) induey
‘ndysied ‘peqezie ‘A)|eseq ‘peqeye|ly
‘yeme)3 pue eloe( ‘ejjeq

"yeiq pue yleby|y ‘esby

"yeme3 pue undjuep
‘mouxon ‘|opieH ‘peqeyyniie ‘Hueqeleg

"elpeyquos
pue undeyis ‘indezupy ‘ueyy-indwiyye

epoJeg jo Yueg
B|pU| JO YuBg [BJIUED

yueg ejeuen

eipuj jo yueg

‘unejer indijweH ‘epuon) ‘yorelyeq ‘epueg yueg peqeye|ly usepe.d Jeun
‘eind}i] 1S pue eindii| yinog ‘eindu | YUON BIpU| JO juBg PAIUN eindu]
YisliN
-g-apren-weuneddeben pue uewlwoqeney
- lleajeull] ‘iredediyoni | inaefuey ]
‘weindeyleuewey ‘renoxyynpnd ‘webuiew
-einyiny-uodwinsed ‘tefesewey ‘Uewnyefuey yueg seesianQ uelpu|
‘JeueIeqUIBpIYD elpy| JO yueg 8leis
"JeAeleAnquies lefeweuuenl|
pue Wwajes ‘1001y Yinos ‘Iexpaquiy
1001y yUoN ‘Undewseyq ‘euuy rebusyn yueg ueipy|
1ehAuad pue BN
palole Jo14sIq Jo swey yueg pes7 Aioi18 UOIUNY/BIEIS




APRIL 3, 1992 Written Answers 224

223 Written Answers

Spue|s| JeqodIN pue spue|s| Uelepuy
nig

uewe(q

(yuoN) sevebred-pg

‘indleuiq 1sem

pue (yinog) seuebied-pg ‘elning ‘eipeN
‘peqep|ysini ‘esodeupiiy ‘epiep ‘einyueq
yeimoH 8 A|yBooH ‘uemping ‘wnyaiig
‘unBied|er pue Bujjeslieq ‘reysg Y0009
‘lueBleseye puepeqezo.l 4 ‘rebeueypeypis
‘lysey jenn ‘lemysen uys] ‘yrebeloyld

‘ndyyeson ‘lemyien ‘ijoweys ‘nseq ‘elowly

‘nepw
pue jseuele ‘indunep ‘indizeys ‘yiebwezy

‘PRQEPRIOK PUE INIOBIN ‘BINYIBN ‘PRGEIZBYD

‘JemMplIeH pue
indueseyes ‘lebeusejeznpy ‘indye ‘sueyp
‘unpelyeq ‘Jeyeyspuejng ‘unepng ‘oulig

andueyng pue ‘indueyefyeus

e|pu| J0 yueg elelg
BlYSeINES |0 Yueg elels
Blpu| jo Yueg 8jels

Yueg peqeyelly

B|PUY JO Yueg peyun

3ueg OoN

elpul JO yueg [BAIUeD

BIpU| jo queg ejels

eIpU| JO YuBg UOIUN

yueg e)eoipuis

ueg |euolieN qefund

SPUE|S| JeQODIN B UBWEPUY

nig e veweq

jebueg i1sem

pejojje 1o4isiJ jo sweN

yueg pee]

Aioyie] uojuny/elels




Written Answers 226

CHAITRA 14, 1914 (SAKA)

225 Written Answers

(leuny) yieBpueyd yueg jeuojieN qelund ylebipueyd
fisyo)puod yueg ueipuyj Aueyosipuod
deampysye] yueg ejesipuis desmpysxe |
|leneH sebeN 3 eipeq yueg eusq |leneH JebeN &3 eipeq
(reny) 1uieq@ eIpu| JO yueg elels 1uie@
pajioje jousiqg Jo swen yueg pea Aioyue] uojuryeiels




227 Written Answers
National Equity Fund Scheme

5978. SHRI CHETAN P.S.
CHAUHAN:
SHRI ANNA JOSHI:
SHRIMAT! KRISHNENDRA
KAUR (DEEPA):
SHRIMATI  MAHENDRA
KUMARI:

Will the Minister of FINANCE be pleased
to state the number of units and the amount

APRIL 3, 1992
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of financial assistance provided under the
National Equity Fund Scheme during each of
the last three years; State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): The number of units andthe amount
of financial assistance Sanctioned and Dis-
bursed under the National Equity Fund
Scheme during the last three years in each
State is given in the Statement attached.
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Term Loans to Small Scale Indus-
tries by Exim Bank

5979. SHRI  CHETAN P.S.
CHAUHAN:
SHRI N.K. BALIYAN:
SHRIMATI  MAHENDRA
KUMARI:
SHRI MAHESH KANODIA:

Willthe Minister of FINANCE be pleased
to state:

(a) the amount of term loans extended
to small scale units by Exim Bank under
export marketing fund during 1990-91 and
1991-92; .

(b) the number of small scale units
benefited underthis scheme/duringthe above
period, State-wise; and

(c) the details of the new schemes
proposed to be started by the Bank during
1992-937

THE MINISTER OF-STATE IN THE
MINISTRY OF FINANCE, (SHRI DALBIR
SINGH): (a) The amount of term loans ex-
tended to small scale units by Exim Bank
under the Export Marketing Fund during
1990-91 and 1991-92 is given below:-

(Rs. in lakhs)
Term Loan
Under EMF
1990-91
(April-March) Nil
1991-92
(April-March) 120

(b) Only 1 SSlunit located/in Karnataka
has benefited during the period 1990-91 to
1991-92.
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(c) Exim Bank is planning to implement
the following new schemes during 1992-93:

()  Forfeiting of export receivables by
Indian exporting companies.

(i) . European Community International
Investment Partners Facility.

(iii) ' Foreign Currency Export Credit.

(iv) Production Equipment Finance
Programme.

The SSI units will also be eligible for
financial assistance from Exim Bank under
ihe above mentioned new schemes also.

Hindustan Shipyard Limited

5980. SHRI M.V.V.S. MURTHY: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) the details of the Memorandum of
Understanding signed on wage revision of
staff and labour of the Hindustan Shipyard
Limited, Visakhapatnam; and

(b) the time by which it is likely to be
implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) The wage
revision of staff and labour agreed upon
under the Memorandum of Understanding
(MOU)is given in the statement attached. In
addition to the upward revision of the pay
scales, the MOU also contains agreed pre-
visions relating to improvement in productiv-
ity and reduction in operating costs, im-
provement in quality of all operations and
work, better work practices, training and
development, elimination of restrictive prac-
tices etc.
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(b) The wage revision under MOU will However, an ad-hoc monthly allowance of
be implemented as soon as a decision by  Rs. 250/- to Rs. 350/- is being paid to the
Govemment on the revival package for  officers, workmen and staff alongwith the
Hindustan Shipyard Limited is finalised. salary since 1.12.1991.

STATEMENT

Existing Pay scale Proposed Pay scale

Rs. Rs.
550-11-748 1400-20-1760
567-12-783 1420-25-1870
616-13-681-16-873 1470-30-1620-35-2040
638-16-910 1490-35-2085
748-19-900-20-1060 1600-40-2240

778-21-904-23-1111

838-25-1063-EB-33-1327

868-33-1863

650-11-748

567-12-783

578-12-686-13-829

616-13-681-16-873

638-15-668-16-764-19-973

678-18-840-20-1020

708-20-828-23-989-24-1133

808-28-1004-33-1334
868-28-1008-33-1404
858-30-1008-33-1503
918-38-1564

978-43-1580

1630-42-1882-45-2287
1690-50-2140 EB-60-2560
1720-60-2620

1400-20-1760

1420-25-1870
1430-25-1655-30-1985
1470-30-1620-35-2040
1490-32-1 554-351 764-38-2144
1530-38-1872-40-2232
1560-40-1800-45-2115-48-2355
1660-55-2045-60-2585
1720-55-1995-60-2655
1710-58-2000-60-2780
1770-75-2895

1830-80-2950
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Selection of Candidates at School
Level

5981. DR. VISWANATHAM KANITHI:
Wil the Minister of DEFENCE be pleased to

- state:

(a) whether there is any proposal to
select persons ino various cadres from
among the students of different levels - High
School, College or Elementary School, de-
pending on their fitness and aptitude after
systematic tests;

(b) if so, the cristeria laid for selection of
such candidates;

(c) the number of such candidates se-
lected and trained under this scheme; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) to (d). University
Entry Scheme for selection of candidates for
recruitment in the Officer Cadre of technical
branches of the Air Force and the Navy
already exists. Under this Scheme, students
studying in Graduate/post-Graduate level
Engineering/Technical Courses are selected.
There was asimilar Schemeforentryintothe
technical branches of the Indian Ammy, which
was given up in view of the inadequate
response. A decision on the Sigposal of
Armiy nGis. io feintroduce the Scheme, with
certain modifications, has not yet been taken.

2. The Army are to operate a Scheme
for raising Boys Sports Companies with the
help of the Sports Authority of India (SAl).
Boys in the age group of 12 - 14 years shall
be selected, by talent hunting teams, visiting
various stations and also through witnessing
inter-School Sports Competitions. Boys who
show acceptable merit, in both sports and
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Written Answers 240

education, shall be selected and allowed to
complate 10+2 level of School education
under the aegis of the SAl or Armed Forces
Sports Colleges, Pune. Thereafter, they will
be enrolled as direct Havildars or other ranks
provided they are fit in all respects.

3. The Air Force selected 547 candi-
dates under the University Entry Scheme,
from 1983 to Septermwer 1991. The Navy,
under the same Scheme, selected 222 can-
didates from 1987 to 1991. Of the 17
Centres, to be raised by the Army for the
Boys Sports Companies, 8 have been raised
so far.

Ezhimala Naval Academy

5982. SHRIRAMESH CHENNITHALA:
Will the Minister of DEFENCE be pleased to
state:

(a) the present position of the Ezhimala
Naval Academy, Cannanoor in Kerala; and

(b) by when it is likely to be completed?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). An agree-
ment has been signed with the selected
Architect to prepare the Master Plan andthe
Detailed Project Report by December, 1992,
to enable assessment of the likely Project
cost and the time-frame within which it can
be completed.

Savings Bank Accounts

5983. SHRI SUSHIL CHANDRA
VERMA: Will the Minister of FINANCE be
pleased to state:

(a) whether the deposits in the savings
bank accounts in post offices are fully ex-
empted from income-tax as against similar
deposits in commercial banks getting the
same rate of interest;
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(b) if so, the reasons therefor; and

(c) the action proposed to be taken by
the Union Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) Deposits made
in savings ban accounts in post offices are
not fully exempt from income-tax. A rebate
of 20 percent is allowed under section 88 of
the Income-tax Act in respect of certain
specified saving instruments which include
ten-year account andfifteen-year account in
Post office Savings Bank (Cumulative Time
Deposits), subject to a ceiling of Rs. 10,000
which is raised to Rs. 14,000 in the case of
an author, playwright, artist, musician, actor
or sportsman (including an athelete.)

Deposits under the National Savings
Schemes upto a limit of Rs. 40,000 in a year
are deductible in the case of a depositor for
assessment year 1991-92 from the taxable
income under sectin 80CCA. Deposits in
commercial banks do not qualify for such
deducation.

(b) and (c). The deduction in respect of
deposits in National Savings Scheme is al-
lowed on a ‘netting’ principle. When such
deposits are withdrawn after a lock-in-period
of three-years, the withdrawals will suffertax
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in the year of withdrawal. However it is
proposed in the Finance Bill, 1992 to delete
section 80CCA .

Divisional Offices of LIC in Kerala

5984. SHRITHAYILJOHN ANJALOSE:
Will the Minister of FINANCE be pleaded to
state:

(a) the number of locations of Divisional
Officers of Life Insurance Corporation in
Kerala at present;

(b) the totalamount of tumover made by
these offices during each of the last three
years and ending March, 1992; and

(c)thetotalamountinvested sofarinthe
various development schemes of Kerala
from the amount deposited therein?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) There are three Divisional Of-
fices at present in Kerala viz.
Thiruvananthapuram, Ernakulam and
Kozhikode.

(b) The total amount of tum over made
by these offices during each of the last three
years and upto 29.2.1992 is given below:-

Years No. of policies Sum Assured
(Rs. in Crores)
1988-89 330988 890.51
1989-90 389489 : 1080.39
1990-91 435620 1187.40
(upto 29.2.1992)

(c) Investments made by LIC in Kerala and the premiumincoemreceivedforthe last three

years ending with 1990-91 is given below:-
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Conference of Bank Economists

5985. SHRIPRATAPRAO B.BHONSLE:
Will the Minister of FINANCE be pleased to
state:

(a) whetheraconference of Bank Econo-
mists was held at New Delhi;

(b) if so, the aetails thereof;

(c) whether any decisions for redefining
priority sectors for lending were taken in the
conferance;

(d) if so, the details thereof; and

(e) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (e). Reserve Bank of India
(RBI) has reported that the Bank Econo-
mists’ Conference are being heldsince 1975.
Since 1980' such conferences have become
anannualfeature. The Annual Conferences
are hosted by different banks. The recent
15th Bank Economists’ Conference held at
BarodafromdJanuary 23-25, 1992 was hosted
by Bank of Baroda. The main theme of this
Conference was reforms in Indian Banking-
Agenda for Action: The following three
technical sessions were held at this Confer-
ence: (1) International operations of Indian
Banks, (2) Towards better Balance Sheets
and (3) Social Banking 0 Achievements and

Challenges. The Bank Economists’ Confer- -

ence is only a forum for discussing issues
and exchanging ideas relating to Banking
and Economic Development and it is not a
decision making body.

Branches of Urban Cooperative
Bankg In Goa

5986. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of Fl-
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NANCE be pleased to state:

(a) whether the credit-deposit ratio of
nationalised banks in Goa is much less than
that of Urban Cooperative Banks;

(b) if so, the details in this regard?

(c) whetherthe Government propose to
open more branches of Urban Cooperative
Banks in Goa; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The Credit Deposit
Ratio of Pubiic Sector Banksin Goa as atthe
end of September 1991 (latest available)
was 32.31%. Inthe case of Urban Coopera-
tive Banks the same was 74% as on 31st
January 1992..

(c) and (d). The current branch expan-
sion programme for Urban Cooperative
Banks for the period 1991-94 envisages
need based branch expansion, performance
criteria oriented approach subject to compli-
ance by the banks with stipulated norms
relating to viability, licensed status, develop-
ment of credit to priority sectors, level of
overdues, compliance to RBI inspection re-
port/creditdiscipline etc. Keepingin view the
above guidelines, out of the proposals re-
ceived by RBI from five Urban Cooperative
Banks for opening branches in Goa, onlyone
proposal could be approved by RB! as the
remaining proposals didn't adhere to the
stipulated norms.

Exports and Imports Through
Mormugao Port

5387. SHRI HARISH NARAYAN
PRABHU ZANTYE: Wil the Minister of SUR-
FACE TRANSPORT be pleased to state:

(a) the goods exported from and im-
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ported through Mormugao Port in Goa dur-
ing the last three years alongwith the quan-
tities thereof;

(b) the amount of foreign exchange
eamed through exports and the amount
spent on the imports during the above pe-
riod; and

(c) the amount of export and import
duties realised fromsthe above transactions
by the Union Government and the benefit

CHAITRA 14, 1914 (SAKA)
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accrued to the Mormugao Port Trust?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). Iron
Ore, Mangnese Ore, Molasses, Oil Cakes,
Alumina etc. have been exported and
Phospheric acid, Fertilizers, Waste paper,
Foodgrain etc. have been imported through
Mormugao port, The Volume and value of
goods exported and imported through
Mormugao port during the lastthree years is
as under:-

1989 1990-91 1991-92
(April-December '91)

Export Import Export Import Export import
(including (including (including
tranship- tranship- tranship-
ment) ment) ment)

Volume 12.61 0.92 13.34 1.06 7.55 1.19
(In million

tonnes)

Value 29790 144.88 371.11 110.21 314.35 149.70

(Rs. in crores)

(c) Goa Customs House collected rev-
enue of Rs. 66.11 crores from Aprii to Feb-
ruary, 1992. Statistics separately for
Mormugao Port is not maintained. Port has
no change on such revenue.

Export of Rubber
5988. SHRIP.C. THOMAS:
PROF. SAVITHRI
LAKSHMANAN:

Will the Minister of COMMERCE be
pleased to state:

(a) the quantity, varieties and price of
rubber exported during 1991-92 particularly

from Cochin Port and proposed to be ex- —-

ported during 1992-93, country-wise;

(b) the amount of foreign exchange
eamed or likely to be earned therefrom,
country-wise;

(c) whether there is a great potential for
export of rubber to the neighbouring coun-
tries such as Pakistan, Bangladesh, China
where less expenditure is involved in ex-
ports;

(d) if so, the details thereof; and

(e) the action proposed to be taken by
the Government in this regard.
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (aj and (b). During 1991-
92, as on 25.3.92, STC has exported a
. quantity of 2620 MT of RMA-5 grade of
natural rubber valusd at Rs. 410.9 lakhs
approx. on FOB Ccchin basis. Tha buyers
have declared Singapore as destination. ltis
too early to make an assessment of the likely
demand-supply balance for the year.

(c) to (d). India has been a traditional
importer of naturai rubber and has only
racently emgrged as a rnarginal exporter.
The question of tapping potential in the
neighbouring countnes would arise only af-
ter assured export surplus on longterm basis
becomes available.

[ Translation)
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Top Ten Industrial Houses

5989. SHRIMATI SUMITRAMAHAJAN:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 1o state
the position of the top ten industrial houses
in the country as per the total assets at their
disposal at present? :

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS

AND MINISTER OF STATE IN THE MINIS-

TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): The position of the
toptenindustrial houses inthe country ranked
by the size of total assets at their disposal in
1989-90 (the latest year for which data are
available) isgiven inthe Statement attached.

STATEMENT

Statement showing assets in 1989-90 of companies registered under section 26 of the
MRTP Act and belonging to the top ten Industrial houses ranked according to their assets in
1989-30 {accounting year ending in April, 1989-March, 1990).

(Rs. in crores)

Si. No Incdustrial House Assets
1989-90
1 Tala 8530.93
2. Birla 8473.35
3. Reliance 3600.27
4. Thapar 2177.15
5. J.¥ Singhania 2139.00
6. Larsen & Toubro 1061.52
7. Modi 1399.37
8. Bajai 1391.06
9. Matatlal 1343.55
10. M.A. Chidambaram 1273.35*

* Includes Southermn Petrochemical Industries Corporation Ltd. which has been included in

M.A. Chidambaram Group in 1985.
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Payment due to Maharashtra from
National Textile Corporation

5990. SHRIYASHWANTRAOPATIL:
SHRI GOVINDRAO NIKAM:

Willthe Minister of TEXTILES bepleased
to state:

(a) whether the Government of
Maharashtra has been demanding an
amount of rupees six crores from Natinal
Textile Corporation for the last two years;

(b) if so, the details of the payment to be
made;

(c) thereasonsfordelay in payment and
the action taken by the Union Governemnt in
this regard; and

(d) the time by which this amount would
be paid?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (d). The Central Govern-
ment owes a sum of Rs. 6,17,40,189 to
Government of Maharashtra since 1989 to-
wards payment of decretal amount to the
Punjab National Bank on account of guaran-
tee given by the Central Govememnt andthe
Governemnt of Maharashtra for sanctioning
warking capital to India United Mills under
NTC (MN), Bombay. The said amount would
be paid to Govemment of Maharashtra,
through National Textile Corporation, soon.

Closed of Woollen Mills

5991. SHRI YASHWANTRAO PATIL:
Will the Minister of TEXTILES be pleased to
state:

{a) whether the Association of All india
Woollen Shodi Mills has submitted a memo-
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randum to the Government regarding clo-
sure of some wollen mills; )

(b) if so the details thereof; and

(c) The reaction of the Govermment
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir.

(b) The Association in its memorandum
to this Ministry (original appeal to Hon’ble
Finance Minister) represented that the Bud-
get of 1992-93 had burdened the Shoddy
Industry with over 200% increase in custormn
duty on import of Woollen/Synthetic rags
and that it would lead to closure and industry
would be wiped out completely unlass imme-
diate relief was announced.

(c) The Government has already re-
stored the duty to the prebudget level.

Construction of Bridges on Na-
tional Highway Iin Uttar Pradesh

5992. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the details of the proposals for con-
struction of new bridges on National High-
ways in Uttar Pradesh pending with the
Union Government for approval for the last
three years; and

(b) the action taken by the Govemment
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) There are no
proposals for construction of new bridges on
National Highways in Uttar Pradesh pending
with the Ministry for the last three years.
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(b) Does not arise.

Construction of Roads and Bridges
by B.R.D.B.

5993. SHRI RAJENDRA KUMAR
SHRMA: Will the Minister of DEFENCE be
pleased to state:

(a) me considerations on which the
work of construction of roads and bridges is
undertaken by Border Road Development
Board;

(b) the names of the States and areas
wherethis organisation has constructed roads
and bridges during the last three years; and

(c) the expenditure incurred on the con-
struction of these roads and bridges sepa-
rately, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) The BRDB primarily
constructs roads and bridges of operational
importance. They also execute works on
agency basis on behalf of the Air Force and
Navy. Besides, with a view to accelerate
economic development, they execute works
in the North East and. other areas of the
country on agency basis.

(b) During the last three years BRDB
has constructed/improvedroads andbridges
in the following States:-

(1) Arunachal Pradesh
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(2) Assam

(3)  Bihar (Dhanbad)
(4) Haryana.
(5) Himachal Pradesh
(6) Jammu & Kashmir.
(7) Maharashtra (Nhava Sheva Port).
(8) Manipur.
(9) Meghalaya.

(10) Mizoram

(11) Nagaland

(12) Punjab

(13) Rajasthan

(14)  Sikkim

(15) Tripura

(16) Uttar Pradesg

(17 West Bengal

(18) Union Territory of Andaman &
Nicobar

The BPDB also executes develop-
ment works in Bhutan.
(c) The expenditure incurred on con-
struction/improvement of roads and bridges
during the last three years is:

Year Capital wks expdr. Total
Roads Bridges Expdr
(Rs. in crores) {Rs. in csrores)
1989-90 229 11 240
1990-91 259 15 274
1991-92 225 13 _268

(Anticipated)
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Approval to Textile G.O. 2816 Issued by
Andhra Prasdesh,

5994. SHRI M.G. MAHASAMUDRAM
GANANENDRA REDDY: Will the Minister of
TEXTILES be pleased to state:

(a) whether Textile G.O. 2816 dated
November 13, 1990 issued by Andhra
Pradesh Government in respect of National
Textile Corporation mills has been approved
by the Government; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (&) Yes, Sir.

(b) Does not arise.
Export Inspection Agency
5995. SHRI C.P.
GIRIYAPPA:

SHRI K.H. MUNIYAPPA:
SHR! V. KRISHNA RAO:

MUDALA

Will the Minister of COMMERCE be
pleased to state:

(a) whetherthe Government propose to
close the Export Inspection Agency;

(b) if so, the reasons therefor;

(c) whether some employees of the

above 2genCy have been retrenched; and
(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) and (b) Pursuant to the
Government policy of making the exporters
responsible for mesting the foreign buyers’
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quality requirements, the work load of the
offices of the Export Inspection Agencies
(ElAs) may get reduced, resulting in surplus
manpower.

(c) and (d). 205 surplus posts in various
cadres in Export Inspection Agency, Calcutta,
have been abolished and, consequently,
205 officials became surplus to the require-
ments Effortsto redepioy these employees
in other organisations were not successful.
Hence, itwas decided to retrench the surplus
manpower. However, 162 Export inspection
Agency, Calcutta, employees expressedtheir
willingness for their redeployment in the
Export Inspection Agencies at Bombay,
Cochin, Delhi and Madras. Accordingly,
posting orders of these officials were issued
by Director Export Inspection Council, on 6th
August, 1991 and 27.1.92.

[Translation)

rnecovery of Excise Duty for cement
Factories in Maharashtra

5996. SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Willthe Minister of FINANCE
be pleased to state:

(a) the total amount of central excise
duty recovered from cement factories in
Maharashtra during each of the last two
years;

(b) the amount of central excise duty yet
to be recovered; and

(c) the number of excise duty cases

A cmmnn=sD
[ %4

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The amount
of central excise duty recovered from ce-
ment factories in Maharashtra during each
of the last two years is as follows:-
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1989-90

Rs. 66.82 Crores

1990-91 Rs. 84.02 Crores

{b) and (c). There is no arrears of central
excise duty or any case pending in courts
relating to any cement factory located in
Maharashtra.

Loans to Wholesale Traders
5997. SHRI VILASRAO
NAGNATHRAO
GUNDEWAR:
SHRI DHARAMPAL SINGH
MALIK:

SHRI GAYA PRASAD KORI:
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Wilithe Minister of FINANCE be pleased
to state the details of the loans sanctioned by
the banks In each State to the wholesale
traders during each of the last three years
upto 31st March, 1992, bank-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): The existing data reporting system
from banks does not generate State-wise
information regarding loans sanctionad by
various banks to the wholesale traders.
However, the banks’ advances to the whole-
sale traders during June 1988, June 1989
and March 1990 (latest availabie) are indi-
cated in the foliowing table:
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Stabllisation of Tea Prices

5998. SHRI VILASRAONAGNATHRAO
GUNDEWAR: Wili the Minister of COM-
MERCE be pleased to state:

(a) whetherthe Government proposeto
discuss with the other tea producing coun-
tries, the issue of stabilisation of the prices of
tea in the international markaet;

(b) if so, the datails thereof; and
{c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). The issue of
stabilisation of prices of tea in the intema-
tional market, is inter-alia, discussed in the
Inter government Group under the aegis of
Food and Agriculture Organisation every

year, where India and other importing and"

exporting countries normally participate. In
the 9th session heid in 1991 the need to
agree upon some decisive collective action
to arrest steady fall in tea prices and to
achieve longterm stability in the world mar-
ketwas emphasised. Among other possibili-
ties implementation of export quality stan-
dard ISO 3720 both by exporting andimport-
ing countries was suggested. The Group
agreed (o place major emphasis on expand-
ing consumption of tea.

(c) Does not arise.
Expansion of Ports
5999. SHRI MOHAMMAD ALl
ASHRAF FATM!:
SHRI NITISH KUMAR:

Will the Minister of SURFACE TRANS-
PORT be r:leased to state:

(a) the profit eamed by Shipping Corpo-
ration of India during 1991-92;
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_ (b) the number of ships proposed to be
added to the fleet during the Eighth Plan and
funds required therefor; and

(c) the proposals for expansion of major
ports during the Eighth Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLIER): (a) The Annual
Accounts of Shipping Corporation of India
forthe year 1891-92 have not been finalised
sofar. According to Memorandum of Under-
standing signed between Shipping Corpora-
tion of India and the Ministry, the budgeted
profit for the year 1991-92 is Rs. 116 crores.

(b) The Shipping Corporation of India
has proposed to add 114 ships to thei-
present fleet during the Eighth Plan Period.
The investment required for acquisition of
these ships would be of the order of around
US $ 2546 Million.

(c) The Eighth Plan has not been finalisec

Ships for Shipping Corporation ot
Inida

6000. SHRIMOHAMMAD ALIASHRAF
FATMI: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether Cochin Shipyard Limited
and Hindustan Shipyard Limited have re-
ceived Ship building orders from Shipping
Corporation of India;

(b) #-s0, the number of ships buiit by
Hindustan Shipyarc Limited and Cochin
Shipyard Limited dunng the last three years
of Shipping Corporation of India;

(c) whether Shipping Corporation of
India had fixed the time of delivery and cost
of the ships while placing order;

(d) if so, the details thereof;
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(e) whether these Shipyards are not
supplying the ships at the fixed price; and

(f) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
'MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTILER): (a) Yes, Sir.

(b) Duringthe last 3 years, the Hindustan
Shipyard Limited (HSL) delivered to Ship-
ping Corporation of India Limited (SCI) 2
ships of 27,000 DWT each. Two ships of
42,750 DWT each are in various stages of
construction while | ship of 27,000 DWT has
been constructed and sea-trials were car-
ried out in March, 1991.

The Cochin, Shipyard Limited (CSL)
hasdelivered 1 Tanker of 86,000 DWT. One
Tanker of 86,000 DWT was launched on
29.2.92 andoutfitting inthis shipis in progress.
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For the 3rd Tanker, part of steel materials
has been ordered and the construction is
expected'to be taken up during 1992.

(c) Yes, Sir. ’

(d) The provisional price and delivery
dates the indicated while placing the orders
are given in Statement attached.

(e) and (f). The cost of construction of
different types of vessels has gone up. lead-
ing to a wide cost-price gap. The HSL is
passing through a very severe financial cri-
sis. In order to revive the Shipyard, a
proposal to allow HSL to sell the 3 vessels
(namely, vessel Nos. 1130, 1131 and 1132)
at prevailing market price is being consid-
ered in order to enable the Shipyard to meet
the immediate cash flow problem.

Considering the wide cost-price gap, a
proposal for revision of the price of the 3
Tankers ordered on CSL (including the one
already delivered) has been mooted.
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Foreign Currency Deposits by
Exporters in Banks

6001. SHRISHRAVAN KUMARPATEL:
Will the Minister of FINANCE be pieased to
state:

(a) whether the Resarve Bank of India
had decided in December 1991 to parmit
exporters with satistactory track records to
maintain foreign currency accounts with
banks in India;

(b) #f sc, the amount of deposits if
reign currency so fare made with the
ationalised banks by exporters as on Janu-
7y 31,1992; and

(c)the balance of such deposits with the
banks on the above date?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI!
RAMESHWAR THAKUR): (a) Yes, Sir. The
Reserve Banks of India through a circular
dated 6th September 1991 had advised
authorised dealers that it would selectively
permit exporters having satisfactory track
recordtc maintain foreign currency accounts
with banks in India.

(b) and (c}. The information is being
collscted by the Reserve,Bank of India.
i

Companies Defaulting in Export

6002. SHRI BIJOY KRISHNA
HANDIQUE: Willthe Minister of COMMERCE
be pleased 1o state:

(a) whether a large number of Indian
Companies and multinationals have de-
faulted in export obligations;
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(b) if so, the number of such companies
andthe actiontaken or proposedto be taken
by the Government against them,;

(c) whetherthose companies whichwere
specially given facilities by the Government
to bring in the latest technical know-how os
that their products could be exported, have
met their export abligation; and

(d) if not, the reasans therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAMY): (a) to (d); The informa-
tion is being collected and after it is received
fromthe concemed Departments, would be
laid on the Table of the House.

Export of Rice, Wheat and Coarse
Grains.

6003. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of COM-
MERCE be pleased to state:

(a) the average price of rice, wheat and
coarse grains in the foreign and domestic
markets, separately; and

(b) the steps being taken to encourage
the export of the above commodities to earn
the foreign exchange?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHR! SALMAN
KHURSHEED): (a) Theinternational price of
rice, wheat & coar se grains varies according
to quality of grain, milling and country of
origin. It also fluctuateswidely according to
demand and supply. The price range of
these commodities in the international and
domestic markets in the last week of Febru-
ary, '92 was reported to be as follows:-
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International Domestic
(Rs./MT) (Rs./MT)
" Long grain rice 5070-28487 4600-6000

Basmati rice 22100-26000 18000-31000

Wheat 4420-4810 4250-5800

Maize 3510-3640 4200-4350

Other coarse grains 7800-9100 4100-5500

(b) To encourage the export of above
items, Govt. have simplified the export pro-
cedures and brought them under OGL list 3
w.e.f. 14th Oct., 1991. Exim scrips at 30%
where also introduced under the new trade
pelicy in 1991 which have new been with-
drawn after the rupee was made partially
convertible. The compulsory pre-shipment
inspection has also been done away with in
certain cases. These steps have helpadto
increase the exports of these commodities
and eam higher foreign exchange.

Conversion of National Highway
No.5 between Vijayawad-
Chilakaluripeta into four Lary

6004. SHRI STsHANADREESWARA
RAQ YADDE , Wil the Minister of SURFACE
TEANSPORT be pleased to state:

(a) the work done so far to convert
Vijayawada-Chilakaluripeta stretch of Na-
tiohal Highway No. 5 into four lane;

{5} the estimcted cost of the project and
the amount earmarked in 1990-91 and 1991-
92;

(c)the amount spent so farand reasons
for the delay in completion of this work; and

(d) the time by which the work is likely to
be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). Four-
laning of Vijayawada-Chilakaluripeta Sec-
tion of National Highway No. 5, which is
proposed to be taken up in stages, has not
started so far as the project is yet to be
sanctioned. This will depend on acquisition
of additional land wherever needed, inter-se
priorities of various projects and availability
of funds of funds of four-laning curing the 8th
Plan which is still to be finalised. Howgver,
as preparatory acun, an gstiiiate for addi-
tioral 1204 in Km 394 to Km 434 was sanc-
ticned ior Rs 160,50 lakhs i March. 1532

(d) Since the 8th Planis not yet finalised,
andthe required land for four-laning is stillto
be acquired, it s too early to indicate the date
of start and completion of 4-laning in this
section.

New Exﬁon-lmport Policy

6005. SHRI GEORGE FERNANDES:

1o state:

(a) whetherthe Government propose to
bring out a new export-import policy; and

(b) if se, the details thereof?

THE MINISTER OF STATE OF THE
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MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). The Govemn-
ment have brought out a new Export &
Import Policy for April 1992-March 1997 vide
Ministry of Commerce public Notice No. 1-
TIC (PN)/92-97 dated 31.3.1992, copies of
which are available inthe Parliament Library.

Collection of Indirect Taxes

6006. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased to
state:

(a) the, region-wise, collections of indi-
rect taxes during the first three quarters of
1991-91;

(b) whether there has been a decline in
collection of indirect taxes in north and east
zones during the period;

(c) if so, the details thereof;’

(d) the reasons therefor; and

(e)the stepstaken/proposedtobetaken
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The provi-
sional estimates of departmental zone-wise
revenue realisations from customs {exclud-
ing sale proceeds of confiscated gold and
silver) and central excise duties (exclusive of
cesses not administered by the Department
of Revenue) during April, 1991-December,
1991 are given below:-

(Rs. in crores)

Zones Customs & Excise
East Zone 3925.66
West Zone 16744.56
North Zone 6067.82
South Zone 7543.44

APRIL 3, 1992

Written Answers 274

(b) There has been no decline in collec-
tions of customs and central excise revenue
during the first three quarters of 1991-92 in
north and east zones as compared to the
collections of corresponding period in 1990-
91.

- (c) to (e). In view of (b) above, do not
arise.

[ Translation)

Request Pending for Merger of
Establishments

6997. SHRI SURESHANAND SWAMI:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) the number of establishments ap-
proved by the Government for their expan-
sion, establishment and merging one estab-
lishment into another during the last two
years;

(b) the number of representations re-
ceived for approval for the said projects
during this period;

(c) the reasons for not according ap-
proval to the remaining cases; and

(d) by what time approval will be ac-
corded to them?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMAGALAM): (a) to (d). Approvals
for substantial expansion, establishment of
new undertakings and merger/amalgam-
ation, were being granted by the Department
of Company Affairs in terms of Sections
21,22 and 23 of the MRTP Act, 1969. a
Statement indicating the details of applica-
tions received under the said Sections dur-
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ing the last two years is annexed.

The broad criteria for considering such
proposals were laid down under Section 28
of the Act. Wherever it was considered that
the proposals did not satisfy one or more of
the said criteria, such cases ware rejactad.
However, in terms of the MRPT (Amend-
ment) Act, 1991, the provisions under Sec-
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tions 21, 22, 23 and 28 existing in the Act
have been deleted. All the applications
which were pending under the aforesaid
Sections ason27.9.91 have besnireated as
closed. Consequent to the amendment of
the MRTP Adt, at present, approval of the
Central Government under the MRTP Act is
no longer required for such proposals.
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[English]

Loans from International Markets
without Permission of Government

6008. PROF. ASHOK ANAND RAO
DESHMUKH: Will the Minister of FINANCE
be pleased to state:

(a) whetherthe Public Sector Undertak-
ings, State Govemments and Financial Insti-
tutions can taken loans from the intema-
tional market without the prior permission of
the Central Government or Reserve bank of
India;

(b) if so, the guidelines being followed in
this regardl; and

(c) the number and names of beneficia-
ries which have so far availed of this facility
during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR):(a) No, Sir.

(b) Does not arise.
(c) Does not arise.

Export of Unpolished Granite
Stone

6009. SHRI ASHOK ANANDRAG
DESHMUKH: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Government are aware
that huge quantum of granite stone is being
quarried from hills in the country for export

purposes;

(b) i so, whether these activities are
likely to affect the ecology of the country;

(c) if so, whether the Government pro-
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pose to take steps to prevent the export of
unpolished granite stones; and

(d) if so, the details thereof;

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir,

(b) Granite mining is being carried out in
consonance with various provisions of Minor
Mineral concession Rules of States and the
laws relating to environmental protections.

(c) and (d). There is no proposal to ban
export of unpolished granite stones.

Rediscounting of Export Bills of
Small Scale Units
6010. DR. LAXMINARAYAN
PANDEY:
SHRIMATI RITA VERMA:
SHRI BALRAJ PASSI:
SHRI N.K. BALIYAN:

Willthe Minister of FINANCE be pleased
to state:

(a) the amount of financial assistance
provided bythe Eximbank underthe scheme
100% funding support to commercial bank
through rediscounting of export bills of small
scale units during 1990-91 and 1991-91;and

(b) the number of small scale units ben-
efited under the scheme during the above
period in each state?

THE MINISTER OF STATE INTHE MIN-
ISTRY OF FINANCE (SHRIDALBIR SINGH):
(a) The amount of financial assistance pro-
vided by the Exim Bank under the funding
support to commercial banks through dis-
counting of export bills of small scale units
during 1990-91 and 1991-92 is given below:
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1990-91 1991-92 and artisans, are to reach a level of 10% of
(April-March) (April-March) their total credit or 25% of the priority sector

Rs. 200.00 Crores Rs. 152.90Crores

(b) Exim Bank have reported that since
the rediscounting facility tocommercialbanks
is on a portfolio basis and not on a transac-
tion basis, they do not have information
relating to the number of small scale units
benefitted under the scheme during a par-
ticular period.

[Translation]

Waiving of Loans of Farmers and
Weavers

6011. SHRI MAHENDRA KUMAR
SINGH THAKUR: Will the Minister of Fi-
NANGCE be pleased to state:

{a) the percentage of loans proposedto

be provided to farmers and weavers sepa-
rately by the nationalised banks in various
States in 1992-93;

(b) the amount of loans of weavers
waived-of so far in the various States; and

(c) the amount of loans to be waived-of
during 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) Banks do not fix State-wise/
year-wise targets for providing financial as-
sistance to various categories of borrowers.
However, Public Sector Banks have been
asked 1o raise their proportion of their credit
to priority sector to 40% of their total ad-
vances. Direct Finance extended to agricul-
ture (including allied activities) is to reach
18% of their total credit and the advances to
weaker sections, which includes small and
marginal farmers and landless cultivators

advances.

(b) and (c). The Hon'ble Member is
presumably referring to the Agricultural and
Rural Debt Relief (ARDR) Scheme, 1990
under which debt relief was extended to
eligible borrowers including farmers, arti-
sans and weavers in rural areas only, to the
extent of Rs. 10,000/- per borrower to cover
all overdues on short-term and term loans
advanced by the public sector banks, re-
gional rural banks and cooperative banks,
w..e.f. 15th May, 1990. The total amount of
relief provided by all credit institutions under
the scheme was Es. 7714.14 crores. No
separate cotegory-wise break-up of relief
provided is available since the reporting
systemdoes niot generate such in formation.
The Scheme of debt relief has already come
to an end on 31.3.1991.

Construction of Berths at Kandla
Port

6012. SHRIGEORGE FERNANDE: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether there is any proposal to
construct more berths at Kandla Port in
addition to Seventh berth under construction
at present; and

(b) if s0, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) and (b). Yes,
Sir. A proposal for construction of 8th Gen-
eral Cargo Berth at an estimated cost of Rs.
37.20 crores was received from Kandla Port
Trust. It has been referred back to the Port
for obtaining views of Ili Madras regarding
the design and location of the berth.
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Global Advertising Campaigns

6013. SHRI GURUDAS KAMAT:
SHR{ RABI RAY:

Will the Minister of COMMERCE be
pleased to state:

(a) whetherthe Govemment proposato
launch global advertising campaigns to pro-
mote Indian products in other countries;

(b) if so, the details thersof; and

(c) when such campaigns are proposed
to be launched?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). Promotion of
Indian tea is being carried put in many
countries. In additicn, logo campaigns of
Assam and Darjeeling teas, promotion for
value addedtea and uni-naticnal campaigns
are being carried out in serveral countries.

In case of Coffee, the Government pro-
pose to launch through the Cofiee Board,
promotion campaigns for Indian Coffee in
selected countiies.

To popularise various trands of Indian
species and to project "indianness” and
“Quality”, the Spices Board have launched
“Brand Promation Scheme”. Separately, a
scheme has alsc been approved for promo-
tion of logo for Indian spices to symbolise
quality and purity.

Depending on the success of these
campaigns, further promotional strategies
including advertising, brand procmotion etc,
would be considered for adoption.

Worid Bank Aided Job Training
Projects

6014. SHRI GURUDAS KAMAT: Will
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the Minister of FINANCE be pleasedto state:

(a) whether the Government have initi-
atedthe World Bank aidedjob training projects
in the country; and

(b) if so, the details of the assistance
givenbythe World Bank ineach case andthe
aims and objectives of these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a)and (b). Three
projects, intended to augmenttrained skilled
and semi-skilled manpower and technicians
of suitable quality have been initiated with
World Bank assistance. The details are as
follows.

(i) Vocational Training Project. The
Project initiatad with World Banks
assistance of $ 211.00 million s
intended (a) tc improve the quality
and efficiency of basic craftsmen
andapprenticeshiptraining through
modernisation/upgrading of equip-
ment and training systems in (Tls,
replacement of absolute courses,
expansion of the range of trade
courses, increase woman's access
totraining in moderm sectortrades;
(b) to expand and diversify ad-
vancedtraining programme includ-
ing developing one new high tech-
nology training Centre for electron-
ics, computers and robotics.

{ii) Technician Education Project 1& I
World Bank have committed cred-
its equivalentto $210.74 million for
the First Technician Education
Project and $ 307.10 million forthe
second project. The projects are
intended to expand the capacity of
polytechnics system by expanding
and diversifying programmes to
undertake courses in new and
emerging technologies, conven-
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tional and advanced technical en-
gineering and continuing educa-
tion diploma courses with special
attention to expand and improve
training opportunities for women,
rural population and the handi-

capped.

Commercial borrowings from Foreign
Money Markets

6015. SHRI V.S.
VIWJAYARAGHAVAN:
SHRIMATI BASAVA
RAJESHWARI:

Willthe Minister of FINANCE be pleased
to state:

(a) whetherthe Government have made
any commercial borrowings from Intermna-

tional capital markets during 1991-92;

(b) if so, the amount borrowed during
lasttwo years andthe rate of interest thereon;

(c) whetherthe Government propose to
make more commercial borrowing during
1992-93; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

Import of Arms and Ammunition
from U.S.

6016. SHRI GEORGE FERNANDES:

Will the Minister of DEFENCE be pleased to .

state:
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(a) whether India’s import of arms and
ammunition from U.S. rose serveral fold in
1990 as compared to the previous three
years; and

(b) if so, the expenditure incurred on the
import of arms USA dunng the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMARY): (a) No, Sr.

(b} Details regarding defense procure-
ments and values thereof can not disclosed,
in the interest of national security.

Grant/Subéldy to Handloom Sector

6017.SHRIV.DHANANJAYA KUMAR::
Will the Minster of TEXTILES be pleased to
state:

(a) the proposals formulate by the Gov-
emment for augmenting the handioom tex-
tiles industry in the country;

(b) whether the Union Government are
giving any grants or subsidy tothe handloom
sector; and

(c) it so, the amount of grant or subsidy
given during each of the last three years
State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT) (a) Although the Scheme for
handloom for the Eighth Plan are still under
formulation, certain broad strategies are likely
to be adopted for the Eighth Plan. Some of
the on-going schemes of the Seventh Plan
are likely to continue. The basic change in
approach in the new scheme would be an
integrated approach suitable to weavers of a
particular area and or/a patticular target
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group and or for a particular product. Since
the problems of weavers vary from State
some of the schemes would be based on
particular needs built into a package type of
scheme. Recently, six new schemes have
been approved viz. (i) Margin Money for
Destitute Weavers; (i) Integrated Handloom
Development Schemes; (i) Project Pack-
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age Scheme; (iv) Group Insurance scheme
on a pilot basis covering 12000 weavers of
Andhra Pradesh; (v) Revised Thrift Fund
Scheme; and (vi) Revised Workshed-cum-
Housing Scheme.

() Yes, Sir,

(c) A statement is enclosed.

STATEMENT
State-wise Breakup of Central Releases Plan and Non-Plan for 1989-90, 1990-91 &
1991-92
(Rs. in lakhs)

Sl. No.  Name of the State  1989-90 19990-91 1991-92
(Provisional)

1. Andhra Pradesh 2014.48 2477.23 2631.77
2. Assam 1140.67 1230.46 1408.32
3. Bihar 902.20 542.45 475.93
4. Qujarat 641.38 634.24 141.84
5. Himachal Pradesh 23.40 49.29 83.03
6. Haryana 31 :91 20.00 58.20
7. Jammu & Kashmir  227.63 132.81 0.39
8. Kamataka 1175.40 1292.45 1167.69
9. Kerala 451.42 205.63 174.00
Q Madhya Pradesh 597.29 704.28 510.69
1. Maharashtra 1314.93 952.96 1480.24
12. Manipur 60.59 42.41 0.32
13. Meghalaya ’ - 0.50 -
14. Mizoram - 22.30 2.80
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Sl. No.  Name of the State  1989-90 19990-91 1991-92
(Provisional)
15. Nagaland - - 2.00
16. Orissa 934.79 1211.14 1384.93
17. Punjab 32.21 50.62 43.86
18. Rajasthan 44533 368.32 380.28
19. Tamil Nadu. 4390.41 3624.64 4005.00
20. Tripura 129.67 101.47 26.63
21. Uttar Pradesh 3191.32 4499.84 3317.34
22. West Bengal 1901.65 1573.86 761.56

Disease in Coffee Plants in Karmataka

6018. SHRIV.DHANANJAYA KUMAR:
Willthe Minster of COMMERCE be pleased
fo state:

(a) the areas affected by the disease in
coffee plants in Karnataka and the extent of
loss suffered or likely to be suffered; and

(b) the steps taken or proposed to be
taken by the Coffee Board to prevent spread
of berry-borer disease in coffee plants in the
State?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Coffee Leaf Rust is
one of the major diseases which affect arabica
coffee. Besides some other minor diseases
such as Koleroga, Anthracnose also affect
coffee. During tiie year the areas affected
and crop loss on account of this disease in
Karnataka has negligible/minimal.

(b) The Coftee Board has tahen aseries
of steps to contain the berry borer pest by
creating awareness among the growers for

adopting timely chemical control measures
such as spraying of Endosulfan 35EC, re-
moval and buring of infested plants if the
infestation is confined to few plantin a Estate
and scrupulous collecting of gleanings etc.
Apart fromthe above, pesticides have been
supplied to the Kodagu district to make
available the same to the growers affected
areas at 50% subsidised cost for taking up
timely spray.

[ Translation]
Filling up Vacant Posts by Banks
6019. DR. MAHADEEPAK SINGH
SHAKYA:

SHRI GIRDHARI
BHARGAVA:

LAL

Wilithe Minister of FINANCE be pleased
to state:

(a) the total number of vacancies below
the rank of Branch Manager in nationalised
banks and State Bank of India and its asso-
ciated banks at present, and since when
these posts are lying unfilled, State-wise;
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(b) whether the Govemment propose to
fill up these vacancies; and

(c) if so, by what time?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). Information is being
collected, and to the extent available, will be
laid on the Table of the House.

Outstanding Loan Against D.T.C.

6020. DR. MAHADEEPAK SINGH
SHAKYA: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the totalamount of loan advanced by
the Union Government to D.T.C. outstand-
ing as on March 31, 1992;

(b) whether the Government are con-
templating to write off this loan in view of the
financial crisis being faced by D.T.C ; and

(c) it so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER):(a)Ason31.3.92,
loans amounting to Rs. 651.38 crores are
outstanding against DTC.

(b) and (c). No decision has been taken
to write off the loans advanced to DTC.

[English]

Prosecution of Persons involved in
alleged Unauthorised Transter of Fund
6021. SHRI ANNA JOSHI:
SHRIMATI RITA VERMA:
SHRI BALRAJ PASSL:
SHRIMATI KRISHNENDRA
KAUR:

Wilithe Minister of FINANCE be pleased
to refer to the reply given to Unstarred

CHAITRA 14, 1914 (SAKA)
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and state:

(a) the reasons for no-execution of de-
tention orders in time and the action taken
against the persons responsible therefor;

(b)the number of persons against whom
persecution proceedings have since been
completed; and

(c) the action taken so far against each
of them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAME SHWAR THAKUR): (a) The detention
orders could not be executed in this case as
documents running into several thousand
pages could not be photocopied in time.
Moreover, it was planned to execute the
orders in respect f all these persons simulta-
neously as they belonged to a single group
butthis could not done due to the difficulty of
getting serveral thousand pages photocop-
ied in time. Later, due 1o the delay in the
execution of the orders, it was felt that there
was on live link and it was decided to launch
prosecution proceeding expeditiously.
Therefore, the question of taking action
against persons responsible doe not arise.

(b) and (c). The prosecution proceed-
ings have been launched in 1986 under
section 56 of the F.E.R.A, 1973 against 11
persons out of which two cases have been
discharged by the Court and the remaining
cases are pending at the triai stage in the
Count.

[Translation)

Export of Footwears and Footwear
Components

6022. SHRIJAGMEET SINGH BRAR :
Willthe Minister of COMMERCE be pleased
to state:
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components are exported;

(b) if so, the percentage value in the

interational market of both products ex-

. ported during the lasttwo years, separately;
and

(c) the steps taKbn or proposed to be
taken by the Government to export finished
footwears in place f footwear components
with a viewt earn more foreign exchange and
to provide more job opportunities in the
country;

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir.

(b) On the basis of latest data available
(upto 1989) on word trade, India's share of
exports of footwear and footwear compo-
nents inthe intemational marketduring 1988
and 1989 has been about 1.25% and 1.82%
respectively.

(c) Government are conscious of the
need to encourage exports of finished
footwears and have taken a number of pro-
motional measures in this direction which,
inter-alia, include:

(iy  duty free import of leather in raw,
semifinished form to supplement
domestic availability of leather;

(ii) import of other raw materials,
consumables, accessories, chemi-
cals and capital goods with
concessional duties;

(i) strengthening design and develop-
ment programmes;

(iv) augmenting man-power training
both within the country or outside;

(v)  establishing industrial estates and

APRIL 3, 1992

(a) whether foot wear and footwear
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promoting common facility centres;
and

(vi)  improving quality of Indian prod-
ucts and making them more com-
petitive in the world market.

Funds of Small and Medium
Projects

6023. SHRI S.B. THORAT: Will the
Minister of FINANCE be pleased i state:

(a) the details of the guidelines issued
by the Industrial Development Bank of india
for financing medium projects by the
nationalised banks and State financial insti-
tutions;

(b) the debt-equity ratio fixed by the
Industrial Development Bank of India for
small scalea and medium projects; and

(c)the details of the industries which are
covered by these guidelines?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Underits Scheme for Refinance
of Industrial Loans, Industrial Deveiopment
Bank of India (IDBI) has issued the following
guidelines to the primary lending institutions
including Nationalised Banks and State Fi-
nanciai Corporations (SFCs) in respect of
projects to be covered under the scheme:

1. Industries eligible for assistance: All
Industries talling within the definition of In-
dustrial Cuncern under the section 2 {c) of
IDBI Act, excluding the industries included
into he negative list f the Govt. of india are
eligible for assistance. In addition IDBI has
issued guidelines to eligible for assistance.
In addition IDBI has issued guidelines to
eligible institutions for assistance to certain
industries keeping in view the emerging
demand and supply situation.
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Il. Project Cost: The Project Cost should
not normally exceed Rs. 300 lakhs. How-
ever, SFCs and State Industrial Develop-

Ill. Eligible Loans Amount:
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ment Corporations (SIDCs) which meet the
prescribed eligibility criteria are permitted to
finance projects with cost upto Rs. 500 lakhs.

Name of the Institution ~ SFC/SIDC meeting Others
prescribed eligibility
criteria
SFC Rs.90 lakhs Rs..60 lakhs
SIDC Rs.150 lakhs Rs.90 lakhs
V. Promoter's 17.5% for projects located in A and B category
Contribution backward area.
% to the
project cost 20% for projects located in C category backward
area.
22.5% for projects located in non-backward area.
V. Debt Equity Ratio 2:1
Vi Rate of Interest Between 17.5% to 20%to the Industrial Concerns by
SFC/SIDC/ Bank and 15% by IDBI on its refinance
amount 1o SFC/SIDC/Bank
VIL Front end fe 1%

(b) The Debt Equity Ratio (DER) for
medium scale industries normally does not
exceed 2:1. As regards units in the small
scale sector, with the setting up of Small
Industries Development Bank of India
(SIDBI), refinance in respect of this sector is
provided by SIDBI. The maximum DER
prescribed by SIDBI for SSI units has uni-
formly been tixed at 3:1. However, Si0BI
does not insist on equity contribution in
respect of certain schemes namely the Com-
posite Loan Scheme and Schemes for As-
sistance to Scheduled Castes, Scheduled
Tribes and Physically Handicapped Entre-
preneurs. Under the Scheme for
modemisation and rehabilitation, a flexible

approach towards DER is adopted.

(c) Allindustries falling within the defini-
tion of Industrial Concern under section 2 (c)
of the IDBI Act are eligible for assistance
under the Refinance Scheme

Investment by LIC & GIC in
Maharashira

6024. SHRI S.B. THORAT: Will the
Minister of FINANCE be pleased to state:

(a) the amount invested by Life Insur-
ance Corporation of India and General Insur-
ance Corporation of India in various regions
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of Maharashtra during each of the last three
years, Division-wise; and

(b) the activities on which this amount
has been invested?

THE MINISTER OF STATE IN THE

APRIL 3, 1992
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MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Investment record of LIC & GIC
are maintained State-wise and not Division-
wise. The investment made by LIC& GIC in
the State of Maharashtra for the last three
years is as follows:-

(Rs. in Crores)

1988-89
Lic 206.86
GIC 80.31

1989-90 1990-91
402.23 315.16
143.37 143.27

(b) This amount has been invested in
the following activities:
Lite Insurance Corporation of India:

1. State Govt. Securities & Govt. Guar-
anteed Marketable Securities

2. Loansto:

(i) State Govts. for Social Housing
Schemes

(ii) State Electricity Board

(iii) Water Supply & Sgwerage
Schemes

(iv) State Road Transport Corpora-
tions

(v) Apex Co-operative Housing Fi-
nance Societies

(vi) Industrial Estates
3. Investments in Private Corporate
Sector (Debentures, Preference,

Equity & Loans to Companies).

General Insurance Corporation of
India:

(1) Subscription to loans floated by
Government

(2) Loans on soft terms to State Gov-
ernment for Village Housing
Schemes for economically weak-
ens sections

(3) Loans for purchase of fire fighting
equipment

4) Investments made in Equity & Pref-
erence Shares of Companies lo-
cated in the State

(5) Assistance granted by way of Term
Loansfor Project Finance and sub-
scription to Debenture Issue for
Project Finance /Working Capital.

Functioning of Sainik Schoels

6025. SHRI S.B. THORAT: Will the
Minister of DEFENCE be pleased to state:

(a) whetherthe Government propose to
take steps to improvement the functioning
and the level of traning in Sainik Schools
during Eighth Plan.

(b) if so, the areas identified in this
regard; and
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(c) the details of the action plan pre-
pared for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a)to (c). Thetraining in
Sainik Schools is linked to the curriculam
prescribed by the Central Board of Second-
ary Education. The functioning of Sainik
Schools is constantly reviewed and neces-
sary measures are taken to improve their
standards, from time to time. No specific
action plan for the Eighth Plan period has
been proposed for this purpose.

Customer Service Committees in
Banks

6026. SHRI ANANTRAO DESHMUKH:
Will the Minister of FINANCE be pleased to
state:

(a) whether Customer Service Commit-
tees have been set up in all the branches of
public sector banks as recommended by the
Goiporia Committee;

(b) if so, the composition of these com-
mittees and the criteria laid for appointment
of members; and

(c) the time fixed for periodical meeting
of these Committees?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH):(a)to(c). As perextentinstructions,

CHAITRA 14, 1914 (SAKA)
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Customer Service Committees comprising
the Brach manager and representatives of
all the categories of staff are to be set up in
each branch to overview the quality of cus-
tomer service dispensed by the branch. The
Goiporia Committee on Customer service in
its report submitted in 1991 have interalia
recommended rejuvenation of these com-
mittees. Reserve Bank of Indiahave already
issued necessary instructionstoallibanks for
implementation of this recommendation.

investment by UTl

6027. SHRI GIRDHARI LAL
BHARGAVA: Will the Minister of FINANCE
be pleased to state:

(a) whether Unit Trust of Indiainvests in
the Small Saving Programmes in States;
and

(b) if so, the criteria adopted to deter-
mine the size of investment and the invest-
ments made by the Unit Trust oi India during
the last three years under the said
programmes, State-wise and year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b). In-
vestment by Unit Trust of India (UTI) are
determined by its overall resource position,
yield and liquidity considerations with a view
to ensure a fair return to Unit holders  State-
wise investments by UT! in small saving
schemes during 1988-30, and 1990-91 is
giveninthe Statement attached. There have
been no investments by UTI in small saving
programmes during 1991-92.
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State-wise Investment by Unit Trust of India in small saving Schemes during 1988-89,

1989-90 & 1990-91

State 1988-89 1989-90 1990-91
(Rs. in crores)
1. Andhra Pradesh 25 50 26
2. Arunachal Pradesh Nil 20 05
3. Assam 25 105 32
4. Bihar 25 70 32
5. Goa Nil 20 01
6. Gujarat 25 70 43
7. Haryana 25 30 30
8. Himachal Pradesh Nil 80 26
9. Jammu & Kashmir Nil 80 24
10. Kamataka 25 200 15
11.  Kerala 25 40 10
12.  Madhya Pradesh 25 70 . 14
13.  Maharashtra 50 100 50
14.  Manipur Nil 20 05
15. Meghalaya Nil - 20 06
17. Nagaland Nil 20 25
18. Orissa 25 40 108
19.  Punjab 25 25 22
20. Rajasthan 25 75 75
21.  Sikkim Nil 20 05
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State 1988-89 1989-90 1990-91

22. Tamilnadu S0 60 16

23. Tripura Nil 40 11

24. Uttar Pradesh 50 100 329

25. West Bengal 25 70 53
Total: 450 1445 968

[ Translation) port-Export Policy. A Scheme for direct

Supply of Raw Material to Traders of
Diamond and Gold Ornaments

6028. SHRI GIRDHAR! LAL
BHARGAVA: Will the Minisiter of COM-
MERCE be pleased to state:

(a) whether the Governemnt are aware
aboutthe heavy demand of indian doamond
and gold omaments in foreign markets par-
ticularly in European countries;

(b) if so, the steps taken to provide raw
materials at cheaper rates to the artisan and
traders engaged in this business; and

(c) the names of the agencies from
which they could get raw material?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir.

(b) and (c). Exporters of the gem and
jewellery items are provided access to raw
materials through Imprest and Replenish-
mentlicenses. The exporters ofgold jewellery
are supplied gold at international prices by
State Bank of India. MM TC and HHEC
under various schemes notified in the Im-

import of gold by exporters of gold jewellery
in the Domestic Tariff Area has also been
specified in the Import-Export policy.

Export of Diamond and Gold
Jewellery
6029. SHRI GIRDHARI LAL

BHARGAVA: Will the Minister of COM-
MERCE be pleased to state:

(a) the amount of foreign exchange
eamed fromthe export of diamond and gold
jewellery during the last three years;

(b)the share of Rajasthan inthis export;

(c) the value of raw materials made
available by the Government to the export-
ers for the said jewellery; and

(d) the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The amount of lureign
exchange earned from the export of cut and
polished diamonds and gold jewellery during
the last three years, according tothe Gem &
Jewellery Export Promotion Council (GJEPC)
are as follows:
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(Value in Rs. Crores).

Year Diamonds (Cut and Gold Jewellery
Polished)

1988-89 4230.28 165.47

1989-90 4971.93 282.90

1990-91 4738.71 363.53

1991-92 4737.94 (Prov.) 508.66 (Prov.)

(b) State-wise figures of exports are not
maintained.

(c) Government does not supply raw
materialg to exporters of jewellery. Access
to raw materials is provided under various
schemes specified in the Impon-Export
Policy.

(d) Does not arise.
Repair of INS Kursura

6030. DR. R. SRIDHARAN: Will the
Minister of DEFENCE be pleased to state:

(a) the number of years taken by the
Visakhapatnam Naval Shipyard to repair the
Indian Submarine, INS Kursura;

(b) the total expenditure incurred onthe
repairs; and

(c) whether any certificate has been
issued for its life by the shipyard now?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) to (c). The Medium
Refit of the Submarine INS Kursura took
approximately six years to complete at the
Naval Dockyard, Vishakhapatna. ltis notthe

practice to certify the balance life of a naval
vessel after her refit. Further Security.

Purchase of Gold from Russia

6031. SHRI RAJAGOPALAN: Will the
Minister of FINANCE be pleased to state:

(a) whetherthe Government propose to
purchase gold from Russia; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No, Sir.

(b) Does not arise.

Production and Export of Tea

6032. DR. D. VENKATESWARA RAO:

Willthe Minister of COMMERCE be pleased
to state:

(a) the quantity of tea produced during
the years 1989,1990 and 1991 in the coun-
try, State-wise;

(b) the total quantity of tea exported
during the above period, year-wise;

(c) the amount of foreign exchange
eamed therefrom; and
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(d) the target for export of tea fixed for
the year 1992 and the foreign exchange

likely to be ear?ed therefrom?

THE MINISTER OF STATE OF THE

Written Answers 308

MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Quantity of tea pro-
duced during 1989, 1990, and 1991 in the
country, state-wise is given below.

Assam 379,855 379,892 387,866
Wast Bengal 143,168 157,520 161,832
Tripura 5.270 5,318 5,320
Bihar 34 30 30
Uttar Pradesh 407 508 510
Himachal Pradesh 708 760 958
Manipur 6 24 25
Sikkim 82 84 86
Arunachal Pradesh 32 32 32
Nagaland - Negligible Negligible
Orissa 9 13 14
Total North India 529,571 544,181 556,673
Tamil Nadu 100,691 102,594 113,493
Kerala 53,884 64,025 67,110
Kamataka 3,959 3,865 4,443
Total South India 158,534 170,484 185,046
Total All India 688,105 714,665 741,719

(b) and (c). The total quantum and value cf tea exproted during the last three years is as

follows:-
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Export Export Earnings
Year Quantity (M.Kgs.) Value (Rs. in Crores)
1989 212.66 848.98
1930 210.02 1113.35
1991~ 202.92 1100.14
*Estimated

(d) The quantum target for tea exports
fixed for 1992-93 by Government is 220
Millionkgs andthe expected export earnings
therefrom would be Rs.1250 crores (ap-
proximately).

Premium Value of “Exim Scrips”

6033. DR. D. VENKATESWARA RAO:
Will the Minister of COMMERCE be pleased
1o state:

(a) whetherthe premium value on “Exim
Scrips” has fast deteriorated during the past
one year;

(b) if so, the month-wise details there of
during 1991-82; and

(c) the steps beingtaken by the Govern-
ment to protect the deteriorating premium
value of the “Exim Scrips™?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to {c). The premium
on Exim Scrip is determined by the market
forces. The Government has no contraiover
the premium.

Gold Smuggling

6034. SHRIBHAGEY GOBARDHAN:

SHRI ANAND RATNA
MAURYA:
SHRI ANBARASU ERA:

Wilithe Minister of FINANCE be pleased

to state:

(a) whether the Government have al-
lowed the import of gold,;

(b) it so, the details thereof and the
conditions laid down for such import;

(c) whether the import of gold is likely to
bring down its smuggling into the country;
and

(d) it so, the extent to which the smug-
gling is likely to be reduced?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): {a) and (b). As a
part of the 1992-93 Budget proposals, the
Government have announced a scheme to
allow Indian sand NRIs retuming to India
after stay abroad for six months or moie to
import 5 Kgs of gold per passenger as part
of baggage on payment of import duty at the
raie of Rs. 450 10gms,. payable in convert-
ible foreign exchange. Full details of the
scheme are contained in Import Trade Con-
trol Order No ,83/90-93 dated 29.02.92, the
Reserve Bank ofIndia Notification No. FERA.
11/92/RB dated 29.02.1992 and Notitication
No. 117/92 Customs dated 01.03.92.

(c)and(d). ltis expected that smuggling
of gold into the country would come down as
aresult of the Gold Imprt Scheme announced
by the Government. However, it is difficult to
quantity the extent to which smuggling is
likely to be reduced.
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Investment by Institutional Inves-
tors in High Priced Shares

6035. SHRI BHAGEY GOBARDHAN:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Reserve Bank of india
has directed some of the major institutional
investors to off-load a part of their holdings in
high priced shares; and

(b) if so, the names of the institutional
investors which have complied with the di-
rection?

THE MINSITER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) No, Sir.

(b) Does not arise in view of the reply to
(a) above.

Export of Leather Goods

6036. SHRI BHAGEY GOBARDHAN:
Will the Minster of COMMERCE be pleased
to state:

(a) the India’s share of leather goods
exports in the international market;
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(b) the value of leather goods exported
during 1991-92;

(c) the projections for 1992-93 1993-94
and 1994-95; and

(d)the availability of indigenous finished
leather as against the estimated require-
ments in the coming years to boost exports?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) On the basis of latest
data available (upto 1998) on world trade.
India’s share of leather goods exports inthe
international market is around 3.5%.

(b) The value of leathergoods (including
footwear, footwear components and gar-
ments but excluding finished leather) ex-
ported during the period April, 1991 to
February, 1992, as estimated by Council for
Leather Exports, Madras is Rs. 2070.43
crores.

(c) The projections for leather goods
exports during the next three years as pro-
posed by the Council for Leather Exports
(CLE) Madras are as follow:

(Value in Rs. Crores)

1992-93

3300

1993-94

5300

1994-95

5600

(d) The estimated requirements and availability of finished leather in the coming years

are indicated below:-

(Figures in million sq.ft)

Requirement Availability
1991-92 1994-95 1991-92 1994-95
1445 1830 1375 1593

(Source: Export of the Working Group on Leather and Leather Goods Industries for the 8th

Five Year Plan).
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Coast Guar&s

6037. SHRIN. DENNIS: Will the Minis-
ter of DEFENCE be pleased to state:

(a) whether the Government have
prepared a plan to strengthen the Cost
Guards; and

(b) if so, the steps taken so fare in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) and (b). The Coast
Guard is being strengthened and modern-
izedin accordance with the Five Year Deve!-
opment Plans of the Cost Guard, subject to
the availability of funds.

Review of Imports and Exports
{Control) Act, 1947.

6038. SHRIMOSRESHWAR SAVE: Wil
the Minister of COMMERCE be pleased to
state:

(a) whetherthe Government propose to
review the imports and Exports (Control) Act
1947 and various orders made under it;

(b) if so, the details thereof: and the
reasons therefor; and

(c) the time by which these will be
amended?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). in the light of
new Trade Policy, it is proposed to repeal
Imports & Exports (Control) Act, 1947 and
enact a new legislation, namely, Foreign
Trade (Development and Regulation) Act,
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1992. Notice for introducing the Bills in the ‘
Lok Sabha has already been given

[Translation)

Licences for Opium Cultivation in
Rajasthan

6039. SHR! RAM NARAIN BERWA:
Will the Minister of FINANCE ba pleased to
state:

(a) number of new licences issued for
opiumcuiltivation in Rajasthan during the last
three years;

(b) whether U.S A and ~everal Euro-
pean countries are againsi the said policy in
regard tn producing more opium;

(c) whether the Government are mak-
ing efforts to bring down the production of
opium in view of the protest of these coun-
tries; and

(d) if so, the details of the action plan
thera?

THE MINSTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) 10 (d). No new
licence has been issued for opium poppy
cultivaticn in Rajasthan during the last three
years as the policy of the Government of
India is to allow the production of opium only
by the traditional poppy cultivators.

Export of Indian opium had been facing
stiff competition in the international market
from alternate cheaper opiate raw material,
namely concentrate of poppy straw, which
resulted in accumulation of stocks of opium
inIndia. To reduce existing stocks of opium
and to stop further accretion 1o i, India has
reduced licensed area under poppy cultiva-
tionprogressively overthe years from66,000
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hectaras in-1977-78 to about 14,211 hect-
aresin 1991-92. The question of any country
being against India for producing more opium,
therefore, does rot arise.

Tripartite Meeting on Textiie Policy

6040. SHRI RAMESHWAR PATIDAR:
Will the Minster of TEXTILES be pleasedto
state:

(a) whetherthe Governrnent propose to
hold tripartite meeting before making changes
in the new textile policy;

(b) if so, when; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Si.

(b) Does not aricse.

(c)The Ministry of Textiles have aiready
held consultations with State Governments,
Organisations representing various sectors
in the Ministry ar:d concerned Ministries like
Labour etc,, in the Governiment of India to
take care cf the inteiest of ali sectors. Abid
Hussain Commitee aiso had representa-
tives of concerned Sectors. The Govem-
ment therefore, feels that necessary consul-
tations have taken place tc 1ake a view.

C.B.l. Rald at Customs Office, Bombay
Alrport

6041. SHRI MADAN LAL KHURANA:
Will the Minister of FINANCE be pieased to
state:

(a) whether the Central Bureau of In-
vestigationraided Customs Office atBombay
airport on January 31 this year;

(b) if so, the details of the irregularities
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that have come to the notice as aresult ofthe
raid; and

{c) the action taken/proposed to be
taken against the officials found guilty?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No raid was
conducted by CBI on 31.1.92 on the Cus-
toms Office located at Bombay Airport, as
such.. However, the CBI searched brief-
cases of sorme Customs Officers and some
lockar rooims etc. lucated at the Airport.

(b) Nothing incriminating was found in
43lockers. From 29 lockers, one almirah and
one briet-case Rs. 40,300, US $ 37, 188
bottles of foreign liquor, cigarettes, waiches,
electronics goods, eic., were recovered.

{c) The CBlhas registered 3 cases, one
against a Superintendent of Customs and
two against Air Customs Officers. The Su-
perintendent from whose brief-case Rs.
7,000/- and liquor bottles were found has
been suspended.

[English}
Four Laning of National Highways
6042. SHRIMATIVASUNDHARARAJE:
Willthe Minister of SURFACE TRANSPORT .
be pleased to state:
(a) whather‘the Govemmentproposeto
take up the fourlaning work of some National

Highways with Japanese assistance during
the Eighth Pian.

(b) if so, the details thereof; and

(c) the details of the National Highways
identified for this purpose?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
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(SHRI JAGDISH TYTLER): (a) to (c). Yes,
Sir. A loan agreement has been signed in
January, 1992, with the Overseas Economic
Cooperation Fund (OECF) of Japan for the
Project of four-laning of Mathura-Agra Sec-
tion of National Highway No. 2 from Km.
147.33 to 199.66 Km. in Uttar Pradesh. As
perloan agreement, O.E.C.F. would lend an
amount not exceeding 4855 million Japa-
nese Yen as principal for the implementation
of the Project.

Losses Suffered by Coffee Board

6043. SHRIDATTATRAYA BANDARU:
Will the Minister of COMMERCE be pleased
to state:

(a) the amount of losses suffered by the
Coffee Board during each of the last three
years;

(b) the reasons therefor; and

(c) the action taken or proposed to be
taken by the Government to check these
losses?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The Coffee Board has
not suffered any loss during the last three
years.

(b) and (c). Does not arise
Curing of Raw Coffee Seeds
6044. SHRIDATTATRAYABANDARU:
Will the Minister of COMMERCE be pleased

1o state:

Ay
(a) whether the Coffee Board has given
contracts for curing of raw coffee seeds;

(b) if so, the terms and conditions of
such contracts;
\

(c} whether this practice is beneficial to
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the coffee growers;
(d)if so, how andthe details thereof; and

(e) if not, reasons for odntinuing the
practice of giving the curing contracts by the
Coffee Board?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). The Coffee
Board has been giving contracts every year
for curing of raw coffee seeds. The main
provision of the pool Agency Agreement
inter-alia include:-

(i). Functions required to be discharged
by the curers such as the receipt, storage,
curing etc. of the coffee delivered to them.

(i) Making payments to the growers or
other persons from out of junds provided by
the Board and in accordance with the in-
structions issued in this regard.

(iii) To render out of funds in respect of
all coffees milled within a reasonable period.

(iv) To maintain all regisiers, books
records as may be required.

(v) To deliver stocks to such parties as
may be directed by the duly authorised
officer.

(vi) To receive remuneration in consid-
eration of the services rendered by them, as
fixed by the Coffee Board.

(c) and (d). As more than 95% of coffee
growers are small coffee growers thiey
cannot put up curing works to cure their
coffees since it requires huge capital invest-
ment on machinery, Godowns, drying yards
efc. As such this practice is beneficial to
coffee growers. Further, the growers soon
after delivering their produce to the cunao
works get nearly 60 - 70% of the value of ih: -

produce.
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(e) Does not arise.

Credit/Deposit Ratio of State Bank of
Indore

6045. SHRIDATTATRAYA BANDARU:
Will the Minister of FINANCE be pleased to
state:

(a) the credit deposit ratio of the State
Bank of Indore in each State as on Decem-
ber 31, 1991.

(b) amount of overdues of the advances
made by the Bank to the farmers and indus-
trial units in each state; and

(c) the number of units financed in the

various States which are now sick and the
amount of locked up capital therein?

THE MINISTER OF STATE IN THE
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Name of State C:D Ratio
(%)
Tamil Nadu 67.89
Kamataka 272.30
West Bengal 203.35
Rajasthan 37.77
Delhi 59.74
Gujarat 75.93
Andhra Pradesh 226.89

(b) and (c). The State-wise overdues
position in respect of agricultural advances
extended by State Bank of Indore as at the
end of June 1991 (latest available) was as
under:

MINISTRY OF FINANCE (SHR! DALBIR Name of the State Amount of
SINGH): (a) The Credit: Deposit Ratio of the Overdues
State Bank of Indore in each State, whereits
branches are functioning, as at the end of Madhya Pradesh 4057.78
last Friday of December 1991, was as under:
Gujarat 1.64
Name of State C:D Ratio
(%) Maharashtra 4.08
Madhya Pradesh 65.76 Andhra Pradesh 5.98
Maharashtra 117.64 The number of units financed in the
various states by the bank which are now
Uttar Pradesh 53.67 sick and the amount of locked up funds in
them as on 30.9.1991 are given below:
(Rs. in Lakhs)
Name of State No. of Units Amount outstanding as
on 30.9.1991
Madhya Pradesh 7681 7276
Maharashtra 62 528
" Gujarat 61 214
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Name of State No. of Units Amount outstanding as
_ on 30.9.1991
Kamataka 1 17
Rajasthan 8 13
Uttar Pradesh 22 15
Delhi 11 19
West Bengal 23 824
Tamil Nadu 47 6
[Translation) 19th August, 1985 and even the Pre-ban

Export of Human skeletons and Hair

6046. SHRI DAU DAYAL JOSHL: Will
the Minister of COMMERCE be pleased to
state:

(a) whether any case of illegal export of
human skeletons and hair have been de-
tected by the Govemment during the last
three years;

(b) if so, the details thereof;

(c) the action taken by the Government
. in this regard; and

(d) the details of the policy laid down in
this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Export of human hair

, isallowedfreely. Noinstance of illegal export
of human skeletons has come to the notice
of the Government.

(b) and (c). Do not arise.

(d) There has been a totalban on export
of human skeletons and parts thereof w.e.f.

export commitments are not allowed to be
honoured under any circumstances.

Export of human hair is allowed on
decontrolled basis.

Pension to Ex-servicemen

6047. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of DEFENCE be

pleased to state:

(a) the number of ex-servicemen of
various categories to be benefited from the
recently announced scheme regarding pen-
sions to ex-servicemen; and

(b) the extra annual expenditure to be
bome by the Govemment as aresult thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHirii S.
KRISHNA KUMAR): (a) and (b). The Scheme
will benefit over 6 lakhs ex-Servicemen who
retired before 1.1.86. About 7500 Sepoys
who had retired on or bafter 1.1.86 with
qualifying service of 1510 17 years will also
be benefited. The additional annual expen-
diture on this Scheme is estimated at Rs. 120
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crores, at current rates of Deamess Relief.

Transhipment Terminal at
Vallarpadam

6048. PROF. K.V. THOMAS: Wil the
Minister of SURFAACE TRANSPORT be
pleased to state:

(a) whetherthe Government have given
approvalto the projec! of Transhipment Ter-
minal at Vallarpadam; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). The
Government have decided to have the said
Container Transhipment Terminal set-up
through private capital investment. Accord-
ingly, advertisements have been released in
the news-papers inviting parties in Indian or
abroad to indicate their interests in setting-
up of the terminal either on an exclusive
basis with all costs being met by them or as
a joint venture with the Cochin Port Trust.

Exchange Rates in Banks
h J
6049. PROF. K.V. THOMAS: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government are aware
that different banks quote different exchange
rate for dollar and the exporters getting credit
from bank have to do all their transactions
including the foreign exchange transactions
through the same bank.

(b} if so, the reasons therefor;

(c) whetherthe Government propose to
allowthe exportersto have foreign exchange
transactions through any bank and instruct
the bank to remit the amount to the bank
which has advanced the loan; and
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(d) if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
RAMESHWAR THAKUR): (a) and (b). Yes,
Sir. Under the Liberalised Exchange Rate
Management System (LESRMS) banks are
free to quote different rates for dollar based
onon-going marketrates. ltis notnecessary
for an exporter to have all the transactions
including the foreign exchange transactions
through the same bank. However, it is
desirable that the exporter should do the
foreign exchange transactions withthe same
bank which has granted credit so as to avoid
the problem of certification f documents
relating to export realisation.

(c) and {d). Does not arise.

" Grievance Procedure Machinery in
Banks

6050. SHRI ANBARASU ERA: Wili the
Minister of FINANCE be pleased to state:

(a) whetherthere is any Grievance Pro-
cedure Machinery for the employees in the
nationalised banks including State Bank of
India as per Govemment guidelines;

(b) if so, the details thereof, bankwise;
and

(c) if not, the steps taken by the
Govermemntio ensurethat allthe nationalised
banks have such a machinery as per the
prescribed guidelines?

THE MINSTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). A two-fold institutional
framework for resolving grievances/disputes
between the workers andthe managemerit’s
in the banking industry in the existence and
is as follws:
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1. Bipartite forum at the industry ievel
represented by the IBA for the
managements andthe union/asso-
ciations of workers/officers; and

2. Statutory provisions under the
labour laws.

Thiough periodic negotiations, salary
structures and service conditions of bank
employees are negotiated and cuiminate
intoindustry levelbipartite settlements. Under
the Industrial Disputes Act, an employee can
approach the concerned labour commis-
sioner and the designated authority tries to
resolve the industrial dispute. If settlement
is not possible, the Labour Ministry could
refer the matter to an industrial tribunal
whose verdict is binding and can only be
challanged in a High Court.

(c) Does not arise.
Revival of Mills in Mumbai

6051. SHRIRAMNAIK: Willthe Minister
of FINANCE be pleased to state:

(a) whether the Industrial Development
Bank of India (IDBI) has received proposais
for restarting the New Great Eastern Mills,
RaghuvanshiMilland Modern Millin Mumbai;

(b) it so the details thereof; and

{c) the steps taken by the IDBI to expe-
dite the process of restarting of these mills?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) and (c). Industria Development Bank
of India (IDBl) have reportedthat alithe three
Mills are under reference to the Board for
Industrial and Financial Reconstruction
(BIFR) and IDBI have taken all the neces-
sary steps as directed by BIFR and the
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Appellate Authority for Industrial and Finan-
cial Reconstruction (AAIFR). IDBI will actin
accordance with final orders when received
from thesa two agencias undcr the Sick
Industrial Companies (Special Provisiorns)
Act, 1985.

Winding up of Spices Trading
Corporation

6952. SHRI GURUDAS KAMAT: Will
the Minister of state COMMERCE b«: pioased
10 state:

(a) whethier the Govermment have de-
cided to wind up the Spices Trading Corpo-
ration Ltd.;

(b) if so, the reasans therefor;

(c)the number of employes likely to be
affected and the departments where these
employees are proposed to be adjusted;

(d) whether the Corporation has been
running into losses; and

(e) if not, the details of profit made
during the last iwc years?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a} No decision has been
taken by the Government.

(b) and {c). Do not arise.

(d) and (e). Details of proft/loss for the
last 3 years are given below:-

Year Rs. in lakhs
1989-30 (-)3.65
1990-91 (+) 15.08
1991-92 (-) 64.17

(Upto 29 the

February, 1992)

Note:(+) Profit
(-) Loss
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Central Assistance to Bihar

6053. SHRISYED SHAHABUDDIN: Will
the Ministerof FINANCE be pleasedto state:

(a) the total Central assistance sanc-
tioned inclusive of grants to Bihar during
1990-91 and 1991-92;

(b) whether the complaints regarding
improper utilisation of development funds
have been referred to the State Govem-
ment;

(c) whether the fullamount of loans and
grants which were sanctioned have been
released to the State Governemnt within the
financial year; and

(d) it not, the amount of loan and grant
actually released to the State Governemnt
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during each of the above financial years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) Total Cen-
tralassistance (comprising loans and grants)
allocated to Bihar is Rs. 1209.22 crores
during 1990-91 and Rs. 1567.39 crores dur-
ing 1991092.

(b) Yes, Sir, One complaint has been
referredto the State Governemnt. However,
anotherletter having areference of improper
utilisation of development funds in the State
but seeking allocation of some funds on
constituency basis, has not been referred to
the State Governemnt.

(c) and (d). The amounts of loans and
grants allocated and released during the
years 1890-91 and 1991-62 area as follows:-

(Rs. in crors)

1990-91 195.-92
Loans Grants Loans Gants
Allocation 803.21 406.01 1073.68 493.71
Released 948.83 418.93 798.57 476.38

The shortfallin 1991-92 was mainly due
to a fall in Small Savings collections in the
State.

Purchase of Newsprint

6954. SHRISYED SHAHABUDDIN: Will
the Minister of COMMERCE be pleased to
refer 1o the reply given to Starrecd Question
No. 261 on March 13, 1992, and state:

(a) the date of agreement for the pur-
chase of newsprint by the State Trading
Corporation from FINNPAP;

(v) t~e date of communication of the

opticntor the purchase of additional quantity
of newsprint by th STC from the FINNPAP;

(c) the date of advance by the STC to
FINNPAP suspending the order; and

(d) the exact legal provision in the pur-
chase agreement regardiry the cancellation
of orders already placed?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). The date of
agreement for the purchase of newsprint by
STC from FINNPAP and the date of commu-
nication of the option for the purchase-f
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additional quantity of newsprintare 16.10.91
and 30.12.91 respectively.

(c)STCinformedthe supplieron 13.1.92
not to go ahead with the production of news-
print, till such time as they hear trom STC.

{d) The purchase agreement provides
for cancellation of orders already placed in
the event of default, delay in shipment and
force majeure.

Setting up of Cotton Mills

6055. DR. LALBAHADUR RAWAL.: Will
the Minister of TEXTILES be pleased to
state:

(a) whether cotton mills are meeting the
requirements of handioom and powerloom
industries in the country;

(b) if noi, the reasons thérefor:

(c) whetherthe Government propose to
setup new cotton mills in the country particu-
larly in Aligarh during the Eighth Five Year
Plan; and

(d) if so, the details thereof, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir.

(b) Question does not arise in view of the
(a) above.

(c) No, Sir.

(d)Questiondoes not arise in view of the
(c) above.

Silk Weavers of Assam

6056. SHRI PROBIN DEKA: Will the
Minister of TEXTILES be pleased to state:
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(a) whetherthe UnionGovernment have
made any survey about the problems of Endi
and Muga (special type of silk available only
in Assam) weavers in Assam;

(b) if so, the details thereof; and

(c) the reaction of the Governemnt
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! ASHOK
GEHLOT): (a) There are serveral Plan and
Non-plan schemes under implementation
for the benefit of handloom wavers of the
country including muga & eri weavers of
Assam. However, no specific survey has
been conducted for these weavers
sepatetaly.

(b) and (c). Does not arise.
Export of Assam Tea

6057. SHRI PROBIN DEKA: Will the
Minister of COMMERCE be pleasedtostate:

(a) the quantity and value of Assamtea
exported out of the totai export of tea during
1991-92;

(b)whetherthe export of Assamtea has
declined; and

(c) if so, steps taken or proposed to be
taken to boost the export of Assam tea?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c).The total quan-
tity of tea exported from the country in the
year 1991-92 (April to January) is 186.37
m.lg worth Rs.1014.30 crores as against
181.79 m.kg worth Rs.984.96 crores ins the
comresponding period of the previous year
1991 is estimated to be 741.72 m. kg. out of
which 387.87 m. kg. is the share of Assam.
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The quantum of exports of Assam tea how-
ever would be difficult to determine as in
most cases tea goes out in blended form,

Modernisation of Tea Auction
Centre, Guwahati

6058. SHRI PROBIN DEKA : Will the
Minister of COMMERCE be pleasedtostate:

(a) the quantity of tea marketed through
TeaAuction Centre atGuwahatiduring 1991-
92;

(b) the quantity of tea marketed through
otheragencies outside the Assamduringthe
above period;

(c) whether there is any scheme to
modernise the Tea Auction Centre at
Guwabhati to attract more business; and

(d) if so, the details th 2reof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The total quantity of
tea marketed through Tea Auction Centre at
Guwabhatiduring April, 91 to February, '92 is
estimated at 135.95 Million kgs.

(b) The quantity of total tea marketed
through other agencies outside Assam dur-
ing the period from April, 1991 to February,
1992 is estimated at 335.83 million kgs.

(c)and (d). No scheme of modemisation
of Tea Auction Centre at Guwahati has been
received either from Guwahati Tea Auction
Committee or any Tea association.

Grants-in-Aid to Institutions to Pro-
mote Studies and Research is Law

6059. SHRIMATI DIL KUMARI
BHANDARI: Will the Minister of LAW, JUS-
TICE ANDCOMPANY AFFAIRS be pleased
to state:
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(a) whether to promote studies and
research in law, some institutions are being
provided grants/in aid by the Department of
Legal Affairs;

(b) if so, the names of such institutions
and the criteria fro the same;

(c) whetherthe Government proposeto .
relax the existing criteria to cover more
institutions in future, and

(d) if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) The Indian Law Institute, the Insti-
tute of Constitutional and Parliamentary Stud-
ies and the International Law Association
(Regional Branch-India) are receiving regu-
larannualgrants-in-aid fromthe Department
of Legal Affair. The criterial for the sanction-
ing of grants-in-aid by Government Depart-
ments, as laid down in the General Financial
Rules, 1963, are also applicable to these
institutions.

(c) and (d). The existing criterial do not
limit the number of institutions to which
grants-in-aid could be given by the Govern-
ment. Every request is considered on mer-
its.

Recommendations of National Trans-

port Policy Committee.

6060. SHRIMATIVASUNDHARA RAJE:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the details of the recommendations
made by National Transport Policy Commit-
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tee for declaration of National Highways in
various States; and

(b) the steps taken to implement those
recommendations?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
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is attached.

(b) Eleven routes aggregating to 3,595
Kms have been included in the National
Highway grid out of the thirty-seven routes
recommended by the National Transport
Policy Committee. The remaining routes
could be considered for inclusion in the N.H.
gridinthe 8th Five Year Plan and in succeed-
ing plans depending on the availability of

(SHRIJAGDISH TYTLER): (a) A statement funds for the purpose.
STATEMENT
Sl. No. Region and Route Route length (Km)
1 2 3
Northern Region
1. Pilibhist Hardwar-Paonta-Nahan-Ambala 475
2. Pathankot-Mandi 220
3. Ambala-Laithal-Hissar-Biramsar 410
4. Chandigarh-Bhatinda 225
S. Palwal-Rewari-Hissar 251
Central Region
6. Ghaziabad-Meerut-Hardwar 190
7. Gwalior-Jhansi-Khajuraho-Rewa 460
8. Nagpur-Obaidullagan;j (to Bhopal 350
9. Jabalpur-Shahdol-Ambikapur-Gumila 520
10. Gorakhpur-Nautanwa 84
11. Raipur-Varanasi 620
Eastern Region
12. Lateral road (Bareilly-Amingaon)
including Darbhanga-Forbesgan; lik 1050
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Sl No. ﬁegion and Route Route length (Kin)
1 2 3
13. Ghazipur-Ballia-Chhapra-Hajipur 210
14. Kharagpur-Balasore 125
15. Berhampur-Raipur 550
16. Mokameh-Farakka 310
17. Asansol-Kharagpur 180
18. Arrah»Bux:;\r 80
19. Patna-Muzaffarpur-Sonbarsa 160
20. Kora-Katihar-Harischandarpur-Farakka 95
North Eastern Region
21. Imphal-Silchar-Badarpur 300
22. Silchar-Aizawal-Lunglei 400
23. Link to ltanagar 25
24. North Trunk Road (gauhati-Passighat-Tezu-
Saikhoaghat) 625
25. Paikan-Tura-Dalu 150
Westemn Region
26. Ajmer-Bikaner 290
27. Kolhapur-Ratnagiri 130
28. Beawar-Sirohi-Radhanpur (to Kandla) 450
29. Boroda (Vadodra-Dhulie-Sholapur 760
30. Ahmedabad-Indore-Dewas-bhopal 510
31. Jaipur-Kota-Biaora (to Bhopal) 450
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Sl No. Region and Route Route length (Km)

1 2 3
Southern Region

32. Cochin-Madurai 280

33. Karwar-Hubli-Gooty-Nellore 790

34, Karwar-Mysore-Calicut (Kozhikode) 360

35. Rajahmundary-~Jagadalpur 460

36. Nizambad-Jagadalpur 460

37. Vijayawada-Machilipatnam, 70
Total: 12955 Km

Jute Mills in NE Region

6061. SHRI UDDHAB BARMAN: Will
the Minister of TEXTILES be pleased to
state:

(a) the number of jute mills in the North-
Eastern region and the number of workers
employed therein, State-wise;

(b) whether the raw materials locally
available are sufficient to run these units;

(c) whether all these units are facing
crisis;
(d) if so, the reasons therefor?

(e) whether there is any plan to set up
new jute mill in that region; and

(f) if so, the details thereof, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Two jute mills are located in
the North Eastern region of our country. The
milllocated in Tripura employs 1734 workers

andthe milllocatedin Assam employes 4850
workers.

(b) Yes, Sir.

(o) and (d). The problems faced these
mills include shrinkage in market due to
competition from lower priced synthetic sub-
stitutes, low productivity, wide fluctuations in
prices, lack of adequate and timely
modernisation etc.

(e) and (f). According to the new Indus-
trial Policy, no license is required to set up
jute mills in any part of the country including
the North Easter region.

Construction of Bridge on Teesta
River

6962. SHRIMATI DIL KUMARI
BHANDARI: Wil the Minister of DEFENCE
be pleased to state:

(a) whether the construction work of a
bridge over Teesta river on National High-
way No. 31-A in Sikkim has been consider-
ably delayed; and
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(b) if so, details of the steps the Govem-
ment propose 1o take for early construction
and completion of the said bridge?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) and {b). Yes, Sir.
The delay was due to unexpected ground
conditions necessitating a major change in
design. An altemative propasal has since
been approved. The works have now com-
menced and the bridge is expected 1o be
completed by December, 1994.

Collection of Toll Tax on National
Highways in Kerala

6063. PROF. SAVITHRI
LAKSHMANAN: Will the Minister of SUR-
FACE TRANSPORT be pleased to state:

(a) the details of the bridge under con-
struction on National Highway Nos. 47 and
17 which pass through Kerala;

(b) the details of the proposals for the
construction of bridges onthese Highways in
future; and

{c) the total amount of toli tax collection
on the bridge at Kottappuram on National
Highway 17 and on the bridges at Cherthala
bye-pass ¢n National Highways 47 during
the last years?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) There is no
bridge underconstructionon NH47 in Kerala.
There are two bridges under construction on
NH 17 in Kerala, namely Cherupalam bridge
costing Rs. 19.92 lakhs and Rail over bridge
including viaducts and approaches near
Kuttipuram for which Road Authority’s share
is Rs. 127.91 lakhs.
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(b) The details of proposals of the con-
struction of bridges on these Highways in
future are not known at this stage as Eighth
Plan outlay for National Highways is yetto be
finalised.

(c) A sum of Rs. 23.16 lakhs has been
collected as toll tax on Kottapurambridge on
Nh 17 during 1990-91. There is no bridge on
Cherthala bypass on Nh 47.

IDBI-Assisted Companies

6064. SHRI R. SURENDER REDDY:
Will the Minster of FINANCE be pleased to
state:

(a) whether Industrialdevelopment Bank
of india study on overall performance of
assisted companies shows declaration in
the growth rate of sales, output and profit-
ability in 1991 compared with last year de-
spite a favorable investment plan aid;

(b) if so, whether the Government have
examined the study report of the Industrial
Development Bank of India in this regard;

(c)if so,the main factors responsible for
this;

(d) the steps being considered by the
Government to meet the situation and
whether any concrete proposals in this re-
gard have been made during the annual plan
of 1892-93; and

(e)if so, the details thereof andif not, the

.- reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (e). With a view to providing
an indication of the performances of the
corporate sector as a whole, IDBI has been
analysing the financial performance of as-
sisted companies in the private corporate
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sector in an yearly basis as part of an on-
goingexercise. Thelatest study inthis series
titled ‘Financial performance of IDBI As-
sisted Companies in the Private Corporate
Sector 1990-91" analyses on a 3 year trend
basis, covering the period 1988-89 to 1930-
91, the working of a simple of 401 1DBI
assisted companies based on their financial
results, Though the Study reveals an all
round improvement in the performance reg-
istered by the sample companies during
1990-91, it also indicates deceleration in the
growth rate of sales, output and profitability
ratios as compared to the performance in
1988-90.

On an analysis of the study it is felt that
deceleration in the rate of growth of sales,
gross profit, operating profit and profit after
tax is not unexpected because due 1o in-
crease in the size of the base and difficutties
in increasing the market shares, rates of
growth cannot be maintained. Further the
exceptionally high growth rates in gross
profits, operating profits, profits attertax are
indicative of an excellent selection criteria of
IDBI and do not indicate any worsening of
performance.

In fact the study reveals that the finan-
cial ratios maintained by the sampled com-
panies are good and are thus indicative of
the sound health of these companies as
would be observed from the following data:

(i) The number of companies with
negative rate of return has gone
down from 27 in 1988-89 to 16 in
1989-90 and 11 in 1990-91.

(i) The number of companies earning
more than 20% rate of return has
increased from 111 in 1988 to 145
in 1989-90 and 150 in 1990-91.

(iii) The rate of growth gross capital
employed and gross fixed assets
hasincreased. This demonstrates
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great confidence of the companies
in their future prospects and re-
vealsthatfuture growth is expected.

In the light of the above facts there
does not appearto be a needforthe Govern-
menttotake any specific steps in this regard.
The far-reaching structural changes encom-
passing industrial and trade polices initiated
by the Government are expected to activate
industrial growth.

Projects Funded by ADB

6065. SHRI R. SURENDER REDDY:
Will the Minister of FINANCE be pleased to
state:

(a) whether Indian Industry is witness-
ing a steady decline in begging projects
funded by the Asian Development Bank
(ADB);

(b) if so, the reasons therefor; and

(c) the remed.al steps being taken by
the Governent in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (c). The
award of contracts under International Com-
petitive Bidding procedure followed by Asian
Development Bank varies on the basis ofthe
type and number of tenders flouted which
are suitable for Indian bidders, and the qual-
ity and competitiveness of the bids submit-
ted. Government of India requests ADB to
regularly conduct Business Opportunity
Seminars, in orderto educate Indian bidders
regarding the procurement procedurcs of
the Asian Development Bank.

As per the information furnished by the
ADB during the latest ADB Business Oppor-
tunities Seminarheldin New Delhion 26.2.92,
the cumulative amount of contracts awarded
to Indian bidders under ADB funded projects



343 Written Answers

during the last 5 years amounts to US $ 587
million.
Rates of Indian Goods in European
Markets

60686. SHRI GANGADHARA
SANIPALLLI: Willthe Ministerof COMMERCE
be pleased to state:

(a) whether the rates of Indian goods in
UK and other European markets have in-
creased; and

(b) if so, the steps proposed to be taken
by the Government to increase turther the
rates of the goods proposed to be exported
to these countries?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). The unitvalue
realisation on exports of Indian gaods have
varied in different sectors. Higher unit value
realisation is possible through adoption by
industry of new technology, designs and
management inputs which Government poli-
cies aim to facilitate.

Effects of Black Money

6067. SHRI GANGADHARA
SANIPALLI: Willthe Minister of FINANCE be
pleased to state:

(a) the overall impact of the balck
money on the fiscal structure of the country;
and

(b) whetherthe currently policy ofincen-
tives ofthe Government is of effective tocurb
the black money circulation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b). Gen-
eration of black money distorts the fiscal
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structure and production pattern of the
economy. It makes it more difficult to plan
resource allocations to various sectors.
Further, it contributes significantly to con-
sumption and inflationary pressures in the
economy. To curb the generation of black
money, Government are taking various
measures including administrative, legaland
fiscal etc. from time to time. In the Budgets
for 1991-92 and 1992-93, a number of mea-
sures aiming at controlling its generation
have been announced. These include:
Reduction in personal tax rates, tax deduc-
tion at source in respect or payment of
interest, winnings form horse races, lotter-
ies, widening of the tax base by inclusion of
persons engaged in retails trade, voluntary
deposits scheme, etc. The overaliimpact of
these measures will be felt over a period of
time and Government will bring about modi-
fications in the economic policies, wherever
necessary, to meet the emerging situations.

[ Translation)

Modernisation of TAFCO

6068. SHRI MRUTYUNJAYA NAYAK:
Will the Minster of FINANCE be pleased to
state:

(a) whether the Tannery and Footwear
Corporation of India (TAFCO) has submitted
to the Government a revised proposal for its
modernisation and renovation duly approved
bythe Industrial Development Bank of India.

(b) if so. the details thereof; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir.

(b) and (c). Do not arise.
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Export of Agricultural Products

6069. SHRI SOBHANAD-REESWARA
RAO VADDE:
SHRI PRAKASH V. PATIL:

Will the Minister of COMMERCE be
pleased to state:

(a) the various proposals with the Gov-
ernment for export of agricultural products
such as rice, wheat, cotton, tobacco etc., as
on February 1, 1992;

(b) whether the Government have
evolved a new policy on export front to
sustain increased agricultural exports; and

(c) if so the details thereof?

THE DEPUTY MINISTER IN THE MIN- -

ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) Govarnment has been
receiving suggestions from various garters
from time to time boosting agricultural ex-
ports. The include a stable policy frame-
work, conscious generation of surpluses for
export, establishing backward linkags, pro-
viding incentives and assistance of various
kinds to exporters, designing better packag-
ing improving quality control measures, sim-
plitying inspection and certification proce-
dures, improving infrastructure suppor. The
Government has been examining these sug-
gestisns and adopting these found feasible.
It is a continuous process.

(b) and (c). The Governmentintroduced
apackage of trade policy aimed at strength-
ening of export incentives, eliminating sub-
stantial volume of import licensing and opti-
mal import compression. The system of
advance licensing as aninstrument of export
promotion has also been strengthenned.
Govemnment have decided to allow estab-
lished exporters to open foreign currency
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accounts in approved banks and allow es-
tablished exporters to raise external credits,
pay for export related imports from such
accounts and credit export proceeds to such
accounts. Besides, Government have taken
other steps which include reducing controls
through licensing, simplification of proce-
dures forexport, activation of Board of Trade,
bilateral discussion with selected countries,
interaction with national organisations of trade
and industry etc.

Revenue from Tobacco Products

6070. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of FINANCE
be pleased to state:

(a) the revenue collected by the Union
Government by way of excise duty on ciga-
rettes, beedies and other tobacco products
during each of the last three years;

(b) the latest position of recovery of
union excise duty due from the cigarette

" manufacturers in the country; and

(c) the action taken for speedy recovery
of the outstanding amount?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
RAMESHWAR THAKUR): (a) Central Ex-
cuse duty on cigarettes, beedies and other
tobacco products realised by the Govemn-
mentduring the years 1988-89, 1989-90 and
1990-91 is Rs. 1845.75 crores, Rs. 2177.51
crores and Rs. 2342.60 crores respectively.

(b) An amount of Rs. 142.09 crores is
outstanding against the cigarette manufac-
tures.

(c) By and large, the recovery of the
amount has been stayed by cours and
quasi-judicial authorities. Instructions have
been issued to get the stay vacated for
speedy recovery of the outstanding arrears.
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Export of Spices

1
6071. SHRI GOPI NATH GAJAPATHI:
Willthe Minister of COMMERCE be pleased
to state:

(a) the countries which are importing
spices from India;

- (b) the amount of foreign exchange
eamed from export of spices during the last
three years, year-wise; and

(c) the steps taken to increase to pro-
duction of spices?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) In allabout 100 countries
import spices from India. The major coun-
tries among them are given in the Statement
attached.

(b) The amount of foreign exchange
eamed from export of spices during the last
3 years are given are given below:-

Year Value (Rs. cr.)
1989-89 274.81
1989-90 275.76

1990-91 238.67

(Source: DGCI &S, Calcutta/Ship-
ping Biils passed by Customs & Exporters
returns)

(c) For increasing the productin and
productivity of spices a Central Sector
" Schemeforintegrated development of spices
nas been implemented invarious states dur-
ing 1991-92 with an outiay of Rs. 5 crores.
Varnous measuresforincreasing the produc-
tion of spices include - (i) Productin and
distribution of improved high yielding plant-
ing material of pepper, clove and nutmeg; (ii)
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Productin of planting materialfoundation seed
of papper, ginger, turmeric, chillies and mi-
nor spices (jii) Distribution of input-kits for
pepper and minikits for minor spices, (iv)
Supply of plant protection sprayers, for pep-
per; (v) Rehabilitation of old peppergardens;
(vi) Laying out pepper demonstration plots;
(vii) Establishment of demonstration-cum-
progeny fardebs for spices in North Eastern
region including West Bengal; and (viii )
Training of farmers on farm processing of
spices.

STATEMENT

List of Major Countries Importing
Spices from India ’

1. Commonwealth of Independent
states (Erstwhile U.S.S.R)

2. US.A
3. Canada

4. Australia

5. Germany
6. France
7. UK.

8. Netherlands
9. ftaly
10.  Czechoslovakia
1. Romania
12. Yugoslavia
13. Poland

14. Bangladesh

15. Japan
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the total as on February 1, 1992; quantity of
16.  Korea rubber collected so far?
17. Malaysia THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
18. Singapore CHIDAMBARAM): (a) Yes, Sir.
19. Pakistan (b) As on February 1, 1992, STC was
having 23 depots. After 1st February, 1992,
20. Srilanka 3 more depots were opened at the following
placed.
21. Iran
Place Opened on
22. Iraq
Parinthalmanna 5292
23. Kuwait
Trichur 5292
24. Saudi Arabia
Kasargod 10.2.92

25. UAE.

26. Oman

27. Yemen

28.  Algeria

29. Egypt

30.  Morocco

31. Libya

32. Mauritius etc.

New Depot in Kerala for Collection of
Rubber

6072. SHRI V.S. VWAYARAGHAVAN:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether State Trading Corporation
has opened any new depot for collection of
RMA-4 and RMA-5variety of rubber in Kerala;
and

(b)ﬂso,thevenuedmonewdap'otand

. The quantity of rubber collected so far,
is as under:-

(Provisional)
RMA-4 8816 MT
RAMA-5 7169 MT
Total: 15985 MT
[ Translation}
Production of Opium

6073. SHRI DAU DAYAL JOSHI: Will

.. the Minister of FINANCE be pleasedto state:

(a) the average production of opiumper
hectare fixed by Central Narcotics Depart-
ment in Madhya Pradesh and Rajasthan;

(b) the number of farmers whose Ii-
censes were cancelled for not cultivatingthe
licensed area in these states during the last

three years;

(c) the area of land in which these
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farmers were not cullivating the opium; and

(d) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) The average
qualifying production of opium per hectare
fixed for issue of licences for poppy cultiva-
tion during 1991-92 in Madhya Pradesh and
Rajasthanwas 34 kgs. Condonation in short-
fall upto 500 gms.hectare in the opium
produced by a cultivator during the year
1990-91 was also allowed for determining
the eligibility of a cultivator for licence forthe
year 1991-92. -

(b) There was no case of cancellation of
licence of a cultivator on the ground that he
did voluntarily cultivate poppy crop in li-
censed area during last three years.

(c) and (d). Do not arise.
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Legal aid Assistance to Weaker
Sections, Scheduled Castes and
Scheduled Tribes in Madhya Pradesh

6074. KUMARI PUSHPA DEVI SINGH:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Scheduled Castes and
scheduled Tribes and weakers saction people
are being given legal aid;

(b) it so, the number of people who have
been given legal aid in Madhya Pradesh
during the each of lastthree years, category-
wise, and

(c)theditaits of the steps proposedtobe
taken by the Govemmentto assist the people

from far-flung areas?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) 42,220 people have been given legal
aid during past three years as per break-up
given below:-

Year Scheduled Advisasis General
1988-98 2652 1959 5267
1989-90 3420 2423 6263
1990-91 5160 3752 . 11284

Total 11232 8174 22814

(€) The State Legal Aid & Advice Boards
are being advised to set up more Legal Aid
Centres at the village level and organise
more Legal Aid Camps and Legal Literacy
Programme so as to facilitate access to
legal-aid to the people from far-flung areas.

Lok Adalats in Madhya Pradesh

6075. KUMARI PUSHPA DEVISINGH:

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state
the number of Lok Adalats held and cases
disposed of in Madhya Pradesh during the
last three years, district-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
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TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) 166 Lok Adalats
were organised in which 2,21,266 cases

- ware settied in Madhya Pradesh during the
last three ysars. A Statement giving the
break-up of the number of cases settied,
district-wise is attached.

STATEMENT

District-wise information with regard to Lok Adalats held and number of cases
disposed of during each of the financial years 1988-89, 1989-90 and 1990-91.

1988-89
S.No.  Name of District No. of Lok Cases settled
Adalats heid
1 Siwni 1 2195
2. Ujiain 5 1242
3. Balaghat 1 16546
a. Datia 1 762
5. Chhindwara 4 3395
6. Durg 2 16006
7. Jagdalpur 3 4882
8. Baitool 2 7394
9. Rajnandgaon 4 29816
10.  Raigarh 2 2475
11. Raipur 1 452
12. Hoshangabad 2 : 4957
13. Tkamgarh 2 2683
14. Shehdol 4 3115
15. Satna 1 1096
16. Indore 2 1417




355 Written Answers CHAITRA 14, 1914 (SAKA) Written Answers 356

S No. Nameof Dstncd No. of Lok Cases settied
Adalats heid
17. Guna 2 ‘ 1142
18. Dewas 3 1697
19. Bhind 1 710
. 20. Ratlam 1 1075
21. Rajgarh 3 2410
22 Raisen 4 3410
23, Vidisha 1 2123
24, Shivpuri 4 5014
25. Damoh 2 8406
Total 58 123428
1989-90
SI.No. Name of District No. of Lok Cases settled
Adalats held

1. Hoshangabad 1 1675
2 Dewas 1 326
3. Jhabuwa 2 - 289
4. Chhindwara 3 2471
5. Chhatarpur 2 5344
6 Sehore 1 19
7 Siwani 2 840
8 Rajnandgaon 4 4202
9. Vidisha 1 877
10. Jagdalpur 1 21

11. Durg 2 M 9840
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SI.No. Name of District No. of Lok Cases settled
Adalats held
12. Khandwa 1 ’ 725
13. Raipur 1 47
14. Indore 1 139
15. Shajapur 2 1506
16. Bhind 2 1888
17. Rajgarh 1 1020
18. Raigarh 3 2304
19. Betul 1 2505
20. Mandla 1 75
21. Damoh 2 1983
22. Ujjain 1 77
23. Satna 1 0
- 24, Ambikapur , 1 1500
25. Shehdol 1 940
26. Sagar 1 20
Total: 40 4 40791
1990-91
S. No.  Name of District No. of Lok Cases settled
Adalats :

1. Chhindwara 4 ‘ 2101
2. Damoh 6 A 39¢9
3. Durg 3 20277

4. Jagdalpur 4 1368
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S. No.  Name of District No. of Lok . Cases settled
Adalats
5. Balaghat 1 15
6. Bilaspur 1 47
7. Betul 2 1178
8. Mandla 2 444
9. Rajnandgaon 5 2489
10.  Raigarh 4 1886
1. Sagar 7 5205
12. Siwni 2 . 352
13. Hoshangabad 1 10
14. Chhatarpur 3 . 3720
15, Tikamgarh 3 2757
{ 6. Panna 1 2é2
17. Ujjain 2 502
18. Khargon 1 135
19. Jhabuwa 3 2092
20. Dewas 3 | 2866
21. Mandsaur ‘ 2 1233
22. Ratlam 1 ' 66
23. ‘ Raisun 1 818
24. Vidisha 1 1210
25. Shivpuri 2 1302
26. Sehore. 2 680
27. Bhopal 1 63

Total: 68 97047
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[Transiation)

Modernisation of Ordnance Factories

6076. SHRI MRUTYUNJAYA NAYAK:
Willthe Minister of DEFENCE be pleasedto
state:

(a) whetherthe Government proposeto
modernise the ordnance factories;

(b) if so, the details of the steps pro-
posed to be taken in this regard; and

(c) the total expenditure likely to be
incurred thereon?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b).
Modernisation programme of Ordnance
Factories is an on-going process and the
steps taken include replacement and re-
newal of old plant and machinery augmenta-
tion of capacities in critical areas and intro-
duction of ‘state-of-the-art’ technology in

" production.

(c) The total expenditure likely to be
incurredin 1991-92 onthis account including
projects and Works is Rs. 341.18 crore. A
provision has been made for Rs. 380 crores
in the 1992-93 budget estimates.

[English}
Decline in Tea Prices
6077. SHR! BIJOY KRISHNA
HANDIQUE: Willthe Minister of COMMERCE
be pleased of state:
(a) whether there has been a decline in
the price of tea in 1991 as compared to the

previous year in five auction centres;

(b) whether the fall was sharperin South
Indian Centres;
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(c) if so, the reasons therefor; and

(d) the steps proposed to be taken by
the Government to help the tea industry to
come out of this situation?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). Yes, Sir.

(c) The overall decline in prices of tea
during 1991 was a wprid wide phenomenon.
As against the 7% decline in the prices in
Indian auction centres, 18%, 28% and 9%
was registered in Colombo, Jakarta and
London respectively, Moreover the sharper
decline in the price of South Indian Teais no
account of its higher availability.

(d) Government have been in constant
touch with the new Republics { erstwhile
USSR, which was the largest importer of
Indian tea, to finalise purchase plan for tea
from India for 1992 so as to provide ad-
equate support for price line in Indian auc-
tions.

Decline in Tea Exports

6078. SHRI BIJOY KRISHNA
HANDIQUE:
SHRI HANNAN MOLLAH:
SHRI K. MURALEEDHARAN:
SHRIPHOOL CHAND VERMA:
SHRI LALIT ORAON:
SHRI GOVINDRAO NIKAM:

Will the Minister of COMMERCE be
pleased to state:

(a) the quantity of tea produced in the
country and exported in each of the quarters
during the last two years, till date, country-
wise;

(b) the amount of foreign exchange
eamed therefrom;
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(c)whetherthere has been a substantial
decline in the export of tea in recent months;

(d) if so, the reasons therefor; and

(e) the steps proposed to be taken by
the Government to increase tea production
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and to boost its export?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. -
CHIDAMBARAM): (a) The quantity of tea
produced in the country in each of the quar-
ters during the last two years is as follows:-

(Qty :M. Kgs.)
1990 1991

Ist Quarter 54.47 58.67
Il nd Quarter 200.91 204.63
Il rd Quarter 268.30 282.89
IV Quarter 190.98 195.52

714.66 741.71
* Estimated

Quarterwise break up of the countrywise
exports willbe collected and laid on the Table
of the House. i

(b) The amount of foreign exchange
from total export of tea during 1990-91 was
estimatedat Rs.1070.15crores. The amount
of foreign exchange from the total export of
teaintheten months, April ‘91 to January'92
isestimated at Rs. 1014.30 crores as against
Rs. 984.96 during the same period last
years.

(c) There has been no decline in the
exports during April-91 to January-92 as
comparedto the corresponding period of the
previous year.

(d) Does not arise.
(e) The Tea Board has been operating

various developmental schemes forincreas-
ing tea production. These schemes provide

for long-term loan, subsidy and grant-in-aid
for the purpose of new planting, replanting,
rejuvenation, creation of iriigation facilities,
procurement of processing machineries etc.
In order to encourage tea export, various
exportincentives are granted to exporters in
addition to promotional campaigns and
schemes undertaken by the Tea Board to
popularise Indian Tea abroad.

[Translation)
Underinvoicing of impcrts

6079. SHRI NITISH KUMAR: Will the
Minister of FINANCE be pleased to state:

(a) whether attention of the Govemn-
ment has been drawn to the news item
captioned “Underinvoicing of Imports onrise”
appearing in “Financial Express” dated De-
cember 11, 1991;

(b) if so, whether the Government have
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taken steps to check these irregularities;

(c) i so, the details thereof; and if not,
the reasons therefor;

(d) the frauds in import-invoicing no-
ticed by the Govemment during the current
year so far; and

(e) the action taken against the guilty
traders?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE "{(SHRI
RAMESHWAR THAKURY): (a) to (c). A criti-
cal scruitiny of the value of imported goods
by assessing officers is conducted at the
time of assessment. Besides, specialised
agencies such as Special Intelligence and
Investigation Branches and Special valua-
tion cells within the Customs House, the
Directorate of Revenue Intelligence and the
Enforcement Directorate collectintelligence/
information regarding under-invoicing and
investigate such cases.

(d) and (e). Information is being col-
lected and shall be laid on the Table of the
House.

Rise In Prices of Polyester Yarn

6080. SHRI NITISH KUMAR: Will the
Minister of TEXTILES be pleased to state:

(a) whether in last six months there was
a spurt in the prices of polyester yam;

(b) if so, the prices of polyester yam in
the beginning f financial year 1991-92 and
the prices prevailing in the month of Decem-
ber, 1991,

(c) whetherthe Govemnment have found
out the reasons for rise in prices of these
yam; and

(d) if so, the details thereof and the
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remedial steps taken by the Govemment in
this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir. ’

(b) to (d). Do not arise is view of (a)
above.

Production of Cotton

6081. SHRI NITISH KUMAR: Will the
Minister of TEXTILES be pleased to state:

(a) whether attention of the Govem-
ment has been drawn to the news item
captioned “Textile Exports may Nosedive:
Millowners® appearing in ‘Hindustan Times’
dt. January 16, 1992;

(b) if so, whetherthereis heavyfallinthe
production of cotton yam during the year
1991-92;

(c) the reasons for the decline in produc-
tion;

(d) the estimated production of cotton
yam during the current year;

(e) whether the production of cloth is
also likely to fall due to this reason;

(f) it so, the estimated production of
cloth after this fall?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT). (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

(d) Estimated production of cotton yarn

during the current year is 1490 million kgs. in
the year 1991-92.
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(e) No, Sir.

(f) Does not arise.

Realisation of Excise Duty in
Maharashtra

6082. SHRIVILASRAONAGNATHRAO
GUNDEWAR: Willthe Minister of FINANCE
be pleased to state:

(a) the amount of excise duty realised
during 1990-9'1 and 1991-92in Maharashtra;

(b) the targets fixed in this regard;
(c) the amount outstanding so far; and

(d) the steps taken by the Govemment
for its realisation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) As per depart-
mental records, the revenue realised from
excise duty (exclusive of cesses not admin-
istered by the Department of Revenue) from
the collectorates falling in Maharashtra dur-
ing 1990-91 and April, 1991-February, 1992
are estimated to be Rs. 7205.56 crores and
Rs.7106.11 crores respectively.

(b) State-wise targets are not fixed.

(c) and (d). In view of (b) above, do not
arise.
[English)

Smuggling of Polyster Yarn at Indo-Pak
border

6083. SHRIMATI VASUNDHARA
RAJE :
SHRIARJUNCHARAN SETHI:

Willthe Minister of FINANCE be pleased
to state:
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(a) whether the Government are aware
of the large scale smuggling of polyster yarn
across the Indo-Pak border;

(b) if so, the reasons therefor and the
details thereof during the last two years, till
date; and

() the steps taken to curb such activi-
ties?

THE MINSITER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Available in-
telligence and seizure reports do notindicate
large scale smuggling of polyesteryam across
the Indo-Pak border.

(b) The details of synthetic fibres and
yams, including polyester yam, seized across

Indo-Pak border are as under:

Year Value of synthetic
fibres & yarn seized

1990 Rs. 9 lakhs

1991 Rs. 23.66 lakhs

1992 Rs. 1,800/-

(upto February)

“Provisional

(c) Indo-Pak border continues 10 be
sensitive to smuggling. In order to combat
such smuggling, anti-smuggling drive has
been intensified and the Customs presence
has been intensified and the Customs pres-
ence has been reinforced recently by the
creation of two Sub-Collectorates exclusively
for anti-smuggling work with Headguarters
at Amritsar and Jodhpur in the Punjab and
Rajasthan sectors respectively. More than
60% of the border in the Punjab sector has
been fenced with barbed wire and charged
with high voltage electric current in order to
restrict any border crossing. During the night
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and odd hours, curfew is being imposed in
the border areas of Punjab with Pakistan
whenever felt necessary. Close co-ordina-
tion is also being maintained between all the
agencies concermed with the detection and
prevention of smuggling such Border Secu-
rity Force, Customs and Directorate of Rev-
enue Intelligence.

Tea Plantations in Dehradun .

6084. SHRI BHUWAN CHANDRA
KHANDURI!: Willthe Minister of COMMERCE
be pleased to state:

(a) whether the Government are aware
that the production of tea in Dehradun has
adversely been affected due to various fac-
tors;

(b) if so, the steps proposed to to be
taken by the Government to preserve these
tea gardens;

(c) whether the Government are also

aware of the suitability of the ladder shaped
fields in Garhwal region for production and
development of tea plantation; and

(d) if so, the measures Government
have taken orpropose totake to promotetea
plantation in that region?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Accordingto a Techno-
Economic Survey’of the Doon Valley tea
industry undertaken by the Tea Board in
1989, the factors contributing to decline in
tea production in Dehradun include Conver-
sion of tea area into residential plots, lack of
interest for development by tea garden own-
ers, acquisition/requisition of land by various
authorities, fragmentation of holdings change
of weather conditions owing to massive de-
forestation and lack of irrigation facilities.
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(b) According to the surveys carried out
in the past the scope of extending tea
plantationsin Doon Valley is limited. Empha-
sis, is, however, being given for replantation
and rejuvenation of low yielding tea areas in
the existing tea estates. Tea Board has set
up a tea nursery in one of the working tea -
estates in Dehradun.

(c) No, Sir.
(d) Does not arise.
Crisis in Spinning Mills in Orissa

6085. SHRI GOPI NATH GAJAPATHI:
Willthe Minister of TEXTILES be pleased to
state:

(a) whether a number of the spinning
mills in Orissa are facing crises and some of
them are on the verge of closure;

(b) if so, the reasens therefor;

(c) the steps taken by the Government .
to make them viable; and

(d) the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir. :

(b) Does not arise.

(c) and (d). Government have taken a
number of measures to revive the mills such
as creation of a Nodal Agency/Board for
Industrial and Financial Reconstruction to
evolve and manage Rehabilitation package
for viable mills, setting up of Textile
Modernisation Fund to meet the
modernisation requirements of the textile
mills.
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Repair of-Jaipur-Jhalwar Section of
National Highway No.8

6086. SHRI RAM NARAIN BERWA:
Willthe Minister of SURFACE TRANSPORT

be pleased to state:

(a) whether Jaipur and Jhalwar section
of National Highway No.8 is in dilapidated
condition;

(b) if so, the amount spent on repair of
this highways during eaah of the last three
years; and

(c) the steps taken to keep the road
traffic wrothy?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) No, Sir.
(Jaipur~Jhalwar Section falis on NH. No.12
and not on NH 8.)

(b) and (c). An expenditure amounting
to Rs. 412.00 lakhs has been incurred on
maintenance & repairs of Jaipur-Jhalawar
Section of National Highway No. 12 during
the last three years. Maintenance and re-
pairs of National Highways is a continuous
process and all steps are taken to keep the
road a traffic worthy condition.

Writ Petitions

6087. SHRI RAM NARAIN BERWA,;
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COMPANY AFFAIRS be pleased to state:

(a) the number of writ petitions filed in
the Supreme Court of various High Court
under Articles 32, 226 and 227 of the Consti-
tution during the last three years;

(b) whether most of the citizensutilise
the aforesaid Articles instead of using the
facilities of Administrative and other agen-
cies which has resulted in the increase in
number of cases in the courts; and

(c) if so, whether the Government pro-
pose to amend the powers of these writ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER UF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) The available
information in respect of 14 High Courts is
furnishedinthe attached Statement. Similar
information in respect of Supreme Court and
the tour remaining High Courts is being
collected and will be laid on the table of the
House.

(b) No such information is available with
the Government. t may pertinently be pointec
outthat admission of writ petitions is amatter
for decision by the Superior Courts them-
selves who take into account all relevant
aspects such as whather the applicant has
availed of other available administrative rem-
edies, elc. ’

Will the Minister of LAW, JUSTICE AND (c) No, Sir.
STATEMENT '
Name f the High Court Total No. of writ petitions filed under
Article 226 & 227 of the Constitution
during the last 3 years (1989-1991)
Andhra Pradesh 53704
Bombay 56469
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»-

Name f the High Court Total No. of writ petitions filed under
Article 226 & 227 of the Constitution
during the last 3 years (1989-1991)

Calcutta - 52774

Delhi - 15259

Gauhati - 14187

Gujarat‘ - 27437

Himachal Pradesh - 2256

Karnataka - 79588

Kerala .- 36404

Orissa - 6850

Paina 36184

Punjab & Haryana High Court - 61185

Sikkim - 58

Madhya Pradeh - 25608

[English) country; .
Import of Rubber (d) if sc, to what use such rubber is put

6088. SHRI P. C. THOMAS: Will the
Minister of COMMERCE be pleasedtostate:

(a) the quantity and quality of rubbar
imported during each of the last three years;

(b) the steps taken to ensure that such
imported rubber is of the same quality asthe
natural rubber available in thie country;

(c) whetherthe imported rubberis not a
fit substitute of natural rubberavailable inthe

to;

(e) whetherthe Government proposeto
restrict such imports, and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The quantity andqual-
ity of rubber imported by STC during the last
three years was as under:
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Year RSS-3 SMR-20 Total
1988-89 32,771 18,592 51.363
1989-90 24,049 2,500 26,549
1990-91 25,699 6,000 31,699

STC has not imported any quanity of Rubber during the year 1991 -92

(b) The pre-shipment inspection for
quality and weighment is carried out by the
internationally reputed independent survey-
ors nominated by the STC to ensure the
quality. The imported rubber is of the same
quality as that available in the country.

(c) Imported rubber is a fit substitute for
natural rubber available in the country.

(d) Does not arise.

(e) and (f). No import of rubber was
allowed during 1991-92. Dedicisons for
import to meet domestic requirements will
have to be based ondemand-supply position
from year to year. There is no intention to
restrict imports for export production.

Recovery of Bank Dues from
Untraceable small Units

6089. SHRI JEEWAN SHARMA:
SHRI MOHAN RAWALE:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Economic Survey has
brought out that there are 1.25 lakh small
units which are non-existentand untraceable
and these units own Rs. 20 crores 1o the
banks;

(b) if so, the reasons therefor;

(c) whetherthe Government proposeto

trace these missing units to recoverthe bank
dues from them;

(d) if so, the details thereof; and

(e) the steps taken to ensure that such
situations do not arise in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Yes, Sir. This is based
on data as at the end of March, 1990 com-
pliedbythe Reserve Bank of India (RBI) from
half-yearly returns submitted by commercial
banks in respect of sick SSI and non-SSi
industrial units. The data also includes units
in the tiny and decentralised sectors as well
as those assisted under Special schemes
like the Scheme for providing Self Employ-
ment ot Educated Unemployed Youth
(SEEUY) and the Self Employment
Programme for Urban Poor (SETUP). There
are various reasons for the reporting of such
units which reflect the closure of business
operations or the non-tracsbility of individu-
als assisted under Special Schemes, among
other factors.

(c) and (d). No, Sir. However, banks
recover their dues from such non-traceable
nonexistent units or units which have no
tangible assets left by filing claims with the
Deposit Insurace and Credit Guarantee
Corporation (DICGC) in respect of units
covered under the DICGC Scheme.

(e) Proper credit appraisal, close moni-
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toring of the borrowal accounts, ensuring the
end-use of fund, checking stock statements,
scrutinising quarterly informatin systemstate-
ments, attending to pre and post sanction
inspection, and taking follow up action in
individual cases, are some of the steps
required to be taken by banks to minimise
exposuretosick units. Thereis alsothe need
togear up the organisational machinery in
the banks and evolving a system of taking
appropriate action when units show signs of
incipientsickness. Destailedguidelines have
beenissuedby RBltothe Banks covering alit
he above aspects. Banks have a system of
fixing accountability and in cases where itis
feltthat adequate precautions have notbeen
taken. Suitable esquires are initiated against
erring officials.

Loans Schemes by NABARD

6090. SHRI NANI BHATTACHARYA:
Will the Minister of FINANCE be pleased to
state:

(a) whether the National Bank for Agri-
culture and Rural Development (NABARD)
has a scheme for cooperative land develop-
ment banks to lend Rs. 750,0600/- to non-
farm section under certain conditions;

(b) whether the West Bengal, remains
outside the scope of the scheme;

(c) if so, the reasons therefor;

(d) whether NABARD has been con-
templating extension of the integrated scheme
for financing hon-farm activities by
writhdrawing some to the resurrections; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) National Bank for Agriculture
and Rural Development (NABARD) has re-
ported that it has a refinance scheme called
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‘Integrated Loan Scheme’ under which Co-
operative Land Development Banks can fi-
nance non-farm activities and draw refi-
nance upto Rs. 7,50,000/- on automatic
basis.

(b)and(c). The Interated Loand Scheme
is available to Land Development Banks
(LDBs) subject to certain eligibility condi-
tions. One such condition is that the LDB
should be classified as ‘A’ or ‘B’ in audit.
Since West Bengal LDB is not classified
under audit, the scheme has not been ex-
tended to it.

(d) and (e). The matter of relexing the
conditions will be finalised by NABARD in
consultations with National Cooperative Ag-
riculture & Rural Development Banks Fed-
eration.

[ Translation)
Turnover by MMTC

6091. SHRI H. D. DEVEGOWDA: Will
the Minister of COMMERCE be pleased to
state:

(a) the turnover of the Minerals and
Matals Corporation of india Ltd. during each
of the last three years;

(b) the total profit or loss during the
period;

(c) the tupes of Metails and Minerals
under each category and their quantity ex-
ported during the period;

(d) the countries to which export has
been made; and

(e) the terms and conditions for such
exporters?

THE MINISTER OF STATE OF THE'
MINISTRY OF COMMERCE (SHRI P.
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CHIDAMBARAM): (a) The tumover of Min-
erals and Metals Corporation of India Ltd.
(MMTC) during the last three years was as
follows:

(Rs. in Crores)

1988-89 3879.97
1989-90 5097.25
1990-91 5622.98

(b) MMTC'’s profit after tax during the
period was:

(Rs. in Crores)

1988-89 32.05

1989-90 41.94
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1990-91 77.28

(c) tem-wise details of minerals and
other products exported by MMTC during
the last three yeals are given in the state-
ment attached.

(d)The main countries to which exports
have been made are Japan. South Korea,
China, Malaysia, Pakistan, North Korea,
Hong kong Komania, Bilgium, France, Ger-
many, U.K., Switzerland, Holand, USA,
middle East, etc.

(e) Exports are undertaken by MMSTC
on FOB or C&F basis, depending upon
buyers ‘demand. Exports to Nepal/
Bangladesh are effected by rail/road/ship.
Export proceeds are generally realised in
hard currency excepting from countries hav-
ing Rupee Payment arrangement.
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Inland Container Depots (b) if so, the decision taken by the Union
Government thereon?

6092. SHRI M.V.V.S. MURTHY: Will
the Minister of COMMERCE be pleased to
state:

(a) whetherthe Government propose to
allow the Private Sector to set up Inland
Container depots if so, the details thereof;

(b) whether the Government have al-
lowed the container Freight Station to be set
up by the private sector; and

(c) if so, the details of the arrangements
made thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). Yes, Sir, The
Govemnment has decided 1o allow private
sector to participate in the setting up, man-
agement and operation of Inland Container
Depots (ICDS) and Container Freight Sta-
tions (CFSs) in India with a view to providing
adegree of efficiency, productivity and com-
petition in the operation of such ICDs/CFSs
and mobilising adequate resources for their
future development.

An Inter-Ministerial Committee under
the Ministry of Commerce has been set up
to provide single.-windown clearance to all
proposals for setting up of ICDs/CFSs)

[English]

Withdrawal of Interest on Coopera-
tive Bank Loans

6093. SHRI DHARMABHIKSHAM: Will
the Minister of FINANCE be pleasedto state:

(a) whether the Government of Andhra
Pradesh has suggested to the Union Gov-
ermment for the withdrawal to three percent
additional interest on Co-operative Bank
loans; and

THE MINISTER OF STATE OF IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The Government of Andhra
Pradesh has reported that they have not
approached the Union Govemment sug-
gesting the wirthdrawal of three percent
additional interest on cooperative loans.

(b) Does not arise, in view of (a) above.
Excise on Tourist Cars

6094. SHRI VIJAY NAVAL PATIL: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether to tourist cards carry an
excise duty at the rate of 31.5% against the
normal excise of 66% charged on passenger
cars;

(b) whether tourist permits are misused
to evade normal excise duty; and

(c) if so, the steps Government propose
to take to avoid misuse of tourist permits for
purchase of cars?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLERY): (a) Saloon cars
registered as taxis attract a concessional
rate of 30% Basic Excise Duty + 10% Special
Execise Duty of Basic Excise Duty under
Nuiification Nc 162/86 dated 1.3.86, subject
to the conditions specified in the said Notifi-
cation as against normal duty of 60% Basic
Excise Duty + 1-% Special Excise Duty of
Basic Excise Duty applicable to passenger
cars.

(b) Atewinstances of misuse of conces-
sions have come to the notice of Govern-
ment.
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(c) Directorate General of Anti-Evasion,
New Delhi have issued instructions to the
field formations to alert them about the al-
leged misuse of the concessions extended
for saloon cars used as taxis. The field
formations have also been advised to con-
duct a survey by contracting vehicle registra-
tion authorities so as to detect cases of
misuse of concessions.

Export of Iron Ore.

6095. DR. KARTIKESWAR PATRA:
SHRI RAJVEER SINGH:

Will the Minister of COMMERCE -be
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pleased to state:

(a) the amount and value of iron ore
exported during each of the last three years,
andthe targetfixedfor 1992, State-wise; and

(b) the steps proposed to be taken to
boost the export of iron ore?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The quantity and value
of iron ore exported during each of the last
three years and the target fixed for 1992-93
are as under:-

Qty. in lakh tonnes

Val. in Rs. crores.

Year Ouantity Value
1989-90 337.11 882.85
1990-91 319.73 1061.32
1991-92 272.20 1340.12
(April '91-Feb. '92)
1992-93 322.40 1562.30
(Target) '

(b) in order to render our exports com-
petitive, Government has extended benefit
under Section 80HHC of the income Tax Act
to processed minerals including processed/
beneficiated iron ore apart from the advan-
tage of Dollar-Rupee convertibility underthe
Liberalised Exchange Rate Management
Scheme on all exports including minerals
and ores.

[ Transiation)
Utilisation of Jute Sticks and Waste

6096. SHRISHRAVAN KUMARPATEL.:

Will the Minister of TEXTILES be pleased to
state:

(a) whether the India Jute Industries
Research Association, Calcutta, has con-
cluded that better utilisation of unused jute

. sticks and jute waste can be gainfully utilised

for manufacture of newsprint;

(b) it so, the whether the commercial
viability and related factors of this claim have
been or are being verified by the Govern-
ment; and
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(c) the further steps taken by the Union
Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir.

(b)and (¢} Jute sticks and jute waste is
already bewg used by some mills for the
manufacture of paper.

12.00 hrs.

‘RE. IMPOSITION OF PRESIDENT'S
RULE IN NAGALANDUNDER ARTICLE
356 OF THE CONSTITUTION

[English)

MR. SPEAKER: One after the other. |
ask Mr. George Fernandes.

[Translation)

SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. Speaker, Sir, | had given
you an Adjournment Motion Notice this morn-
ing. After giving the notice when | reached
the House lfound this supplementary listthat
hadbeen distributed by your oftice. It states:-

(English]

Shri S.B. Chavan to make a statement

' regarding President’s rule in Nagaland.

[ Translation)

"M, Speaker, sir, | do notknow whenthe
decision to impose president’s rule in
Nagaland had been taken on 27th March,
the Hon. Home Minister made a submission
in the House that the Governor has taken a
decision to dissolve the State Assembly and
allow the care taken Government to run the
administration and make preparations for
the polls. In his own words:

[English)

We cannot forget about this decision.
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[ Translation)

The Govemment opposed the action
taken by the State Govermnor and categori-
cally condemned it and sought a clarification
whether this could be done without Presi-
dential assent. In this way the Government
sought legal advice in the matter. But now
the situation has come to such a pass that
even though the House is in session, the
Governiment did not take it into confidence
ana aller the House was adjourned for the
day, itissued atelegramtothe Gevemor and
the Chief Secretary of the State. Tiwe text of
the telegram is as follows:-

[English)

“The President has today the 2nd
April, 1992 issued proclamation
under Article 356 of the Constitu-
tion in relation to the State of
Nagaland assuming for himself as
President of India (a) the functions
of the Government of Nagaland
and all powers vested or exercis-
able by the Governor; (b) declaring
all powers of the State Legislature
to be exercisable by or under the
authority of Parliament and; (c)
making other consequential provi-
sions.

The Proclamation and the Order are
being published in the Gazette of India Ex-
traordinary Part Il Section 3 sub-section (1)
dated the 2nd April, 1992 vide this Ministry's

_ Notification reproduced below™

[ Translation)

An Hon. Member: What was the time of
issue?

SHRI GEORGE FERNANDES: Time
has not been mentioned but after going
through the following paragrapt., it seems
how hastily it was done:-

(English]

" *This proclamation together with
the Order may also be republished
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in the State Gazette of today 2nd
April.Copies of the Proclamation
being posted separately”

[ Translation}

Thistelegramwas issued yesterday.Mr.
Speaker, Sir, | would like to know as to how
this decision had been taken. Article 356
deals with the Emergency Powers. We are
too much perturbed by this article because ul
our bitter experience in 1975. If you study
this article you will grant permission to my
adjournment Motion because it is neces-
sary, Article 356 state:-

[English)

“356 (1) If the President, on receipt
of a report from the Governor of a
state or ctherwise, is satisfied that
a situation has arisen in which the
Government of the State cannotbe
*carried on in accordance with the
provisions of this Constitution, the
President may by Proclamation...”

[ Translation)

There are three things in it to which |
have referred. | would like to know whether
the report from the Governor had been
received or was there any sucti report under
article 356 of the Constitution that-

[English]

“...the Government of the State
cannot be carried on in accordance with
the provisions of the Constitution...."

[ Translation)

Had the report been received | would
have agreedthat you havefullpowertodoso
or otherwise.

[English]

“If the President is satisfied that a
situation has arisen in which the
Government of the State cannot be
carried on in accordance with the

APRIL 3, 1992

President's rule in 332
Nagaland

provisions of the Constitution....”
[Translation]

Mr. Speaker, Sir, firstly, | would like to
seek clarification from the Government in
this respect, because the Hon. Home Minis-
ter had a submission in this regard on the
27th March.

[English]

SHRI A.CHARLES (Trivandrum):Sit a
few days back when | raised the matter, you
have given a ruling that the conduct of the
Governor of Nagaland cannot be discussed.
But if there is a discussion, we should be
allowed to participate. This will naturally
include the conduct of the Governor. we
want a discussion. Let us have a discussion
[Interruptions]

[ Transiation)

SHRIGEORGE FERNANDES:On27th
March, the Hon.Home Minister said here
that the Governor took these steps under
Anticle 174. If the Government had any
doubts about the powers of the Governor
under this article, it should have stated the
same in the House as to what had happened
there. What were the circumstances that
forced the Government to take this deci-
sion?

Mr. speaker, Sir, the Rajya Sabha elec-
tions were due for 24 th March. There were
two candidates, one of them was ex-Chief
Minister, Shri Vamujo be longingto the Naga
peoples Council and the other of the Con-
gress Party. The Minister of State of Exter-
nal Affairs, leaving aside his all other assign-
ments, had been camping there for 4 days
from 23rd to 26th instant....(Interruptions)

[English]

SHRI P.C. THOMAS:(Muvattupuzha):
Sir, | amon a point of order. During the Zero
Hour, he is making a long speech and that
also is regarding the conduct of the Gover-
nor. We oppose this. We should have all the
documents.
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SHRI RAMESH CHENNITHALA
(Kottayam): They want to politicise the issue
Others also should be aliowed to speak.

MR. SPEAKER: lamgoingto aliow you.
Shri Ramesh Chennithala, | will allow you to
speak. | am going to allow you to speak.

SHRI A. CHARLES: This should be
done under a substantive motion.

MR. SPEAKER: Let me decide under
what it should be done. You do not have to
tell me that thing. Shri Ramesh Chennithala,
if you want to speak | will allow you to speak.
But under what provision, let me decide.
(Interruptions)

MR. SPEAKER: Really, you can very
wellreply and you should reply instead of just
raising the point. Please take your seat.

SHRI P.C.THOMAS: He is making a
long speech.

[Translation]

SHRIGEORGE FERNANDES: He stays
there forfourdays. Despite all his manoeuvers
Shri Vamujo gets himself elected to Rajya
Sabha with the help of the votes of his party
people. There are 24 members in the ruling
party inthe House anc it is in majority there.
Still shri Vamujo got elected from there.He
took the oath of Office and secrecy today at
11.00 A..M. Then Mr. Speaker, Sir, starts the
whole process to dislodge the Government
by all means. The Chiet Minister convenes
his Cabinet meeting and moves a Resolu-
tion, which the Governor accepts inexercise
ofthe powers vestedinhimanddissolves the
State Assembly. Then a new process of
fresh elections sets in.Mr. Speaker, Sir, |
would like to question the basis on which
these things took place. All this took place
yesterday, you can gauge the intentions of
the Government in the matter. The decision
was taken yesterday and it was given a
retrospective effect from 27 March. Then
not a single word in this regard has been
reported in any of the national newspapers.
President’s Rule has been thrust upon
Nagaland. Even in significant speeches
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made by Ministers are publishedinthe news-
papers but such an important decision taken
by the Cabinet, assentedto by the President
and sent to Governor, with due gazette
notification,has not been reported in any of
the newspapers. The people were kept in
dark. Eventhe Hon. M.P.s were not informed
about the happening till today
morning...(Intgrruptions)

[English)

MR. SPEAKER: | must be fair to them.

" I have got the letter from the Home Ministry

earlyinthe morning bé&fore the House started.
(Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): When was this done?

(Interruptions)
[Transiation)

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands): How did
they come you know?(Interruptions)No
newspaper has published
it...(Interruptions)......

[English]

MR. SPEAKER: They asked for the
permission to inform the House. Not this
way. You can argue your case. Do not
quarrel please.

(Interruptions)

[Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, | would not refer to constitu-
tional propriety but | would like to point out a
few things very strongly. when a debate is
taking place on this by the Government and
Hon. Members of the Treasury Benches, |
would like to refer to the verdict of the
Supreme Court Pronounced by a bench of
five judges. The matter had beentaken upon
4 may 19791o review the decision of thethen
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[Sh. George Femandes}

Govermnor of Rajasthan,Shri Raghukul Tilak.
In this connection, | would like to read out the
verdict of the apex court.

(English]

It is no doubt that the Govemor is
appointed by the President which means n
effect and <uuslance, the Government of
India, and that is only a mode of appcint-
ment. It does not make the Governor an
employee or servant of the Government of
India.Every person appointed by the Presi-
dent is not necessarily an employee of the
Government of India. So also it is not
material that the Governor holds office
during the pleasure of the President. Itis a
constitutional provision for determination of
the term of office of the Governorand it does
not make the Government of India an em-
ployer of the Governor. His office is not
subordinate or subserviont to the Govern-
ment of India.He is not amenable to the
directions of the Government of India nor is
he accountable to them for the manner in
which he carried his functions and duties. He
isan independent, constitutional office which
is not subject to the control of the Govem-
ment of India. He is constitutionally a head
of the state in whom is vested the executive
powers of the state and without whose as-
sent, there can be no legislation in exercise
of the legislative powers of the State.

[Translation]

Mr. Speaker, Sir, this is the verdict given by
afive member bench of the Supreme Court
and even after that the Union Minister of
Home Affairs says thesethings inthis august
House. We cannot even imagine saying
such things. we have taken this verdict very
seriously and we are seeking legal advice in
this regard......(Interruptions)

[English]

MR. SPEAKER: | am sure, George
Femandesji, you have the greater interest at
your heart. You are putting your case very
cogently and forcefully. Supposing, some-
thing of this nature is done without informing
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the Government, what arethe consequences

of it? supposing the House is dissolved and

the Government of India is in dark about it.

[ Translation]
(Interruptions)

SHRI GEORGE FERNANDES: Mr
speaker, Sir, the decision was taken by the
State Government. I is a duly elected
Assembly. (Interruptions)

[English]

SHRI SOMNATH CHATTERJEE: We
canfindoutfromthe Governor.(Interruptions)
Itis avery importantquestion. (Interruptions)

MR. SPEAKER: | will allow you.

SHRI SOMNATH CHATTERJEE: dan-
gerous doctrine. are they
headmasters?(Interruptions)

MR. SPEAKER: If the House is dis-
solved and the Government of India is un-
aware of it, what is the consequence of it?

[Translation]

SHRI GEORGE FERNANDES: Mr.

Speaker,Sir, if anyone feels that the country’s
constitution needs to be amended, it's an
altogether different issue. (Interruptions) But
as per the existing constitutional powers of
the states as well as the Gubernatorial
office... (Interruptions) as per the autonomy
guaranteed to them upder the constitution,
this House or the Union Government has no
righttointerfere in this business. The central
Government is empowered to intervene in
the internal affairs of the state only underthe
provisions of Article 356 which is considered
to be an emergency provision.

[English)

Article 356 and that entire chapter deals
withthe emergency provisions of the Consti-
tution. If there is a break-down, and if the
President is convinced that a situation has
arisen in which the Government of the State
cannot be carried on in accordance with this
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Constitution, these provisions can be ap-
plied. But this constitution allows the State
Govemment to decide when it would like to
dissolve the Assembly and go for elections.
After all, what is the Chief Minister? The
Chief Minister in the state Government did
not try to perpetuate them. They did not
engagein any kind of agame. He proved his
majority. For four days, you tried day in and
day out, sitting '1ere, to see thatthe Govern-
ment is reduced to a minority by defeating
the candidates of the ruling party inthe Rajya
Sabha elections.

The Govemment proved its majority
and it got its man elected. It was running the
state. You had no report in your possession
which said that things were happening in
Nagaland which had destroyed this Consti-
tution or that the affairs of the State were not
being carried on in accordance with this
Constitutions. What had gone wrong? The
only argument that has been made by the
Home Minister was that there were matters
pending before the Supreme Cour.There
are many matters,many election petitions,
all kinds of Writs and what have you against
the Government, pending in the supreme
Court, High Courts and in other Courts.
Does that mean that till such petitions are
disposed off, you cannot dissaolve the
House?

[ Translation}

Mr. Speaker, Sir, supposing that many
cases are pending against many Hon. Mem-
bers in various Courts, does that mean that
tillthese cases are disposed offis House can
not be dissolved? If for some or the other
reason, the Prime Minister takes a decision
to dissolve the House and seek the mandate
of the people, can anyone stop him from
doing so? Does anyone has the right to
question his decision? Can the Supreme
Court or for that matter anyone else stop the
Prime Minister from carrying out his deci-
sion? If under the provisions of the Constitu-
tion, the Prime Minister enjoys’the power to
recommendthedissolution of the House and
go in for fresh elections, the Chief Minister of
the State too enjoys the same powers. The
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State Government too enjoy the same pow-
ers.

Mr. Speaker: Agreed.

~ SHR! GEORGE FERNANDES: In this
casa also, the State Chief Minister has exer-
cised these powers, to which he is entitled,but
itis not acceptable tothe centre. Mr. Speaker,
S e indian Institute of advanced studies
has truught out a book by shri J.R.Civaz of
the nurukshetra University, titled Politics of
President’s Rule in india.lt is an in-depth
study of the politics behind the impaosition of
president’s Rule in the country. | would like
to mention here the sum and substance of
this book. | would like to specifically mention
here, the conclusion that the auther has
arrived at, after this thorough study.

[English]

Whenever the Government of the Con-
gress Party or a Government supported by
it from outside or a Govarnment in which it
was a major partner failed or was about to
fall, the Assemblies, instead of being sus-
pended, were immediately dissolved.And he
further says that whenever a recommenda-
tion for dissolution under Article 174 (2) (b) -
and this is what has happened in Nagaland
- and under Article 336 was made by a non-
Congress outgoing Chief Minister or a non-
Congress Chief Minister, having a doubttul
majority, it was rejected in all cases, when
the Congress Party was keen on farming

Government.

[Translation]

So, this isthe politics of President's rule.
Such politics should not violate the Condi-
tional Principles estimated in the
Constitution. There fore Mr.Speaker, sir, |
request you do accept any notice for. The
adjournment Motion .

[English}

SHRI SOMNATH CHATTERJEE
(Bolpur): Mr. Speaker, Sir, | am obliged to
you. The other day, we were told that the
Vishwanath Pratap Singh Govemment was
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[Sh. Somnath Chatterjee]

busy in toppling the State Governments,
after it came to power. But we find that the
leopard can never change its spots; whether
itis Chidambaram or Chavan or RajivGandhi
or Rao. The same attitude is being followed
namely,they want to bring in every State
under their control. This is nothing but their
insatiable gre<o to hold on to power or to
acquire powwut by any means.

Sir, obviously, It seems that there has
been no report from the Governor. There-
fore, it is an action of an angry Executive at
the Centre. When the Governor, under the
Constitutional provisions is not under the
Centre -only the President is the Appainting
authority - therefore, this imposition of
President's rule, is it teaching a lesson to the
Governor? | would like to know about this
from the treasury benches. We have char-
tered a federal constitution where the pow-
ers of the Centre and the States are laid in
different parts of the Constitution. There is a
specific provision for dissolution of an As-
sembly by the Governor. Except under
emergency provision of article 356 the Presi-
dent of India cannot dissolve a Legislative
Assembly. Once the Governor is bound to
accept the Cabinet’s decision, approval and
recommendation of the Chief Minister, he
has exercised his power.

Now what is being said? We are not
informed. It may be politeness, it may be
courtesy, but it is not a constitutional
requirement.Let us know from this Govern-
ment whetherthey interpret the Constitution
in a manner that before a Governor takes a
decision under his constitutional authority,
he has to take the consent of the Central
Government. Therefore when the Governor
calls Leader of a Legislative Assembly Party
to form a Government, does he have to take
the sanction and approval of the President of
India and the Government in Delhi? If he
dismisses a Minister there, does he have to
take approval of the Government at Delhi?
We would like to know whether that is the
contention of the Central Government in this
country. | would like to know whether the
Congress Party says that.
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It is amazing and an affront, it is an
attack on the Constitution. Our Constitution
has not made the Central Government a
superior authority visa-a-vis States. Certain
powers have been given to the Centre for
which one has to look into the Constitution.
These emergency provisions, our Constitu-
tion makers thought , should be left with the
Centre and that has caused havoc in this
country Sarkaria Commission has said how
artice 356 has been misused for punical
purposes by the Congress Govemmeiits,
one after another.

What is this arrogation of power in the
Central Government?To see that if a Gover-
nor acts without their prior consent or ap-
proval, they must exercise their so-called
authority when there is no such authority?

Thisis very very serious development in
our constitutional history, constitutional set
up. Merely paying lip service to Constitution
won't do. By this attitude the very fragile
basis of the Centre-State relation is further
being attacked, challenged. Already the
States are reeling under the Centre. Differ-
ent types of authorities they are exercising.
Controlling of money power; money strings
they are controlling; other authorities they
are controlling through the exercise of plan-
ning process etc.There is a discrimination
between state and State.Now today it is an
amazing attitude by the Central Govern-
ment. If Imay say so with great Sorrow, it has
fallen from the chair that what the Central
Government can do when they were not
informed about it.

MR. SPEAKER: As far as the authority
of the Governor to dissolve the House atthe
instance of the Cabinet in the State Govern-
ment is concerned, nobody is disputing.

SHRI SOMNATH CHATTERJEE: 1am
obliged, Sir.

MR. SPEAKER: Should it not be in-
formed? L] i

SHRI SOMNATH CHATTERJEE: The
questionwhetherithasto be informed earlier
or later is there. They have been informed
later; who does not know?
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MR. SPEAKER: When the Parliamentis
in Session we are asking so many ques-
tions. You are asking me to direct the Home
Minister to give the information and the
Home Minister is not in a position to get the
information andgiveitto you. Isthat a happy

position?

SHRI SOMNATH CHATTERJEE:
Therefore it seems the Government of lnuia
feels aggrieved, teels cut-offthata Governor
of a State........

MR. SPEAKER: | am not saying any-
thing on the authority of the Cabinet, author-
ity of the Governor. | am saying on informa-
tion.

[ Translation)

SHRI RAM VILAS PASWAN(Rosera):
Mr. Speaker, Sir, when the Mulayam Singh
Governmentwasdeposein U.P. The Centre
was not provided with any information.

[English]

SHRI SOMNATH CHATTERJEE: The
question of information can only be a
courtesy.There is no constitutional require-
ment, if you go by the Constitution.

MR. SPEAKER: What is the implication
of not following this courtesy?

SHRISOMNATH CHATTERJEE: Take
action against the Govemnor. This is very
serious. Therefore for ordinary courtesy not
shown to the Central Government, the Gov-
ermment is teaching a lesson to the Gover-
nor. And teaching a lesson to the Governor
is to impose the Pr'esidem‘s rule thera?

MR. SPEAKER: You can very well say
that the Central Government has committed
a mistake under article 356 and all those
things. But what is the implication? | am just
on this point only. What is the implication if
the Government has no information to give
it to you.

SHRISOMNATHCHATTERAJEE: Thete
cannot be any constitutional implication. We

)
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would like to know. (Interruptions) This willue
a dangerous theory.

MR. SPEAKER: | am not asking you to
adopt it. You can leave it also.

SHRISOMNATHCHATTERJEE: Since
it has impressed you...

MR. SPEAKER 1t has impressed me
because manytimes .« Home Minister was
asked to give the intuination. The Home
Minister was on his legs and said,” have no
information.”

SHRISOMNATH CHATTERJEE: Sir, it
they had called the Governor to Delhi and
had given him a piece of their mind, | would
not say all these things although that should
not have been done. (Interruptions)

MR. SPEAKER: Whether article 356
was used properly or improperly, you can
have your own discretion, and you can say
anything.

(Interruptions)

SHRI GEORGE FERNANDES: The
Governor had informed. (Interruptions)

SHRILAL K. ADVANI(Gandhi Nager): |
do not think that it is incumbent or obligatory
or any constitutional responsibility ¢f the
Governor. (Interruptions) Even as a matter
of courtesy, | would say, it is up to him.

| remember what happened in the case
of Meghalaya. All of us here had expressed
certainviews and the Government expressed
its helplessness and said, “we cannot com-
pel the Governor. The Governor has not
informed us.

MR. SPEAKER: Will you stick to this
view, | am asking

SHRI LAL .K. ADVANI: No.
(Interruptions)There is no constitutional ob-
ligation. (Interruptions) If the Home Minister
had sought for any information, | am sure,
the Governor would have given it.
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SHRI SOMNATH CHATTERJEE: Let
us not construe the Constitution just to suit a
particular occasion or to justify a particular
action. That will be a very sad day if Consti-
tution is played about. If you give a particular
meaning on a particular occasion only to suit
your convenience, that will be a dangerous
situation deagerous doctrine.

MR. SPE AKER: Okay.
(Interruptions)

SHRI SOMNATH CHATTERJEE:The
constitution has to have a
meaning. (Interruptions) Apparently, clearly
they have acted without the Governor’s re-
port. Today only because the Govemnor has
the hardihood of taking a decision without
obtaining their permission or clearance of
blessing, this Government arrogatesto itself
the power ot a superior authority that they
can dictate to them,teach them lessons like
this with awhip in hand.Where are we ? then,
this Parliament will just wait here for the
purpose of giving Post facto approval to all
the indiscretions of this Government be-
cause of their majority however they may
have secured this majority.(Interruptions)
We all know this a very dangerous doctrine.
On the other hand, | would except the Chair-
the Speaker of this Lok Sabha which the
highest body in this country. This House is
charged with the maintenance of parliamen-
tary democracy in this country, sustaining
parliamentary democracy in this country.

We would except you to admonish this
Government. It is nothing but a rape of the
Constitution. this strikes at the Centre-State
relations very seriously. Therefore, this Gov-
ernment owes an explanation. (Interruptions)

MR. SPEAKER: | can't admonish any-
body here. | can just pose the questions.
'

(Interruptions)

SHRI SOMNATH CHATTERJEE: Now
it seems that in this country only two bodies
are working overtime- IB and PIB. That is
why no intimation was given to the people.
No intimation was given to this country.
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Therefore, they utilise these agencies forthe
purpose of suppression of the news to the
people of this country. That is why we have
1o wait for this supplementary agenda to our
list of business. | strongly object to this. The
Home Minister should have been here. He
should have made a statement at the begin-
ning. Therefore, this is a matter where the
Government must immediately take steps.

tknow it cannot be undone now. Assem-
bly s no longer there. Let them have ne
courage 1o hold the election at least The
Home Minister shouid be brought here and
be reprimanded at the Bar of this House.

[ Translation]

SHR! GEORGE FERNANDES: Mr.
Speaker, Sir, | would like to say only one
thing. Whatever Shri Somnathji has said in
respons to your question.....(Interruptions)

MR. SPEAKER: Please leave it.
(Interruptions)

SHRIGEORGE FERNANDES: ltis very
much essential to keep it in the record
...(Interruptions) The Governorimmediately
informed the centre and the centre dogsn’t
deny this. somnathji says that there is no
way out.

[English]

Under 356 (2) “Any such Proclamation
may be revoked or varied by a subsequent
Procolamation.

[ Translation)

Wa urge the Government to revoke this
proclamation under the provision of Article
356 (2)

SHRI MANORANJAN BHAKTA
(Andaman & Nicobar Islands): Mr. speaker
Sir, first of all, Iwould like to congratulate the
Central Government for imposition of
President’s Rule in Nagaland though late. It
was surprising that the Governorof Naga!~ ¢
had dissolved the Assembly un. =~ a:
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174 andthat 100, not supported by a Cabinet
resolution. Sir, if the Govemor is acting with
the advice of the Chief Minister, without the
support of the Cabinet resolution of that
State Government, then it is impropriety and
in that case, the Governor cannot act arbi-
trarily and suomotu. Secondly, another im-
port pointisthat when he had communicated
tothe Central Government subsequently. he
hadcitedthat it was because of law and order
situation.Then he said that the MLAs wcre
changing parues and that was why, it was
necessary for himto dissolve thg Assembly. i
thatis the position, then inthat case, keeping
this caretaker Government is also not right.
And as we have seen, which he has also
pointed out subsequently, the Chief Minister
recommended seven Members ofthat Coun-
cil of Ministers of the caretaker Government
to be removed trom the cabinet. so, it is
apparent that the entire action of the Gover-
nor was fabricated and that was done with
some intention and with the pressure of
some outside agency. When | say outside, |
mean outside Nagaland and not outside
India. Some people are speaking eloquently
today. Let them say as to what should be
done if some action is done bythe Governors
of other States in such a situation. What will
be their action when the Governor acts on
the advice of the Chief Minister but not
supported by the Cabinet Resolution?

SHRI RAM KAPSE: Your presumption
is wrong.

SHRIMANORANJANBHAKTA: Thatis
why, Sir, I totally support that action. It is only
for a healthy democratic polity, it is abso-
lutely necessary totake action. Not only that,
the Central Government also should take
action on the Governor for his activity.

SHRI PETER G. MARBANIANG:
(shillong): Thank you, sir. when we were
small children, we were told not to point any
accusing finger against anyone as the other
four tingers will point at you. | remind Mr.
George Fernandes that during the heyday of
the National Front Government, almost ev-
ery week, he would be in Nagaland with Mr.
Subodh Kant Sahay trying to create defec-
tion in the Nagaland Assembly (/nterrup-
tions),
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. SHRI GEORGE FERNANDES: | never
went to Nagaland as a Member of the Gov-
emment, Sir.

SHRI P.C. THOMAS: You can manage
it without going there also.

(Interruptions)

SHRI GEORGE FERNANDES : sir,
peoole cannot be allowed to make such
stalerments in this House. He should with-
draw his statement. Can’t you find someone
else to speak defending your action?

(Interruptions)

MR. SPEAKER: We are not discussing
Mr. George Fernandes. We are discussing
something else.

(Interruptions)
MR. SPEAKER: Leave aside that thing.

(Interruptions)

A

SHRIPETER G. MARBANIANG: there
was an elected Congress Government
headed by Mr. S.E.Jamir. Not subsiding only
by that, they had to change the Governor,
Dr.Gopal Singh and had to put Dr. M
M.Thomas and 15 days after the arrival of
the Governor, the Congress Government
led by Mr. S.E. Jamir was toppled on 17th
May, 1990. Letis not forget the responsibility
of the system that we have in India. These
are matlers that we should speak without
partisan attitude. We should approach the
problem objectively. Sir, the Governor acted
onthe verbal advice ofthe Chief Minister, Mr.
Vamuzo. | say this because on 26th March,
Mr. Vamuzo came to know that three of his
own Ministers have resigned along with 8

. MLAs. Therefore, a verbal advice was given

to the Govemnor to dissolve the Assembly
andonthe 27th March, the Governor disolved
the Assembly.

I will also tell you about a very important
news item which came in the Observer, a
weekly magazinecoming fromKohima, which
says;
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“On 27th March, 1992, acheque ....(In-
terruptions) *

MR. SPEAKER: this is not going on
record. it can amount to a-insinuation. | am
allowing it please.

(Interruptions)*

SHRIPETER MARBANIANG: lamonly
quoting Sir.....(Interruptions)*

MR. SPEAKER: You do not have to
quote. You cannot quote the newspapers. it
cannot be done like that. This portion of the
statement is not farming part of the record.

SHRI PETER MARBANIANG: There-
fore, we remember that the Governor is
morally bound to informthe Central Govemn-
ment before he takes such adrastic action of
dissolving the House. He did not dq that . It
means that the Governor has failed to play
the dual role of the constitutional head of
Nagaland State and representative of the
President of India.**

MR. SPEAKER: No please. You cannot
go on like that.

SHRI PETER MARBANIANG : Sir, |
now congratulate the Government having
imposed Article 356 and also done away with
the caretaker government of Mr. Vamuzo. it
must have pricked them too much that they
had to lose Mr. Vamuzo as the caretaker
Chief Minister.

SHRIJASWANT SINGH (Chittorgarh):

Mr. Speaker, Sir, on behalf of the BJP, |

would like to make it very clear that we find

that the step taken by the Government iast

evening as a step that we condemn in the
strongestterms. Wefeelthat it is fraught with
the gravest consequences for the entire
federal arrangement of the Constitution. We
also feel that the Government has not acted
earnestly and in the interest of protecting the
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Constitution. | consulted my very senior
colleagues both Shri Atal Bihari Vajpayee
and Lalji Advani as to whether there exists
any other precedent. shri Vajpayee'’s life in
this Parliament is as long as the Parliament
itself. There exists no precedent.....

MR. SPEAKER: There are, of course,
precedents.

SHRI JASWANT SINGH: There exists
no precedent of this kind where the Gover-
nor has already dissolved the Assembly and
subsequently without the report from the
Governor.....

MR. SPEAKER: There are many prece-
dents, not one.

SHRI JASWANT SINGH: If there are,
we would like to know. The point is that it is
an exceptional situation that has arisen.
There are three aspects which have been
called to question. You Sir, from the Chair,
has also posed a question. One, of course,
has been about the Cabinet’s advice, which
is very easily disposed of. Firstly, it is factu-
ally incorrect.Secondly, let me not remind
about that infamous act or that infamous
action taken in June 1975, which also was
without the Cabinet’s advice and which, the
President of the Republic affirmed and sub-
sequently confirmed. It was that fraudulent
emergency that was imposed in the country
without Cabinet advice.

There are really two aspects.They are
firstly, that the Governor did not inform and
secondly, that whether at the time of tender-
ing advice, did the Ministry that tendered
advice have a majority or did not have a
majority.

Firstly, did he really inform the Union
Government? A number of Members, here,
including my good friend, Mr. George
Femandes, have said that the governor has
advised . Even if he had failed to advise

* Not recorded
“*Expunged as ordered by the Chair.
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them, it as Somnathji has said - is not a
Constitutional impropriety, it is morally, per-
haps a lack of graciousness or grace of
action between the Head of the Republic and
the Head of a State.

Sir, | put it to you that the Governor on
the advise of the Cabinet in Nagaland, did
three things. He dissolved the Assembly. He
ordered for elections. We are now told that
because he did these things, a situation has
arisen and that situation, through self-ad-
mission has not arisen on account of the
Govemnor's Reportbut asituation has arisen,
in which the Government in Nagaland can-
not be carried out in accordance with the
Constitution.This is where, we are really at
sea. How is it, sir, that in ordering the slec-
tions- when there is no Assembly there this
thing has been done? How is it that the
Government cannot be conducted in accor-
dance with the Constitution, without the
Report of the Governor? | am not saying that
the President, under Article 356(2) is not
entitled to forming an opinion or acting .
Because it can be on the basis of the Report
of the Governor or otherwise.

Now, please reflect, Sir, for a moment
both on Articles 174(1) and on 163(2).

Article 174(1), Sir, is very clear that the
Governor shall from time to time summon
the Houses or each House of the Legisla-
ture, etc.

Article 174(2), the Governor may from
time to time (a) Prorogue the House, (b)
dissolve the Legislative Assembly. The Gov-
emor is well within his rights on the advice of
the Cabinet to dissolve the Legislative As-
sembly. He does riot have to refer toc North
Block, he does not have to come to the
Rashtrapati, he can do it to on his own.

Now, lamreferringto article 163(2). ltis
in Page 76.

“Itany question arises whether any

matter is or is not a matter as
respects which the Governor is by
or under this Constitution required
to act in his discretion, the decision
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shall be final, and the validity of
anything done by the Govemnor
shall not be called in question on
the ground that he ought or ought
not to have acted in his discretion”

MR. SPEAKER:I do not think we are
challenging whether the Govemor has the
authority to do it or whether the Cabinet has
the authority to do it. what is being discussed
here is the imposition of the President’s Rule
under article 356. That is all.

SHRI JASWANT SINGH:The implica-
tion here is this. My good friend Shri George
Fernandes has said that if the Union Home
Minister says, we shall not forget it, the
action of the Governor, we shall take it
seriously.

MR. SPEAKER: No. f | remember it
correctly that day some information was
asked and he said that he did not have the
information. He is unaware of those things.
That is all.

SHRI GEORGE FERNANDES: No.
There was a more extensive discussion in
the Rajya Sabha and that is where he had
made a statement that (Interruptions)*

MR. SPEAKERdo notknow. Thatwe do
not refer it here.

SHRIGEORGE FERNANDES: He also
weni on to say that:(/nterruptions)

MR. SPEAKER: No | will not allow that,
the reference... (Interruptions)

SHRI GEORGE FERNANDES: That is
why | did not make a reference.

[ Translation)

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker, Sir, inthis case, the
developments that led to this situation can-
not be ignored. Many precedents of
Govemor's dissolving the State Assembly
andthe subsequentimposition of President's
rule has been cited here. It could be that

* Not recorded
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there were no differences between the cen-
tre and the Governor inthose cases, it could
be that the Governor might have acted upon
the centre’s counsel, it couid be that the
centre might have done so at the behest ot
the Governor. But so far as Nagaland is
concerned, there is a virtual confrontation
between the centre and the Govarnor of
Nagaland ano the Minister of Home Affans
did not mince any word to express his opin-
ion. In the circurnstarices, the imposition of
the President’s ruie is an act which ought to
be seriously deiiberated upen in the
House.. (Interruptions)

MR. SPEAKER: Do not want the Gov-
ermment to give an explanation as to whether
the Govemnor has acted in this manner out of
anger or due to any other reason?

(English}

SHRIJASWANT SINGH: Very substan-
tialiy, what | had to say, my seniors Shri Atal
Bihari Vajpayee and Shri Lal K. Advani have
said out of their experience.in the circum-
stances in which this total action had besn
taken by the Gouvernment yesterday, last
evening, the mannerin whichthe Parliament
and the Press had been kept in the dark
aboutit, the timings of it, unfortunately, leads
us to the conclusicn that it has been meti-
vated by very narrow politics; and there is a
shadow of unconstitutionality which looms
over these actions that have been taker by
the Union Minister.

SHRI LAL K. ADVAN|(Gandhi Nagar):
ShirJaswant Singh and shri Atal Bihari
Vajpayee have dealt with varicus aspects of
the Constitution. Allthat Iwould like to stress
is that this was one occasion where the role
of the Governor and his equation with the
Central Government should have been
honoured as the Constitution makers con-
ceived it.

In fact , he has referred to Article 174.
The draft Constitution in respect of article
174 wanted the Governorto actin his discre-
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tion. Iwiliread fromthe Sakaria Commission’s
Report with regard two this Article. It reads
as follows:

“The Governor is empowered to

summon, prorogue and dissolve®
the Assembly. The draft Constitu-

tion provided interalia that both in

the matter of summoning the Leg-

islative Assembly or Council and

dissolving the Assembly by the

Governor would be required to act

in his discreation. But this provision

was subsequently deleted on the

ground that a Governor would not

exercise any function in his-
discredtion and would follow the

advice of his Ministry in all these

matters.

It is a well rcognised Principle that so
long as the Council enjoys the confidence of
the assembly, its advice in these matters-
unless patently unconstitutional -must be
deemed as binding on the Governor.”

And in this case, the Council was ccm-
manding a even if it is regarded as dubious .
majority and so its advice was binding. Then
it further reads as follows:

“It is only where such advice, if
acted upon would lead to an in-
fringement of a constitutional provi- °
sion or where the Council has
ceased to enjoy the confidence of
the Assembly, that the question .
arises whether the Govarmnor may
act in the exercise of his discre-
tion".

Now the question is whether he should
act according to the Centre’s advice; even
there it is his own discretion, which is to be
advised. .

Even assuming that the Nagaland Gov-
emment has not lost majority in the Council,
it was not there, even then...

MR. SPEAKER: If you don't mind, | am
alittle bit confused myself. so, lam putting it
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like this. My saying anything should not have
any implication; it is for my understanding.

Now, what has actually happened is not
that the Governor's action is objected to.
Now, after the President’s Rule is imposed,
the provisional Government would not be
there; the Governor would be there.

SHRI LAL K. ADVANI" Why?
[Translation]

SHRIATAL BIHARI VAJPAYEE: That's
why it has been tone. This step was taken to
distake the Government.

[English]

MR. SPEAKER: I the House is dis-
solved, nobody has a right to rule.

SHRI LAL K. ADVANI: If the House is
dissolved by the action of the Government,
which is a constitutional action, how is there
a break down of the constitutional machin-
ery? | think this 356 cannot be invoked
except in the case of break down of consti-
tutional machinery. Unless the Government
of India takes a standthat whatthe Governor
has done amounts to break down of the
constitutional machinery, Article 356 cannot
be invoked, and in the past situations always
in these matters, the Govemor used to
consultthe Centre even though both usedto
deny; the Governor used to deny and the
Centre usedtodeny.But whatever happened
used to happen as a result of a nexus
between the Centre and the State
Govemor.This time it has not happened and
that has upset the Central Government and
it is therefore that they are seeking to inter-
vene in the matter and to undo something
that the Governor has done by imposing the
President’'s Rule. What the Governor has
soughttodo isthat the advice of the Govern-
ment is accepted, there is a fresh election
andthat the same Government continues in
office, which the Central Government for
purely partisan reasons is not going to per-
mit. Therefore, they have invoked Article 356
which is a gross abuse of this particular
Aiticle.
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It would from one more chapter, one
more aspect if the Sarkaria Commission
report were to be there. This was purely
partisan. | would say that it is an outrageous
invocation of Article 356. Never of this kind
has happened before, because it is directed
less against the Government, more against
the Governor.

| would be of the view that in case the
Government honestly felt that the Governor
has uansgressed his power | wouldthink that
it would have been better to invoke the
provision of the Constitution which says that
the Governor holds the office at the pleasure
of the President if the Government honestly
felt so. The fact is that the Governor has
doneonly whatshould havebeendoneinthe
situation.

MR. SPEAKER: Briefly, one minute,shri
Charles. Then Shri Vishwanath Pratap Singh
will speak and then the Government will

reply.

SHRI A. CHARLES: We on this side of
the House are a little handicapped in the
sense that all that has been stated here was
factually not given to us. At the end of the
Question Hour we were given a supplemen-
tary List of Business stating that Shri
S.B.Chavan would make a statement re-
garding President’s Rule in Nagaland.

MR. SPEAKER:So, letthe Government
speak.

SHRI A. CHARLES: | may be given a
few minutes. Kindly bear with me.

MR. SPEAKER: I you do not have the
fullinformation you do not have to speak . Let
the Government Speak.

(Interruptions)

SHRI A. CHARLES: Most of the Mem-
bers fromthatside, who were speaking have
come prepared with all the documents, and
constitution and therefore it appears that
whateverwas happening in Nagalandforthe
last one week was being communicated

sminute by minute to them and they are in fuli
‘possession of all the facts.
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MR. SPEAKER: | did not understand
this aspect.

SHRI RAM NAIK(Bombay North): Are
you helping the Government?

SHRI A. CHARLES: You kindly hear
me.

What has happened in Nagaland during
the last two weeks does not give credit to
anybody, neither to the great office of the
Governor, norto Parliament, ortothe values
and moral and contitutional morality that has
been preached by the Members on the other
side.

When the National Front Government
was in power here, we had a Govemor in
Kerala. There was atelephone conversation
from here, Rashtrapti Bhavan that he has to
resign. And he prepared the resignation
letter. The day afterthatthe Governorwasto
address the Assembly. (Interruptions) | am
not mentioning the name of anybody.

MR. SPEAKER: Why do you have to
mention all this?

SHRI A. CHARLES: | want to give the
background. after all, most of the time is
wasted here. Why not spend a few minutes
more usefully?

The Governor had to address the As-
sembly on the eve of the Budget Session.
There was some confusion. it appeared in
the papers. Then another message came
asking her not to resign tillthe Government’s
address was read. That was the b back-
ground and then 13 Govemors were dis-
missed in one stroke by the National Front
Government. Ten months are over after this
Government has taken over. We have given
due respect 1c the great office of the
Bovemor.We nave neverinterfered with any
State Government. Quite unfortunately, 13
MLAs of Nagaland were disqualified and
their cases have been pending in the Su-
preme Court. My Hon. friend , Shri George
Femandes, says: “Many cases are pending
inthe Courts. whois goingtotake cognisance
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of that?" It is a very sad thing. when 13
elected MLAs were disqualified and their
cases were pending in the Supreme Court,
the assembly was dissolved. What is the
hastein dissolving the Assembly? why is this
ugly haste? Sir, this is the crux of the whole
thing.

The Assembly is not there. The Assem-
bly is not functioning. Under that circum-
stances when it is clearly known that three
Cabinet Ministers including eight MLAs, who
had withdrawn their support to the Chief
Minister, the Govemor’s action on his advice
is quite unfortunate and | am very unhappy
aboutit. 1 do respect ShriJaswant Singh . He
has finally told the truth when he said that
there is a** This is his statement.

(Interruptions)
MR. SPEAKER: | do not think so.

SHRI A. CHARLES: He has gone on
record. You please verily the
records...(Interruptions).

MR. SPEAKER: I it is there, i will deal
with it properly. But please leave that.

SHRI A. CHARLES: Under that circum-
stances, should the** the Chair not has a
constitutional obligation to discharge his own
function? They havetalked aboutthe Consti-
tutional rights of the Governor. But what
about the constitutional rights of **

(Interruptions)

MR. SPEAKER: Well all those objec-
tionable things | have to go through and
remove them from the records.

SHRI A. CHARLES: Finally | would like
to saythatthe action of a responsible person
in office should be like Caesar's wite veyond
suspicion. We know, Caesar’s wife was be-
yond suspicion. What has happened in
Nagaland was totally suspicion and miscon-
ceived. | would plead with the Members like
my ‘friend, ShriGeorge Femandes, to search
their hearts and then say in this august

**Expunged as ordered by the Chair.
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House in good faith that the action of the
Covernor was not motivated and that it was
with a genuine interest of uphoiding the
norms of parliamentary democracy. In that
case, we will support them. Let themssay this
from their heart.

Sir, it is quite unfortunate that the Gov-
emor has acted in total disregard of the faith
on him.

[Transiatiui)

SHRI VISHWANATH PRATAP
SINGH(Fatehpur) : Mr. Speaker, Sir, this is
asubject which merely demandsfilipping the
pages of the constitution. Just now an Hon.
Member said that the President has met the
powers granted to him under constitution.
What is more important here is the politics of
the President’s rule ratherthan searching for
definitions andterminologies inthe law books.
Overthe years, the politics of president’s rule
has dealt a death blows to the aspirations
and mandate of the people of various states
andthis question weighs heavily inthe minds
of everyone. Such acts have caused deep
resentments in the minds of the people and
have caused irreparable harm to the cause
of national unity. Such negative feelings
grow gradually. Ifeel that it is very important
for us to analyse the impact of such actions
on the minds of the people of the state and
on the State’s future politics. How much of
respect and affection will the people of these
states have towards the constitution and the
laws, to which the Hon. Member made a
reference?

There was a duly elected Government
inthe State. The circumstaances that devel-
oped in the State prompted the Government
to seek the dissolution of the Legislative
Assembly and the holding of fresh elections.
It called for fresh elections, for a mandate
fromthe masses. May be there were several
problems which the Centre and the State
Government viewed differently. So, the Chief
Minister decided to go to the people. How-
ever, the centre has brought about a situa-
tion, which has created doubts in the minds
of everyone. It won't be proper if the prob-
lems which were soughtto be solved through
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a fresh people’s mandate are sought to be
resolved through President's rule. | am not
putting forward argument as to who com-
manded the majority or who deserved to
form the government. All these have been
going on for long, for which the country is
paying a heavy price today. When Akali Dal
formed as Government, it was brought down
through political manoeulirip and manipula-
tions. Similar was the case in Kashmir. 1t is
the interest of the country which is put at -
stane, when we seeks to replace the proper
poiiucal process with the politics of manipu-
lation. We should understand this. That is
why Shri George Femandes and others
called for a change in this attitude, for the
sake of maintaining this country ‘s unity and
integrity. We haveto create and maintain this
confidence. ltis the centre’s responsibility to
safeguard this trust , this confidence. | ap-
peal to the Government to keep this in mind
and take a decision and not to get carried
away by ego.

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS(SHRI M.M.
JACOB): Sir, unfortunately, the discussions
seems to have gone on some wrong pre-
sumption that this Government is annoyed
with the Govemor for not seeking the prior
permission of the President for dissolving the
Assembly. Itis not true. that is not the basis
on which the action of invoking Article 356
has beocme necessary. Nobody questions
the authority of the Governor under article
174 (1). ltis very clear. But you have also to
see two aspects. One is the actual material
facts existing in that State and how Article
356 is now invoked. There is also difference
between Article 174 (1) and Atticle 356.
Article 356 has gotits own position and place
which | need not have to dwell upon at the
moment. There were sixty Members Assem-
bly whenthe elections took place in Nagaland
in March, 1989.The elections were con-
ducted. The Congress came out with 36
Members and NPC came out with 24 Mem-
bers. after a few months, scenario changed
in Indian political situation and develop-
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ments started fast enough. Thirty six Mem-
bers, out of which fifteen Members were
disqualified on two occasions by the Speaker
reduced it as a minority and then 24 Mem-
bers became the majority and formed the
Government. lam only narrating thefact.So,
24 Members became a majority to form a
Government That Government commitied.
Ever since 1us Government took over. we
never intencred with any of the activities,
actions of that Government. We rendered
utmost cooperation to the State Govem-
ment, irrespective of the fact which party is
in power and which party is not in power, and
that was not our look out. When the Gover-
norsentamessage to us after dissolving the
State Legislature under Article 174(1).....

SHRILAL K. ADVANI(GandhiNagar): It
is not Article 174(1),it is Article 174(2)(B).

SHRIM.M.JACOB: Yes, itis Article 174
(2) (B). First is for proragation and second is
for dissolution of the Assembly. Thank you
Advaniji for clarification. Yes, we got the
information later on. Simultaneously, we are
getting information that four of the Ministers
have left the Chief Minister. Simultaneously
another information comes that five Minis-
ters are sacked by the Chief Minister and the
Governor report arrives. In the Governor's
report, the first opening thing he says is: “I
amcompelled to dissolve the State Legisla-
ture because there is no stability among the
members.” That is one reason. The other
reason he gives is that the law and order
situation is in jeopardy. It is a state where
insurgency is the maximum. Most of the
North-Eastern states are reeling under diffi-
culties of the insurgency, right from the
insurgent group was born and brought up in
Nagaland, thatis NSCN Training is awarded
bythe NSCNbasedin Nagaland and located
in Bangladesh. Knowing fully well the sce-
nario, the Govemnor saysthathe is not happy
with the law and order situation . And again
he says: “The purposeful administration can-
not be carried out by the Ministers and MLAs
who are pressing for.....(Interruptions).

SHRILAL K. ADVANI: lam on apoint of
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order, Sir. The hon. Ministerhas quoted from
the report. | would say that under the rules,
it should be laid on the Table of the
House....(Interruptions).

SHRI M.M.JACOB: | have not quoted
from the report, Sir, | am just telling that
gist...(Interruptions).

MR SPEAKER: Reference and quota-
tion « aifferent.

SHRI ATAL BIHARI VAJPAYEE: why
don’t you lay the report on the
Table?....(Interruptions).

SHRI BASUDEB ACHARIA: 1 amon a
point of order, Sir. May | know from the
Ministerfromwhich paperheis quoting. Is he
quoting from the report of the Governor? Ii
he is quoting fromthe report of the Governor,
then it should be laid on the Table of the
House.

SHRIM.M.JACOB:lamnot quoting from
the Govemnor's report, | am just giving the
gist of the repont..... (Interruptions).

SHRI GEORGE FERNANDES: sir, if
the hon. Minister yields for a moment,

[Translation)

Just now you have stated here that
elections were held in 1989, in the assembly
of 60 members 36 members were elected
from the Congress and 24 from the Naga
People’s Council. 15 members were sus-
pended by the Speaker. Mr. Speaker, sir,
this is not the fact since the same party
formed the Government, there was no need
to suspend their own members, hence there
is no substance it. Secondly, the situation in
Assembly is some what different what it was
before the suspension of the members. Pre-
viously there were 24 members of ruling
party and 19 members were of Congress.
Among the suspended members Sbelongto
Congress and 10 beloig to the ruling party
and two.... (Interruptions)

[English]
SHRI MANORANJAN BHAKTA: He is
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misleading the House, Sir.....(Interruptions)

SHRI GEORGE FERNANDES: May |,
thereiui e, ask the Home Ministerto be a little
more clear because you had a sixty-mem-
bers Assembly, in which 36 Congress men
had been elected. You had your Speaker.
There was a 24- member Opposition led by
Mr. Vamuzo. Then you got into a situation
about which [ do not wish to discuss here. But
today the fact of the matter is that there were
nineteen members of the Congress in the
Assembly, five members of the Congress
were under suspension, ten members of the
NPC, that is, of the ruling party, were under
suspension. There were two unattached
members and there were 24 members of the
ruling party there. The facts that the Minister
is presenting here are quite contrary to what
really prevailed.

SHRIM.M.JACOB: ltis not correct, Sir.
Mr. George Fernandes knows very well what
| stated in the beginning that in the sixty-
member Assembly, 36 Congress members
and 24 NPC members is a reality; it is not a
fiction. But from where they defected and
from where they did not defect, he knows it.
He himself knows that fifty-nine members in
present Assembly were, at one time or the
other, Ministers. During the last three years,
three Govemments wereformedin Nagaland.
He knows it very well. He knows how many
members defected from NPC to Congress
and how many from Congress to NPC. | do
not have to educate Mr.George Fernandes
on this because he is very much aware of all
the defections in the North-East. So, he
knows the facts.

Sir, Ido not wanttotake away yourtime.
At least | myself consider my statement as
an honest statement.The constitutional
break-down w~tuchisthe requirement under
Anticle 336, was very much visible there.
That is why article 356 comes in. It is be-
causetheconstitutionalbreak-down s there.
That is what | have said. The Govemor
informed us that there is no stability in the
Government. Instability is there. (Interrup-

tions)
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SHRIBASU DEB ACHARIA (Bankura):
You are unhappy. (Interruptions)

SHRI M.M.JACOB: Not at all. | am not
unhappy about the Govemor. In fact the
Governoris frommy state. tknow him. There
is no unhappiness about it. That is not the
unhappiness of the....

SHRI P.C. THOMAS(Muvattupuzha):
He should really feel"* of &. (Interruptions)

MR.SPEAKER: Why is it necssary for
youto get up andsay it? That is not going on
record.

SHRIM.M.JACOB: The Governor feels
..... (Interruptions)

SHRI SOBHANADREESWARA RAO
VADDE(Vijayawada): You had awarded a
Governor who had dismissed a Govem-
ment, which was enjoying the majority, and
installed a puppet Government in Andhra
Pradesh in 1984.Do not forget that.

SHRIM.M.JACORB: ! am not an Andhra
Pradesh now. (Interruptions)

SHRI SOBHANADREESWARA RAO
VADDE: That Governor was your great
leader. Do not forget that (Interruptions)

SHRIM.M.JACOB: | am not on Andhra
Pradesh now. (Interruptions) The first point
| mentioned is regarding instability being
there. it has been accepted and reported by
the Governor. The second point is that the
Governor feels that there is no purposeful
administration being carried out by the Min-
isters and the MLA are pressurising for
getting plum posts. The third point is that the
law and order nas been neglected by the
Government.

SHRIBASU DEB ACHARIA: *Ne do not
know from which he is quoting?

SHRIGEORGE FERNANDES: Sir, itis
most important that the report of the Gover-
nor is brought before the House.

**Expunged as ordered by the Chair.
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SHRI BASU DEB ACHARIA : Let him
lay it on the Table of the House (Interrup-
tions)

MR. SPEAKER: Shri Acharia, you very
well understand that when the quotation is
givenitis withinthe quotes. He is referring to
it. You cannot complain.

(Interruptions)

SHRI BASU DEB ACHARIA: Is the re-
port with him? (Interruptions)

ME. SPEAKER: Yes. He has the
Governor’s report with him.

SHRIGEORGE FERNANDES: Let him
lay it on the Table (/nterruptions)

MR. SPEAKER: You canaskforit. That
is a different matter.

(Interruptions)

SHRI GEORGE FERNANDES: The
Govemor's report should be made available
to this House. You make it available. Do not
selectively quote from the Governor's
repont.(Interruptions) He is misleading the
House. He is using the Governor’s report
selectively.

SHRI BASU DEB ACHARIA: Let it be
laid onthe Table of the House. (Interruptions)

MR. SPEAKER: Not like this. Shri
Acharia, you are again standing when | am
standing.

(Interruptions)

MR. SPEAKER:The Minister is replying
to the points which you have made At the
end, if you want to seck one or two ciardica-
tions, | will allow one ortwo Members. But do
not interrupt him like this.

(Interruptions)
SHRI SRIKANTA JENA(Cuttack):Sir, |

am on a point of order. The hon. Minister is
quoting something from the Governor's re-
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port. If it is from the Govemor's report, let it
be placed on the Table of the House. (Inter-
ruptions)

SHR! INDRAJIT GUPTA (Midnapore):
Sir, Iwanttoknow whetherhe is quoting from
the Govemor’s report or not.

MR. SPEAKER: He is referring to the
report. He is not quoting from the report.

SHRIINDRAJIT GUPTA: Is he not quot-
ing?

MR. SPEAKER: He is referring to the
report.

SHRI P.M.SAYEED (Lakshadweep):
Sir, | am in a point of order. | want to have
your ruling. The hon. Minister is not quoting
fromthe Governor's report. Is he not entitled
to use awordfromthe report?(interruptions)

MR. SPEAKER: | have already decided
that. If you want, | willread the relevant Rule.

Rule 368 of the Rule of Procedure and
Conduct of Business in Lok Sabha says, and
| quote:

“If a Minister quotes in the House a
despatch or other State paper which
has not been presented to the
House, he shall lay the relevant
paper on the Table:

Provided that this rule shall not
apply to any documents which are
stated by the Minister to be of such
anature thattheir production would
be inconsistent with public interest;

Provided further that where a Min-
istet gives in his own wuirds asum-
Mary or gist of suc - aespatch or
Staie paper it stail not be neces-
sary to lay the relevant papers on
the Table”.

It means he is referring.

SHRI BASU DEB ACHARIA: Sir, he is
quoting..... (Interruptions)
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MR. SPEAKER: How can | explain to
you the meaning of quoting and making a
reference? (Interruptions)

SHRI AMAL DATTA (Diamond
Harbour): Sir, the rules have not been prop-
erly interpreted. The first obligation that you
referred is that he shall lay the papers when
he is quoting a statement.

MR. SPEAKER: Quotation and making
a reference are different.

SHRI AMAL DATTA: The other side is
....(Interruptions)

MR. SPEAKER: | have given ruling and
itisfinal. It is not necessary that it should be
repeated.

(Interruptions)

SHRI AMAL DATTA: But the other side
isthat ondemandhe hastolayitonthe Table
of the House. Because we are demanding,
he has to lay the papers.

(Interruptions)

MR. SPEAKER: You can demand. But
you so not say that it is in the rule. You can
demand if you want.

(Interruptions)

SHRI M.M.JACOB: | can show it to Mr.
Acharya from where | quoted. It is actually
my own scribbled note in my book. What
shall | do? (Interruptions). | can share it with
them (Interruptions)

SHRI AMAL DATTA (Diamond
Harbour): He can copy down from a State
Government's paper in his own hanowriting
andthencome, and he does nothave . (In-
terruptions). What are you talking?

MR. SPEAKER: This is the whole of
logic behind this rule. | will explain to you in
my Chamber.

(Interruptions)
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SHR! INDRAJIT GUPTA (Midnapure):
Sir, ultimately the copy of the Proclamation
as well as the Governor's Report, if any, will
have to be made public.

MR. SPEAKER: You can ask for that.

SHRI INDRAJIT GUPTA: If he does it
now or not, | do not knqw. whether he is
quoting from it or not, | do not know.

MR. SPEAKER: Thatis adifferentthing.
i you ask for it if he agrees, | have no
objection.

SHRI INDRAJIT GUPTA: If it is
Governor's Repor, it has to be made public,
it cannot be kept a secret.

SHRIM.M.JACORB: Itis nottheintention
of the Government to hide anything (Inter-
ruptions)

[Translation]

SHRI MULISH KUMAR (Barly): Mr.
Speaker, Sir, a Minister will
copy...(Interruptions)

MR. SPEAKER: You are derailing the
matter by discussing futile
matters. (Interruptions)

MR. SPEAKER: You are derailing a
good discussion.

[English]

SHRI M.M. JACOB: Sir, it is not the
intention of the Government to hide any
report of the Government at this moment.
But please give me a patient hearing. After
alt. 1 am listening to you very generously
winout making any noise. | dun't interrupt
aiso at any time.

Sir, the only point is,. normally these
kinds of reports are not presented beforethe
House. (Interruptions). Normally these types
of reports are not presented unless we are
invoking, | think, straightaway, Article 356.
And then Governor’s Report is presented in
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some cases. But | dont want to make it
precedent, but | can show to you the entire
report and if you want to share it with the
Opposition leaders, | have no objection. lam
only avoiding the embarrassment of the
Government breaking a convention; imme-
diately all reports of the Government to be
brought in will be a different thing for me.
Otherwise | am preparedto share it with you
in the Chamber and you can invite the
Opposition leaders to....(Interruptions).

SHRI GEORGE FERNANDGES
(Muzaffarpur): | do not know, the Minister is
talking as though he has just come fromthe
‘wonderland.

SHRI M.M.JACOB: It is not the
Governor's Report. (Interruptions)

SHRIBASUDEB ACHARIA: Sir, is it not
under the Rules that the Governor's Report
should be laid on the Table of the House?

MR. SPEAKER: You show me the rule,
| will take action.

SHRIBASU DEB ACHARIA: It is under
the rule, Sir.

MR. SPEAKER: You show me the rule.
(Interruptions)

SHRI NITISH KUMAR (Barh): Sir, is he
referring to any private letter? (Interrup-
tions).

SHRI M.M .JACOB: In view of all this,
which | stated earlier, the reference gathered
fromthe message of the Governor as weii as
from the sce:wrio existing in the Staiv and
the high rate -+ :surgency inthe Nor' caust
increasing day vy day..(interruptions)

ME. SPEAKER: What is going on?

SHRIM.M.JACOB: Thatis also apart of

In the light of all that, invoking of Article
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356 is quite in order and that is an authority
of the Government. You would have ac-
cused me of failing in my duty saying, ‘when
the Governor's Report and the information
from the State is such, you have not acted
immediately, you are allowing the country to
go to dogs.’ | mean, you would have been
accusing me, Sir for not taking this action.
That is why the Government considered
about it and we had to invoke Article 356. |
am ready the statement and also to lay the
Proclamation onthe Table of the House after
making the Statement with your permission.

MR. SPEAKER: You can read your
Statement.

13.20 hrs.
STATEMENT BY MINISTER
President's Rule In Nagaland
[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTRY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (ShriM.M.Jacob):
Sir, The Governor of Nagaland in two mes-
sages both dated the 27th March, 1992,
addressed 1o the President has informed
that he had dossolved the Nagaland Legis-
lative Assembly on the advice of the Chief
Minister under Article 174 of the Constitution
and the Chief Minister had been allowed to
continue in caretaker capacity until fresh
alections.

The Governor also mentioned that the
majority of the Chief Minister was proved on
the floor of the House during the Budget
Session of Nagaland Legisiative assembly
and the Ruling Party - .. got its candidate
elected to the Rajya ~..ona.

The Governor further reported that the
Chief Minister had favoured fresh mandate
from the people because of various pres-
sures to which he had been subjectedto and
felt that purposeful administration could not
be carried on with Ministers and MLAs pres-
suring for plum posts. The Governor also
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mentioned that in the process, the law and
order had been negeicted.

The Union Government considered the
reports of the Governor and the situation
prevailing in Nagaland. Clearly the party
positioninthe State wasfiuid and the law and
orderhadbeen neglected. The verygrounds
relied upon the Govemor to dissolve the
Assembly showed that it was not possible to
carry on the administration of the State in
accordance with the provisions of the Con-
stitution for the normal life of the Assembly.
Accordingly, it was decidedto recommendto
the President of India to issue a Proclama-
tion under Article 356 of the Constitution in
relation to the State of Nagaland. The Presi-
dent has been pleased to issue the said
Proclamation on 2nd April, 1992.

13.22 hrs.
PAPERS LAID ON THE TABLE

Proclamation Dated 2nd April, 1992 in
Relation to State of Nagaland and an
order Dated 2nd April, 1992 in
Purssurance of the said Proclamation.

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
M.M.JACOB): | beg to lay on the Table a
copy each of the following documents(Hindi
and English versions):

(i) Proclamation dated the 2nd April,
1992 issued bythe President under
article 356 of the Constitution in
relation to the State of Nagaland
puti-ned in Notification Ne . S.
R.4i:0t) in Gazette of Indic -ued
the 2nd April, 1992 under article
356(3) of the Constitution. [Placed
in Library see NO. LT-1749/92]

(i) Order dated the 2nd April, 1992
made by the President in
pursurance of the sub-clause (i) of
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clause (c) of the above Proclama-
tion published in Notification No.
G.S.R.401 (E) in Gazette of India
datedthe 2nd April 1992. [Placedin
Library see No. LT- 1750/92]

1233 hrs.

RE: IMPOSITION OF PRESIDENT'S
RULE IN NAGALAND UNDER ARTICLE
356 OF THE CONSTITUTION -Contd.

[English]

SHRI LAL K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, you have cited the rule
relating to the laying of papers and men-
tioned that he has only referred to the state-
ment and not quoted. | remember, that
whenever Article 356 was imposed in any
State, though neither the Constitution nor
the rules provide that the Governor's report
shall be laid on the Table of the House, over
aperiod of time, it has become a convention,
an invariable convention in this House to lay
the Governor's report on the Table of the
House. Even though there is no constitu-
tional obligation, the Governor’s report was
placed on the Table of the House and in this
case, my own feeling is that the Government
has made selective abuse of the Govemnor's
report by quoting, fromit, certain portion and
saying after all, the Governor could have
come to the conclusion that in this situation
there is no option except to impose the
President’s Rule. | do not think he has said
anything of that kind, and, infact, if the
Government had called the Governor and
asked his opinion or consulted him, he may
have opposed it, particularly because in a
situation of instability etc.,which has been
referred to, the best option is to go to the
people and have an election which has
already been ordered. |t seems that the Gov-
ermnment of Indi- = Af the view that an
election should nut ve 1. there. | do not
know what the intentions of the Governinwent
are and therefore, my demand is that, with-
out any delay, the report of the Governor
must be placed on the Table of the House.
What the Government has done is abso-
lutely indefensible and this House would like
to take a decision on that. After all the
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Constitution warrants that withintwo months,
there has to be an approval. Otherwise,
there is no need for an approval. The House
is going to be adjourned very shortly and
before the House is adjourned, | would like a
full-fledged discussion to take place in this
House and a resolution brought forward to
the House for approval. So, we are strongly
opposedtothis decision of the Govemment.
Butfirst of all, the Governor’s report has tobe
placed on the Table.

[ Translation)

SHRI GEORGE FERNANDES
(Muzzaffarpur): Mr. Speaker, Sir, Iwould like
to make two submissions, there is a vast
difference in what the hon. Minister has
statedin his speech, what the member of the
ruling party observed and the report of Gov-
emor which is presented here. Mr. Spaker,
Sir, you must have heard the speech deliv-
ered by the hon. Minister and the report
given by the Governor. They do not tally with
each other. What did the Governor do, he
sent two messages on 27th it was stated
here that the Governor did not give any
information. This was the first statement that
was provedfalse. It was repeated again and
again. The Governor used his constitutional
right and immediately after that, he con-
veyed not one but two messages to you on
27th. You yourself have accepted this.

MR. SPEAKER: Don't go into details.
Give some specific point.

SHRIGEORGE FERNANDES: ktis very
essential for the House to understand this.

MR. SPEAKER: In this manner there
will be moved to question and replies

SHRIGEORGE FERNANDES: He has
stated that the Govermnor wrote that the
majority of the ruling party has been proved.
Secondly he has stated that one member of
the ruling party has been elected to Rajya
Sabha despite several hurdles. Apart from
all this he made a complaint that he was
under heavy pressure and he wanted to get
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relieved fromit, therefore he wanted to go to
the people andto get a fresh mandate. Your
reply for all these three points is imposition
Article 356, On what basis this has been
imposed?

MR. SPEAKER: It is not proper for both
of you to comment on each other's state-
ment.

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, there is no co-ordination be-
tween what he has stated and what the
Governor has stated. As the leader of the
opposition Shri Lal K.Advani has submitted,
Iwould also like to submitted and there | have
already given an adjournment motion to
you....

MR. SPEAKER: | shall take decision on
that matter.

SHRI GEORGE FERNANDES: If the
House istotake 2 month’stime to exprass its
opinion on the matter then the Government
has the right to issue subsequent proclama-
tion under section 356 (2)

[English]

Any such proclamation may be revoked
or varied by subsequent pt«...amation.

MR. SPEAKER: That is your demand.
You have already made it

(Interruptions)
[Translation)

SHR! GEORGE FERNANDES: | insist
on one thing that my adjournment motion
should be admitted.

MR. SPEAK! + Ishallgive my ruling on
it.

(Interruptions)

SHRI GEORGE FERNANDES: My ad-
joumment motion should be accepted so
that the House may condemn the Govemn-
ment. The Government should give clarifica-
tion in regard to the way the constitution has
been violated. (Interruptions)
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MR. SPEAKER: That is all, now sit
down.

(Interruptions)
[English}

MR. SPEAKER: | will give my ruling
also.

SHRIBASU DEB ACHARIA (Bankura):
We have gone though the statement. With
me, | have a copy of the statement about the
report of the Governor. | am rather surprised
how the Central Government have come to
the conclusion that it was not possible to
carry on administration of the State in accor-
dance with the provisions of the Constitution
for the nommal life of the Assembly and
accordingly it was decided to recommendto
the President to issue proclamation under
article 356. No where in the report of the
Governor, the Governor has stated that the
administration of the State could not be
carried on according to the Constitution.
How has the Government come to this con-
clusion? How has the Government recom-
mendedthat article 356 should be invoked in
the State of Nagaland?

It is a clear violation of the provisions of
the Constitution. About this proclamation of
article 356, when there is a provision in the
Constitution for revocation, this should be
revoked.

The Governor acted according to the
Constitution. He acted according to the ad-
vice of the Council of Ministers which had
majority in the Assembly.

MR. SPEAKER: How can you carry on
like that?

(Interruptions)

SHRI BASU DEB ACHARIAlt is a very
serious matter.

'MR. SPEAKER: You can speak withthe
same force on the Demands for Grants
relating to the Ministry of Human Resource

Development.
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SHRI BASU DEB ACHARIA: So, the
revocation of the proclamation of article 356
should be done. (Interruptions).

SHRI RUPCHAND PAL(Hooghly):
There is nowhere in the report of the Gover-
nor aboutthe recommendation for the disso-
lution and imposition of the Central rule
under article 356.

MR. SPEAKER: That is an admitted
fact. You do not have to mention it.

(Interruptions)

MR. SPEAKER: There is no ambiguity.
It was not suggested by the Governor.

(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW JUSTICE AND COMPANY
AFFAIRS(SHRI RANGARAJAN
KUMARAMANGALAM): Sir, | may suggest
what is interesting in the present situation is,
there are two articles with regard to the
dissolution as well as imposition of the
President’s rule. Under article 174, the gov-
emor can dissolve the Assembly. The presi-
dent can impose the rule under article 356.
| do not think we are having any dispute
about article 356. Butthe issuethat arises is,
when the conditions prevalentthat should be
there, for imposition of President's rule un-
der Article 356, would it be properto exercise
power under Article 174 (2) (b). This is an
issue which is there because the Govemor's
report, very categorically brings out the con-
ditions prevalent for the exercise of powers
under Article 356. (Interruptions).

SHRI RANGARAJAN KkUMARA-
MANGALAM: What s the difference? (Inter-
ruptions): One second. | will come to your
point, Shri Advaniji. What is the difference?

SHRI LAL K. ADVANI: An admission
has come that Govemment is unhappy that
the Govemor has exercised his authority
under article 174(2).
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SHRI RANGARAJAN KUMARA-
MANGALAM: No. No. | am not happy for
non-communication.

SHRI LAL K. ADVANI: Though the Min-
ister of State for Home said that he had
nothing to say about the Governor's action,
he does not take exception to his action. He
has acted constitutionally. But the hon. Min-
ister has now said that he should not have
acted under article 174 (2).

SHRI RANGARAJAN KUMARA-
MANGALAM: Can | make a point?

MR. SPEAKER: Govemor will continue
to exercise his authority underthe President’s
rule.

SHRI RANGARAJAN KUMARA-
MANGALAM: | would like to correct myself.
| have not used the word ‘unhappy’. | have
notusedthe word ‘happy’. | have just merely
placed the facts. If they want to draw pre-
sumptions, they are free todo sobut we have
notsaidthat we are unhappy. We said this is
the situation. With regard to the report of the
Gardener normally when President’s rule is
proclaimed under Article 356 and the report
has recommended the imposition of
President’s rule, we do place it on the Table
of the House. In this particular instance, that
is not the position. (Interruptions)

SHR! RANGARAJAN KUMARA-
MANGALAM: That is not the position. As |
made it very clear, that is not the position.
short of recommending, he has done every-
thing else in his report. It is up to the Hon.
Speaker. we have no problems. (Interrup-
tions)

SHRI RANGARAJAN KUMARA-
MANGALAM- It is very unfortunate thing.
You listen. We have no
problem. (Interruptions)

SHRI SAIFUDDIN CHOUDHRY
(Katwa): We are not at all satisfied with his
action.

SHRI LAL K. ADVANLI: We asked for
placing a report on the Table of the House in
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order to enable the House to evaluate the
Government’s action but the Government
refused to do that.

SHRI RANGARAJAN KUMARA-
MANGALAM: | have not refused. (Interrup-
tions). You hear me out.

SHRI SAIFUDDIN CHOUDHRY: You
are not able to give any satisfactory answer.

SHRI RANGARAJAN KUMARA-
MANGALAM: You hear me out, | am talking
about the report. (Interruptions) | do not
understand what to do. What is he talking
(Interruptions)

SHRI GEORGE FERNANDES
(Muzaffarpur): You place the report here.
(Interruptions)

SHRI RANGARAJAN KUMARA-
MANGALAM: Would you request themto sit
down? (Interruptions) | made it clear. Gov-
ernmenthas no problemin placing the report
on the Table of the House. WE await
Speaker’s direction. It is a matter of prece-
dent of this issue.

SHRI SAIFUDDIN CHOUDHRY: That
does not solve the issue. The point is we are
not satisfied. (Interruptions)

MR. SPEAKER: | am not able to hear
any one of you. Can you speak one by one?

SHRI SAIFUDDIN CHOUDHRY: We
are not satisfied with the explanation given.

SHRI P.C.CHACKO(Trichur): He has
not given the explanation.

SHRI SAIFUDDIN CHOUDHRY: We
have this adjournme cugtion with us. Thave
put that. It is gooa that he has agread.
(Interruptions). Allsorts of contradictions are
there in his statement. He says that the
Governor recommended action under Ar-
ticle 174.

MR. SPEAKER: You could have Spo-
ken before he replied.
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SHRI SAIFUDDIN CHOUDHRY: He
says that was the same ground to apply
Article 356. That is how he has expressed
unhappiness on the action of the Governor.
Thatis clear. The pointis by this action, they
are going to aggravate the insurgency situ-
ation in Nagaland.We cannot tolerate this
situation by sitting in this House. We are
totally protesting against it. | think we should
walk-out on this. We cannot tolerate this
situation. (Interruptions)

SHRI BASU DEB ACHARIA(Bankura)
Are you placing the governor's Report onthe
Table of the House? (Interruptions)

SHR!I SOBHANADREESWARA RAO
VADDE (Vijayawada): The Governor has
not recommended imposition of President's
Rule there. They want only rubber-stamp
Covernors. We walk-out. (Interruptions)

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): Mr. Speaker, sir, | think my col-
league has made the position of the situation
very clear (Interruptions)

SHR! A. CHARLES: They have de-
clared a walk out. But they are sitting here.
{Interruptions)

SHR! BASU DEB ACHARIA: This is a
rape on the Constitution. (interruptions)

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT(SHRI ARJUN
SINGH): If | may be permitted to say a few
words, | am not adding anything to what has
already been said.(Interruptions)Just kindly
give me two minutes. | am certainly trying to
ask what would be the situation if the Consti-
tution totally forbids? I that is correct. impo-
sition of Presigent’s Rule anywhere_ i the
Governor does not recommend it, Is one
position. But if the Constitution does provide
forthe promuigation of the President’s Rule,
it provides it in two ways: One is by the
recommendation of the Govemor and the
other one is in other circumstances. (Inter-
ruptions)
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SHRI BASU DEB ACHARIA: Poiitical
circumstances? (Interruptions)

SHRI ARJUN SINGH: Kindly hear me.
Kindly listen to me. f you do not want to hear
me, what can | do? (Interruptions)

SHRi SOBHANADREESWARA RAO
VADDE: Do not try to invoke the ‘otherwise’
clause. You are invoking the ‘otherwise’
clause(Interruptions).

SHRI ARJUN SINGH: Kindly listen to
me. (Interruptions) The short point here is
thatthe hon. Governordissolvedthe Assem-
bly. That is a matter which is within his
competence. Nobody questions that. We
are not unhappy about it either. But he did it
bacause he has the right to do it.

SHRI BASU DEB ACHARIA: You admit
that he did the right thing.

SHRI ARJUN SINGH: | am not saying
about what he did. | said he has the right and
he did it. The matter ends there. Now, the
question isthatthe Central Government has
imposed President’s Rule. The Short point is
that the circumstances that were brought to
the notice of the Central Government ly the
Governor himself, according to the Judge-
ment of the Government of India, constitute
the basis on which for other reasons Articie
356 can be applied. That is the right which
the Government of India has exercised. |
think there is nothing wrong. (Interruptions)

SHRIBASU DEB ACHARIA: We protest
against this. This is a rape of the Constitu-
ticn. This is most unconstitutional. (Interrup-
tions)

[Translation)

SHRi LAL K. ADVANTI- In our opinion it
is awrong decision, and is against the sense
ofthe House. Section 356 has been misused
for the last 45 years. It is a new example of
it. Perhaps it will be the only instance when
the Central Government unwillingly used
Article 356%. We opposa it and stage a walk
out against it.
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SHRIA. CHARLES: Sir,the BJP and the
marxists are in aplliance. Very strange! (/n-
terruptions)

13.39 hrs.

At this stage. Shri Lal K. Advani and
some other hon. Members left the House.

MR. SPEAKER: Now, Paperstobe Laid
on the Table of the House.

13.40 hrs.
PAPERS LAND ON THE TABLE

Memorandum of Understanding for
1991-92 between Bharat Earth Mouers
Ltd. and the Department of Defence
Production and supplies, Ministry of
Defence

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI P.R.
KUMARAMANGALAM) Sir, on behalf ot
Shri P.Chidambaram | beg to lay on the
Table-

(1) Acopy of the Memorandum of Under-
standing for the year 1991-92 between the
Bharat Earth Movers Limited and the De-
partment of Defence Production and Sup-
plies, Ministry of Defence (Hindi and English
versions) [Placed in Library. See. No. LT.
1735/92) :

(2) A copy of the Memorandum of Under-
standing for the year 1991-92 between the
Hindustan Aeronautics Limited and the De-
partment of Defence Production and Sup-
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plies, Ministry of Defence (Hindi and English
versions).[Placed in Library. See No. LT.
1736/92)

Annual Report and Review on the
working of the Tea Trading Corporation
of India Ltd, Calcatta, for 1988-89

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): Sir, on behalf of Shri P.
Chidambaram . | beg to lay on the Table-

(1) A copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 619A of the Com-
panies Act, 1956;-

(1) Review by the Govemment on
the working of the Tea Trading Corpora-
tionof Indialimited, Calcutta, forthe
year 1988-89.

(i) Annual Report of the Tea Trading
Corporation of India Limited,
Calcutta, forthe year 1988-89 along
with Audited Accounts and com-
ments of the Comptroller and Audi-
tor General thereon.

(2) A Statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (1)
above. [Placed in Library. See No. LT-
1737/92]

(3) (i) Acopy ofthe Annual Report ( Hindi
and English versions) of the Coffee
Board for the year 1990-91.

(i) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Coffee
Boaru tor the year 1990 -91.

(4) A statement (Hindi and English ver-
sions) showing reasons fordelay in
laying the papers mentioned at (3)
above. [Placed in Library. See No.
LT-1738/92)
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Annual Report and Review on the
Working of the Cotton Corporation of
India Ltd. Bombay for 1990-91 etc.

[ Transiation)

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES SHRI ASHOK
(GEHOLT) Sir, | beg to lay on the Table-

(1) A copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 613 A of the
Companies Act. 1956;-

(1) Review by the Government on the
working of the Cotton Corporation
of India Limited. Bombay, for the
vear 1990-91.

(i) Annual Report of the Cotton Corpo-
ratior: of India Limited. Bombay, for
the year 1990-91 aiong with Audited
Accounts anc comments of the
Comptrolier and Auditor General
thereon.

(2) A statement ((Hindi and English versions
)showing reasonsfordelay in laying the
papers mentioned at (7) above. [Placed
in Library. See No. LT 1739/92]

(3) (i) A copy of the Annuai Report (Hindi
and English versions) on the Textiies
Committee, Bombay, forthe year 1990-
91 along with Audited Accounts.

(ii) A copy of the Review (Hind:
and English versions) by the Govern-
ment on the working of the Textiles
Committee, Bombay, forthe year 1990-
91

(4) A statement ( Hindi and English ver-
sions) showing reasons for delay in
layingthe papers mentionedat (9) above.
[PlacedinLibrary. SeeNo LT. 1740/92]
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Annual Report and Review on the
Audited Accounts of Kandla Port Trust
for 1990-91 and Statement for delay in

laying these papers, etc.

[English)

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): Sir, onbehalf of ShriJagdish
Tytler: | beg to lay on the Table:-

(1) (i) A Copy of the Annual Accounts
(Hindi and English versions) of the
Kandla Port Trustforthe year 1990-
91 together with Audit Report
therean, under sub-section

(2) of section 103 of the Major Port
Trusts Act, 1963.

(2) A statement (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (1) above. [Placed
in Library. See No. LT-1741/92]

(3) A copy of the Memorandum of Under-
standing for the year 1991-92 between
the Shipping Corporation of India and
he Ministry ot Surtace Transpont (Hindi
and English versions). [Placed in Li-
brary See No. LT-1742/92]

4

~

(1) Acopy of the Annual Administration
Report (Hindi and English versions) of
the Calcutta Port Trust for the year
1990-91.

(i) A copy of the Review (Hindi and
English versions) by the Government
onthe working of the Calcutta Port Trust
for the year 1990-91.

(5) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (4) above.
[Pincedin Library. SeeNo. LT-1743/92)

Notifications issued under Income Tax
(1957)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): Sir, Ibegtolay on
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the Table:-

(1) A copy each of the following Notifica-
tions (Hindiand English versions) under
section 296 of the income Tax Act
1957:-

(i) S.O. 336 published in Gazette of
India dated the 1st February, 1992
regarding exemption of the 'Andhra
Pradesh State Council for Child
Welfare, Hyderabad, under section
10 (23C) cof the income Tax Act,
1961 for the period covered by the
assessmen! year 1989-90.

(ii) S.0. 337 publishec in Gazette of
India dated the 1st February, 1992
regarding exemption to the Defence
and Security Relief Fund, Haryana,
under section 10(23C) of the In-
come-tax act. 1961 for the period
covered by the assessment years
1987-88 1c 1989-90.

(i) S.O. 338 published in gazette of
India datec the ist February, 1992
regarding exemption to ‘Bombay
Panjropoie. Bombay under section
10(23C) ot the Income-tax Act. 1961
for the pericd covered by the as-
sessment years 1980-91 1 1992-93
subject 1o certain conditions men-
tioned in the notification.

{iv)}S.0. 339 published in Gazette of
India datec the 1st February, 1992
regarding exemption to 'All Bengal
Wonien's Union, Calcutta, under
section 10{23C) of the Income -tax
Act. 1961 for the period covered by
the assessment years 1990-91 to
1952 23 subject tc certain ~ondi-
tiors mentioned in the notificaton.

(v) S.0. 340 published in gazette of
India dated the 1st February, 1992
regarding exemgticnto The Gujarat
Relief Society, Calcutta’. under sec-
tion 10 (23C) of the Income-tax Act.
1961 for the period covered by the
assessment years 1991-92 and
1992-93 subject to certain condi-
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(vi)S.0. 341 published in Gazette of

India dated the Ist February, 1992
regarding exemption to ‘Atma
Vallabh Samaj, Utkarsh Trust,
Bombay, under section 10 (23C) of
the Income-tax Act, 1961 for the
period coverad by the assessment
years 1989-90to 1991-92 subjectto
certain conditions mentioned in the
notification.

{vii) S.0. 342 published in Ga-

zetie of India dated the 1st Febru-
ary, 1992 regarding exemption to
‘Veda Rakshana Nidhi Trust, Ma-
dras, under section 10(23C) of the
income-tax Act, 1961 for the period
ccvered by the assessment years
1990-91 to 1992-93 subject to cer-
tain conditions menticned in the
notification.

{viii) S.0. 343 published in Ga-

2ette of India dated the Ist February,
1992 regarding exemption to ‘West
Zone Cultural Centre, Udaipur’, un-
der section 10(23C0 of the Income-
tax act, 1961 for the period covered
bythe assessment years 1990-911t0
1992-93 subject to certain condi-

" tions mentioned in the notification.

(ix)S.0. 344 published in Gazette of

India dated the 1st February, 1992
regarding exemption to ‘Tata Agri-
cultural and Rural Training Centre
for the Blind, Bombay’, under sec-
tion 10 (23C) of the Income-tax Act,
1961 for the period covered by the
assessmentyears 1991-9210 1992-
93 subjecttocertain conditions men-
tioneu in the notificaton.

(x) S.0.345 published in Gazette of

India dated the 1st February, 1992
regarding exemption to ‘Indian Na-
tional Theatre. Bombay’. under sec-
tion 10(23C) of the Income-tax Act.
1961 for the period covered by the
assessment years 1990-9 to 1992-
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93 subject to certain conditions men-
tioned in the notification.

(xi)S.0. 346 published in Gazette of

India dated the 1st February, 1992
regarding exemption to T.T.
Ranganathan Clinical Research
Foundation, Madras, under section
10 (23C) of the Income-tax Act,
1961 for the period covered by the
assessment years 1987-88 to 1989-
90

(xii) S.0. 347 published in Ga-

zette of India dated the Ist February,
1992 regarding exemptionto'Sardar
Vallabhbhai Patel Memorial Soci-
ety, Ahmedabad’. under section 10
(23C) of the Income-tax Aci, 1961
for the period covered by the as-
sessment years 1989-90 to 1991-
92, subject to certain conditions
mentioned in the notification.

(xiii) S.0. 348 published in Gazette of

India dated the 1st February, 1992
regarding exemption to
‘Maharashtra State Women's Coun-
cil, Bombay’. under section 10(23C)
of the Income-tax Act, 1961 for the
period covered by the assessment
years 1990-9110 1992-93 subjectto
certain conditions mentioned in the
notification.

(xiv) S.0.349publishedin Gazette

of of India dated the 1st February,
1992 regarding exemption to ‘Fam-
ily Planning Association of India,
Bombay'. under section 10 (23C) of
the Income-tax Act, 1961 for the
period covered by the assessment
years 1891 9210 1992-93 suujectto
certain conditions mentioneo n the
notification.

(xv) S.0. 350 published in Ga-

zette of India dated the 1st Febru-
ary, 1992 regarding exemption 1o
'All india Pingalwara Society (Regd.),
Amritsar, under section 10(23C) of
the Income-tax Act, 1961 for the
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pericd covered by the assessment
years 1990-91 10 1992-93 subjectto
certain conditions.

(xvi) S.0. 351 published in Ga-

zette of India dated the 1st Fcbru-
ary, 1992 regarding exemption to
‘Bhagini Samaj, Bombay', under
section 10(23C) of the Income tax
Act, 1861 for the period covered by
the assessment years 1990-91 to

© 1992-93 subject to certain condi-

tions.

(xvii) S.0. 352 puvisned in Gazette of

India dated the lsi February, 1992
regarding exenptiontio ‘Krishnamurti
Foundation India Madras’. under
section 10{23C) of the Income-tax
Act, 1961 for the penicd covered by
the assessment years 169C-91 to
1992-93 subject 1o certain condi-
tions.

(xiii)S.0O. 353 published in Gazette of

India dated the 1st February, 1992
regarding exemption to ‘Jhana
Pradogdhini, Pune’, under section
10(23C)of the Income tax Act, 1961
for the period cuvered by the as-
sessmentyeurs 1991-92101993-94
subject to cenain conditions.

(xix) S.0O. 354 publstica in Ga-

zette of India dated tne 1st Febru-
ary, 1992 regarding exeniption 1o
‘Maharshtra Gandhi Smarak Nighi,
Pune’, under section 10{23C) of the
Income-tax Act. 1961 for the period
covered by the assessment years
1991-92 to 1993-94 subject 10 cer-
tain conditions.

(XX) S.0. 355 pl)":~ Wi i Ga-

zette of India dalc. e 151 Febry-
ary, 1992 regarding exemption 1o
‘Shree Nasik PanchavatiPanjarapol,
Nasik, under section 10 (23C) of the
Income-tax Act, 1961 for the period
covered by the assessment years
1990-91 to 1992-93 subject to cer-
tain conditions.
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S.0. 356 published in Ga-
zette of India dated the 1st Febru-
ary, 1992 regarding exemption to
‘Jhana Prabodhini Samshodhan
Sanstha, Pune’, under section
10(23C) of the Income-tax Act, 1961
for the period covered by the as-
sessmentyears 1991-92t0 1993-94
subject to cerain conditions.

(xxii) S.0. 357 published in gazette of

India dated the 1st February, 1992
regarding exemption to ‘Child Relief
and You. Bombay;. under section
10(23C)of the Income-tax Act, 1961
for the period covered by the as-
sessmentyears 1991-92101993-94
subject to certain conditions.

(xxiii) S.0. 358 published in Gazette ot
India dated the 1st February, 1992
regarding exemption to' The
Muncherjee Nowrojee Banajee In-
dustrialHome for the blind, Bombay’,
under section 10(23C) of the In-
come-tax Act, 1981 for the period
covered by the assessment years
1990-91 to 1992-93 subject to cer-
tain conditions,

(xxiv) S.0.359 published in Gazette of

" India dated the 1st February, 1992
regarding exemption to
‘Jayaprakash Institute of Social
Change. Calcutta’, under section
10(23C) of the Income-tax Act, 1961
for the period covered by the as-
sessmentyears 1991-92t0 1993-94
subject 10 certain conditions.

(xxv) S.0.360 published in Gazette of
(ndia dated the 1st February 1992
regardirc exemption tc 'The
Sevagrar- Ashram Prati=ninan,
Wardha' urider section 10(; si.; of

the Income-tax Act, 1961 for the

period covered by the assessment
years 1991-92to 1993-94 subjectto
certain conditions.

(xxvi) The Income-tax (Fifth Amend-

ment) Rules, 1992 published in No-
tfication No, S.0. 194 (E)in Gazette
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of India dated the 9th March, 1992.
[PlacedinLibrary. See No.LT-1744/
92)

(2) A copy each of the following Notifica-

@

tions (Hindi and English versions)
under section 159 of the Customs
Act, 1962;-

G.S.R. 307 (E) published in gazette
of India dated the 4th March, 1992
together with an explanatory memo-
randummaking certainamendments
in the Notification Nos. 64/79-Cus.,
dated the 6th March, 1979 and 213/
88-Cus.. dated the 30th June, 1988.

(i) G.S.R.309 (E) published in Gazette

of India dated the 5th March, 1992
togetherwith an explanatory memo-
randummaking certain amendments
to Notification No. 159/90-Cus.,
dated the 30th March, 1990.

(iii) G.S.R.316 (E) published in Gazette

of India dated the 9th March, 1932
togetherwith an explanatory memo-
randummaking certainamendments
to the Notification No. 203/90-Cus.,
dated the 21st June, 1990.

(iv)G.SR.321 (E) publishedin Gazette

of India dated the 10th March, 1992
togetherwith an explanatory memo-
randum seeking 10 prescribe basic
customs duty at the rate of 65 per-
cent on dead burnt magnesite con-
forming to certain specifications.

(v) G.S.R. 326 (E) published in Gazette

of India dated the 11th March, 1992

togetherwith anexplanatory memo-
randummaking certain amendments
to e Notification No. 122/92-Cus,
daicu ine 1st March 1992,

(vi)G.S.R. 136(E) to G.S.R. 250(E)

published in Gazette of India dated
the 1st March, 1992 togetherwithan
explanatory memorandum regard-
ing Customs Duty changes and ex-
emptions in the context of Budget
proposals pertaining to the Indirect
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Taxes announced by the Finance
Minister in Lok Sabha on the 29th
February, 1992.

(vii) S.0. 156(E) published in Ga-

2ette of India dated the 26th Febru-
ary, 1992 together with an explana-
tory memorandumregarding revised
rates of exchange for conversion of
certain foreign currencies into In-
dian currency or vice versa.

(viiy  S.O. 188 (E) pubhshed in

Gazette of India datec the 6th
March,1992 together with an ex-
planatory memorandum regarding
revisec rates of exchange for con-
version of certain foreign cunencies
into Indian currency of vice versa.

(1x)S.0. 183 (E) published in Gazette of

India dated the 6th March. 1992
together with an explanatary memo-
randum regarding revised rates ol
exchange for conversion of certain
foreign currencies into indian cur-
rency or vice versa. [Placed in Li-
brary. See No.L T-1745/92]

{3) A copy each of the following Notifica-

(i)

tions (Hindi and English versions )
under sub-section (2} of section 38
of the Central Excise and Salt Act,
1944:-

G.S.R. 251(E) to G.S.R. 304(E)
pubiished in Gazette of India dated
the 1st March, 1992 togetherwith an
explanalory memorandum regard-
ing Central Excise duty chances< and
exemption in the context ¢ ~..dget
Proposals pertaining to indirect
Taxes announced by the Finance
Minister in the Lok Sabha on the
29th February, 1992,

(i) The Central Excise (Second Amend-
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ment) Rules, 1992 published in No-
tification No. G.S.R. 106(E) in Ga-
2ette of India dated the 18th Febru-
ary, 1992.

(iii) G.S.R.319 (E) published in Gazette
of India dated the 10th March, 1992
togetherwith an explanatory memo-
randummaking certain amendments
to the Notification No. 202/88-CE,
dated the 20th May, 1988.

(iv)G.S.R. 320(E) published in Gazette
of India dated the 10th March, 1992
togetherwith an explanatory memo-
randummaking certainamendments
to the Notification No. 223/88-
CE,dated the 23rd June, 1988.
[Placedin Library .SeeNo. LT- 1746/
92]

Annual Report and Review on the
working of the Oversees Construction
Council of India Bombay for 1990-
91,etc.

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): Sir, | beg to lay on the
Table:

(1) (i) A copy of the Annual Report (Hindi
and English versions) of the Over-
seas Construction Council of India,
Bombay, forthe year 1990-31 along
with Audited Accounts.

(i} A copy of the Review (Hindi and
English versions) by the Govern-
ment on the workine f the Over-
seas Construction < .ouncil of \ndia,
Bombay, tor the year 1890-91.

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in
the papers mentioned at (1) above
[Placed in Library. Seeno.LT-1747/
92]
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13.40. hrs
ASSENT TO BILLS
[English]

SECRETARY-GENERAL: Sir, | lay on
the Table following nine Bills passed by the
House of Parliament during the current ses-
sion and assented to by the President since
areport was last made to the House on 25th
February, 1992:-

1. The Representation of the People
(Amendment ) Bill, 1992

2. The Appropriation (Railways) Bill,
1992

3. TheAppropriation (Railways) No. 2
Bill, 1992

4. The Appropriation Bill, 1992

5. The Appropriation (Vote on Ac-
count) Bill, 1982

6. The Manipur Appropriation Bill,
1992

7. The Manipur Appropriation (Vote
on Account ) Bill, 1992

8. The Jammu and Kashmir Appro-
priation Bill,1992

9. The Jammu and Kashmir Appro-
priation (Vote on Account) Bill, 1992.

13.41 hrs.
MESSAGES FROM RAJYA SABHA
[English]

SECRETARY GENERAL: Sir, | have to
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report the following two messages received
fromthe Secretary-General of Rajya Sabha.

(i) In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, |
amdirectedto informthe Lok Sabhathat the
Rajya Sabha, at its sitting held on the 1st
April, 1992, agreed without any amendment
to the Securities and Exchange Board of
india Bill, 1992, which was passedby the Lok
Sabha at its sitting held on the 30th March,
1992.

(i) In accordance with the provisions ot
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business in the
Rajya Sabha, | am directed to return here-
with the cess and other Taxes on Minerals
(Validation) Bill, 1992, which was passed by
the Lok Sabha at its sitting held on the 31st
March, 1992, and transmitted to the Rajya
Sabha for its recommendations andto state
that this House has no recommendations to
make to the Lok Sabha in regard to the said
Bill.

13.411/2 hrs
PUBLIC ACCOUNTS COMMITTEE
Fourteenth Report
[English)
SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Sir, | beg to present the Four-
teenth Report (Hindi and English versions)

of e Public Accounts Committee on Block-
ing ot Funds-idle Equipme:«

[ Translation]

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker, Sir | am again
staging a walk out.
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ment and Regulation) Bill
13.42 hrs.

At this stage shri Atal Bihan Vajpayee
laft the House.

ELECTION TO COMMITTEE

~ Joint Committee on the Constitutions
(Seventy-third Amendment)Bill, 1991
(Insertion Partixa and Addition of
Twelfth Schedule):

SHRI K.P.SINGH DEO (Dhenkanal):
Sir, 1 beg to move:

* That this House do recommend to
Rajya Sabha that Rajya Sabha do
appoint one member of Rajya Sabhato
the Joint Committee on the Constitution
(Seventy-third Amendment) Bill, 1991
(Insertion of) new part IXA and addition
of Twelfth Schedule) in the vacancy
caused by the retirement of Shrimati
Bijoya Chakravarty from Rajya Sabha
and do communicate to this House the
name of the member so appointed by
Rajya Sabha to the Joint Committee.”

MR. SPEAKER: The question is:

* That this House do recommend to
Rajya Sabha that Rajya Sabha do appoint
one member of Rajya Sabha to the Joint
Committee on the Ccnstitution (Seventy-
third Amendment ) Bili, 1991 (Insertion of
new Part IXA and addition of Twelfth Sched-
ule)in the Vacancy caused by the retirement
of Shrimati Bijoya Chakravarty from Rajya
Sabha and do communicate to this House
the name of the member so appointed by
Rajya Sabha to the Joint Committee”

The motion was adopted
13.421/2 hrs

FOREIGN TRADE (DEVELOPMENT AND
REGULATION) BILL*

[English)

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN

Matter< 'inder Rule 377 454

KHURSHEED): Sir, | beg to move for leave
to introduce a Bill to provide tor the develop-
ment and regulation of foreign trade by
facilitating imports into, and augmenting
exports from, India and for matters con-
nected therewith or incidental thereto.

MR. SPEAKER: The question is:

“ That the ieave be granted to introduce
aBilito provide forthe development and
regulation of foreign trade by tacilitating
imports into, and augmenting experts
from, India and for matters connected
therewith or incidental thereto.”

The mction was adopted

SHR! SALMAN KHURSHEED: | intro-
duce the BIll.

13.43 hrs
MATTERS UNDER RULE 377

(i) Need to check environmental pollu-
tion cannot by effluents discharged
by the factors Chidambaram Taluk
and NelliKuppam

[English)

SHRI P.P. KALIAPERUMAN
(Cuddalore): Mr. Speaker Sir, the protection
andimprovement of the naturalenvironment
isone ofthe fundamental duties underclause
(g) of article 51 A of the Constitution of India.
Discharge ofindustrial effluentsfromtanner-
ies, paper mills, petro-chemicals and fertil-
izer complexes, ruuber factories and sugar
factories into the rivers and air has been
causing considerabie damage.

The M.R.K. Cooperative Sugar Factory
which is situated in the river bed of Vellar in
Chidambaram Taluk, TamilNadu discharges

* Published in Gazetle of India, Extraordinary, Part I, Section 2, dated 3.4.1992.
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its effluents into the river Vellar and thereby
causes heavy damage to the life of the
people, cattle andthe acquatic life inthe river
Vellar.

The E.LD. Parry Ltd. Sugar Factory
whichis situated in Meliikuppam, South Arcot
District, Tamil Nadu discharges its noxious
effluents into the air and irrigation channals.
The factories’ effluents- the coaidusts- are
discharged into the air which cause heavy
damage to the health of the inhabitants in
and aroundthe Neilikuppam Municipal Area.
I request the Centrai Government to direct
the concerned siaiutory authorities to take
immediate steps to provide primary treat-
ment plants in the sugar factories of
Neilikuppam and Sethiathope which are
causing danger to the life of the people.

(ii) Need for early construction of an
over-bridge at Pali GumariCrossing,
Bihar

[ Translatior]

SHR! RAM PRASAD SINGH
(Bikramganij):Mr. Speaker, Sir, Dalmia Nagar
and Dehri-on-sone cities in Rohtas district
are well known industrial cities of Bihar.
Abcut 15 thousand workers work are en-
gaged in Rohtas industrial area. Delhi-on-
sone city is also a famous commercial town.
Thousands of people come here daily for
sale and purchase. it has many schools and
celicges. Many district level Government
offices are located here. Hundreds of buses
run to Patra, Ranchi, Dhanbad, Bokaro,
Jamshedpur, Gaya etc. A railway track
passes through these two cities. There is
heavygoods and passenger trafficandmany
express train run on this track. Dehri-Patna-
Bikramganj road crossss this railway line at
Pali Gumari. This crossing remains closed
tor hours. So buses,rickshaws etc. have to
wait ior hours. Consequently sometimes
very dangerous incidents take place. After
viewing people’s difficulties the Bihar Gov-
ernment has submitted a proposal to Cen-
trai Government to construct an over-bridge
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on the above crossing. So | request the
Central Government that to approve the
above mentioned proposal immediately.

(iii) Need to set up an electronic tele-
phone exchange at Aurangabad,
Maharashtra

SHRI MCRESHWAR SAVE
(Aurangabad): Mr. Speaker, Sir, | would like
to draw the attention of Union Communica-
tions Minister towards the telephone system
in my constitnency Aurangabad. The con-
sumers are facing great hardship. It is not
only abig industriai Centre of Maharshtrabut
also an important city from the point of view
of tourism. Industry dominated areas as
Walujand Chikalthana are also locatedin my
constituency. Twelve hundred new ieiephaone
connactions area needed every year in this
are while only 350-40C connections are
granted. The lelephones of important ser-
vices are often dead. So is the situation of
private phones. Either they remain out of
order or get wrong connections. There are
many cases of wrong billing. | demand that
strowzertelephoneexchange of Aurangabad
may immediately be replaced by electronic
telepnone exchange, extravagant expendi-
ture should be checked, more and mere new
telephone connections, should be provided
immediately by iaying new cables. The main-
tenance of telephone system shouic be im-
proved so as to prcvide relief and Letter
services io ihe users.

{iv) Needto provide Central Fundstothe
State Government of Gujarat for pro-
viding reliefto the drought victims of
Saurashtra region, Gujarat.

SHRI CHANDRESH  PATEL:
(Jamnagar): Mr. Speaker, Sir, Saurashtra
region in Gujarat is facing severe drought
now-a-days. My constituency Jamnagar is
specially suffering from this terrible problem
as it has affected agriculture, Industry and
trade of that region. Blessed is afarmer, who
owns land. But now in Saurashtra a farmer
owning 100 bighas of landis forced o begfor
work as labourer cdue to severedroughtso as
1o make both ends meet otherwise he faces
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starvation. The animals are dying because
there is no fodderto feed the and no waterto
drink. The situation has deteriorated to such
anextentthatout of 684 villages only 550 are
getting water through tanker service.

School and coliege students are forced
to abandon their studies and are forced to
WOrIK as labourers.

Therefore, 1 request the Central Gov-
ernmenttc provide adequate funds deal with
the situation created by so that a proper
scheme for providing drinking water may be
formulated and proper relief is provided to
the drought affacted people.

13.48 hrs.

The Lok Sabhathen adjournedfor Lunc,
tilt Forty Five minutes past Founeen of the
Clock.

|English]

The Lok Sabha re-assembled after
Lunch at fifty-one minutes past Fournteen of
the Clock

[RAO RAM SINGH in the Chair}

DEMANDS FOR GRANTS (GENERAL),
1992-93 -CONTED

The Ministry of Human RE. Source
Development - CONTD.

[English)

MR. CHAIRMAN: The House will now
take up further <discussion and voting .+ the
Demandsfor i iants underthe controi ot the
Ministry of Humun Resource Development.

Shrimati Geeta Mukherjee may con-
tinue her speech.

SHRIMAT! GEETA MUKHERJEE
(Panskura): Honorable Chairman, Sir, Yes-
terday, | mentioned that as per the annual
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report of the Department of Women and
Child Welfare and the performance budget,
the most important items, namely, Indira
Mahila Yojana, recommendation of the Na-
tional Commission of Self-employedwomen
ininformal sector, and the proposal of setting
up National Credit Fund purported to be for
the benefit of particularly poor women, are
either in the process ot  finalisation’ or are
receiving ‘active consideration’ or just ‘con-
sideration’. This indeed is a sad commen-
tary.

Butanotherthing is very important. This
question is coming to my mind. Even if i take
itthat all these ‘considerations’, elc., will be
finalised within this year, my question is that
the money that has been allocated really
does notprovide forany realextension ofthe
project in a serious way. then, am | to
understand that the Indira Mahila Yojana in
the name of holistic approach to the problem
will actually cull together that fund, which is
being allocated to the fields of women and
children either in nutrition or in women's
welfare Put together and that culling up the
things will be called Indi Yojana in the name
of holistic approach? What lfind is that if that
is s0, then it will become really a cosmetic
exercise than anything else. | do agree that
there is a necessity of a nolistic approach. !
also do realise that there are very many
schemes which are overlapping and which
should be together. But then | do not under-
stand that with so little fund for employment
generation, how would this Indira Yojana be
something very much more?

For socio-economic programme and
suppott to employment programme, which
deal with women's employment. the alioca-
tion has been raised by rupees two crore and
fity lakh only. There are defects in the
presentsocio-econornicprogrammes. L have
no time to go into that. They require snme
change. Even then if | say that there wouid
be some change, where is the money
provided for to really give employment in a
big way, because these are the only places
fromwhere the money will be given? Butthat
is the questionthatis really striking my mind.
I hepe [ will get an answer from the Minister.
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Then, Iseethatforanumber of schemes
for child welfare, the allocations have been
increased. | am happy for that. But here
again, | am very much constrained to think
about one thing. What really will happen to
one of the poorest sections of women-
Anganwaditeachers and Anganwadi sevikas
and Balwaditeachers and Balwadi Sevikas?
I hardly see any money allocated for them. If
somewhere something is hidden, the Minis-
ter will inform. This is a very important ques-
tion which should have been kept in mind. It
has not been taken up both for Anganwadi
andBalwadi. Thisis anongoing thing. Onthe
floor of the House, promise had been given
by ShriVishwanath Prata Singh. Later, itwas
followed up by the for a long time. But it is
there where we were still in trouble. Sir, it is
wellknown thatthe mostimportant aspect of
women welfare is the stopping of atrocities
committed on them be that in the field of
social questions in the shape of rape, dowry
death, etc. be that in some other spheres.
Now, the atrocities in the social field, in my
opinion, requires one very important thing,
That is, spread of awareness among the
people both men and women against this .
there is animplementation machinery which
will have to be effective and which | really
want. Sir, | am sorry to say that though with
alot of higgling -haggling that this implemen-
tation machinery, the National Commission
for Women has been set up, as far as
composition is concerned, | think the most
important pre-requisite of its becoming the
implementation machinery, which will have
to rise above all petty partisan politics and
really face the situation, has not been com-
plied with. | would like to know what hap-
pened to that promise which was made by
your predecessor, under whose ministership
this Bill was passed, wherein | moved an
amendment to the effect that ali- India
organisations functioning on an all-India level
should be made members of that Commis-
sion and they need not be given any allow-
ance or any other expenditure need not be
incurred for them. | withdrew the amend-
ment only on the assurance by the Minister
that this will be provided in the rules. So, |
would like to know whether there are any
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such rules covering this aspect; if not, why
not? It should be there. If you want aware-
ness really, one or two camps or one or two
top level seminars will not do. This is very
essential and | hope the hon. Minister will
come out with his thought whether this will
find a place in the rules or not.

Why is there another Commissioner for
women? What willthat one person Commis-
sion do? That again will be duplication of the
activities not leading us anywhere near it.
Therefore, Sir, this question also needs an
answer so far as | am concerned.

As regards revision of laws, | have seen
the laws which are supposedto be reviewed.
They should be reviewed. But | want to add
one point. The law concerning the custody of
children have to be looked into because my
experience says that custody of children is
one of the things which is used as a black-
mailing pressure on a wornan who is in
trouble by tyrancial husbands and in-laws.
That law needs to be looked into immedi-
ately. | hope that will be given inthe schedule
which will be there for a change.

Since |have to be very quick, lwould not
go into many things except that | would like
to make a comment on the awareness
programmes. | have already said that there
are allocations for the awareness
programmes here andthere. it seems to me
that they should be combined. Not only that,
lot of money should not be spent in top level
seminars. For heaven's sake, stop top level
seminars with good eatables. Please take
the awareness programmes to the down
level instead of really wasting at the upper
level. Use it at the lower level. This is as far
aswomen partis concerned. Iwould justlike
to say one more sentence about human
resources.

15.00 hrs

That is about the necessity of including
the Manipuri language in the Eighth Sched-
ule. ShriBhogenera Jha is sitting by my side
and | cannot forget Maithili too. In fact, lam
of the view that Nepali and Konkini should
also be included. These four languages are
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mentioned in my Private Member's Bill, when
| came first to the Parliament.

SHRIMATIMALINIBHATTACHARAYA
(Jadaopur): Sir, 75 youth and women are on
fast today on this demand and we want the
Government and the hon. Minister to take
note of this.

SHRIMATIGEETA MUKHERJEE: inci-
dentally, |
Minister that during the last session, a huge
number of signatures were collected from
Manipurandlhandedoverthemtothe Prime
Minister himself. Therefore, this matter
should be looked into.

Since mytime is up, lwould only say one
thing in conclusion. The present allocations,
about which | have expressed my opinion,
are not at all adequate and | cannot support
the Grants. | think this will really put my sister
and hon. Minister of State for Women, Child
Care and Youth Affairs in difficulty. Although
she wants to do a lot, she will have to face a
difficult situation because of the insufficient
grants. If the problems are to be solved,
these allocations will have to be changed
suitably. With these words, | oppose the
Demands.

SHRI MUKUL BALKRISHNA WANSIK
(Buldana): Madam, please at least say that
you will support the Demands if the alloca-
tions are increased.

SHRIMAT!I GEETA MUKHERJEE:
Okay. For Mukul's sake, let me say that we
cannot support the Demands unless the
grants are sufficiently increased.

[Translation)

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT(DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS AND THE
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT) KUMARI MAMTA
BANERJEE): Mr. Chairman, Sir, lamthank-
ful to you for giving me an opportunity for
discussion various issue concerning the
demands | would like to congratulate the
hon. Members who gave very healthy and
constructive suggestions. Human Resources
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Development Department is a very big De-
partment like The Ramayana, the
Mahabharata, The Quran and The Bible. 1do
not want to take more time because there is
Private Member's Business also at 3.30
P.M. The hon. Members who speak here
afterwillget aproper reply fromhon. Minister
Shri Arjun Singh. |woulidlike to speak firston
sports department after that | will cover
women, child and youth department Shri
Aslam Sher Khan's and Shrimati Sumitra
Mahajan and criticism of the sports depart-
ment was constructive and they raised other
points also. | agree with them. | also agree
with criticism about sports in the country.
India is a very big country but we lack
infrastructure. Aspirations of the people, re-
lated with it, have not been fulfilled. It is also
a fact that the help has not been provided
sufficiently. i 'salso afactand has apractical
aspect. But it should be evaluated as to why
did it happen?

Sports were not given priority after inde-
pendence. Asiad was organised in 1982.
Indirajitriedthat Indian players highlight their
name in the World and their voice might be
heard in the world. She wanted that India
should progress in sports. Shri Rajiv Gandhi
constituted youth and Sports Department in
1985, in the Intenational Youth year. He
also constituted sports authority of India to
prepare the infrastructure. Today he is no
more among us. But | pay my tribute first of
all to him that he had tried to work for the
progress of our youth, our sportsmen.

Rs. 200 crore were spent on sports in
SeventhFive Year Plan. Alarge amount was
given in lumpsum. (Interruptions). Please
listen to me first and then criticise | am
replying to your points. | am not going to
politicising the sports.

In 1991-92 our sports budget was Rs.
69.11 crore but due to financial constraint it
was reduced to Rs. 62-05 crore. But now in
1992-93 itis only Rs. 57.01 crore and itis a
matter of concern. India’s population is 80
crore. Each individual gets only 50 paise.
What can be done with this petty amount?

[English]

| am grateful that our Finance Minister
has come.
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SHRI SOMNATH CHATTERJEE
(Bolpur) We all join the hon. Minister in
making the demand. We support her on this.

KUMARIMAMATA BANERJEE: Thank
you. | am grateful to all Members of the
House.

[Translation)

This year only Rs. 57.01 have been
provided for sports and Rs. 11 crore have
been curtailed. In European countries 8 per
ceniofthetotalbudget is spentonthe sports.
In India we get only 50 paise per annum per
head. How can it help sports? How can an
infrastructure may be provided with such a
pefty amount. | agree with each and every
Member of this House that more priority
shouid be given for the provision of infra-
structure of sports. Therefore ineed national
support in this regard.

[English}

Sports should be treated as healthy and
constructive mevement in this country.

| Translation}

And our sporis movement shouid be
suchthat it may become ourbiggest mission
of national integration. if we strengthen
oursportsrrien and extend help to them, we
can help 2/3rd of our population. | agree with
you that more priority should be given to
sports.

The standard of sports can be improved
In our country. Though funds are esential for
it, yet money alone would not help. Commit-
ment is also needed to achieve this objec-
tive. We are facing the problem of fack of
infrastructure as weli as lack of commitment.
Sports is a state subject. We can only ad-
vance grantsto states andgive assistanceto
the federations, but we cannotdo anythingin
the matter of selection of candidates and
coaches by a federation and sending them
abroad, because it is an autonomous body.
lam not saying about having contention with
anyone but my point is that the federations
should also take into consideration the feel-
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ings of the M.Ps and
[English)

Sports Ministry with the help of the
Sports Authority of India, with all Federation
Associations and all common people of the
country can do something in this regard.

{Translation)

If ali these agencies cooperate with
each other, we can make progress in future
inthe field of sports, though at present we are
lagging behindg Our commitment, sincerity
anddedication is neededto achieve this end.
How China, Malayasia, and Cuba made
progress in the field of sporis? | met the
Sporis Minisier of Malayasia and discussed
with him about the advancement of sports i
his country. He toid me that their sports
hudget was to the tune of Rs. 1000 crores
and besides the Government, all public sec-
for and private sector campanies had to
spend a lump sum amount on sports com-
puisorily. There are also many Public and
private sector companies in our country, but
how muchthey spend onsports? They show
only a few programmes on T.V. and spend
some money for gaining popularity. But the
future sports in which more people wili par-
ticipate.

{English]

SHRI CHETAN P.S. CHAUHAN
(Amrohaj: In the last session of Parliament
- Oclober-November - | had asked a ques-
tion whether the government was thinking ot
taking the help of public sector and private
companies for development of infrastruc-
tureincludingthe grounds and other facilities
and also to maintain some of the stadia
which were in a dilapidated conditions. The
reply which | received was that there was no
proposal.

I would like to tell the Minister that there
are lot of companies, there are lot of public
sector undertakings, there are some big
companies, which are interested; and | am
sure, if the help is taken of these companies,
these grounds and some of the stadia and
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other facilities which are in a dilapidated

conditions, which are very bad, they are as

good as ruins, they can be maintained; and

the sportsmen of this country can utilise

them.

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHR! ARJUN
SINGH): The questions that the hon. Mem-
ber has put did draw attention to a very
important aspect of promotion if sports. |
would like to inform the House that the
Minister of Sports for State, Kumari Mamata
Banerjee has already taken the initiative to
draw help of the public and private sector in
this national activity.

[Translation}

KUMARI MAMATA BANERJEE: Mr.
Chairman, Sir, | am thankful to Chetanji, but
| could not listen his speech. | have been
discussing this matter with him and | have
asked himwas to how the standard of sports
can be improved and what should done in
this regard. | have discussedthis matterwith
himbecause heis a sportsman. lintendedto
say that private and public sectors were also
assisting in the improvement of sports, but
more assistance wasexpected from them.
We held meeting with public sector and
private sector. Discussing the issue with the
top management officials of public sector
and private sector, the Government have
requestedthemto set up a Sports Academy.
They should set up a Sporis Academy by
identifying a discipline, as Tata has done in
Jamshedput and they would not require to
invest more amount on it. | would like to
inform the House.

[English]

The Life Insurance Corporation has
agreedto adopt gymnastics discipline acad-
emyforchildren. The Gujarat State Fertilisers
Corporation has shown interest to set up a
Regional Academy forbadminton at Baroda.
M/s. Food Corporation of India has agreedto
set up a Regional Academy for football at
Patiala. M/s Vishakapatnam Port Trust have
accepted the proposal of setting up the
National Velleyball Acadamy at
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Vishakapatnam. M/s. Bharat Petroleumhave
agreed to adopt swimming discipline and for
setting up a National Academy at Madras. M/
s Northern Coal fieids Ltd., Singrauli (M.P.),
A subsidiary of Coal India Ltd., have agreed
to adopt Archery and setting up a National
Academy at Singrauli. Adialogusisin progress
with M/s Jai Parkash Industries and M/s Air
India, who have shown interest in setting up
a National Academy at Delhi. This is about
hockey.

Subject is also being pursued with M/s
Ashok Leyland for National Academy in
Weightlifting, Steel Authority of India Ltd. for
National Academy in Handball, MRF for
Regional Academy in Football and Bharat
Heavy Electricals Ltd. tor an Academy in
Basketball.

Regarding other disciplines also, | have
requested TATs, MRF and other people;
they are also coming up.

MR. CHAIRMAN: | am told that Paki-
stan hockey team is entirely sponsored and
their expenses are met by the Pakistan
International Airways. Why don't you exam-
ine the question of Air India taking up the
Indian hockey?

SHRI K.P SINGH DEO(Dhenkanal): In
1990 in Beijing in rowing we got four goid
medals. There is no provision for rowing.

[Translation)

KUMARI MAMATA BANERJEE: Mr.
Chairman, Sir, | agree with Shri K.P. Singh
Deo. We have constituted a task-force inthe
Ministry for having constant interaction with
private sector and public sectorand request-
ing them that it would be better to set up a
Sports Academy with in the discipline al-
ready available with them. We have also
discussed with BSF, they have also made a
commitment. the Government of West Ben-
gal is also going to set up a athelete cantre.

[English]

They are going to set up one centre in
West Bengal also. They are going to set up
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one academy in West Bengal also.
[ Translation)

Sir, such efforts are being made by us.
the Sports Authority of India has also been
making efforts since 1987. there are three or
four Schemes of NSTC which are very good
schemes for tribal boys and girls and we are
goingtosetup 78 SCTS centres. At present
two or three centres are in operation. I 78
centres are set up. the Sports Authority of
India will bear all the expenses on making
career of the students as well as nurturing
them.

Sir, there are sports hostels also. As
many as 742 boys andgiris are living inthese
sports hostels. 1217 trainees have also been
admitted under NSTC scherne. There are
455 and 576 persons in special area games
and sports project development area re-
spectively. We are also going to set up afew
more hostels. if these hostels are set up,i
think the Government will provide training to
boys and girls during Eighth Pian from next
year on its own expenses.

[English}

Sports Authority of India will bear all
their expenses.

{Translation]

Sir, We are making efforts in this regard.
Shri Aslam Sher Khan has raised a question
thatwhy the Governmentis sending coaches
abroad and atthe same time inviting Coaches
from other countries. It has been said that
the persons who got their training in NIS can
only be imparted training and to no other
person. fwould like to remind Aslamiji that his
statement is not correct. As many as 9992
coaches have been trained by NIS Patiala.
But outstanding coaches from outside can
also impart coaching . There are many
coaches like Mr. Ahuja, Mr. Rao who are
imparting training. We have also prepared
some programmes for rural youths. Where

APRIL 3, 1992

of Human Re ource 468
Deveiopment

infrastructure is available for setting up
youth school in rural areas, we donate an
amount of Rs. 1 lakhs to it Last year, Nehru
Yuva Kendra had organised 11000 tourna-
ments and they are ready to organise much
moretoumamentsin the nearfuture. Cham-
pions can not be produced merely by
organising one tournament. If tournaments
are heid throughout the year, we can pro-
duce champions. Sports Authority of India,
Nehru Yuva Kericra and the Department of
Sports are making efforts in this regard.

Sir, Asian Games are going to be held.
Tha Department of Sport held a meeting with
ICA and national Federation for fixing re-
sponsibiiity. For the prestige of the country
andinthe interest of country anc sportsmen,
we should work unitedly.. (Interruptions)
There are political and ideologica! differ-
ences butthere are nodifferences in respect
of sports movement. if we want to work for
the improvement in sports without political
and ideological differences (Interruptions)

PROF. RASA SINGH RAWAT (Ajmer):
Mr. Chairman, Sir, lam on a point of order.
As Mamataji was telling just now about the
sports arrangement, private sector, public
sector. (Interruptions) All the arrangements
made by the Government for sports are
worth welcoming. But through you | would
like to know only one thing. (Interruptions)
that politics in the selection of players is the
main hurdle due to within we are unable to
make a mark eitherin Olympic orin any other
game. Be it selection of cricket
team..(Interruption)

KUMARIMAMATA BANER.IEE: Sir, as
| have already said that the federation is an
autonomous body and since sports is a state
subjectwe cannotinterfere in it lf this subject
is incluuded in the concurrent list then we will
also have a say in the matter. It has been
mentionedthat politics has creptinto the field
of sports but could youtelime which
organiusation is free from politics. {Interrup-
tions)

It has crept into institutions like schools
and hospitals toc. If we can get rid of *
otherfields it can definitaly be r-
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the field of sports also. | can not allow politics

in sports.

SHR! VIRENDRA SINGH (Muirzapur):
Mr. Chairman Sir, this question is not related
toany poiiticalparty. if any individual, whether
he belongs to Bhartiya Janta Party, Commu-
nist Party, Congress party or Janta Dal tries
1o gain political milege out of spoits then he
is polluting politics as well as the field of
sports. There is nc scope for politics in the
field of sports. Spirii of nationalism should
always prevaiiuponinthe field of sports. The
moment politics creeps into sports this spirit
does no longer remain there. The real fault
iies with the organisers whether they beiong
tc Bharliya Janta Party, Congrass Party,
Communist party or Janta Dal, they are the
one who induige inpolitics and this is a matter
of grave concern and attenticn should be
paid 1owards this aspect.

KUMARI MAMATA BANERJEE: Mr.,
Chairman Sir, if this is the feeling, then let us
pass a Billunanimously that no politician can
interfere in sports. All of you do it, t leave it
upte this House.

SHRI VIRENDRA SINGH: If a politician
is well versed in the field of sports then
aefinitely.. (Interruptions)

MR. CHAIRMAN: Your name is in the
list of speakers, you will get an opportunity
to express yourself, kindly do fiot interrupt in
this manner.

SHRI GIRDHARI LAL BHARAGAVA
(Jaipur): Mr. Chairman Sir, ncne in the
Bhartiya Janta party knows how to piay.

SHRI ARJUN SINGH: You know how to
play a dangerous game.

MR. CHAIRMAN; He is saying that you
play a big game and not a small one.

(Interruptions)

KUMARIMAMATA BANERJEE: A pro-
vision of Rs. 32 crore has been made in this
year's budget for youth affairs. Two third of
our population consists of youth, therefore
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what ali we can provide ~th sucr 4 meagre
amount. last year bes.ues howing 174 cul-
tural festivals, we otyaniser - number of
National Integration Camu:, Several Inter
state youth Exchange programmes were
also conducted. Thus 83,000 youths of the
country have been mobilised. There are
several schemes forimparting trainingtothe
youths for self Employment . Last year 5289
youths were benefited by this scheme and it
is hoped that another 10,000 youths will
derive benefit from it by next year. There is
a scheme for promotion of Youth activities in
backward areas. 23 programme have been
conducted under this scheme and 8657
youths participated . In addition we have a
number of programs and institute for the
youths such as National Service Scheme,
International Exchange of youth Progremme
and National Institute for youth. Among the
institutions Nehru Yuva Kendra is the most
active of ali. This organisation was deprived
of funds for aimost one and half year, but the
tunds have been ncn released for it by our
Government. There are 398 similar centres
in the country and about 26 new centres will
be established this year. 35,000 youths
have received training from these cenires
and 11,600 sports tournaments have been
organised. 1300 cultural programs have been
conducted. With a view to promote sports in
the Rural areas we have suggested the
Rural Development Ministry to inciude this
scheme in the Jawahar Rojgar Youjana and
thus animpetus canbe givento sports atthe
block and Panchanyat level. There is a pro-
posal to set up youth Development Centre
foracluster often villages andthose centres
will be source of information for the youth.
Seif employment training will be imparted to
themin coordination with Ministries of Indus-
try rural Development and Agriculture as to
make them self sufficient and financially
independent. We propose to provide re-
quired assistance to these youth Develop-
ment Centres. We are going to establish
National Institute for youth, for youth re-
search andforformulation of policies, Earlier
there were 222 members in the National
youth council. t was a very large committee,
now it has been decided to reduce the
number of members, now it will consist 50
members.
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|English)

SHHRi CHETAN P.S. CHAUHAN
(Amroha): Mr. Chairman, | will just take one
minute. Before hon. Finance Minitser goes,
| would like to make just one point. The
Budget of Sports and Youth Affairs is Rs. 57
crores only. It should be raised at least to
rupee one per person, that is the population
of India, which is 85 crores, and the Budget
should be made Rs. 85 crores.

KUMARIMAMATABANERJEE: We will
sympathetically consider it,

THE MINISTER OF FINANCE(SHRI
MANMOHAN SINGH): The Minister speaks
for the Government. (interruptions)

{Transiation}

KUMAR! MAMATA BANERJEE:
Chauhan ji, 1 hope that he has said that the
Minister speaks for the
Government..(Interruptions) The Nationa!
Youth Council has been reconstituted....

[English]

MR.CHAIRMAN: Madam, at3.30P.M.,
we have to take up Private Members' Busi-
ness. So, you have got about 5 minutes left.
Would you like too continue after that?

[ Translation)

SHRI PIUS TIRKEY (Alipurdas): Mr.
Chairman Sir, the time forthis itemshould be
extended by 10 minutes so that the hon.
Minister can speak for 10 minutes more.

[English]

MR. CHAIRMAN: Would you like to
continue on Monday or would you like to
extend some time?

SHRI ARJUN SINGH: | think ten min-
utes could be extended because the hon.
Minister will not be able to be here on Mon-
day for certain unavoidable reasons. {Inter-
ruptions). | am not saying to curtail the
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Private Members time.

MR. CHAIRMAN: The sitting of the
House will be extended by the same quan-
tum of time.

SHRIRAMNAIK (Bombay North): Sir, it
is the well-established practice that Private
Members’ Business must start at 3.30 P.M.
Never such exceptions are made. (Interrup-
tions)

SHRI MORESHWAR SAVE
(Aurangabad ): Let her continue after €
O'Clock.

[ Translation]

SHRINITISHKUMAR (Barh): Mr. Chair-
man Sir, there is no problem in accommodat-
ing the hon. Minister for 10 minutes more.
The sense of the House is not such that it will
not accommodate her for 10 minutes. But |
would submit that the time fixed for discus-
sion onthe demands forgrants of the Human
Resource development Ministry is not ad-
equate. ltis just six hours. The hon. Minister
has yettoreply and she has alreadytaken 20
minutes and she will take 10 minutes more.
This Ministry is so vast, that many hon.
Members like to participate in the discussion,
only atew hon members have got the oppor-
tunity till now. It is the feeling in the House
that time for discussion should be extended
beyondsix hours so that more Members can
participate.. (Interruptions)

MR. CHAIRMAN: This must have been
decided by the Business Advisory Commit-
tee.

[English}

SHRI ARJUN SINGH: Sir, | would be
very happy if this happens, but this will be
decided by the Business Advisory Commit-
tee, |am prepared for it, this much I can say.

MR. CHAIRMAN; | will convey your
feelings to the hon. Speaker so that he puts
it before the Business Advisory Committee.

(Interruptions)

-
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MR. CHAIRMAN: Is it all right if we allow
the Minister to speak for another ten min-
utes?

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: Madam, please try to
wind up in ten minutes.

KUMARI MAMATA BANERJEE: O.K.
Sir. | am grateful to you and to all the
Members of the House to allow me to speak.

SHRIMATI VASUNDHRA RAJE: Wind-
ing up women and children in ten minutes !

MR. CHAIRMAN: Ithink she is speaking
extremely well on the sports ride.

[Translation)

It is in your intrerest. The suggestion
given by Chetan Sahib is also being consid-
ered.

KUMARI MAMATA BANERJEE: Mr.
Chairman, Sir, sine there is paucity of time,
Ido not want totake much time of the House.
Ihave notsaid much aboutthe youth. We are
facing the serious problem of unemployment
inthe country. We have appointed acommit-
tee on youths, which will give its suggestions
. We propose to aboish the fees in Postal
order for the Central services and the public
services. We have requested the concerned
Minister in this regard. As regards women, |
have great regard for Geetaji who is associ-
ated with women, movements for avetry long
time. Quite often we meet Shrimati Rita
Verma Vasundhraiji, SaceithriLaxmnanjiand
Basava RajeshwajGeetajihadraised a point
about 1..C.D.S. (Interruptions) Please lend
me your ears.

MR. CHAIRMAN: Do not interrupt.

KUMARIMAMATABANERJEE:I.C.D.S
is the largest Projectin India. Initially it had 33
programme under itbut now the number has
gone up to 2506 incuding 188 State
programmes. The World bank Poject is in
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Andhra Pradesh which has 110 programmes.
Tamil Nadu Integrated Nutrition programmes
is in 316 Clocks. This year we have added
560 blocks in I.C.D.S. scheme for providing
education to adolescent girls. The drop out
rate among giri students is very high and they
do notget the opportunity. In orderto provide
them education and nutrition and vocational
education a scheme has been formulated |
support the cause of Anganwadi workers.
Manmohan Singhi has just left. These
Anganwadiworkers getverylow honorarium
ieabout 325 rupees permonth. They arethe
community workers and they have to be on
duty for four and half hours. There are such
projects in the State also. It is our effort to
formulate a new programme. Their 4 1/2
hours duty would be adjusted in this, so that
their salary might increase.. (Interruptions) |
myself went to the Planning Commission to
get the honorariumincreased. The Planning
Commission itself recommendedfourorgive
hundred. But due to financial constraints, it
wouldbe givenlateron. have metthe finance
Minister thrice regarding this issue. Shri
Arjun Singhji has also written 4-5 letters to
increasetheirsalary.have alsotalkedtothe
Finance Ministertwice orthrice inthe House.
He has assured that the problem would be
solved. It is the effort of my Department that
the saloary of the Angawadi workrs is in-
creased. We are going to formulate Indira
Mabhila Yojana also. Under this scheme,
there would be programmes on nutrition,
education and also on self-employment.
There had been three meetings under the
Indira Mahila Yojna. Arjun Singhji has talked
to the people of the ministries of Health,
education, industries and he also called the
ministries of health, education, industries
and he also called the ministers of the State
Governments and held a meeting withthem.
But the governments of West Bengal and
Madhy Pradesh have requested for some
more time for sending their recommenda-
tions on it. That is why we are waiting. After
the report comes, we would try to start the
plan.

The hon. Member, Smt. Geeta
Mukherjee has mentioned about the recom-
mendations of the report of the Jia Bhatt

“National Commission for Self-employed
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Women. That report and its recommenda-
tions have been sent to the States and the
Union territories. Our department is making
aill effcrts to follow the recommendations of
the National Credit Fund for Women. Itis our
promise, whether we stay or another new
man comes, it is the promise, of our depart-
ment that we will foilow these recommen-
dations.

It is rue that atrocities are increasing..
So simply making the laws wiil not do. We
have aiready danced many law in Parlia-
ment. In fact, these laws are not imple-
mented. The law and Order is the State
subject and they are responsibie for their
enforcement. But it is seen that there is no
willand determination fordoing ihis. Asfaras
Bihar is concerned, a iew women have
written to me about a murder which took
piace there and the fairly membsars were not
allowed to lodge an F.i.R. ! have mysseif

written to Shri Laloo Prasad, Yadav trtake. .

action in this regard. Even in Madhya
Pradesh, there was one such incident and
mary such inciden:s issuer in mary other
States as well, | am not simply talking about
the States rued by cpposition parties. | am
talking about all States. We have started a
new programme know as ‘Gender Sensitiza-
tion Programime; Our Department propose
to conduct a combine training and of the
palice personnel and voiuntary Organiation
cttices in Deihi, 5 suchcourses have already
been conoucted. Even in Gujaral, some
such courses have been conducted and, we
alsc propose it corduct wraining camps in
Andhra Pradesn, Karr.ataka, Tamil Nadu,
West Bengal, Machya Pradesh Bihar, U.P.
and Orissa. This programme is very usaful.
The Department is conducting a 3-day com-
bine training of the potice personnel, women
pclice officers and the oificers of the voiun-
1ary organization; As the village folk do not
have the correct kncwiedge, they do not
Know how to maintain a diary. Thatis why we
nave startgd this programme to create an
awareness among them We given many
programmes to voluntary organizations aim-
ing at creating awareness and a self-em-
ployment programme has also been formu-
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lated. We pian to train 85,000 women next
year. The department has many such
schemes. But Ithink that as the law and order
situation is linked to the Home Ministry, the
responsibility of the state governments is to
enforce the laws and our department us
responsible for enacting laws. So | propose
toast up a Coordination Committee. Our
department would co-ordinate with the state
governments and the Home Ministry. Meet-
ing should be held after every three months
to review the cases and the action taken
thereon.

We have set up a National Commission
on Wemen. Women are being deprived of
theirrights, they are to be given equal rights
Suo Motu notice can be brought for this. If
any legislation is to be reviewed or any
amendment is to be made if the National
Commission for Women sends any sugges-
tions, then our department shall definitely
study them. We want to bring necessary
amendments in the Dowry prohibition Act
and the prevention of Commission Sati ir

“Yhis:session of Parliament, because these
are certain acunas in these Acts. There are .
the Government if India Acts and the benefit
of these laws should reach the people at the,
grassroot levelinthe right way. There should
be proper awareness among women about
these laws and together with that, confi-
dence and courage are also necessary. -
self-confidence and courage is created
among woemen, then they canwork. lamalso~
ofthe opinion that merely making laws onthe
basis of political decisions will not suffice, it
is most important to make women economi-,
cally independent also. That is why we have
asked every ministry to create a separate
women’s cell. Many ministries have already
done this. All the State governments have
been asked for a separate department for
women and a leter has been writtento thern,
but it is regrettable that everyone keeps on
talking about women and Children, butthe:#
is no sparate departments for them. I do not
know why they do not think about this. !
request the members that they should pre-
vailuponthose State Govemments to create
separate Departments where separate De-
partments for women and children have not
been crcaved so far. Money wouid be given
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1o do this work. if a lady is the incharge for
this, the problems of women could be under-
stood better. We have prepared a scheme
tor a women'’s Development Corporation in
evary State for which 43% shall be the share
of the Central Government and 51% the
share of the State Government . We want
that grass root women should be associated
with the decision making process and there
should be no discrimination against them.

[English]

{do not want to treat women as women,
but | want to treat women as a human being.

{Translation)

Till we treat women as human beings,
nothing could be done for them. lf we treat
her as a human being and not as an objects
of pity, then there is nothings to be pitted.
This is a basic right of all women. | anybody
denies here rights, then she is ready to
snatch or grab them.

Sir, lamgreatefulto all of you, for giving
me a chance to speak. My effort is that |
should complete the speech within ten min-
utes according to the commitment, but youth
sports, adult education eic. among women
are lengthy issues. | have tried to cover all
these issues.

[English}

Let us try our best to do something for
the country, for the youth, for the women and
for the sportsmen.

[Transiation}

At the end, | would like to say one thing,
that if the desire to do something exists inthe
heart.

[English)

if there is a will, there is a way.

Pua S et 7

[Translation]

The promises made would have to be
kept. This is the month of RamlJan. | shall
conciude with a couplet:-

“Khudi Ko Karbulanditan ki har Tadbeer
se Pahle khuda bande se yeh pooche, Bata
Teri Raza kya hai,”

[English}

MR. CHAIRMAN: | would Jie to add to
the congratulation forthe excetllent intavention
that the Minister has made.

(English}

MR. CHAIRMAN: The House will now
take up the Private Members’ Business. Shri
P.P. Kaliaperumal to move the motion.

15.44 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Eighth Report
{English)

SHRI P.P. KALIAPPERUMAL
{Cuddalore); Sir, | beg to move:

“That this House do agree with the
Eighth Report of the Committee on
Private Members’ Bills and Resolu-
tions presentedto the House on the
1st April, 1992.7

MR. CHAIRMAN: The question is:

*That this House do agree with the
Eighth Report of the Committec on
Private Members' Bilis and Resolu-
tions presented to the House on
the 1st April, 1992.7

The motion was adopled.

—— N
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15.45 hrs

RESOLUTION RE. REJECTION OF
PROPOSALS PERTAINING TO TRIPS’
ETC.

[English]

MR. CHAIRMAN; Now, the House will
take up further discussion on the Resolution
moved by Shri Rupchand Pal on the 6th
March, 1992:-

* This House calis upon the Gov-
emment to categorically reject all
proposals received by government
pertaining to Trade Related Intel-
lectual Property Rights (TRIPS),
Trade Related Investment Mea-
sures (TRIMS) and General Agree-
ment on Trade in Services (GATS)
which will infringe the Patent Laws
and the economic sovereignty of
our country. “

The time allotted for the discussion on
this Resolution is three hours. The time
taken already is two hours and 19 minutes,
leaing a balance of about 40 minutes. Shri
Santosh Kumar Gangwar was on his legs.

[ Translation)

SHRI RAM NAIK (Bombay North): Mr.
Chairman, Sir, you just now said that 41
minutes are left, and | agree that the Minister
will reply just after 41 minutes. Attimes it so
happensthatlrequest youtoextendthetime
as number of members wants to speak and
you oblige. If it is extended for half and hour
or one hour then it will not create any prob-
lem. Therefore, | would request you that it is
an important proposal, though it is not mine.
But | would request that the time left for this
motion is 40 minutes only. t may be ex-
tended by 20-25 minutes. it may be decided
right now as it would be easy to allot time to
the members who are willing to speak. Oth-
erwise the discussion will prolong and it
wouid not be possibile to include the Resolu-
tior in today’s discussion and it will lapse.
since it is an important resolution like Com-
mon Civil Code, it should be discussed. That
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is my submission.

MR. CHAIRMAN: | fully agree to the
suggestion given by Shri Ram Naik.

[Englsh)

But eventually it is up to the House. | do
agree that discussion are going on and a on
and being extended. It is not quite correct.
Therefore, would requestthe hon. Member,

[ Translation)

The members who are going to speak
may do so just for five minutes each, be-
cause much of the time is wasted by repeti-
tions. So keeping in view the suggestion
given by Shri Naik, | would request all of you
to discuss the issue keeping in mind the time
available with us.

SHRI SANTOSH KUMAR
GANGWAR(Bareilly): Thank you, Mr. Chair-
man, This topic under discussion for the last
so many months in the whole country. It
would come under discussion in this House
also, and the hon. Minister has agreed to it
just now. The question which we are facing
this time and certain points we are bale to
understand at present are that whether our
economic independence would be endan-
gered? Whether we shall have to agree to
certain suchdecisions which are notin public
interest. This way there would be an interfer-
ence in our development priorities. In this
context, 1 wouid like to draw you attention to _
a saying to Mahatma Gandhi. He said these
words in the context of economic situations
and it appears that he has rightly said so. he
said, | quote:

“l do not want my house should be
surrounded by walls from all the sides, and
Idonotwanttokeep the windows shut. iwant
that the cultures of all the countries to enter _
muy home freely as far as possible. But | do
not want to severe my moorings from my
own Soil.

In fact, looking at the present Motion
and the way the people who are raising
objections, it appears that we would be



481 Resolution Re. Rejection CHAITRA 14, 1914 (SAKA)

enslaved economically. | do not want to
speak at length on this subject. | will
mentiononly a few points. These points may
also be considered.

> We will have to give the same rights to
foreign companies also which we are giving
to our own companies. This will hamper our,
independent development and we shall be
losing our control on the multi-national com-
panies. On the one hand these muti-national
companies would be free to import any kind
of technology and on the other they won't be
facing any pressure of export. They will be
independentto enter into any field of produc-
tion and if they take interest in the production
of consumer goods, the result would be that
our small and cottage industries will close
down. This way our economy will be terribly
influenced. Secondly, there will be a rise in
the unemployment in our country. Because
of better technology and solid resources the
multinational companies will wipe off the
small industries in the race. On the other
hand, in important fields like financial ser-
vices, telecommunications, media, educa-
tion, health etc. these companies are devel-
oping unnecessary interest, which will have
an adverse effect on our development. Mr.
Chairman, Sir, the main occupation of our
countrymen is agriculture. Two-third of our
population lives in the villages and depend
upon agriculture and it appears that its maxi-
muminfluence will be onthefieled of agricul-
ture. In other countries, smaller agriculturists
are facing extinction. Even in America there
were 30% small farmers between 1950 and
1960. Later on upto 1964-65there remained
only 26-27%, and it appears that with the
advent of 1995, small agriculturists will not
exist. | feel that efforts are on to lead india
also in that direction. Personally, |feel that
we shall have to review or withdraw all the
schemes like reduction in the prices, all the
schemes related to controlling the price

. schemes related to water fertilisers, energy

" and rebate on pesticides loan schemes for
agriculturists. We shall have to change the
Public Distribution Systemaltogether as well.
of we acceptthe Intellelctual Property Rights
of seeds, plants, and otherthings associated
with agriculture it will come in the way of our
agricultural development. Because of the
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monopoly of the multi-national companies in
the field of agriculture we may have to face
some difficulty in discovering new species
due to the fact that in our country agriculture
is not bound by patent laws, it is quite
separate. These laws would not make any
differenceto us. Instead of Process Oriented
patent laws we shallbe boundby the Product
Oriented Patent Laws. These are to ob-
served in the fields of agriculture, technol-
ogy, biotechnology etc. where there is more
scope of new researches, because all the
developing nations are lookingtowards India
and they want to follows us. Today, all the
countries feel India is not taking initiative the
way it ought to take. There is more scope for
new researches . We will be bound by that
and if our scientists want to make any such
product by their own processes the patent of
which is not already existing, they won't be
able to do so.

Such people, companies or countries
will misuse their monopoly, with all that
Dunkel proposals should not be accepted. |
do notacceptit. it appears asif ali the nations
are on one side and India is alone on the
other side. | would not even suggest that it
should lead to a situation of committing
suicide. We shall have to delete certain
proposals from the Dunkel proposals which
we feel are against the economy of the
country and it is very essential 1o discuss
these proposals.

In this context we shall have to consider
small industries, agriculture and all our main
problems such as increase in population,
providing employment opportunities. We shall
havetoemphasize more onindigenous things
in order to save ourseives from economic
imperialism. We will have to link oureconomy
with the resources available in within our
country only and bring forward such schemes
which can be implemented with intemal re-
sources.

Today, our self-sufficiency is being at-
tacked from every side. the greatest need of
the hour is self-confidence. In the present
situation the idea of swadeshi'. can only give
light to this country.
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Mr. Chairman, Sir, the points that 1 have
made here shouid be discussed in the whole
country and in this House also. Let, there
may not emerge such power which may be
superiorto this House and subject the House
according to s own dictates. Certainly,
under such circumstances we will be losing
our prestige, and i we will be bound by such
lawes, the House too will lose its signifi-
cance.

At Present, the Indian patent laws are
looked upon by the developing countries as
the ideal one and these countries too have
formulated their patent laws on the fines of
our laws. ¥ we look back, say about 15-20
years ago, the U.S.A. 100 had similar laws
but with progress and development, these
have been replaced and it doesnt want any
countryto be at parwithit. Today, Indiaisthe
undispuied leader of the developing coun-
tries. The ill-wishers of India are very well
aware of this country’s potential and are
afraid of the fast progress being made by this
country.

Therefore, | would like each one of us
to ponder over this matter seriously and
amrive at a decision, which is in the laser
interest of the country. Moreover, our future
generation should not become objects of
humiliation and they shouid be able to proudty
say that the present leaders of the country
had taken the coirect decision, keeping in
mind the laser interest of the country . With
these words, 1 conclude and thank.

|English]

PROF. SUSANTA CHAKRABORTY
(Howrah): Sir, the GATT was set up afterthe
Second World War in order to dismantle
barmriers of trade. And now in the Eighth
Round of the Multinational Trade Negotia-
tions at Uruguay, the philosophy of the GATT
has been changed from one of a ‘free trade’
to the market opening which would, jpso
facto, be available only to developed coun-
tries. The interest of the developing coun-
tries have been bartered by the Uruguay
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Round of Trade Negotiations. We all know
that. During his recent visk to Washington
the Foreign Secretary ShriDkshit has made
avery significant remark. He has said thatas
regards safeguarding the interests of the
United States of America, india and USA will
work jointly. | have no objection as such to
this joint working by India and USA. But the
point is, it is to be studied in the background
of what Ms. Carla Hills remarked. She said
that USA would not hesitateto apply Special
301 and would not hesitate to have any
retaliatory measures i the taks of agree-
ment that had been proposed in the Dunkel’s
draft proposal was not accepted by india and
other developing countries.

in the year 1989, we had before us an
advantage when India gave the leadership,
when India gathered the support of all the
developing countries and the negotiation
had to begin afresh and this time India has
lost much of its prestige, India has lost the
lead that it could have gained. It is no coin-
cidence that our Foreign Secretary made
this remark and even he want on to remark
that we think that USA has certain allega-
tions, valid allegations against the barriers
that have been created to its State. In the
same vain, our Commerce Ministry now tries
tofind logic behind certain proposals as have
been placed in the Dunkel Draft.

So far as pharmaceutical issues are
concemed, it is being said that there shali be
anincrease of only ten tofifteen per cent. So,
there is sufficient scope for negotiation, suf-
ficient scope for rethinking. This stand of the
govemment, this thinking of the govemn-
ment, rather we apprehend, willlead usin a
way fromwhere we shall not be able tocome
back. R is nothing new that patent is being
given to intellectual properties. It is nothing
new. But now what is being tried is to include
discoveries also within it. Inventions are
patented and patented legally. Now discov-
eries are also being attempted to be pat-
ented. Had Mr. Columbus discovered
America after 1993, he would have also had
the right of patent over America and he could
have claimed exclusive right on Americial
and exploited it for long 20 years. This is a
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Again it is not only the process but also
the products which are going to be patentad.
Now so long America was not self-sufficient
in agriculture, so long there was hunger in
America, they did not other, they did not
press that there should be patent rights in
regard to security of food and all these
things. Now we have advanced, much, so
they demand that patent ight should also be
grantedinthis case. lf that happens what will
be its implication upon India? Formerly what
we coulddo?if aparticularprocess has been
patented, by another process, we could
produce the same product. Wecould dothat.
It is in this way that Indian agriculture was

' developed; itisinthis way thatwe couldgrow
up new seeds; and it is in this way that our
agricultural sector has reached a stage,
where it is now. It is in this way that our
formers have advanced towards self-reli-
ance.

Now if that is changed according to the
Dunkel draft, the implications would be that
we shall not be able to use any other devise,
any other process to produce an idential
product. So India’s interests will be ham-
pered. They may again be extended to the
living beings. It is also dangerous.

Some of the highlights of the Dunkel
proposals are:1) foreign investors ought to
be treated on par with domestic companies
in every respect; 2) there shall be no restric-
tion on foreign equity participation; 3) there
shall be no restriction on any other invest-
, Ment ; 4) there shall be no obligation to use

locally available products; 5) free import of
raw materials, components and intermediar-
ies and there shall be no export obligation to
find imports.

So far as this part is concemed, by our
industrial policy, by our new trade policy, we
have accepted all these conditions. What
. does it mean? It only means that we are
* going to surrender our sovereignty too the
multinationals. We are going to surrender
our sovereignty to the interests of United
States of America. If this Draft is accepted by
us, our position will be like this; because it
shall be an international law and because it
is obligatory on your part to follow the law, so
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the sovereign parliament of India, the Acts
that we have passed - the indian Patent Act
of 1970- will have be amended in accor-
dance with the new international law that is
being proposed by the Dunkel Dratft. that is
the situation in which we stand today.

Ihave already told aboutthe agriculture.
so far as our drug industry is concemned,
many Members have said and | co not want
to take up the time of the House. | know that
there is time constraint. If it is accapied, the
relative advantage that India erious in the
case of this industry, the relative market that
we have in the world outside - in America
itself - we shall lose that advantage and we
shall have to depend upon he foreign coun-
tries forthe import of life saving drugs. Sothe
life and health itself- the health of our coun-
try-will depend upon the imports and that
shall be a tragedy. We can not take it for
granted, So, the government of India should
take a very bold stand. Mrs. Carla Hills
threatened us that she will apply Special 301.
Now some are alsc apprehensive that it
those actions are taken against us, the
balance of payments problem of India will be
further accentuated. Some have said that
only two ways are open for us that is either
we have to accept it or we have to leave the
Membership of the GATT or we may be
expelled. | do not think there is any actual
threatening. India is one of the founding
members. On India depends the fate of the
developing countries. India can still take the
leadership. No ona can ignore India, its vest
market and its peculair geo-political condi-
tions. We actually think that some hundred
and odd countries of the world shall unite
togetherto exple Indiafrommembership. So
there is no actual threat.

What is needed is courage, what is
needed is conviction, what is needed is to
bring about a philosophy of change, a
change with human face, a change with
social justice which is promised "y the Gov-
emment but is never granted to the people.

It is in this context that | look at the
Dunkel proposals. | would request the Gov-
emment that should desist from fumbling. it
should take a firm stand. it should make
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public alithe things that are there. After afull-
fledged debate in the Parliament, after afull-
fledged consultation with the intellectuals of
our country, with the people of our country,
the Government should take a stand. It
should not leave the space step by step to
the whime of the multinationals, to the capi-
talists of the World bank andthe IMF and the
Dunkel draft that is going to create a neo-
colonial order in this world.

With these words, | again request the
Government to take a firm stand on it and to
take the people into confidence.

SHRI A. CHARLES(Trivandrum): Mr.
Chairman Sir you have already warned that
the time is very short and that we have to be
very brief.

MR. CHAIRMAN: | have not warned. It
is the pleasure of the House. A number of
people have said that we should not try to
extend the time further.

SHRI A. CHARLES: The government
has promised a full and detailed discussions
will take place in the House when the Gov-
eynmentcomes forward with a more detailed
account of what exactly is contained in the
so-called Dunkel Draft which has been al-
most painted as a great monster-baby. | do
not now stand here to accept all that is
contained in the Dunkel draft.

The world has witnessed tremendous
changes in the last tour decades. Especially
the changes that have taken place in the last
two years are in fact far-reching, vast and
have affected the whole world. Today the
worldis very small. What is happening in part
of the world has its impact in the rest of the
world. What has happened in the Soviet
Union, we know, has its impact in the
progress, in the life of the our great nation.

An attempt has been made during the
last two months that all the changes that the
Government has initiated - may be in the
economic life of this country or its trade
policy, or in the agricultural sector or in the
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commercial sector-are a total deviation, not
only a deviation but a reversal of the policies
that have been followed all these years,
Quite surprisingly, all those who had been
criticizing the Nehruvian policy of planning,
the socialistic pattemn that we have accepted
in Avadi have now come forward and started
praising Nehru, his policies like anything.
They say we are now totally deviating from
those policies. These changes are not a
reversal when we find that the path we are
treading is too long. When we find certain
hurdles, naturally we try to have some by-
pass. That is exactly the meaning of bypass
surgery. On the national highways all over
the country, we are fighting for bypasses.
These changes are entirely the bypasses we
are trying to have. There is no change inthe
goal which we have to achieve. There is also
no change inthe foundation that has already
been laid.

| must say quite unfortunately the oppo-
sition is repeating certain words and jargons
without that is proper understanding the
GATT, or the IMF the IBRD etc. The poor
commonman is given an impression that it is
something like a monster imposed on him. |
am sure the hon. Members know that our
country is a founder-member of allthese tig
associations, namely, GATT, IMF, IBRD,
etc. Unfortunately, China is still knocking at
the door of the GATT and Ii4F to get mem-
bership.

SHRI SAIFUDDIN CHOUDHURY
(Katwa): why are you not opening the door to
China?

SHRI A. CHARLES: | am not mention-
ing the name of Chinato seore a political gain
or to secure a political point. But we cannot
compare our country with Singapore. We
can compare Singapore with Trivandrum
city. We have to compare our country either
with China or USA or the former soviet union
-now Sovoet Russia. What is happening all
overthere? We knowthat China has accpeted
most of the conditions of the Dunkel draft .
with more stringent conditions because they
have problems. My friend has mentioned
about Special 301. That is just dangling on
their head like a Damocles’ sword.
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SHRI RUPCHAND PAL (Hooghly):
China is not a member of GATT.

SHRI A CHARLES; No; | said that they
are stillknocking atthe door of GATT. ltis not
a member. We are a founder-member.

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
P.CHIDAMBRAM): China is not a member.
What the member said was, ‘China is not a
Member. “Chinais only knocking atthe door.

MR. CHAIRMAN: Please conclude.

SHRI A. CHARLES: Do you mean to
say that IL should not mention about China?

MR. CHARIMAN Please start winding
up.

SHRI A CHARLES: After talking on
main points, | will conclude in two or three
minutes. We are all equally concerned about
some of the conditions of the Dunkel draft.
We know that all that is contained in it is not
goodforus. Wedo not say, we are accepting
it in toto. | am glad #hat the hon. Minister of
Commerce, when this draft. was made pub-
lic, said in very clear terms; We are at it. We
are studying and we are concerned about it
and certain provisions are discriminatory.

After all, 108 countries have been nego-
tiating with the GATT for the last several
years. This is not a sudden imposition. the
draft is here. It is a big document- legally
complicated. | wonder whether anybody in
this House has gone through it fully. | have
notgone through the entiredocument. Some
Press reports are there. Some information
has come to us. We are trying to understand
it. But we know two areas. Inthe TRIPS, it is
notwholesome welcome us. Sofar as patent
lasw is concerned, we have to be very
careful. But in the agriculture sector, even
though initially that is was said to the harmful
to us, now we knowthatitis notthat harmful.
There are various points in the Dunke draft
actually favourable to us in the agriculture
sactor. But we have to be very careful with
regard to drugs and pharmaceuticals. A fear
has been expressed that the indigenous
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manufacture of drugs will be affected and
that the cost of drugs may even go up 10 to
30times. These are the fears that have been
expressed. | am sure the Government will
come forward with full details as to how it will
have an overall impact on the total system.
We are now a part of the global economy. We
cannot be isolated from it and we have to
take part in it. ILf we want a large share of
international trade , we should have large
productivity, higher quality, lower costing,
foreign investment, wider poesntation of for-
eign markets, etc. If we want to achieve this,
if we cannot simply be waiting for Micawber
like for some things to twce up orto wait Light
or for the shower of manna to come from
Heaven nor do we have the Aladdings Won-
derful lamp with us. We have to work hard,
if we have to understandthe realities. These
realities are before us. | am sure that in the
near future, the Govrnment will come for-
ward with details and we will have a full
discussion. Those conditions that will not do
us any harm alone can be accepted and we
all of us know that India is the only country
which has not given its opinion so far about
the total approval of this draft. Almost every
other country has accepted. At least, they
have partially accepted. 80 per cent of the
conditions have besn accepted by all. We
know that more than 80 per cent of the
conditions are not harmful to us or helpful to
us. The hon. Minister is here. | also request
that a meaningful discussion must be made.
Our friends on the other side are trying to
create an impression that we are surrender-
ing our economic sovereignty as they have
surrendered there intellectual sovereignty.
By atull discussion, the picture will become
clear.

With these woids, | conclude.

MR. CHAIRMAN: With these words, |
conclude Although time is up but no Mem-
bers formthe Janata Dal has sponken, | now
call Mr. Nitish Kumar to speak om the Bill.

SHRINITISH KUMAR (Barh): Mr. Chair-
man, Sir, the TRIPS, TRIMS, GATT propos-
als etc. which have been received by the
Govemnment, will not only go against our
Patent laws, but are also violative of our
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economic sovereignty. | would like to thank
the hon. Member, Shri Rup Chand Pal for
or moving this Resolution against these pro-

posal and thus providing an opportunity to
[1 discuss this matter at length.

Infact, allthese three proposals are the
tt outcome of the Urugway round of GATT
n negotiations. The DUNKEL draft is being
ft widely discussed both within and outside the
s country. In our country aiso, a couple of
¢ groups are actively holding nation wise de-
t bates and moulding public opinion. Through
¢ you, | would like to express my gratitude to
these groups and | urge the Government to
seek the opinion of the intelligensia and
" these groups, apart from that of the Parlia-

ment, which is also very active in this regard.
A compaigan on this issue is underway,
underthe convenorship of Dr. Suman Sahai
and Shri Poorvi Pandy is the co-ordinator of
the informal discussion group. The National
Working Group too had organised a seminar
on the subjects and the issues raised there
have been sent to Members of Pariament.
We sincerely hope that such discussion will
take place in the Parliament also andthatthe
Govemment would hold consultations with
these groups and give a serious thought to
their views. If we sincerely do not want to
surrender our economic sovereignty, then
the Government will have to hold consulta-
tions with them.

Mr. Chairman, Sir, with reference to the
discussion on TRIPS, | would say that the
United States wants to impose its Super 301
law on the entire world. Wherever any such
discussions takes place, we find the Con-
gress Party Members saying that China has
surpassed India in accepting these condi-
tionalities. Chinais not a member of the 108
member strong GATT, of which India has
beenaMembersince 1948. The GATT talks
have been going on since 1986, without
amriving at any agreement. Rather, every
other day, we find new differences cropping
up. Does the Government want us to believe
that the Dunkel draft is not detrimental to
India’s interests. just because China has
made major compromises with the United
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states, unmindful of the developments in the
GATT talks? It is indeed shameful argu-
ment. China may be having its confusions.
It may be that such compromises would
benefit it, say in the matter of textiles etc,
because their export tumover exceeds that
of our country. There are many issues over
which the two countries cannot be com-
pared. Therefore, we request the Govemn-
ment not to mislead the country’s common
man by comparing ourselves with the Chi-
nese. They should not be under the impres-
sion that the Indian people cannot see be-
neath the surface level, whether it was dur-
ing the freedom struggle or during eiections,
the India people have always taken up is-
sues.

We feel that the acceptence of the
Dunkel proposal would be an affront to the
country’s economic sovereignty, but the
Government harps on only one thing that
China has accepted certain conditions, as if
to convince the Indian Masses that of a
Country larger than Indiacan agree tothese
conditionalities, there is no reason for India
to desist fromit. Such a shameful argument
is being but forward to divert the attention of
the masses, to mislead public opinion sothat
people may not go into the details. Through
you, we would request the Government not
to give such an argument and place the facts
asthey are, before the House andthe people
of the country and explain those points,
which would benefit us and those which are
determental to our interests. Now, through
TRIPs there is a conspirasy to impose spe-
cial301. Mr. Chairman, Sir, there is very little
time left and | shall be brief. After all whatto
do they want through the Patent Laws?
Everything including fertilizers perticides,
seeds, medicines etc. would become pat-
ented. (Interruptions)

Now, can piants and animals be pat-
ented? Avery dangerous argument is being
but forward. Tomorrow they would say that
human beings too should be patented. (In-
terruptions). We should ponder over its
ethical aspects too. When plants and ani-
mals would be patented, it would be left with
America to decide on the kind of human
beings to be produced in this country, the
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persons who would be producing them, the
colour of the Indians etc., then we too would
think that we are darkskinned and it would be
wonderfulto bee fair-skinned. (Interruptions)
Thus, as per our ethics and national ethos,
here | am not taking about the religious
aspect, rather as per our tradition and cul-
ture, our very idea of patenting living beings
is unpalatable. Thus, from the ethical point
itself, it is a very dangerous tendency. (Inter-
ruptions)

Mr. Chairman, Sir, regarding its eco-
nomic aspect, | would like to draw your
attention towards a fact. It is nothing short
of gangsterism on the part of the United
states. According to them, they wouid pro-
duce something new combining Genes A
and B, and then they would tell us that itis a
patented product, whose requirements would
soley be met by Mutlti-national Corporations.
(Interruptions) The whole world knows that
our frarmers have produced high quality
seeds of wheat and other foodgrains over a
period of 5-6 thousand years and our agricul-
tural scientists are second to none in the
world. They have conducted various experi-
ments and researches to achieve progress
in this field. We have developed a variety if
superior quality hybrid seeds over the years,
but now the Americans would make some
surface changes and claim these products
as their own patented ones. It would mean
the gradual destruction of our traditional
agriculture. Now, Dr.Manmohan Singhin his
Budget has made it clear that They won't be
any import restrictions henceforth and going
by past experience, we can say that ourseed
companies, seed corporation and the re-
search work being done by I.C.A.R. would
not able to with stand the advertisement
Blitzkrieq of the Multi-national Companies.
Secondly, the seeds that would be imported
would be developed in United states andthis
won't be suitable to our agro-climatic condi-
tions. Further, through their aggressive
advertising an, they would influence our
farmers to purchase those seeds, but the
more dangerous aspect of it is that once our
tarmers produce those crops fromthe seeds
purchased from multi-national companies,
they won't be able to store a part of it in the
form of seeds. If someone does it like that,
then the rights including that of close-relation
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and others, which are against the Indian
principles of jurisprudence, of the accused
and the accuser....

[English]

MR. CHAIRMAN: Hon. Members, the
time for this Resolution is over.

Now, there are still 10 to 12 Members
who wish to speak and the time allotted is

already over.

At the commencement of the Private
Members business, if was pointed out that
there is too frequent an extension of the time
allotted and this should be avoided as far as
possible to which, all of you had agreed.

Now, if you agree, then, the Ministercan
intervene. f you want that the time should
also be given to 10 to 12 Members who are
in the list, then, it will take another three
hours. If the time is extended, then, every-
body will be able to speak. So.itis uptothe
House now. Because, the next Resolution
which is coming is Mr. Moreshwar Save’s
Resolution.

SHRIMORESHWAR SAVE: My Reso-
lution stands second in the list of the Private
Members Business. These are all balloted.
With great difficulty, my name has come on
the ballot. It will be an injustice, if | am
deprived of the opportunity. If at all the
House wants to extend the time, let it extend
it by another half-an-hour.

MR.CHAIRMAN: Mr. Chitta Basu, what
is your opinion.

SHRI CHITTA BASU (Barasat) | say, it
must be extended and his Resolution can
also be placed for discussion for a few
minutes. .

MR. CHAIRMAN: If we extend the time
for this Resolution, then | cannot accommo-
date all the 10 to 12 Members who are still to

speak. Because everybody is taking 15
minutes.

SHRI PIUS TIRKEY (Aliipurduars): it
should be extended by one hour.

Aiter ihat, iet him move his Rssolution.
Next time, let him continue.



495 Resolution Re. Rejection APRIL 3,- 1992 of Proposars Pertaining 496
to TRIPS’ etc
SHRI MORESHWAR SAVE  vesting crop keeps some grains with himto

(Aurangabad): Let the time be fixed that
such and such hour, | will get.

SHRI CHAIRMAN: Would anybody like
to make a suggestion upto what time, it
should be extended?

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): ltis a very important
Resolution. You may extend the time by
another one hour maximum.

MR. CHAIRMAN: Now, it is 4.25 p.m.
Let us finish it by 5.25 p.m. The Minister is
to intervene and the Mover of the Resolution
hasto give areply. So, if you all agree, then
it is all right.

SEVERAL HON.MEMBERS: Yes.
[Translation)

SHRI DAUDAYAL JOSHI (Kota): Mr.
Chairman, Sir, if this Bill is not taken up
today, it will lapse. (Interruptions)

(English)

MR. CHAIRMAN: So, we extend the
time for the present Resolution by another
one hour. So, we have agreed that the time
for this Resolution be extended by one hour
and by 5.25 p.m. it has to finish.

SHRISRIKANT JENA: Sir, thisis a very
important subject. The time should be ex-
tended.

[ Translation)

SHRI! NITISH KUMAR: Mr. Chairman,
Sir, | was saying that it is against the urin-
ciples of Indian jurispurdence. Itis the job of
prosecutor to prove that the accused has
done a wrong but under this law, if accusa-
tion is made against anybody, the accused
will have to prove that he is not guilty. it is
against our basic structure, the principle of
jurispurdence. If afarmer purchases seeds
from multinational company and after har-

use as seed in future, then the Government
of India will arrest him. The agents of the
company will intimate the Government of
India about him and in tum the Government
of India will punish him. If the Government
of India does not act accordingly, they will
take revenue as cross retaliation. It means
we are going 1o take a dangerous leap, i.e.,
we are going to accept it. It will have dire
consequences. It will ruin the agriculture of
India. Besides, the imported seeds will bring
diseases with them and will create so many
problems. Our agriculture will continue to
come to an end. The same situation will
emerge in respect of medicines also.

I will conclude after drawing your atten-
tion to something dangerous. The Govern-
ment says that only 10 to 15 per cent medi-
cines will come under its purview and the
remaining 85 per cent medicines will con-
tinue to be manufactured indigenously. |
would like to draw your attention to one thing
because neither the area of Mr. Chairman
nor the area of Mr. Tytler is affected by the
disease. Mr. Tytler had visited my constitu-
ency when | was fighting election. | don't
know whether he found a patient of Kalaazaw
or not Kalaazar is spreading widely in Bihar:

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): | have come
across with Mr. Dular Singh.

SHRINITISH KUMAR: Idon'tknow who
met him. [ will tell you separately with whom
Mr. Tytler was taking rounds. There is no
need to waste of the time of the House. The
disease of Kalaazar is not incurable. But
thousands of people are dying due to this
disease because the medicine of this dis-
ease is not being m..mufactured in India. We
have to import it v~ uon't get the requisite
quantity of medicine from abroad. That is
why | amtelling you that the treatment of the
desease is possible in other countries but we
are not in a position to cure the disease and
thousands of peopleare dying and
lakhs of people of people are its victims.
Similarly, there may be many disease
which are curable but since we are
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unable to manufacture these medicines, we
have to import them from foreign countries.
We will not get that medicine in adequate
quanity and consequently people will die.
They will die of starvation and disease. This
is what the entire legislation is. That is why,
the Government should reject it. It should
not compromise with the sovereignty of In-
dia. 1willinsist on it.

SHRI PIUS TIRKEY (Alipurduars): Mr.
Chairman, Sir, India is famous for its self-
respect in the World. We have diverse
cultures, different dresses and variety of
food habits. | don't object to seeking any
assistance. Any country may cometo assist
us. But the condition is that the assistance
should not be at the cost of our sovereignty.
If anybody provides assistance to develop
whatever resources we have, itis welcomed.
But, as some suggestions are being made
here that everything will have to be changed
and as the previous speaker has said that
change of man has also become necessary,
because at present patent laws are being
enactedforseedsonly. Suchtype of incident
is no where in the history. India is known in
the world that despite so much diversity we
are a one nation. We want to maintain it. if
we week assistance from other countries, it
would be an insult to our talent, brain knowl-
edge and scientists. Most of the engineers
and doctors who are working in the U.S.A.
are of Indian origin. Engineers operate
factories there. The talented people of India
are there all over the world. They are
appreciatedeverywhere. Insuch asituation,
if India, whose talent may help other coun-
tries and the U.S.A. itself is taking our help,
as our engineers are working there, our
ablest doctors are working there and the
Ministers, who goto U.S.A. for their medical
check up, know that the Indian doctors are
there who examine them, and if our Govern-
ment seeks assistapce from the U.S.A.,
fromthe |.LM.F. andfromthe World Bank and
rely upon Dunkel proposal, then it means this
Government does not have any regard for
the self-respect and honour of the country. |
mean to say that we must not lose our seli-
respect. When these people are coming
forward to provide us assistance, we must
mind it first of all that nobody comes forward
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to help anybody. America is a selfish coun-
try. kR wantstoenterthe Indian marketforthe
purpose of earning profits. It is a general
concept that if a man or business man helps
others, he willfirstensure how much profit he
will get. He does not care for the loss and
profit of the other party. We are taught to
become self-reliant. 40 years have passed
an our country has become young. The
people died at the age of forty years. Now it
is our 40-year young nation. If we are taught
to walk, speak or sit, itis a great insult to the
country. | would like to request that the
resolution moved by Comrade should be
adopted by the Government. Lakhs of ru-
pees are being spent on the preservation of
animal species so that they could not be-
come extinct. We have diverse cultures in
ourcountry. This resolution has been moved
with the intention that our old traditions can
be maintained even inthe twentieth century..
So, the resolution should be adopted after
proper study. We should not compromise at
the cost of ourtalent. India should command
respect. We can be poor but we are not
smaller than others. Our self-respect will
have to be maintained. We have not com-
pelied America or othercountrytoprovide us
assistance. It is not a question of an indi-
vidual. Itis the question of the prestige of the
whole nation.

(English]

SHRI SRIBALLAV PANIGRAHI
(Deogarh): Mr. Chairman, Sir, this is not the
first time that this General Agreement on
Trade and Tariffs is being discussed heré in
Parliament, or it is not the first time that
GATT is having its round of discussions on
trade and commerce.

After the Second World War starting
from 1947 seven such rounds have been
completed at different places. Because of
paucity of time lam not going into the details.
Now the Eighth round is going on. They
commenced in 1986. It was to submit the
report and proposals afterfouryears, thatis,
in 1990. But there has been a lot of differ-
ence of opinion, there has been no unanimity
or something like that and the time is ex-
tended. Even in December 1991 the Chair-
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man of this Commitiee which was to oversee
these discussions, Shri Dunkel, he unilater-
ally himseli, finding the impasse prevailing in
the discussions and deliberations, formu-
lated his ideas. He has put up these propos-
als and unilaterally circulated them among
the participating countries to give their opin-
ions just in three weeks' time.

As | said, earlier aiso, there have besn
discussions and as we all know today
liberalisations of economy has been the
order of the day throughout the worid.

Barriers have been broken. Several
impontant events have taken place during
the lasttwe years. The two Germaries have
been United. Viet Nams have been united.
And at the same time the European Eco-
nomic Community came into being. Sc
many things have taken place. But at the
same time a great empire, a big Super Power
has been broken into pieces. So many
events have taken place. So many events
have taken place, and we cannot remain in
isolation. Thisis the time globalisatior is also
taking place very tast.

What is the peculiarity of these different
rounds of discussion? This time, new areas
such as TRIPS, TRIMS, Services, agricul-
ture are also included.

Inthe Dunkel proposals, there are some
conditions, sormne proposals, which are nau-
seating. Asitis, apparently many things are
rot acceptable, they cannot be acceptabie,
to the developing world. But | cannot agree
with the spirit of this Resolution, with the
contents of this Resoiution, that the Dunkel
proposalis should be straightway, totally and
categorically rejected.

in 1947, the number of participants was
about 27 countries. Now it has risen to more
than 100. In fact, 108 countrigs have partici-
pated.

China is also a major participale. We know
the economiccondgitinns. socialcenditions of
China. indiaisana~ oo ~'ryv. Wehave
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our own culture, glorious culture. And atthe
time of our independence, we were not
producing even a blade and now our country
is one of the ten most industrially advanced
countries of the world. In 1951, when the
First Five Year Plan was launched, our pro-
duction in agricutture was around 55 million
tonnes. It has grown manifold now. There
has been an increase of about 30 per cent in
production. We are, in fact, the leader of the
developing world. We are the leader of the
Non-aligned Movement in the world. We
have our own sense of prestige and pride. Of
course we have ta move with time. If we are
left behind, we cannot compete with the rest
ofthe world. ltis very competitive. The world
is becoming smaller and smaller with the
advancement of science and technology.

My definite suggesticn is this. While we
have to move with time, we have to globalise,
we have 1o be a part of the changing worid.
At the same time, we have to adopt a very
cautious and careful approach. We should
not do anything which will infringe our sover-
eignty and which/will affect our prestige.
what is our abjective? Our objective is
growth with socialjustice. We cannot accept
anything which has any humiliating condi-
tions attached to it, which affects our self-
reliance and which aifects our
backbone....(Interruptions)

MR. CHAIRMAN:Pleasewindup. There
are many Members who want to speak on
this.

SHRISRIBALLVPANIGRAHI: Thehon. -

Minister, Shri Chidambaram, has assured a
{uli-scale debate on this in this House. A
Sub-committee of the Cabinet has been
formed and it is working out on this.

Icongratulaie the Govermmentthatwhen
Dunkel has come out with his proposals,
either we accaptitinfull or reject it; thatis the
position. Leave it or accept it in full-that
position we have not accepted. | think, we
have communicated this position. So, this
calls for a careful negotiation.

India, who is the leader of the Tri-~

World and the developing countiias
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mobilise opinion in this line. We should
accept only these proposals, which are ac-
ceptabie to us, after careful negotiations and
keeping in mind our position, national pride,
prestige and policy of self-reliance together
with social justice.

SHRI GOPI NATH GAJAPATHI
(Berhampur): Mr. Chairman, Sir, the pro-
posed resolution moved by my learned col-
lege, Shri Rupchand Pal calling upon the
Government to categorically reject all pro-
posals received by Government pertaining
to: Trade Related Intellectual Property Rights
(TRIPS), Trade Related Investment Mea-
sures (TRIMS), and General Agreement on
trade in Services (GATS) deals with an issue
which is at a very prelaminatry stage. As
stated by our hon. Union Commerce Minister
on the 6th March, 1992, Government is
willing to have a full-scale discussion on the
subject afterfinalising allthe issues invoived.
The present Resolutiondeals with only there
proposais e.g. TRIPS, TRIMS AND GATS.
Moreover, the proposals have not yet been
finalised.

The Resociution expresses some fears
with regard to our Patent Laws. These fears
are not entireiy out of place. However, |
would submit that Government has not yet
taken afinal decision on t. In case of Patent
l.aws, the deveioped countries generally
always try to dominate overdeveloping coun-
tries. For exampie, a product may have
criginated in a developing, country earlier.
But the developed countries may develop
that preduct in another form and through
money power and media strength, which
these countries enjoy, they may claim that
they have developed the product and can
take the advantage of patent laws regarding
that product.

Therefore, there may be some loop-
holes in the Dunkel proposals. Moreover, it
is the normal human tendency to express
fears against anew concept atthe outset. As
such, the fears expressed by my learned
colleague, Shri Pal are not totally out of
place. However, ours is a democratic coun-
try and everything that is done here is only
afterthoroughdiscussions. As already stated
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by the dynamic Union Minister of Com-
merce, a dacision will be taken after opinions
of experts are received. Hence, there is no
need to act in great haste and pass the
Resolution, | would therefore, oppose this
Resoiution.

SHRI SOBHANADREESWARA RAO
VADDE (vijayawada): Mr. Chairman, Sir,
than you for giving me an opportunity to
speak on this very important issue. ! con-
gratulate my colleague, Shri Rupchand Pal
for giving this House an opportunity to dis-
cuss on this very Important issue, that is
agitating the minds of a very large number of
people of this country. In fact, the Govern-
ment itself should have come forward with
the proposals and placed it before the Parlia-
ment so that the Members can discuss and
a wider debate can take place because this
has very far-reaching consequences. Of
course, we must be happy at that some
econcmists and some organisations like 1ISD1
have taken some initiatives to start discus-
sions in regardto these GATT proposais. Of
course, the hon. Minister for Commerce has
said that the Government us not with a
closed mind and that only after due discus-
sions and considerations, the Government
will take a decisions. In this regard, | would
like to say that this Dunkel Draft is very
complicated in the sense that when we got a
copy from the licrary and went through that
even we found it very very very dificult to
understand the provisions because they are
in a legal terminclogy. My humble submis-
siontothe Governmentisthat please letthe
people of this country know what actually the
proposals are and what are the implicaticns,
are they going too benefit our country or are
they going to cause hamm to our national
interests, and which are the countries which
have already given their consent to these
proposals, if any, why they have come to
such decisions and what are the options
before us, because either we have to take it
orleave it. Inthat case, what are the options
opento us? Alithese things the Government
must bring forward before the people of this
country.

I would like to say that the people are
really confused. We are not with a closed
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mind. We did not want to outrightly reject
thosethings. We havetoinvitethe proposals
it they benefit the people of this country. K
they are going to cause harm, then we have
to oppose. But when there is no option, we
have to make amendments or modifications
and we have to take the cooperation of other
developing countries and exert pressure so
at our proposal is accepted.

Iwould notgo at length because several
other colleagues have already dealt with
Trips and other provisions. My only feeling
is that except FICCI and ASSOCHAM, sev-
eral other organisations relating to trade,
commerce and small and medium indus-
tries, are also opposing these proposals. As
my other friends from the Treasury Benches
have also said, there are very sarious appre-
hensions about the benefit of these propos-
als for the people of this country and for the
economy.

One serious apprehension is that these
proposals, if we accept them, may, to a
greater extent, help the multinational com-
panies or the transanational companies,
rather than the ordinary people of this coun-

try, because through these proposals, which
are also indirectly reflected, to some extent
in our proposed economic reforms also-they
are opening up the economy for multina-
tional companies-in that regard, we are go-
ing to suffer from such angles, especially in
regardto manufacturing of a product through
a different process because as poor these
GATT proposals, both the product and pro-
cess patent we have to accept and that the
holder has no obligation to manufacture in
our country and also he need not have any
obligation to utilise the local material. The
pharmaceutical industry is in great appre-
hension. In fact, at one point of time, they
have threatened the FICCI that they will go
outofthe FICCI. So,the Government, which
may be having a better knowledge and may
be in more know of the things, may please
clearly state what are the implications,
whether Dimpal Draft is going to affect our
research and development efforts. Suppos-
ing the patent laws are accepted now, what
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will be the position of the drugs and pharma-
ceuticals which have already been devel-
oped? What will be these fate and what will
be the future in stora? Such things the
Government must definitely make clear,
especially the Trims. | think it will definitely
cause harmm to our indigenous efforts in
regard to industry. Of course, there may be
some countries where they have made
progress and have really benefited because
of the economic recorms. There are also
some countries where the situation has fur-
ther worsened and the Balance of Payment
position has further worsened. The Govern-
ment must inform us all these things where
there is advantage and where there are
disadvaniage. ) would request the
hon.Minister about one thing-agricultural
sector-which did not find place in the Motion
of my friend Shri Rup Chand Pal. The
agricultural sector us contributing one-third
to the national economy and it is a sector by
which 60 per cent of the population is making
their living and this sector is going to be
terribly affected because of these reforms. |
would like to request the hon. Minister to
kindly clarify all these points during his reply.

The GATT proposals are seeking our
country to give up the fertiliser subsidy or
some more subsidies in the farm sector. |
would like to know whether U.S.A. is going 1o
withdraw all its subsidies or whether the
European Community is going to withdraw
its subsidies? Right at the moment, in the
U.S.A. 75 billion dollars are Being given to
the farm sector as subsidy anditis 134 billion
dollars in the European Economic Commu-
nity in the form of farm subsidy. In our
country, the per capita farm subsidy is 4.4
dollars whereas it is 240 dollars in the Euro-
pean Economic Community and 149 doliars
inthe U.S.A. fithey also acceptforthat, what
will be the implication? How our products-
rice, wheat and other things-are going to
face the world market? How it is going to
further improve our production and our ex-
port efforts? What will be the implication of
t? When the tariff equivalent of suppon is
more than 10 per cent value of the produc-
tion how it may effect of our procurement
prices, what about our minimum support
prices? Please enlighten us.
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| also want to know what will be the
impact on the seeds. Our tarmers, till now,
are able to purchase seeds in the market.
We grow seeds in our farm, and again we
produce for our necessity and for our
neighbour's necessity. What will be the
future? Are the tarmers going to have that
freedom or not? Or, are we to depend on
these multi-national companies for seeds?
Kindly enlighten on all these things.

We havetodeal with the situation, inthe
best interests of our country, with an open
mind and discuss threadbare- not only in
Parliament, the highest body in the country
out even outside-and decide. The couniry
must aiso discuss these issues. Then only
the Government must come tc a decision.
We feel sobecause it appears that you have
accepted the conditionalities of LM.F. and
World Bank thcugh you have not taken us
into confidence. It seems you have already
agreed and that you are going to implement
them. Kindly do not do it in respect of these
GATT proposais because the conseguences
may be so disastrous that the people will not
pardon you. Kindly take the people into
confidence. Thank you, Mr. Chairman, for
giving me the opportunity.

{Translation]

SHRI RAM NIHAS RAI (Robert ganij):

Mr. Chairman, Sir, i rise on a point of order.
There is no quorrum in the House.

MR. CHAIRMAN: the bell is being rung.
[English}

MR. CHAIRMAN: Now there is a quo-
rum.

Mr. Chitts Basu.
17.00 hrs.

SHRI CHITTA BASU (Barasat). Sir, |
welcome the view expressed by the
hon.Ministerregarding howthe Government
propse to tackle the Dunkle Draft. He is on
record to say that he would prepare a note,
place it befare the House for the consider-
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ation of the House and only after the consid-
eration of the House the Government will
formulate its position regarding the Draft. So
far, | accept this proposal, it is good, and it is
naturally welcome from me. But | have got
a suggestion. Since the matter is really
complicated, since the matter is really com-
plex, Sir, | would suggest that the
Govemment's proposal being formulated
after the discussion may kindly be refereed
to a High Powered Committee of Exports.
This High Powered Committee of Exports us
necessary. Let him reject, but | have got a
right to suggest to him. This Experts Com-
mittee alone can do justice to this subject.
Without wasting much time of the House )
want that the Govemnment may positively
respond to the suggestion of mine.

My second point is; what was the Gov-

emment of India’s position when the Urugway
round of talks included items which were not
part of the negotiations of the GATT during
the earlierroundof talkks, namely, the TRIPS,
TRIMS,GATS and other agricuttural sub-
jects. What were the reasons with the
Covernment at that time to accept the pro-
posal for the inciusion of these subjects
which were not within jurisdictions of GATT's
negotiations earlier? |would be very happy
if the Government could explain the position
taken by the Government at the first phase
of the negotiations of the GATT.

1703 hrs.

{SHRI RAM NAIK in the Chair}

My third point is - | do not to get into
disadvantages which we will have face if we
accept the proposal in t0o. That is more or
less the opinion of many Members. There
also discussed #,. these are thoroughh
prejudicial to the interest of the country.
want to raise a '.ndamental question an
that too on the basis of a report which ha
been puhlisheo only a few days agc
The Reportisthat of the United States Trac
Law : “Special 301". That is a threa
before us and & is said that the reactio
of the U.S. Administration will be availabiz
only after April 29. So far it has not been
available butthe General Consel Garsy Edson
of the US Trade ative briefing
on the 1992 National Trade Estimate
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report on trade barriers released here on
Monday, said ‘cases of allthe cauntries listed
under Special 301, would come under re-
view.’

Mr. Edson said, 'The US concerned
about the lack of product protection of intel-
lectual property in India. However, the Rao
Ministry had made some “significant progress
in a variety of ways”.

Sir, let us understand that there is a
threat of “Special 3017 in relation to TRIPS,
that is also in relation to GATS. Therefore,
what will be the position of this Pariiament if
we accept that the Rao Ministry had made
some “significant progress in a variety of
areas? This | again quote: “Significant
progress in a verity of areas”. In many areas
they say, there has beencertaincompramise.
This is other impression | have got. If you
have got any other impression, that is an-
other thing. But the impression has gone
round that you have yieided, you have com-
promised on these 3-4 areas-| do n~t know
which are the areas. So, | would like to be
clarified by the Minister as to wheather we
have really comprcmised and whether we
have yielded. If we have yielded, then that
becomes the Patent Act of India. In that
case, whatisthefate of this House which had
passedthe Patent Actof Indiain 19177 The
report says:

“That India’s Patent Act prohibits
patents for any invention intended
for use or capable of being used as
afood, medicine, ordrug crrelating
to substances prepared or pro-
duced by chemical processes.
Many US-inventeddrugs are widely
reproduced since product patent
pratection is not available ”

By this, it is clear that they want that
there should be changes in the Patent Law.
This has been made clear only two or three
days ago. What is the reaction of the
Government to this? Are you going to
change our Patent Law? The report further
says:

“That india's procurerhent practices
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are not transparent and discrimi-
nate against foreign suppliers”.

They want that our procurement policy
should be changed and with it, the policy of
subsidy is to be changed. That means it is
very much contrary tothe basic decision that
we have already taken. What would be the
reaction of the Government?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): Is it your conclusion or
somebody else’s conclusion?

SHRI CHITTA BASU: K is somebody
else's conclusion.

SHR!IP.CHIDAMBARAM: Do you agree
with that?

SHRICHITTABASU:Ido notagree with
that. (Interruptions)

(SHRI P.M. SAYEED: in the chair
1707 hrs.

SHRI P. CHIDAMBARAM: | am not
throwing up any challenge. lf you have read
the Dunkel proposals and if you are satisfied
that there is a paragraph saying that our
procurement policy shouldbe changed, then,
| will answer that, but please do not iake a
newspaper reporn and say this.

SHRICHITTABASU: ltisnotanewspa-
perreport;the US Trade Representative has
said it. Thereis athreat of 301 and itis your
dutytoexplainthat. The discrimination which
is effected is the prohibition of defence pro-
curement. So, according to me, the United
States wants thal India must complete the

g\obalisation programme as agreed upon by
dismantling its economicdefences and enter
the intallectual property regime along with
the free entry of Americam products which
are highly prejudicial to our country’s eco-
nomic interests. Therefore, these are dan-
gerous proposals. It is not only that we, as
adeveloped country consider these propos-
als as disastrous and dangerous, but there
are other Third Worldcountries which also
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consider these proposals as inimical to their
interests. Therefore, itis duty of the Govern-
ment of India to mobilise the opinion of the
Thirdworld countries and confrontthe United
States of America which is due out to utilise
the GATT negotiation to impose its still upon
the Third world countries.

Ithink, the Minister will kindly respond to
it. This is very much necessary in order to
formulate also our views. There is the
proposal. Eitherthey may accept it or reject
it. Either it must be accepted as a whole it
must be rejected. You say, there are certain
things which are very positive; there are
certainthings which are very nagative. Letus
understand which are the positive aspects of
the proposal, and what do you propose to
do? If they say, take it or leave i, it is their
position. Your position is, there are certain
aspects which are positive; there are certain
aspects which are negative. We do notknow
which you consider to be positive and we
also do not know which you consider to be
negative. Butfromourside, there are certain
proposals. There are many proposals which
are hidden which are highly prejudicial to the
interests of the nations.

iconclude by sayingthatitisthebounder
duty of the Government to explain it in full
details because the opinion of the Govern-
ment is being formulated finally.

i repeat, it should be the duty of the
Government to mobilise the Third world
countries in defence of the position that the
Government of India proposs to take to
confront the United States of America which
is out to exploit the Third world countries
under the garb of this GATT agreement.

MR CHAIRMAN: Hon.Minister.
(Interruptions)

MR. CHAIRMAN: The time extended is
up to 5.20 p.m.

(Interruptions)
[ Translation)

SHRI TEJ NARAYAN SINGH (Buxar): Mr.

of Proposals Pertaining 510
to 'TRIFS'etc

Chairman, Sir, nobody has spoken from our

_ party. (Interruptions) .

[English]

SHRIP. CHIDAMBARAM: Ido nothave
any objection. Let it go on to the end of the
day. Letitcontinue fortwo weeks. Eitheryou
allow me to reply now or it continue upto 6
O'clock and then for two weeks.

SHRI RAM NAIK: Today it has been
decided that the discussion should be over
by 50O clock. Subsequently, it has been
decided that by 5.30 p.m. it will be over
because subsequent resolution hastocome.
Again, if we prolong and then, if the Minister
does not reply, there is no point in the
discussion at all. (Interruptions)

SHRI RUPCHAND PAL: There are
conventions in the past that one Resolution
continued for days together, In the Private
Members’ Business, all the Members who
wish to participate are given achance. (Inter-
ruptions) :

SHRI RAM NAIK: We want that
subseqent of Resolution should be taken up
because it is also equally important. (Inter-
ruptions)

MR. CHAIRMAN: All right. You finish
your speech within three or four minutes.

[Translation]

SHRI RAMASHRY PRASAD SINGH
(Jahanabad). Mr. Chairman, Sir, | suppon
the resolution relating to the proposals of
Arthur Dunkel moved by hon. Member in the
House.

Ours is a pitiable plight ever since the
outside interference in the country’s eco-
nomic affairs is being made. Inthese circum-
stances, they did a good job by having a
debate throughout the country. It is in the
interest of the country. Firstly, if our country
or our Government accepts the proposals
given by them to Third World, it will affect our
country badly. The main thing is that is will
affect our agricultures. India is primarily an
agricultural country. The development we
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have made in the field of agriculture, the
research work which is done by our scien-
tists, the progress we have made in agricul-
ture, have helped us in making advances in
the field of agriculture. We have been
successiul in bringing about green revolu-
tion. i we accept these proposals, there
would be a heavy loss to our agriculture.

We will suffer heavy losses in respect of
medicines and chemicals also. The market-
ing of these items wili go in their hands. In
such a situation there will be an adverse
effect on our nationalindustries also. We will
depend on them for the work which we could
do ourselves. The dream of our scientists to
ensure progress in the country by making
research in various fields can't be realised. |
think that the Government of India should
not accept the proposal. We should reject
the Dunkel proposais in the interest of the
country.

i lwanttosaythatthese proposals should
" be opposed. With these words, | conclude
while supporting this resolution.

[English]

SHRI HANNAN MOLLAH (Uluberia):
Mr. Chairman, the Resolution is basically
and essentially for the rejection of the Dunkel
proposal. You know that this is nothing
unknown to our country. Attempts are made
by major industrial countries to bulidoze
through these proposals to drastically alter
the rules of international trade and economy.
That isthe main thrust of the proposals and
they wanttorestructure GATT and immensely
enlarge its power so that they can become a
world economic policeman to enforce new
rules that maximise unimpeded operations
of trans-national corporations. This is the
main idea. You will surprised it is not Mr.
Dunkel’s idea, but the ghots of Uncle Sam.
He was not the first to moot this idea., In
1982, the United States first expressed the
need to apply GATT principles to trade in
services and the United States multi-na-
tional corporation formed one organisation
in 1982 i.e., Multilateral trade negotiations
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coalition and the aim of that organistion
was:-

“That the multi-national trade ne-
gotiation coalition is a broad alli-
ance of American private sector
interests committed to strength on
a more effective multilateral trade
system”.

That is the idea of the MNC. it was bom.
Now Mr. Dunkel has taken over the respon-
sibility toimplement the idea of multi-national
corporations of United States of America.

Because of that we know there are lot of
things that go into the debate but the time at
may disposal is very short and we cannot go
intothem. As | have seen today, the Govern-
ment have said that they are open and they
have not made up their mind. | think the
Govemment for that. i hope the Govern-
ment has not taken a decision yet. But we
want to record our apprehensions because
the discussionis going on forthe iast several
years. The discussion is going on within the
Ministry atthe official level and the Ministerial
level. We are apprehending that the discus-
sion is moving towards accepting the Dunkel
Proposai, though they are trying to improve
in certain areas. The question is: how much
you can improve? Regarding the Dunkei
proposal, inmost ofthe areas, they are trying
to impose the will of the industralised coun-
tries and the multinational Corporation on
the Third World countries to exploit these
countries, to loot these countries and to stop
their development and their science and
technology. Thatisthe mainpurpose. They
are coming with the neo-colonial under-
standing. So, the main thrust of the proposal
is to be considered. That is the question we
have to consider.

Secondly, the Government also, | think,
are waiting. There is a feeling that the
difference between the United States of
America and the EEC countries may lead to
collapse of the negotiation. So the Govern-
ment not openly expressing their opinion.
They are waiting. If there is a collapse
because of that quarrel, then Government of
India will; not have to take any side. Butitis
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an opportunities stand. We willbe projecting
an opportunistic image before the world. it
will just damage our image further. | want
that also to go on record.

Thirdly, the American Trade Represen-
tative Mrs. Carla Hills is always trying to
suppress us. In that situation also, we say
that we should not surrender our interest
because ofthe pressure of Mrs. CarlaHillsto
impose the provision of Special 301, against
us. We are takking of unilateralism. through
the GATT.Butitis nottrue. itis universalism.
America will be allowed to implement the
Special 301, but we will be forced to changs
our Patent Laws. So GATT provisions will
not be applied equally throughout the World.
it wili not be applied to the industrialised
world surely notto USA. It will be forced on
us. We willbe forcedto change our laws. So
in the true sense of the world, it is not
multilateralism. it is a question of hoodwink-
ing us. We have to understand that point.

There is another thing. Regarding the
price of pharmaceduticals also, there is a
problem. In our country the maximum num-
ber of people cannot afford to pay for medi-
cines. ltis a serious situation if we accept it.
Our prices of medicines will go up and that
will be disaster for our country. Your believe
thatthey willcome, enter into the country and
do research on tropical diseases and pro-
duce medicines. On that also, how can we
place our hope on the multinationals? They
are coming to lcoi our country, to have
maximum profitand notthat they are coming
on philanthropic purpose. So, placing our
hope on them is also a wrong concept of the
Government.

There is another aspect. The Govem-
ment are keeping certain things as secret.
That is my objection as far as the behaviour
of the Government is concerned. The Gov-
emment should be transparent. The Gov-
emment should say/all those things dis-
cussed in the Rounds so the people can
know what is right and wrong; they can have
their own judgment. The Government are
keeping it as a secret. That leads us to think
that there is something behind the curtain
whether the Government can surrender it-
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self and accept those proposals.

There is another argument saying that
India will be isolated, if we fail to accept
Dunkel proposals. That is also a bogus
argument. India cannot be isolated if we
stand with our ideals and fight against them.
So, Irequestthe Government that we should
not surrender our sovereignty, oureconomic
sovereignty and our national interest. |
request the Government to accept this Reso-
lution in toto. That is my proposal.

MR. CHAIRMAN: Now, the hon. Minis-
ter to reply. You can take minimum time.

SHRI SOMNATH CHATTERJEE: Why
should he take minimum time? He must
answaer to all the points.

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): There is a full-scale dis-
cussion. | agree. (Interruptions) Mr. Chair-
man, Sir, at the very outset, | suggest to the
hon.Memberthat while | appreciate the spirit
with which he moved the resolution, it is a
little premature. 1 do not think we have’
reached a stage where we can come to a
categorical conclusion that the Dunkel pro-
posal should be rejected out of hand. infact,
the Resolution itself is worded in a manner
that we should reject all proposals relating to
TRIPS, TRIMS and GATS which will infringe
the patent laws. Obviously, there is nothing
in TRIMS which will infringe the patent law.
That I suppose is just a matter of wording the
Resolution.

Yesterday, the hon.Member came as a
special invite to my Consultative Committee
Meeting and | welcomed him. The Govern-
ment has proceeded in this mater with the
utmost care and deliberation. |do not want
to gointo the history of GATT. Today there
is a GATT text, there is a GATT {aw which
applies to us. Hf Dunkel's proposals do not
fructify in one form or other into anothertext,
that does not mean that we are out of the
GATT Theexisting GATT law willgovern the
103 contracting parties andthe existing GATT
law will apply 1o us. So, the first point of
reference is to look at the existing GATT
laws.
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Then between 1979 when the TOKOY
Roundendedandupto 1989, 1990 whenthe
negotiations took place after the Urguray
Round started, the 108 countries had reached
an understanding on several subjects and
these understanding are all part of the nego-
tiations. That is the second point of refer-
ence.

The third reference pointis one matters
on which the 108 participating countries
have notbeen able to reach an understading.
Mr. Dunkel in his capacity as the Director-
Generalhas suggestedwhat he think,as the
compromise proposals. These are not within
square brackets because these are not ne-
gotiated paragraphs. These are just his
paragraphs which he has placed for
acceptencetothe contracting parties. He did
not say, take it or leave it. Notwithstanding
that we have not understood it as take it or
leave it. India has categorically rejected this
thesis that we should eithertake it orleave it.
Not only India but any countries have also
categorically said that it is not a ‘take it or
leave i’ document. And when he reconvended
the TNC early this year, he has suggested
four tracks because the proposals them-
selves are notcomplete, the proposals them-
selves do not contain any complete, the
proposals themselves are not complete, the
proposals themseives do not contain any
paragraph on goods, proposals do not con-
tain any paragraph on services. Therefore,
he has suggested the four tracks proposals
in which we continue to negotiate on goods,
continue to negotiate on services. Track
three is about clearly up the text’. Track four
is about ‘changes and improvements’. He
had set deadlines. March 31 was the dead-
line for completing negotiations on goods
and services. That deadlines has passed.
The negotiations on goods and services are
not complete. Therefore, the question of
taking traks three does not even arise.

And the question of seeking changes
andimprovements by April 17, surely will not
arise. Itis my assessment. That deadline of
April 17 will also pass because countries are
not agreed. EC and US are locked in a
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serious dispute about the agricultural sub-
sidy. Now they have opened up other mat-
ters relating to trade in goods. We have
raised serious objections. Other countries
have raised serious objections. Only yester-
day the French Delegation met me and
askedforsupport. They asked for supportin
understanding their concerns. | said, “yes,
but you understand my concerns.”.

SHRI SOMNATH CHATTERJEE: They
are opposed to Dunkel's proposals. (Inter-
ruptions)

SHRI P. CHIDAMBARAM: It must not
that we are keeping quite. We are negotiat-
ing. | have promised that we are going
throughthis consultation. We have called for
evidence. It is at my instance that the Prime
Minister appointed a Group of Ministers on
the 3rd January. We had a Group of Minis-
ters holding hearings. We have received
memorandums. We have received oral rep-
resentations. The most thorough examina-
tion is going on within the Government. As a
result of the examination, we are constantly
up-dating our papers. We are updating our
thinking. We modify our position, we articu-
late and we make corrections. | have myself
in my Ministry gone through at least six or
seven drafts on the position we should take.
And the paper thath | circulated to the Con-
sultative Committee yesterday is entitled
‘Paper for Discussion - selfective the polition
as it emerged as of 'yesterday’. The
hon.Membars have expressed their views
yesterday and | am going to incorporate that
and see what further modifications have to
be done. And | have already assured this
House that a note will be circulated and on
that basis | will hear the hon.members both
in Lok Sabha and in Rajya Sabha. Then the
government will formulate its position and
take afinal view. |do not expect anything to
happen inthe Uruguay Roundwithin the next
couple of weeks. And | have categorically
told the Consultative Committee yesterday
that no decision has been taken and that it
will be talen. | said repeatedly that we will
consult the Lok Sabha, wa will consult the
Rajya Sabha and will; finally take a decision,
after hearing every view. s
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In view of this, | would request the
hon.Member to kindly withdraw this resolu-
tion. We will come back to this House for a
full discussion based upon a paper circu-
lated by the Government for the hon. Mem-
bers.

SHRIRUPCHAND PAL: Mr. Chairman,
my resolution is a very limited one. It does
not cover the whole Dunkel Dratft text or all
the proposals of Mr. Arthur Dunkel. Itis only
relatedtc the new items that are proposedto
be incorporated in the coming negotiations.
The GATT has set aside particularly the
TRIPs and TRIMs for further discussion.
Thatis my apprehension and alsothe appre-
hension of other people. As you know,
atleast three major discussion groups-work-
ing groups-have been collecting opinions
and national debates are going on and ex-
perts belonging to different disciplines from
eminent jurists, diplomats to scientists-they
have participated in a national working group
and they have submitted their views in a
memorandum. (Interruptions)

MR. CHAIRMAN: How much time will
you take?

SHRI RUPCHAND PAL: Just a few
minutes, Sir.

MR. CHAIRMAN: The time has to be
extended because the stipulated time is
already over. How much time will you take
Will you take five minutes, ten minutes or
how much t:me will you take?

SHRI RUPCHAND PAL: | will take
around five minutes.

SHRI MORESHWAR SAVE
{Aurangabad): Mr. Chairman, you are de-
priving ourright. Everytime, you are extend-
ing the time. (Interruptions)

MR. CHAIRMAN: His reply would be
confined io five minutes. That is what he has
said.

SHRI RUPCHAND PAL: Many speak-
ers have participated and have given their
view points. And the Minister has also inter-
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vened. You will agree with that this is a
subject which is being discussed not only in
our country but it is also being discussed in
more than 100 countries. A lot of changes
are taking place in the world and in the
background of all those changes that are
taking place, the developing countries, par-
ticularly the countries, belonging to South,
they are facing a new onslaguht from the
developed countries-industralised countries-
of the West.

As | had stated when | initiated the
discussion in support of my resolution, my
purpose is a very limited one. It does not
cover all the proposals of Mr. Arthur Dunkel.
lwantedto just project not only my view point
but also my apprehensions, that the new
incorporation of TRIPs as an agenda, is
going to affect out country in a very big way.
It is because these proposais of Mr. Arthur
Dunkel cannot be read in isolation. If we
study the Dunkel proposals together with the
visits of Mrs. Carla Hills and also the other
developments that are taking place witnin
our country and abroad, there is ample
cause for such apprehensions.

Let me come to the first point raised by
the hon. Minister and some of the speakers.
| am very happy that most of the speakers
cutting across the party line have supported
the spirit of my Resolution. | had proposed in
my Resolution a categorical rejection of the
Dunkel proposals because as you will agree
it is a complex legal document prepared by
American legal experts. | do not know,
someone was telling me that it has come out
that it has been prepared by some NRI-one
Shri Bhagwati. 1 do not know whether it is
true or not. But that it has been prepared by
legal experts is true.

It goes without saying because if we
relate one clause to the other, we shall find
that they are inter-related. They can never
be read in isolation. Hence | say thatitis a
total package. As such in a total package
there is no scope for pick and choose. Had
there been any such opportunity, | would
have been very happy not to make any such
suggestion. Because all the different sub-
jects have been dealt with a preamble, with
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all their own clauses and annexures. if you
see the clause of one subject, for exampie
agriculture, we shall find that it is related to
some other clause and some other conven-
tion like the Paris Convention to which we
were not a signatory. As such it is a very
complicated legal document. | had sug-
gested that the nation requires the services
of eminent people belonging to law, jury,
science and technology, agriculture, diplo-
macy, administration, economy who can
come out with their recommendations, with
their own view points. | had also demanded
that agood many eminent economists, some
of whom were eminent jurists, who had
served this Government and this country,
some diplemats even the other day who had
been serving as our Ambassadors to some
othercountries, our economists, such econo-
mists as had been a few months ago the
Chief Advisors to the Government of India a
be heard. They have come out in writing-not

only oral evidence, but in writing also-that |

they have serious reservations not only about
theitems raised by me-TRIPS and TRIMS......

MR. CHAIRMAN: Please conclude.

SHRIRUPCHAND PAL.: | require some
time Sir.

SHRI RAM NAIK (Bombay North): |
must rise in protest. it was to be overby 4.30
p.m. Every time we are extending the time.
Does it mean that the Resolution on the
Unitorm Civil Code which has to be brought
before the House is not important? This is
resolution is also equally important; but we
have given sufficient time and twice we have
extended the time. Shri Save has been
waiting for a long time.

MR. CHAIRMAN: Initially when he
started he said that he will take some time.
In any case we will have to take up the next
Resolution.

SHRIRUPCHAND PAL : Ihave arightto
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reply to the points raised by hon.Members.

MR. CHAIRMAN: Yes, but within the
time.

SHRIRAMNAIK: Do notencreach upon
the time of others. (Interruptions)

SHRIRUPCHAND PAL: So, | had said
that they are inter-related. They are a
complex document. The Government should
set up a national commission where experts
can give their own opinions, come out with
recommendations. A jointcommittee of both
the Houses canexamine and make theirown
recommendations. But that has not been
heard. Ido notknow why the Minister did not
touch that point. That is not a demand from
me only. Thatis a demand made by aimost
all the national seminars attended by very
eminent people. | have been suggesting it
but the Government has nat responded.

Secondly, why did | just initiate this
resolution? ft was because the Minister said
that the Government are always updating
their thinking. Inthe process of updating, we
find that the Government is more and more
getting inclined to accept the pernicious
provisions of the Dunke! draft. On the very
day, the Dunke! draft came out,, the
hon.Minister said, “It is discriminatory”. Only
on 17th of March, 1think in the other House,
in reply to a question, the same Minister was
saying that in iextiles, in agriculture...

MR. CHAIRMAN: The Minister has al-
ready said about Dunkel proposails.

SHRI RUPCHAND PAL: In their pro-
cess of updating, they are more and more
inclinedto accept the propesals. Hon. Chitta
Basu has said, quoting from what has been
stated by some eminent official of USA here,
that the Government of India was chainging
its viewpaints. They are becoming more and
more agreeable. They are opening up more
and more areas.

MR. CHAIRMAN: Kindly conclude.



521 Resolution Re. Rejection CHAITRA 14, 1914 (SAKA) of Proposals Pertaining 522
to ‘TRIPS'etc
17.42 hrs. MR. CHAIRMAN: Since there isguosum,
the House stands adjoumed to ressemble
SHRI V.S. VIJAYARAGHAVAN  on Monday the 6th Aprii 1992 at 11.00 a.m.
{Paighat): On a point of order. There is no
querum in the House. 17.52 hrs.

MR. CHAIRMAN: The bellis being rung- The Lok Sabha then addjourned till Eleven
of the Ciock on Monday, April 6, 1992/
MR.CHAIRMAN: The beliis being rung- Chaitra 17, 1914 (Saka).
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